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LOK SABHA DEBATES

LOK SABHA

Thursday, November 30, 1978/Agra-
hayana 9, 1900 (Saka)

The Lok Sabha met at Eleven of the
Clock

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

increase of population

*166. SHRI EDUARDO FALFIRO:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state;

(a) whether Government are aware
that the population of the country has
been increasing by leaps and bounds
and that such increase poses a major
sbatacle to our economic progress and
% the success of our development pro-
grammes;

(b) whether Government, whilst
avoiding coercion, will accord the
highest priority to the family planning
pragramme and launch it in coopera-
@on with State Governments and
Voluntary Organisations; and

(c) whether Government will fix
specific targets for every State and will
provide necessary incentives including
Central agsistance for the fulfilment of
such targets?
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SHRI EDUARDO FALEIRO: Mr.
Speaker, Sir, the Minister speaks
about motivating the people in
order to make good this programme. I
should submit that before motivating
the people, the Government and the
political leaders must be motivated.

Oral Answers

Now, Sir, the man responsible. . .

MR, SPEAKER: Particularly a young
manl, %

SHRI EDUARDO FALEIRO:; Yes Sir
particularly a young man and not So
young a man as the Minister and, apart
from the young man, the man responsi=
ble is a man who cannot be called
‘old’ also, that is, the former Health
Minister.

Now, what steps will ‘Government
take to show that it is really intending,
in this programme, to remove the Raj
Narain effect and, in particular, will
the Government show its motivation
and change back the name of ‘family
welfare’ to ‘family planning’? (Inter-
ruptions),

That is right. The Raj Narain effect
has been as bad as the Sanjay effect.

Now, what are you going to do to
remove the Raj Narain effect? Is the
Government going to change the name
of the programme from ‘family wel-
fare' back to ‘family planning’?

I would also like to know whether
the targets fixed by the previous Gov-
ernment which were to reduce the
population growth or birth-rate from
35 per thousang in 1974 to 25 per
thousand in 1984 remain good for this
Government, and what steps the Gov-
ernment have taken to make this tar-

#et good.

= FTFIAERE a4,
SZT & qifzavT w1 AT &, § wradAy
q= ¥ AT 1 91T F7A g 77 37
FRIT FH AT F1 Jerg (47 & fx 11
A Tsdra awer, TR ag f @ Feanr
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FY @), wafwan, seger 7 &1 ar F1d
A 1, IWH 9T qF geT gAreaHE
T 9T a9 aF IEH qwAdr A@T fue
gl &1 387 fog gaa yew gaea-
HZ G A FEET AMATIATH § 5747
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/7 w7 favarm ¢ fr g% Swd awear
wavg faaay |
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af @77 Feqrq F1 A1 wee famy wAT @
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atware &1 fafar gfae s m@r &
& gz FTAT M af w7 # fafe
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vg faar w1@ | afrae ax 0 g zea
far & 1 3afq7 297 g wsz w1 @Y
z 1 oftar faarea g8 fafga &0
afrzi7 fad s & geada aza S oard
AT ZAA NF TV A@T 47 78 A4 A¥
ATGET &1 EATEEZ FAT AU T
fefezee mix garaqi &7 aie fzar &

qifednA FFIMFALAZAA. ...

MR. SPEAKER: You are giving a
very long answer,

=Y AAIEE! TAR Q@A qTH
TET1, T FIq F1 AT F AT F I
TGAT § | T EIAZAAT TG 50
IXT G AN, T TF AM@ 97 AT 4T
2 3T F Az Ay 30 97 AR
1982-83 # FAT &, Iq ®I AT T&q-
feafa g, smsremafaar g

SHRI EDUARDO FALEIROQ: Sir, he
has spoken so much, but my question
remains unreplied. My question was:
whether the previous target of reduc-
ing population growth or birth rate of
25 per thousand remains. ..

MR. SPEAKER: He has said it re-
mains. Now, put your second supple~
mentary,

SHRI EDUARDQ FALEIRO: Under
the sponsorship of the Government,
whether a survey has been conducted
by the National Institute of Health and
Family Wellare in pursuance of the
decision of the Cabinet to ascertain
public opinion in ‘these matters so that
more effective implementation of the
new Family Welfare Programme could
be undertaken? Now, this point has
been brought out that people or in-
formed group of people suggest statu-
tory compulsion of sterilisation spe-
cially in the case of couples with two
or more number of children. Whether
this ig correct and whether the Govern-
ment will bring forward a law to make
it compulsory for those who have large
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family of say more than three children
to undergo sterilisation and adopt
family planning?

=t FmIEEY T/ AR AT,
W27 29 7 ag Afq wifwT € & 5 aw
wfaeft enfan ar erargInT § -
A AT FIIANR F1 g AG BT, q@
ffr w2z amsma e 78 @
F5AT 21 37 fau gar Afa aife-
FNT FT qHOAT T I FTH K FA
F 20
SHRI EDUARDO FALEIRO: Whe-
ther survey is there and whether a

survey has been conducted by the Gow=
ernment?

MR. SPEAKER: He wants to know
whether a survey has been conducted.

Y WY N@T ARE ¢ A F
EF N9 F IHTY TR T Fgrav fw
TR AT 1978-79 H 9LAIFE
30 9T &7 1 &, I9 &1 AFCRE FT
FET T 1982-83 F 30 gfq gw<
&7 fFar ¢, 14 #1 79 & AR QT
aifewrd FT & faFar mam g

PROF. P. G. MAVALANKAR: There
is no doubt that during the Emergency
this programme of family planning was
more than perverted, and there was
considerable coercion and, therefore, i#
got a bad name, And, moreover, it is a
fact that the former Prime Minister has
gone on record that it was not she but
Dr. Karan Singh, the then Health
Minister, who was responsiblé for this
excess in the implementation of the
Family Planning Programme at tha#
time, I hope, since Dr. Karan Singh is

- present in this House today, he will

clarify this.

MR. SPEAKER: He has done it.

PROF, P. G. MAVALANKAR: My
question is that during the last 20
months or so, an impression is createl
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in the minds of the people, on the basis
of facts available, that the Janata
Government ig not in earnest about it,
is not serious about this programme of
Family Planning and that every hour
about 33,000 children are born and
while this question is being continued,
‘more than a hundred children are born.
Therefore, I want to know what is the
strategy in regard to incentives and
disincentiveg and whether it is a fact
that there are certain States where the
programme has got some good support.
And, may I know, whether the Govern-
ment will see to it that such State
where the programme is succeeding
will do more, so that during the five
years of Janata Government—I hope
they lost these five years at least—this
programme will be successfully imple-
mented and there will be reduction
on pro rata basis in population in-
cerease?

s Wl NET grEeE oA,
7z 3% ¢ v Qe ¥ i & 91
oA W FEEE TS )T SH &
FTCT XA FTAFT F qgq T2 TH0
T A feramfmsr g aw
Y awar g | AR WA w9
fagat *1§ rE 34T 918, A7 % qAHA
g ¥fxq oz v as & fs T &
Frew fawe §T Ar-7T § F o997
“ga, I§ 17U AW ) g AT g
9T &1 W A% AAAT Ot K ORI
w1 areys §—& 7x frdga e fs
wAar ot & qoRTe 7 WY 17 Frwer
o ‘me d W g T g e
R if &R & oy 8 oo
waTT wa B wrag fwAT 41, 9|
ag 2w feat W IR AW F g
Hfadt B @ fezfzar W fody f5 @
a9 e & wifferai gl
w7 afg /19

wam i gaa wf@Rud .
WM § 1 %W AT ¥ X A # afe
PREFTATE T agIagn A
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faara-swea % qaare wrat faast
WY wHT g |

MR. SPEAKER: The briefer the
answer the more effective it is.

ST I T AR . FEd
qfea TR FeTOT AEAT FATA AT @ § Forer
§ 97T I wET AT 9T )
YR BRI T s F fav
g dar & @ & fom& sm-ormer €1y
T { O AT W Ay fowew § W€
®T qurgat &1 fear & fom & fo om0
T & WX afq =g 97 9g 9 un
TG T |

Tro TNt fay : semer wEiey,
e FaTor 9T &Y N qET I8 T & |
¥ myrew Wt Y ¥ AT ATEAT g
fr qg ot smEeET #1 faewre & ot 5
AT FIH DN Y AT FT 2T
W form & forg 9= w51 @ o i
T QT §, |1 AT & a7 w1 Frowe
w14 ¥ § foa® wEmR, Wi 5@ qwar
N Feffa e ¥ st aT IR fw
aaer forerr & fag aiT ast &7, e
# for =T st &1 WR IS IHAA
Sfcsgait s §? w1 AT
g N g &3 fe fweadt ol
Tordt O w19 & IuTw § IR AT A
AR qul ¥ adwr ¥ fred o aAT
FEFEE AT ! W wayg W
s A F e ¥ ?

ot wweE SR TR S
Y gYorT gw X qAvd § oy 9T T
W 1 W WY wg oy f 99§
QT FFATE |

us a1 & A% SAT 9gAT § 5
o oW Q@ &, I@ A g afg
qaR & fd 0 e 3 A i g A
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@ ¥ WAL grar § afFa graAr %
g AT WO G T INAT W A1
A gram g fr g ragg el &
ATAFETAN R E

g TF WAIT  FITHT AT F
T §, H1A4T £ § qready HgET
AIAMIE | TTET FEWT *1 qIfe-
d97 SR Tegean & afa 2ar amgd §
w1 37 & faq ot WY waTE g w2,
g T G g

‘Workers’ Eduncation Schemg to Rural
Labeur

*168. SHRI P. K. KODIYAN: Wil
the Minister of PARLIAMENTARY
‘tp state:

(a) whether the workers' education
scheme is largely confined to indus-
trial labour im ‘the urban area; and

(b) if so, what steps Government
-propose to take to bring the rural
labour within the purview of the wor-
kers’ education scheme?

THE ™MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (DR.
RAM KIRPAL SINHA): (a) and (b).
The Workers' Education Scheme is not
confined to urban areas but covers
industrial undertakings, mines and
plantationg wherever they be. It has
been extended recently to rural work-
vrs with a special Division monitoring
the  implementation of the Rural
Workers Education Project.

SHRI P. K. KODIYAN: The Minister
nag stated in his reply that the Wor-
kers' Fducation Scheme is not confined
{0 urban areas but workers in mines
snd industries are also covered. May
T know what is the total number of
workers so far covered under the
scheme since its inception and how
Mmany workers are from the mine in.
dustry and how many workers are
from the plantations?

Oral Answers 0]

DR. RAM KIRPAL SINHA: The total
number of workers” teachers trained
under the scheme uptill now is above
48,000, and in the last one year, we
have had several campg in the rural
areas and we have trained a large
number of workers of the rural areas. -
In the last one year, the total number
of such camps was 14 and the number
of workers trained was 575 in the rurdl
areas. Besides, we have 141 camps
and in these camps we trained 5638

-rura] workers.

SHRI P, K. KODIYAN: My first

-question has not been. answered pro-

perly. My question was: out of the
total workers so far covered under the
scheme, how many belong to Mines
and Plantation side. Heg has not ans-
wered that.

DR. RAM KIRPAL SINHA: I re»
quire notice.

SHRI P. K, KODIYAN: What are the
subjects taught in the rural workers
camps and how are the teachers and
trainees selected? What is the aim of
this rural workers educatian scheme?
Is it done with the purpose of indue-
ing the trainees to organise the unor-
ganised rural workerg in their own
trade unions? What ig the total amount
80 far set apart for the rural workers
education scheme?

DR. RAM KIRPAL SINHA: The
syllabus and subjects taught are—

1. Peasant Movement ang Rural
Workers Organisation

2. Peasant Movement and Rural
Development and Transformation

3. Social and Legislative Measures
including Lang Reforms

4. Co-operative Education

5. Population Education

There is a Board. The Board consists
of trage union organisations, employ-
ers and the representatives of differdnf
sections and they have devised this.
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; .
His second question was—how much

wag allotted to the trade unions, to the
rura] workers. There are two
schemes—for District level leadership
and Village level workers training. In
these two type of schemes there is a
proposal for holding camps at district
Jevel ang at other levels and the total
amount allotted is about 3 lakhg of
rupees.

oY WEY wTTTAw T : ST
oo ¥ Sfgre Ao ) IR vt aw
fefawa @mew ot 7 g WA
@ I sfufer s & fg W
AT A s & fag aE
sHyTE I @ L ?

= ¥lo TR ¥ fay : aTrAT ATy
¥ a3 wveT W fRar &1 gget X
AT WIFTT X GETs qat & gravor
" gagdl | & awsAl w1 agra 3T & fag
TG oW HISA 1 A FAGOA
T 141 § I ATgar 4 ¢, Ife-
ot feqr & g ama @@ & o anptor
Fal & ol ¥ fau g aga F9
warfae gt ferem &7 91 &1 q=T4T
TR TS GV AR ¥ qE A
s & fag g f oo s 9T wi andtor
A qT arEr 1 qfaE F Fwsa 41 IFhy
RE A A IT NG A @I ol
A AGIA IO FATE | AFAIT g
I wqg @ afe @y Aew § O FTH
AETAAT G FHAT & | g Aol T
¥ X IFIX A qgroar s@ & fqu
ek

SHRI PURNANARAYAN SINHA:
What steps are being taken to educate
the teachers who educate the workers
in the languages the workers under-
&tand. I know that the tea garden em-
ployees are trained by highly educated
people. They do not understand their
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lectures, Will the Government con-
sider to completely overhaul the sys-
tem of imparting education to workers
and teachers in the rura]l areas, con.
sidering the low educational standard
of the people who are ground level
workersg amongst the workers in the
rural areas? Is the Government pro-
posing to overhaul the whole system of
workers education system?

o T g™ oy : ey ANy,
IET AF AT FT AT ¢ &Y ot Do,
Feed w1 g faar & Wi A Qophrr
TqE F ST B wgr § fr qg A
Mo §7ed &t % i wins & wiow
W Wt ® & sfwet vy fafas
ferr w17 wR oy fed feed aar
witfea faroperer afefist & oY qmew &
&g A F1 /1 sfegw ¥ wigs s &
Eqry wre § gAY S E o A
wrEe # afrer o & Wk ST 3%
afra & Jar a1 wE o9 a¥ aw
AW § T8 gRATiER S Sforrarsh
F Wrdad @ik Fmmefess F wrAwT
fomg auitr sfasi & sgrar @ @
T S FT A & i g
STar g |

AT 73 A1 F1Q o qur ww
T qrgwEn ¥ afwd fwar s e
frd & saar e ar g fe wm
foa 2n & wa¥ aftadw g9 § Twa
afe F1§ & w9F O & ar gEa
WO T g T AT FT AT

Passport Applications from J&K to visit
Pakistan

*169. SHRI ABDUL AHAD VAKIL:
Wil] the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) the total number of applications
received from Jammu and Kashmir

State requesting for grant of passports.
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%o visit Pakistan in the years 1977-78;
and ook

(b) how many passports were grant-
ed during the said year?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SAMARENDRA
KUNDU): (a) A total of 632 applica-
tions had been received from Jammu
and Kashmir requesting for grant of
passports to visit Pakistan during the
period January 1, 1977 to October 31,
1978.

(b) A total of 810 passports had
been issued during the said period.

SHR1 ABDUL AHAD VAKIL: My
information is that the number of
applications received by the Passport
Office far exceeds the number that has
been shown here as 632, Apart from
that, in the State of Jammu and Kash-
mir where three wars have been
fought, the line of actual control not
only physically divides the State but it
divides the families and homes, Will
the Government open a regional pass-
port office in the State for issue of
passports to the people of Jammu and
Kashmir to alleviate the sufferingg oi
the people there?

SHRI SAMARENDRA KUNDU: The
Member correctly represents the feel-
ing and suffering of the people of
Jammu and Kashmir. We have full
sympathy with the difficulties and
agonies faceq by the people of Jammu
and Kashmir. Therefore, after this
Government hag come into power, we
have liberalised issue of passports to
the people of Jammu and Kashmir.

MR. SPEAKER: Whether you are
going to open g regional office there?

SHRI SAMARENDRA KUNDU:
Therefore, as a token of our under-
standing of the difficulties faced by the
people of Jammu and Kashmir, we
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have decided to open a passport office
there and we are trying our best to
see that this passport office is opened
before March, 1878,

SHRI ABDUL AHAD VAKIL: I am
grateful to the Government for their °
sympathetic attitude towards the
sufferings o¢ the people of Jammu and
Kashmir. For {facilitating travel by
the passport holders of Jammu and
Kashmir, will the Government consider
opening of Jhelum Valley Road and
Sialkot side?

SHRI SAMARENDRA KUNDU:
What can I say? Travel facilities de-
pend on road conditions, aeroplanes
and other things. So many Ministers
will be involveq in it

SHRI MOHD. SHAFI QURESHI; Sir,
1 am grateful to the hon. Minister for
he hag agreed to open a Regional Pass-
port Office in Kashmir. But doeg he
realise that discriminatory treatment
is being meted out to the people of
Jammu and Kashmir in the issuance
of passports? No passport of any other
citizen of India is sent for verification
to the Ministry of Home Affairs in
Delhi. What happens is that in Jammu
and Kashmir the Home Ministry 2
Jammu and Kashmir get the passport,
they recommend it to the Regional
Passport Authority ang the Regional
Passport Authority then sends it to
the Home Ministry here. That means,
even if Dr. Karan Singh and I have to
go. the passports will have to be scruti-
niseq by the Home Ministry whether
we are correct persons to go abroad or
not. This treatment is not meted out
to any other citizen of India. I would
like to know from the hon. Minister
whether he will do away with the
double check? If he has got any sus-
picion, he can very well report to the
Government of Jammu and Kashmir
and tell them that these are the people
to whom they should not issue the
passports. The delay is caused first in
the Kashmir Home Ministry, then in
the Regional Passport Office and then
in the Home Ministry of the Govern-
ment of India. It take about 3 months
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for a Jammu and Kashmir national to
get a passport. Would he kindly look
into this and see that this double check=
ing system, which is an insult to the
people of Jammu and Kashmir, is eli-
minated and the passports are issued
%0 them on the basis on which the
passports are issued to other citizens?

SHRI SAMARENDRA KUNDU: Mr.
Speaker, Sir, 1 believe Mr. Qureshi is
unnecessarily agitated om this issue, If
this double checking is there, it ig not
today that it is being dooe by the
Uanats Government It was there
when Mr. Qureshi was glso a Minister
ang when the distinguished Member,
Dr. Karan Singh was also in the Gov-
etament. (Inferruptions), So, these
checks were there for good reasons,
and my dear friend, Mr. Quresh!, knows
all about it. So, I need not dilate on
it and it is for security reasons that
this hag been done. Therefore, after
this new government has come, we
have liberalised. . .

SHRI MOHD. SHAFI QURESHI:
Punjab is also a border State. Why

don't you do it for Punjab State mlso?
(Interruptions)

SHRI SAMARENDRA KUNDU:
After this new Government has come,
after we have liberalised the passport
facilities, hundreds of people from
Jammu and Kashmir are utilising these
facilities. They do not even say that
they are going to Pakistan. So, they
get passports in the ordinary course.

The other point is, he said about the
delay. Certainly we will look into the
delay ang as I have earlier assured
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that this Governments has already look-
ed into the delay and if there is any
further delay in any specific case, the
hon, Member can bring to our notice
and we will look into it.

st3udn : & g wer ot ¥
AT wrget § O wr g s ¥
fadw fawmn & arfseam & g Y
ag fora § fr A1 30 & e & qraad
o et w1 sfrew ger fear omd ?
W= QT ey war g A e WAl oy
T T O CH

SHRI SAMARENDRA KUNDU: We
have not written.

MR. SPEAKER: Anyway, you will
look into it (Interrupsions),

Number of ICCR Members’ Visit o
Foreign Countries

*171. SHRI MOHD. SHAFI QURESHI:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) how many members of the
Indian Council of Cultural Relationa
visited foreign countries during 1977-
78;

(b) the names of such members and
the countries they visited; and

(c) the purpose of their visit?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SAMARENDRA KUNDU): (a)
toc (c). A Statement giving the requis
site information is placed on the Table
ot the House.
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Statement

3. No. Name & designation

Country

Purpose of visit

1. Smt. Amcita Pritam, Writer, New Yuajoilavia

D:lhi (M:mbezrolthe Governing
Body of the ICCR).

2, Shri M. N. Deshpinde, Director Greece

G:neral, Archacological Survey of
India, New D:lhi (Member of the
zneral Asssmbly of the ICCR)

3. Dr. R. 8. Kelkar, Secretary, Sahitya
Akademi, New Delhi (Member of va
the G=neral Assembly of the ICCR)

To establish contacts with her
counterparts.

To establish contacts with his
counterparts and tovisit Muo-
seums and cxcavation sites ag
the invitation of Greek autho-
rities.

u.Gw:hah- To establish contacts with his
ia, Yugoslavia.

counterparts. The visis to
these countries were

after his visit 40 m-
nection with ing a com=
ference of In Asseme
bly of Letters.

SHRI MOHD. SHAFI QURESHI: Sir,
this Indian Council of Cultural Rela-
tions has been sponsoring men and wo-
men to visit various countries. From
the statement which has been given by
the hon, Minister, one lady and one
gentleman visited Yugoslavia and an-
other gentleman visited Greece. Seo,
Yugoslavia was visited twice by the
members of the Indian Council of Cul«
tural Relations. I would like to know
from the hon. Minister what are the
criteria for selecting those people when
you are sending them abroad and
whether any Member of Parliament
was sponsored by Indian Council of
Cultural Relations to visit a foreign
country and what was his mission in
that wvisit.

SHRI SAMARENDRA KUNDU:
These Members of Indian Council of
Cultural Relations had gone abreoad on
the invitation of other countries. There
s a defined criteria. There is a Pro-
vrumme Committee of the Governing
‘zdy of the ICCR which processes”all
the invitations and proposals and al-
I'ws it. So members and other people
have been sponsored on different oc-
casions and many people have already
gone. The question is specifically ask-
ed about the visit of members of ICCR
and Members of Parliament do not

come under that category. Eminent pers

sons are also sponsored and they g®
and visit foreign countries.

BHRI MOHD. SHAFI QURESHI: My
question was whether any Member of
Parhamtonld i :ilf

MR. SPEAKER: The question s
about the members of the Indian Coun-
cil ot Cultural Relations.

SHRI MOHD, SHAFI QURESHI: My
question was, whether any Member of
Parliament was sponsored by ICCR.

DR. SUBRAMANIAM SWAMY: 1
had put an identical question and you
dld n0t [ XY (Iﬂmpm)‘.

MR. SPEAKER: How many Members
of Parliament have been sponsored?

SHRI SAMARENDRA KUNDU: I
know that some Members of Parlia-
ment have been sponsored. Some Mem-
liers of Parliameni have needed some
assistance and we have given them
some assistance. If there is a sepa-
rate question on that, I can answer
giving details of how many Members
have gone abroad through ICCR and
all that,
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DR. SUBRAMANIAM SWAMY: Last
week in snswer to my question, the
whole thing was given. While mine
was not put in the starred questions
list, how is it that his question was
listed in the starred questions.

SHRI MOHD. SHAFI QURESHI: 1
would like to know whether it is a fact
that Mr. Subramaniam Swamy wal
sponsored by Indian Council of Cul-
tural Relations to go to Japan and
then go on to China to become a
special envoy of the Prime Minister,
Mr. Morarji Desai and discuss matters
with Chinese with regard to Kashmir,
about which, I am sure, he does not
know on which side it lies. Who paid
the expenses and what was the pur-
pose of his visit to Japan?

SHRI SAMARENDRA KUNDU: I
think the hon. Member knows more
sbout it than perhaps mysell or any-
body else. He has answered his ques.
tion while asking the question. A
similar question was answered last
week. Mr. Subramaniam Swamy had
gone to Tokyo for a Conference.

SHRI MOHD. SHAFI QURESHI:
What Conference”
SHRI SAMARENDRA KUNDU:

{Interruptions) He had gone to address
a Seminar at Hitosfubashi University,
Tokyo and speak at a Cultural func-
tion of Overseas Indians in Hong Kong.

SHRI P. VENKATASUBBIAH: May
I know from the hon. Minister whether
tbe Members sponsored by Indian
Council of Cultural Relations, when
they go abroad, can make statements
with regard to both internal and ex-
ternal policies of their Government?
Can they go and hold discussions along
with the Embassy officials of our Gov-
ernment when they go there? Under
what authority have they had consul-
tations with the Embassy officials and
declared the policies of the Govern-
ment of India?

SHRI SAMARENDRA KUNDU:
Whether this question is a question of
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norm or a question of principls will
have to be decided by the Hon. Mem.
bers and perhaps the Hon. Speaker can
give the guidelines.

I was on the point as to whether
they can criticise the Government
policy abroad. Personally, I feel it
would bf better if these policies are
not criticised abroad sometimes very
bitterly and wrongly too.

The question was asked whether
some officers attend on Members of
Parliament going there this has been
done. (Interruptions).

They come and receive them, I am
told, and take them to hotels and other
places, and if the Members want any
assistance from them they help.

S gEN W wYAW : AEAT
Hat STt A qUN qwwsy A W IFIA GW
9 9% Ta @ qg Farar @ fw dn sfer
g 9T A g+ & q Tgar g
7 = e 1977 MIT 78 & A+
feat arz g g MU | gAY Fradr
®gigar I A%, 1g 1 qfvNg § gwA
fFay meea § 717 3@ 1 SwOvT AW
gar & 7 f¥w mramr 97 g &t
%t fa2wwoer & 7

Wl TRGT &Y FEAE ged
qAgT AEAqT AT (BT | TEH
@Y & 91T ¥ 91 IFA qOT, ag F1E aga
W @=i A gAT FifE | gEd
AR & gAfaew qT T § 1 st
AT w9 4f § 3T F I 380
AT G AT §, S OW O Aw9E &
faq Fo gatag guT WMo wR T
FAFT WY MTE IT4 IIT 1732 94T
T9 guT, g @ A1 I @ fewe
e 5 R faggmg wWH
TR SR Eag A wE A Ag )
swysT M & e g
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fulwt % ewraTAT 3w . wnw
aren firty)

+173, s1gtw fawsw : wT Hwre
st 7E wEA € T H FE i §
FATATRT 1% F7 F477 are Frdrg &
V& W e aEntaal & AT § 6
WR &I 7AWy 1 few gty gk
t?

qure wwem ¥ e wa (sft
noyfe wew gedw | ;. 3 wTEen
forwl & a1 worHAl § vy @ )
WU, @ g graed oY gaar A
ﬁm’?mi’rﬁgﬂrag’rgwm'
qaFT

ot gt faww | wow wERy,
¥ qioEr g § @A wer o ¥
yg ARt atgar g fF wrgwag
o W1 OF it 1w a1 fgwnr =@ v
@e waAsabem ¢ ! sag
E AT AT A Eq w0 g av
7

ot Ffge waT qudn | oy
To fto ¥ ITH A7g FT ATAFTY g7 &1
foet & w1 THE TRET 99 @
g

ot g feem w7 AR
Wt S FT eI GIAUET & o Qd
frig Wrom g 9 Frwaw
% fafssdl s ol o fege g
®T sz X @T & ! ofE e,
N 39 & faams w1 s WX @
t?

AGRAHAYANA 9, 1000 (SAKA)

Oral Answers 22

&t ¢ gfe Foagwiy wm : dw
ﬁwq‘o‘ﬁe L1 ﬁﬁfﬂ'ﬂﬂ'ﬂ'm
ST aTervE & A} ¥ gw o et g
W I ATl 3

P&T Offices in Orissa

*177. SHRI SARAT KAR: Will the
Minister of COMMUNICATIONS be
pleased to lay a statement showing:

(a) the number of new post and
telegraph offices proposed to be
opened during the year 1978 in the
villages of Orissa, (District-wise);

(b) the number of post offices
which will be provided with telephone
tacilities; and

(¢) the number of post and tele-
graph offices opened so far in the
State during last two years?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKHDEO.
SAI): (a) It is proposed to open 325
post offices and 48 Telegraph Offices
in the rural areas of Orissa State dur-
ing 1978-79. Statement showing dis-
irict-wise targets ig placed on the table
of the House.

(b) 70.
(<) P T “leg aph
Year Offices Ofhces
openad opened
1976-77 . 94 13
1g77-78 . - 202 13
ForaL . . 296 29
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Statement
Dievist-vis: tisgets for openaing of post of fices and talegraph of fices in Orissa state during 1978-79.

kSl No. Name of the District.

1. Balangir . . . . .

2. Balasore . . . . .

9. Cuttack . . . . . .
Dhenkanal . . . . .

5. Ganjam . . ' . '
6. Keonjhar . . . . .
4. Koraput. . . . . .
8. Kalahandi . . . . .
‘9. Mayurbhanj . ' . . '
-10. Phulbani . . . . .
a1. Purl . . « s .
12. Sambhalpur . . . . .
‘13. Sumdergarh . . . . .

TotarL . -

No. of No. of
POs, TOs.
. . - . 7 [
v . . - 17

. . v 25 10
. . . . 20 ¢
. . . . 30 2
. . . B 16 ]
. . . . 52 ]
. . . . a5 5
. . . . £0 H
. . . . a3 2
. s e . 22 5
. e . s0 [
. . . . 18 z
s e e 825 e

SHRI SARAT KAR: Bir, these are
guite insufficient. But in this House
‘the hon. Minister once promised that
for every two or three villages, at least
one Post Office must be there. If you
compare the figures of other parts of
our country, you will find that Orissa
has been completely neglected. Whether
the Minister will consider to increase
the number of Post Offices in Orissa
State for which there are already re-
presentations? Also will the Minisler
consider for opening more number of
Puklie Call Offices in the State?

= AT N gada @@y
AEve, St aF IAT FTRATAE, g
IgFl AwwE ag f@ar & ) 1977-
78 ®IX 1978-79 H gH TFIT FX
@® ) IR wifedw,  EATE

afeds AR feflo g & g ¥
ot WY gary Afa & SEwr X
foaemew et W o & sqee
¥R AT E Y AT <@ ¥

SHRI SARAT KAR: Sir, I do not
knuw whether they will open one Post
Office at least for 2000 people. In
Orissa there are tribal and other bor
der areas where according to the Indian
Post & Telegraph Guidelines, there may
riot be justification for opening Post
Offices and P.C.0s. But under special
case, whether they will consider open-
ing more Post Offices and P.C.Os in
Orirsa? Most part of Orissa is either
drought prone area or flood-prone
areas. Natural calamitieg like floods
and other things occur in Orissa. S0
to get in touch with the autharities,
P.C.Os at short distances should be
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available. Moreover, for efficient work-
ing of the administration both qualita-
tively and qutntitatively, P.C.Os and
Post Offices should also be increased.

st aegfe wo gwaw & wege
qgAq, g9 UHfaest w1 oW 2@ TR
21 dofome @wwd ¥ fawaw
AT § | W {IAY qTE@ ST
¥Tga § 1 A FW T HHA E | T AR
¥ oz wifesw & faw b8 AT @
aq & ) arptee ardw,  few fefezwe
ga-fefigme Ee-HaTey, agad W Ha
agara dTeey AR fe =
T FY oY qg fee o & wf
&t 39 5 ¥4 7 fgoit ofay w1
greew of@w & afes aoaE Fww@i-
fog s Srafan S ar @ 2

MR. SPEAKER: Q. No. 178—Not
here. Q. No. 179—Not here. Q. No. 180
—Not here, @. No. 181—Not here. Now,
1 will take up the Question List again.

Q. 162 —Not here. Q. 163—Not here.

MR. SPEAKER: Q. No. 164 by Shri
Mirmal Chandra Jain.

DR. LAXMINARAYAN PANDEYA:
8ir, I have been suthorised by him to
put this question on his behalf.

MR SPEAKER: All right, when you
have got the authority, you can put it.

Qpening of Steel Stockyard at Jabal-
puar

*164. DR. LAXMINARAYAN PAN-
BEYA: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether there hag been a per-
migtent demand for opening a steel
stockyard at Jabalpur;

(b) whether Government got it
assessed that the stockyard shall be
able to feed the entire old Vindhya
Pradesh region and about 7 districts
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like Narsimhpur, DBalaghat, Seoni,
Chhindwara, Raipur, Bilaspur, etc.;

(e¢) what is the sale from the Gwa-
lior Steel Stockyard and what is the:
assessment of sale if one is opened at
Jabalpur; and

(d) while assessing the needs of
Jabalpur and neighbouring districts’
people, has it been taken into account
that Jabalpur is the main centre of
defence installations and ancillary
industries?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
Yes, Sir.

(b) and (d). SAIL has examined the
prcposal and found that operation of
a stockyard at Jabalpur is not viable
at present as there are three stock-
ards of SAIL functioning in Madhya
Pradesh at Indore, Bhilai and Gwalior.
Between these three stockyards and the
stockyards at Nagpur and Allahabad,
most of the requirements of the dis-
tri*ts mentioned can be met. Defence
Industries get most of their supplies
d‘rectly from the plants. Similarly the
Small Scale Units should get their sup-
plies through Madhya Pradesh Laghu
Udyog Nigam.

(c) Sale from the Gwalior Steel
Stockyard between April 78 to October
78 is 5,785 tonnes only. According to.
the assesament made by SAIL the de-
mand by the consumers in the area
(excluding those who are served direct-
ly from the Plant and Madhya Pradesh:
Laghu Udyog Nigam, will not be enough
to justify the starting of a stockyard
at Jabalpur now. When the demand’
increases, SAIL will review the posi-
tion.

o TER ATCAW  TOFA : WEAW
A, & W WA ¥ A
agM—aur a7 w@ & fw qww-
AR W F A I Foqar &
Jum fawmr gra &9 & ST
Y i 8 g MfeF =4 T W
2? wraE s fFTmani W ey
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¥ 5L WIS FIRE A W AR A
SUBNE B O v
g wkag wgr ¢ 5 =
2w ¥ A gunr fom IAET geen-
warel ® qfa 9 s aFar g, T
fad sraege § EaseE-are &1 @
qAT qga IwA § 7

SHRI BIJU PATNAIK: That is not
—~correct.

ot TEHt AR@E QoI ¢ T 98
gt 2 f& wmdw meem o fee
IFHT ¥ W F AR F AEAT war
ARG FT A ATHET  FQ@
foan & f& 7 Rw 7q 37w Femr
qgi # wry@Earst #1 qfa FA A

s g P W wgWwradt g f8
FaT At gy Agecfaar & &
WREAT IEN q FAAIT A &
rF grEemiua FE ¥ e ¥ fee
T 197 qFr zar g fw el
g WMEIRAT g | 9% 99X "
wow TAfRfeer aiw g, fowsr =

g — N wrwmEas A A
@Y gU T qg T We § &
T Tqfgd & FT IS KT q4qT
| grey 7 W &

SHR] BIJU PATNAIK: I have al-
ready answered the question. The
problem is that the hon. Member should
understand that this is not a question
of Steel but of transport. The rail-
ways only carry rake load which is a
minimum of 1000 tonnes and sometimes
verhaps 2000 tonnes. There is no sale
of that order in that area for parties

- other than the Defence, P&T, who buy
directly from the steel plants. So, the
- other consumers are very limited. The
.State Small Scale Corporation has

written to the Government of Madhya
Pradesh to enlarge their yard and serve
the small scale consumers.

'ﬂl’lfmllﬁrllﬁ:m‘q_-ﬁ
W g fF Sdm SW & agr e
3 ITXFES AT TTw e F A
§ ST % 6 T ¥ #0¢
wfes 37 qgar § W @ ¥ow
W A ¥Fw @ frear g
W fa¥ o 91 81 JurT @y an §,
I #wlegn dE@ ¥ qEar
WX IEF T w@TE OTE § 99 IO
TE A AR ST FrEIE FT1 @ wigw
Frogar ¢, wafs aFI¥AER
9T W R FTCEF g = =TT
w1 A wgey fewreow fs e
Ja FY 72T & Ry wrE T #@
sEe ® wW fgar o, faaw
fead s ¥ a1 7.

SHRI BIJU PATNAIK: I have am-
swered this question some time before
when the hon, Member was not pre-
sent. The small scale consumers whe
take it from the Small Scale Corpora-
tion get it Rs. 40 per tonne cheaper
than any other buyer.

o qaw foy : & v wEew
AAAT IR AT—FTF 7€ @A AN &
it R AwE & g 7 fa qav g
aqr fFy T 9T ETE qE gEEw
F fau #m FTAT WMfzw ? awerge A
1% I3 7 1T q IF AT & T0 F
T A 1 @ g—za foqg &
ArAAT g g 5 37 v ¥ a9 R
w afa sar & 7

SHRI BIJU PATNAIK: This I have
clready explained.

A §FW T 79714 : g T WY
AT ATET &, T 2§ |
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oft wat T AT FYE e oW
2 qr 74 ——Tg¥ T AT FT REAT T
AT

ot fw qEwaw ;. A7 F Fiv
FE FT9 FE FATT |

MR. SPEAKER: He can supply only
the answer and not the memory.

SHRI BIJU PATNAIK: At present
the total consumption in all these dis-
tricts which have been mentioned is
1.000 tonnes. These districts are now
served by the various depots and stock
vards in and around Madhya Pradesh
and also supply to Uttar Pradesh—one
uof those districts like Allahabad—is
made by them. Unless there is a
greater consumption in that area by
the ordinary public..... .

ot gER 2T wgA™ - FFET A
HIer 2 AGL & |

SHRI BIJU PATNAIK: If the hon.
member can make some arrangement
and buy 2,000 tonnes a month...

MR. SPEAKER: I think the answer
should be addressed to me,

SHRI BLJU PATNAIK: If the hon.
member can guarantee to this House
that they can lift 2,000 tonnes I can
give them here and now.

Set back to Family Planning
Programme

*165. SHRI AMAR SINGH V.
RATHAWA.:
SHRI C, N. VISVANATHAN:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
ttate:

(a) whether it is a fact that Family
Planning Programme for the last two
Years has suffered a serious setback;

(by if so, the reasons for the set-
back; and

Oral Answers 30

(c) particulars of any farsighted

policy evolved to counter the danger-
ous rise in population which threatens
to offset all plans for development?

Taresy W qfearT s qamm
¥ Treq walt (st o e an) |
(%) afzare Fa%w FIPFT H7 F7IAY
HYWE[ HIT I-ZEANE FEA &
HTHS F 1977-78 X gFH[ 9FAT
af@ < fagisrs & 7ea aQ( 18 gfaa
THAOEF ITARET ST, @S ST Ty
mifadas 7ifadi, % arax § w7
froqre sreragr wEqOaT® TE &

(&) 73" saXwal AR AT 7
TEXATT FTAN F AR E g Tfdm
FT A& T 48 & (6 wrarase # 3w
TH FIEAFT §1 Fraif-afa § sgarfr a8
FTqa Ar-saEear & FT AT F 79
g 1 9T HITAIAFC G271 a4
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() 37T qTFTT TT FEHA H1
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A AR frar ar @r 1 g7 Fraww
! FIT I F AT g aq #7 AW
faar @1 @r & W) wEfews |@eAl,
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ot sz fag dto oAt : & 75 q@AT
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% qg= & F371 ¢ % of@r fages
FIFIAHI TS & 99 fafuag 3 @1
qT FIT g/ FO F T390 § Fq 1T A
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feaddizs, @3z nadie feoddzs qwe
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79 & wfiw ¢ fF F ggahr serA &%
arfe ag ®w a%a g |

WRITTEN ANSWERS TO QUESTIONS

Telephone Complaints in Capital

*162. SHRIMATI MOHSINA
KIDWAI: Will the Minister of COM-
MUNICATIONS be pleased to state;

(a) whether telephone subscribers
and others have lodged quite a num-
ber of complaints regarding irksome
working of the telephone service in
the capital; and

(b) whether any record has been
maintained about the complaints lod-
ged each day and whether some res-
ponsible officer was deputed to see
that the complaints were rectified and
the complainant informed accordingly?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) Yes Sir. There
was a slight increase in the number
of complainta in the past four months
due to heavy rainfall and floods but
the situation has now come to normal

(b) Yeg Sir,

Pension % Ex-M.Ps,

*163. SHRI RAGHAVJI: Will the
Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to stata:

(a) the amount incurred by the
Government on the payment of pension
to ex-Members of Parliament duriig
the years 1976-77 and 1977-78;

(b) the number of ex-Members Of
Parliament being benefited by this
pension scheme; and

(¢c) the names of the countries _in
the world where thig scheme is 1P
vogue?
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THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
The amount incurred by Government
on the payment of pension to ex-
Members of Pariiament is as under:-

1976-77 Rs. 6.68 lakhs
1977-78 Rs. 50 00 lakhs (Revised
Estimates).

(b) 857, as per information given
by the two Secretariats of Parliament.

(c) The scheme of pension is
learnt to be in vogue in the follow-
ing countries;-

1. Australia
2, Austria
4. Belgium
4. Brazil

5. Clameroom

A, Ganada

7. Dennrk

4. Federal Reaabdic o Germany
o, Funand

1o, Fra-.ce

11, Tiady
12, Dsracl

13. Jordan

11, Malay-in

1n. Neiberlands

1. Norway

7. Sweden

1. United Kingdom
. USA

Copper Deposits in Arunachal Pradesh

*167. SHRI JANARDHANA POO-
JARY: Will the Minister of STEEL
AND MINES be pleased to state:

{a) whether copper deposits have
heen found in Subansiri District of
Arunachal Pradesh; and

(h) if so, the quantum of the depo-
sit and steps taken to exploit it tui-
ther?

3197 Ls—2

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
and (b). A copper sulphide prospect

.has been located over a strike length

of 750 metres in the Potin area of
the Ranga Valley in Subansiri Dis-
trict and is being investigated by
mapping, drilling, geochemical and
geophysica] surveys. Average copper
content in parts of the mineralized
zone is about 0.36 percent.

The exploration is at a preliminary
state. Indications of copper content
so far are very low; however, explo-
ration is continuing. It is too early
to say anything about the quantum
of exploitable ore.

‘Kashmir'

#170. SHRI OM PRAKASH
TYAGI: Will the Minister of EX-
TERNAL AFFAIRS be pleased to
state:

(a) whether an individual study re-
port on sclf-determination by Mr.
Hector Gros  Espiell of the U.N.O.
Kashmir has been shown as an area
where self-determination has not been
exercised; and

{b) what steps have been taken to
point out this factual mistake and
with what result?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) Recent study oy
Mr. Hector Gros Espiell. Special Rep-
porteur appoinied by  the U.N. Sub-
Commission on Prevention of Discri-
mination and Protection of Minori-
ties, contains a list of ‘“‘the situations
still awailing settlement as regards
the implementation of United Nations
resolutions concerning the right to
self-determination of peoples under
colonial or alien domination”. Among
the 30 territories included in the list,
Jammu and Kashmir has been inclu-
ded in the context of non-imple-
mentation of the U.N. resolutions,

(b) Both at the 34th Session of the
Commission on Human Rights in Fe-
bruary-March 1978 and during the
current Session of the UN. General
Assembly, we expressed our deep con-
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cern over this wrong delingation and 1.15 million new connection of Tele.
entered our strong reservation, rei- phones by 1978—83;
terating the fact that Jammu and

Kashn’ur is legally and constitutional- (b) what is the total number in the
Ly an mlegral part of India. Waitiﬂg list: and

The Government of India deplore
and strongly reject this description of (c) what will be the Statewise num-
Jammu & Kashmir, ber of new connections in the 5 years®

Waiting List and Providing New Con-

nections of Telephones THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-

*172. SHRI B. P. MANDAL: Wil TIONS (SHRI NARHARI PRASAD

the Minister of COMMUNICATIONS  SUKHDEO SAD): (a) Yes. Sir.
be pleased to lay a statement show-

ing: (b) 2.25 lakhs.
(a) whether the P, & T. Department (c) A statement is placed on the
has prepared a 5 year projection for table of the House.
Statement '
Number of new connections likely to be provided during 5 vears, i.e., 1g78-83 in cach Staic.

' " No.ofnew

welephone
State/Union Territory connections

to be pro-

vided il

194y

1.-—.'\nd]1ra . . . . . . . . . . . 51,000
2. Bihar . . . . A . 25,000
3. Guijarat, including Daman, Diu and Silvasa. 150,000
4 JE&K. . . . . =000
5. Kamataka . ) . : 51,000
6. Kerala,including Lakshdip & Mahe . F1L000
7. M.P. . . . 1,000
8. Maharashtra, including Goa. . 2,501,000
9. Assam, Arunachal, Manipur, Mizoram, Meghalaya, Nagaland and Tripura. . 29,000
10. Punjab, Himachal Pradesh, Haryana and Chandigarh. 70000
11, Orissa. . 000
12, Rajasthan ; 44,000
19. Tamil Nadu, including Pondicherry. . 56,000
14, U. P. . . . . . . 36,000
15, West Bengal, including Sikkim, A. Nicobar, 1.03,000
16. Delhi. . . ) 1,32,000
ToTaL . I_l_ -5:1-.;“"

. 1105 lakis

e

Or . . . . . - .
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Bonded Labour in Tribal Areas

%174, SHRI HARI SHANKAR
JAHALE. Wil the Minister of PAR-
JAMENTARY AFFAIRS AND
,ABOUR be pleased to state:

(a; whether Government's aitention
has been drawn towards newspaper
eports stating that bonded labour in
reinote tribal areas still exists though
t is abolished by law; and

(b) if so, the effective steps propos-
od to protect tribal exploitation as
swnded labour?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (SHRI
LARANG SAI): (a) There have been
some newspaper reports based on the
survey recently conducted jointly by
the Gandhi Peace Foundation and the
Nutional Labour Institute. According
1 the preliminary estimates of the
survey, the total number of bonded
wbourers in the States covered by
the Survey. excluding  Orissa where
e survey had not yet been comple-
led, ijs of the order of 2.24 million.
O these, 18.3 per cent are stated to
belong to Scheduled Tribes. The ot
filected regions are reported 1o be
Telengana in Andhra Pradesh, North
and South  Arcol. Dharmapuri in
Tamil Nacdu, Shimoga and Bangalore
Jlistriets in - Karnataka, the north-
western  distriets in Maharashtra,
Baroda and Panchmahals in Gujarat
Mahakaushal region in Madhya Pra-
desh, the sugarcane belt in Western
Uttar Pradesh; Deoria, Ballia, Vara-
Nasi and Mirzapur districts in Eas-
rn - Uttar Pradesh and Santhal
Furganas, Palamau and Monghyr dis-
Wiets  in Bihar., These preliminary
tlimates may not by themselves be
identified cases of bonded labour,

) The Bonded Labour System
(Abolition) Act, 1976, provides for
the abolition of the bonded labour
¥stem. The State Governments/Uni-
! Territories, which are responsi-
h]c(: for the implementation of the
‘ have been addressed from time

to time, to take appropriate action
under its various provisions and also
to undertake surveys, to identify the
bonded labour and to secure their re-
lease and rehabilitation,

State Governments have been ur-
ged to  rehabilitate bonded labour
in tribal areas under the Integrated
Tribal Development Schemes/Sub-
Plans and such other on-going sch-
emes of Tribal Development in these
areas. The main objectives of the
Sub-Plans are eliminalion of exploi-
tation of tribals and speeding up the
process of socio-economic develop-
ment. Some of the measures taken
in this regard are the prevention of
alienation of tribal lands to non-tri-
bals, the restoration of alienated
lands, th: regulation of money-lend-
ing, the stoppage of vending of lig-
uor by contractors in tribal areas, pro
tection of tribals’ interests in forcsts
and strengthening of the credit and
marketing structure to prevent exp-
loitation by money-lenders, and to
ensure a fair return to the tribal for
his produce. Special schemes for the
rehabilitation of bonded labour in
Tribal Areas drawn up by some of
the State Governments have also been
financed. on matching grant basis. by
the Central Government under the
Centrally Sponsored Scheme.

Malaria in Delhi

*175. SHRI RAJKESHAR SINGH:
SHRI NAWAB SINGH
CHAUHAN:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether his attention has been
drawn iowards news item entitled
“High Expenditure, higher incidence’
(National Herald dt. 26-10-78);

(b) if so, the reasons for the higher
incidence of malaria in the capital as
campared to last year; and

(c) steps proposed to be taken to
control the disease and free the city
from its grip?
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THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAGDA-
MBI PRASAD YADAYV): (a) Yes, Sir,

(b) The high incidence of Malaria
in the capital was mainly due t{o heavy
floods and extension of the urbanisa-
tion in the capital combined with
lack of sufficient workers and facili-
ties for undertaking anti-larval work,
particularly in the resettlement colo-
nies. During 1978 it was possible to
achieve better coordination among
multiple administrative agencies in
Delhi which also resulted in better
surveillance and recording of Malaria
cases.

The incidence of Malaria in Delhi
has, however, been showing a declin-
ing trend lately.

(c) A statement indicating measu-
res taken to control the disease in
the capital is laid on the table of the
Sabha.

Statement

Preventive measures taken for con-
trolling malaria in Delhi

(1) By Delhi Administration—The
Chief Slecretary has been reviewing
the prégramme every week. Direct-
jons are given to the implementing
agencies to remove the deficiencies
noticed,

(2) By Municipal Corporation of
Delhi—

(i) The area for anti-larval co-
verage has been extended from 90
sq. miles to 180 sq. miles,

(ii) Additional Anti-malaria
workers have been employed.

(iii) Additional sum of Rs. 30
lakhs has ben provided for augment-
ation of anti-malaria work.

(iv) 2 rounds of BHC have been
sprayed in rural areas, riverine
belt and slum areas, A special
round of spray has been given in
the flood affected areas.
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(v) ULV spraying and therma)
fogging have been done in the
flood affected areas.

(vi) Increased search for reduction
of domestic breeding has been cen.
ducted.

(vii) 100 malaria clinics and 400
fever treatment depots have beep
set up for detection of malaria cases
and providing them treatment,

(viii) Weekly suppressive treatment
was provided in the flood affecied
areas,

(3) By Governent of India—

(i) The Government of India
have provided financial assistance
of Rs. 50.91 Jakhs during 1978-70
for anti-malaria activities in Delbi.

(ii) Training has been provided
to workers from Delhi in the use
of ULV,

(iii) ULV and Fogging Machines
have been provided  for use in
Delhi.

(iv) Appointment of a Central
Co-ordinating Officer in the Dte. of
N.M.E.P. to coordinate the activities
of multiple administrative agencies
in Delhi.

AT W @O

* 176, W AT AR AWA : &A@
qATE HAT g5 FATT AT 991 277 {4

(%) #rze w9 f3am 71 77
faoft &t o vae T NG o T TES
2 w1 fr fagrary daen fafeis,
RN G BT UaATE FIEnt §,307
afme w1 famtor frar 7 vE1 2
i

(m) afz zf, @ v 340 F

g7
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wure Huom ¥ oW wat (st
Tfge AT gedw @m) (%) (@)
fafas cxgasi &, @A I IgTTOR
AT gnfior gTHT H, TARE  FAEwA
77 7 fore g1 AT fawmr )Y 812 wEIT
T FASKT F H@ALSAH F1 LT F |
fergeata ¥aea fafaes sramar v gl
T AT, g ATavAF g1 AT {5 §S Aqrar
7 Ta FAAl w1 A fFEr 9w
fergeara sqew fafwge a1 ermar oY
WEATEIE |

D.A. for P&T Part Time Staff

#178. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether Government have re-
jected the  recommendation of the
Bhoothalingam Committee to extend
the scheme of Dearness Allowance
for P & T Part-time staff; and

(b) if go, the reasons for the re-

jeclion?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD

SUKHDEO SAI): (a) and (b). The
recommendation made by the Bhoot-
halingam Study Group for grant of
Dearness Allowance to Extra-Depart-
mental Employees is under considera-
tion of the Government,

Dual Pricing System in Aluminiom
Industry

*180. SHRI C. K. CHANDRAFPPAN:
Will the Minister of STEEL AND
MINES be pleased to state:

(a2) whether the dual pricing system
in aluminium industry has been with-
drawn;

(b) if so, whether Government have
reduced the non-levy ingot prices by
about Rs. 1400 per tonne following
this step; and

(c) if so, the details thereof?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
Yes, Sir,

(b) Yes, Sir.

(c) The following table compares
the present commercial grade ingot
price with the price prior to 18-10-
1978,

(Rs. per tonne)

Prcvious. Present

Ex-factory price . . 9,000 8,632
(approximate)
Ad Valorem Excise Duty (basic). 3,600 3,453
Specific Excise Duty Boo .
Special Duty 220 173
Cost Lo cosumer.. i N 13,620 12,258

Reduction : R. 1,362/- approximate).
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Steel Plant at Visakhapatnam

*181. SHRI KUMARI ANANTHAN:
Will the Minister of STEEL AND

MINES be pleased to state:

(a) whether a team of Russian ex-
perts was invited for negotiations in
the establishment of the proposed

steel plant at Visakhapatnam;

(by if so, when they are expected

to come; and

(¢) how soon the construction of

the said steel plant will be started?

THE MINISTRY OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
and (b). A Soviet team has already
arrived in India for discussions with
the Steel Authority of India Limited
and the other organisations concern-
ed. This team has also visited the

plant site at Visakhapatnam,

(c) The actual construction of the
plant wil start only after the ncces-
sary financial technical collaboration
arrangements with the U.S.S.R. have
been completed and an investment

decision taken.

tfear I3 g oFw wEHY, wEw
gror whesn fafy a7 sx=rd oo ah
YT FT G THT T

1586. *it g¥9 W TAW : 747
i FT4 qQT N/ FA 72 AT F
Ay #1w fF

(%) gfear v goz gey FooE!
fafeez, 8 #réq <ie, FAFAT FIIT
e 2 aat & wiaen fafy agqr F5=dr
75T AT AT F1 fFAAT THT T,
FIMT M@
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(@) = za firr grar T
aqt & sfas FeTo AT FT FeEAn
fear mar a1

() afz &, ar 5= a5 &
farsmad A gl @ = qoi 3, 4 Ty
2 & fraq FHIfegt &7 famr oo
qATT BeAT Fr ag & ;

(7) fa=r & fFas @@ F1T o1
q1Tq13% 97 uq 7 A o7 FTR F77
I FHOYE ; HIT

(%) #xrow sgfasiF3aq o
F WA AR 22 A7 R AT 34T 7T
T GEET & HIT €1 AT 7

N® AT T ALY 74 wO Sy § U7
wat (s gro T gaAfag): (F) 3@
Af=a fFar war & 5 o wfasm g
wiaer fafa sy s R sgaeg wfalqaw,
1952 #r affg 7 wrar &, av=g 97
FaaTiogt w1 Fal wfgg fafy
ATFAT, 1952 F TIATH 27 F AeT0A
Bz dr 7% ¢ 1 37 SiAwE gry aed
T ATS FT FAAT FOOL AL gAafw
F & ga fagow & gwig wr

Zq FfAesIA 7 7d FT q9F & 17
9,51,444. 60 qUFTGIT(WFHAR
e AT &1 g orfomT & &9 7 FAT
FUEL

(@) & (¥) .78 wIEAT AT
garfgaT ¥ ma & /X FET T
¥ oq1E wS g gqerey W@ g
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45
fawrow
HrH w1 #r 7 fer ForA1 & fang w1 wf srdardy

1. TFFET, 1976 1,55,933. 77

2. qIEET, 1976 1,54,108. 56

3. femzav, 1976 1.54,337. 24

4. ALY, 1977 1,44,184. 00

4. ®IFI, 1977 1,38,061.91

6. HIF, 1977 1,40,875.71

7. H9A, 1977 1,37,239. 39

7. a%, 1977 1,23,637. 22

9. W9, 1977 46,523.97

10. S@TE, 1977 1,55,633. 00

11. SAEA, 1977 1,53,509.93

12. faawaw, 1977 1,56,518. 34

|3, WEGET, 1977 1,66,093.75

4. qA%E7, 1977 1,76,263. 01

15. famaz, 1977 Fad frarst gara wiasn fafa grge, ofiew

16, TALN, 1978 T FT AAATT AET Fmra ¥ I, 1978 WK

17. ®7EET, 1978 farar mar & @A 1978 F HIED &

I8, HTF, 1978 wa Ay # wfasr fafe 37

19, AT, 1978 17 afwat # frarerst & wae #1
WA A § forg wawada
¥ fqeg afadq A qgar &
&Y 99ma & AR fawsaw, 1977
F grae ¥ fAgFt & §aTFT
g T 7 F fag Friard
TTEARTATEIE |

RIS FIC AT, 1978 & AR &

weeg # A7 Tfwat FT G
T 71 & fag Afwqera araar
oY T[T T § AT qqEAl
wifg gt 3w wfmat %
TR A FrAARE A AT N
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Introduction of New Index Numbers
for Working Class

1587. SHRI M. V. CHANDRA-
SHEKHARA MURTHY:

SHRI R. V. SWAMI-
NATHAN:

Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) whether Committee on Prices
Index headed by Mr. Rath has re-
conmended the earliest introduction
of new index number for working
class on base of 1871 and simultane-
ously discontinuing the complication
and publication of 1960 based pnum-
bers;

(b) if so, whether Government have
examined his recommendations:

{c) if so, when the final decision in
this regard is likely to be taken: and

(d) what are the other recommen-
dations made in the report?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a).
Yes Sir,

(b) and (c). As already stated in
reply to Lok Sabha Unstarred Ques-
tion No. 623 answered on 23-11-78,
the Report is under examination in
consultation with the State and Union
Territory Governments.

(d) The Report has been laid on
the Table of Lok Sabha on 31-8-78.

Arboretum in Ladhakh for Medicina)
Plants

1588. SHRIMATI PARVATI DEVI
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether Governmen{ propose
to set up an arboretum in Ladhakh
for planned development of medicinal
plants, herbs and shrubs; and
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(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) The Centra]
Government have no proposal at pre-
sent, to set up any herbarium in
Ladhakh.

(b) Does not arise.

|
Measures for stepping up Production
of Durgapur Steel Plant

1589, SHRI SAKTI KUMAR
SARKAR:

SHRI SACHINDRA LAL
SINGHA:

Will the Minister of STEEL AND
MINES be pleased to state;

(a) whether any measure has been
taken up for product diversification
and to step up production on Durga-
pur Stee! Plants;

(b) if so, the details thereof and
action taken up-to-date;

(¢c) how far this measure has been
affected by the recent flood in the
State; and

(d) the delails of the action taken
and implemented up-to-date to cover
up the gap made by the recent flood?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (S9R1 KARIA MUNDA): (&)
Yes, Sir.

(b) The action taken
under:-

so far is as

(i) A scheme for installation of
balancing facilities in Wheel and
Axle Plant to increase the produc-
tion from 40,000 sets to 50,000 sets
a year, at an estimated cost of RS
4,06 crores is under implementation
and is, scheduled for completion h¥
August, 1981;
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(ii) Additional facilities in Cen-
tral Engineering Maintenance Shop
at an estimated cost of Rs. 3.57 cro-
res is under implementation and
will be completed within two years;

(iii) A scheme for the modifica-
tion of skelp Mill at a cost of Rs.
5.82 crores for producing special
steels and angles is presently under
consideration of the Government;

(iv) A scheme for installation of a
Universal Beam Mill at an estimat-
ed cost of Rs. 65 crores is under
examination in Steel Authority of
India Ltd. (SAIL);

(v) A scheme for modernisation
and streamlining of operations, and
products in the steel plant includ-
ing the installation of a Bottom
Blown Oxygen Convertor process
is under examination in SAIL;

(c) These schemes have not been
affected by the recent floods:

(d) Does not arise so far as these
schemes are concerned.

fagre & ZetA ¥ QT TAOETAT &
fore fraros s T T

1590. St GUX §1 §RA : 7|
AW HFY o7 AT FY I T4 oo

(%) fagrv arsq & fadrars EwA
R arga qem faadr g A7

(@) 2w sAavdi & feg
e ¥Eard fraw wmiAw @
fagrad a2 1

dT Aamy ¥ T war (W
awglt ya guiw &™) : (5) A7
(=). wifiga Q=0 mFa &0 w1 @
2 AT IR F1A A IHH A9 g
77 @ faur wrar )

Shifting of 'G.S.I. Departments from
Calcutta

1591, SHRI SACHINDRA LAL
SINGHA: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether the mewg items pub-
lished in the ‘Dainik Basumoti’ on the
3rd November, 1978 regarding shifting
the various departments of the Geo-
sogical Survey of India from
Calcutta has been brought to the
notice of the Ministry;

(d) if so, the details thereof;

(c¢) the details of the representation
made up-to-date regarding the shift-
ing of these Departments of G.S.1.; and

(d) the reaction thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA), (a) and (b).
The Field Technique Research Unit of
the Geological Survey of India at Cal-
cutta is being merged with the Air-
borne Mineral Surveys & Exploration
Wing at Bangalore. No other office or
unit of Geological Survey of India is
proposed to be shifted out of Cal-
Cutta. The Field Technique Research
Unit and the Research and Develop-
ment Unit of Airborne Mineral Sur-
veys & Exploration Wing were both
performing similar geochemical in-
vestigations, and there was consider-
able overlap in methodology and ins-
trumentation. An X-ray flourescence
unit with computer attachment is av-
ailable only in Bangalore. There are
also as many as five atomic absorp-
tion spectrophotometers at Bangalore.
These instruments are the most im-
portant ones for carrying out geoche-
mical studies, At Calcutta the avail-
ablity of these instruments is less.

(e) and (d). A number of represent-
ations have been received againstthe
merger of the Field Technique Rese-
arch Unit; including some from
Members of Parliament, from the
Chiet Minister of West Bengal, and



51 Written Answers

from staff associations. In view of the
reasons given above; it is not con-
sidered advisable to change the de-
cision. i =

Amount allocated to Himachal Pra-
desh for Health Purposes

1592. SHRI DURGA CHAND: Will
the Minister of HEALTH AND FAMI-
LY WELFARE be pleased to state:

(a) the amount allocated to Hima-
chal Pradesh for health purposes in
that state for the years 1977-78 and
1978-79;

(b) the criterion followed in allot-
ting funds to State Governments;

(c) whether the State Government
of H.P. has furnished the details of
health services extended by them
under the Central funds during the
above period;

(d) if so, the details in respect of
each distriet; and

(e) the guidelines issued to the
State Governments for spending Cen-
tre’s funds on dispensaries in various
districts of the State?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAGDAM-
BI PRASAD YADAV): (a) The follow-
ing outlays were approved by the
Planning Commission for Health Sch-
emes in the State Sector for Hima-
chal Pradesh for the years 1977-78
and 1978-79:

1977-78 Rs. 125 lakhs
1978-79 Rs. 176 lakhs.

In addition Special Central assis-
tance of Rs. 8 lakhs was given 10
Himachal Pradesh during 1978-79.

(ii) The Central assistance allo-
cated to Himachal Pradesh for im-
plementation of Centrally sponsored
schemes during 1977-78 and 1978-
79 is as under:—

1977-78
1978-79

Rs. 40.79 lakhs
Rs. 141.29 Jakhs
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(b) Different formula has been ad-
opted for determining the quantum
of Central assistance for each State
from time to time, The latest formula
evolved is known as Gadgil formula,
This formula with up dated calcula-
tion for the fifth plan period was ap-
proved by the National Development
Council.

The salient points in regard to up-
dating of the formula were as fol-
lows:-

(i) Instead of making a lump
sum provision only for Jammu &
Kashmir, Assam and Nagaland.
such provision was made for Jam-
mu & Kashmir, Himachal Pradesh
and the Northern Eastern States,
including Sikkim.

(ii) The relevant dates with res-
pect to which weightage was given
for population., per capita income
and tax effort were amended as

follows:

“, oftetal Forrth  As revi-

Central - Plan sed for

HER o Fifth

tanee Plan

Populanien (602) 1665-66 1971
(Micd yearh

Per capita-income ra® 0 pghe-ls 1050-93
Tax efloer . 10, 1o47-58 1974 56

Government decided that the 1971
data on population should be used
for the calculation of all transfers to
States on per capita basis. In regard
to per capita income, the latest avai-
lable data were for 1970—73 and,
accordingly these were used. As re-
gards tax effort, the year 1973-74,
which was the year immediately pre-
ceding the Fifth Plan period, was
taken as the reference year,

(iii) For calculating assistance re-
lating to major irrigation and po-
wer projects, all projects costing
more than Rs. 20 crores, on which
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at least 10 per cent of the total ex-
penditure was incurred by 1973-74,
were taken into account.

(iv) During the Fourth Plan per-
iod, the ‘‘special problems” taken
into account for the purpose of al-
location of Central assistance rela-
ting mostly to drought affected
areas, desert areas, hill areas, tri-
ba] areas, metropolitan areas, etc,
In the Fifth Plan, all these Probl-
ems, except that of desert areas,
were taken care of by separate
Central Programmes and the States
had been receiving substantia] as-
sistance under these programme,
Allocation for the desert problem
was made out of the amount reser-
ved for “special problems” under
the Gadgil Formula.

This updated formula is under re-
view of the Working Group of the
Committée of the National Develop-
ment Council,

(c) and (d). The progress of the
various schemes in the State as well
as Central Sponsored Schemes are
reviewed from time to time and par-
ticularly at the time of finalisation of
the annual plan. N

(e) The funds are released tn
State Governments in respect of
Centrally Sponsored Schemes on the
basis of approved pattern of assistance
which has been laid down for various
programmes, The setting up of dis-
pensaries is in the State Sector and
the Centre does not lay down any
pattern for their establishment.

I F A, W, U AT W
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Location of National Labour
Institute

1594. SHRI R. K. MHALGI: will
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to refer to the reply given to Un-
starred question No. 608 on the 20th
July, 78 regarding location of N.L.IL
at Pune;

(a) since when the question of
permanent lccation of the Nationay
Labour Institute s under consideration
of Government;

(b) what faclors are beinz  con.
sidered in the decision of location of
the said institute;

(c) whether Pune (Maharashtra)
does not satisfy the criteria contem-
plated: and

(d) if so, the reasons for the delay
in taking a decision for years?
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
to (d). In December, 1972, on a pro-
posal from the Government of Mahar-
shtra, Government considered locat-
ing the National Labour Institute at
Pune. Later the land offered by the
Government of Maharashtra was
found to be under encroachment and
there were some legal complications
also because of which possession
could not be taken over. The question
of having an alternative location is
being examined by Labour Ministry
in consultation with Ministry of
works and Housing. The decision is
proposed to be taken looking to the
need to maintain close and constant
contact with the Ministry of Labour
Planning Commission and ILL.O, etc.

Number of Indians killeg in Earth-
quake in Iran

1595. SHRI K. PRADHANI. Will
the Minister of EXTERNAJI. AFFAIRS
be p'cased to state:

(a) whether it is a fact that many
Indian doctors and their familieg have
been killed or injured in the massive
earthquake that levelled the Iranian
desert town of Tabhas on 17th Septem-
ber, 1978; and

(by it so, the number of Indians
killed and the details regarding the
compensation paid by the Iran Go-
vernment as well as the Indian Go-
vernment to them?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SAMARENDRA
KUNDU): (a) In the earthquake in
Iran, no Indian doctor was killed.

(b) However, one Indian doctor
fractured his leg. Another Indian doc-
tor's wife fractured her arm and
their two children, aged 1% years and
one month, died. Since the person
concerned was in the service of the
Government of Iran, compensation
claim, if any, will ke governed by
his contract of service.
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Public Undertakings under the
Ministry

1596. SHRI MRITYUNJAY PRASAD:
Will the Minister of COMMUNICA-
TIONS be pleased to state
the names of the Public Undertak-
ings under his Ministry, the names
of the Chairmen and Maneging Di-
rectors, dates of their appointments,
period of duration in the office, the
date of ileaving the undertaking, their
pay scales and other pergquisites such
as dearness allowance, housing facili-
ties or house rent in lieu thereof,
Medical facilily, conveyance, retire-
ment facility elc., in case of cach Lu-
btic undertaking?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAIl); There are three
Public Sector Undertakings under
the Ministry  of Communications,
namely, Indian Telephone Industrics
Ltd., Bangalore, Hindustan Teleprin-
ters Ltd.,, Madras and Telecommuni-
cations Consultants Indian Ltd., New
Delhi, The required information in
respect of the Chairmen and Manag-
ing Directors of these three pub'ic
sector undertakings is indicated in
the statements laid on the table of
the House, [Placed in Library. Sce
No. LT—2928/78].
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Microwave System with Foreign
' Assistance

1598. SHR1 VIJAY KUMAR N.
PAlIL: Wiil the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether Government are exccul-
ing the proposals for establishing a
microwave system with foreign assis-
tance (financial and technical)/colla-
boration; ’

(b) it so, details of the proposal
implemented so far and under execu-
tion—project-wise and state-wise giv-
ing details of estimateq outlay in-
volved wnd physical features of the
scheme; und

(¢) details of projects executed/
under execution and proposed in
Maharaslitra State?

THE MINISTER OF STATE IN
THE MINISTRY OF C(COMMUNICA-
TIONS (SIIRI NARHARI PRASAD
SUKHDEO SAI): (a) A number of pro-
jects for establishing microwave sys-
terus ar: under execution with
imported eguipment financed under
various multi-lateral and  bi-lateral
10ins and credits,

(L) Deta’'ls of projects implemented
so far and under execution with im-
po-ted equ:pment financed under wva-
rious multi-lateral and bi-lateral
Fureign Exchange loans and credits
are given moject-wise in Annexure I
and State-wise in Annexure II. [Plac-
ed in Library. See No. LT—2929/78]

(c) The details of projecis are as
follows :

(i) Bombay Jaipur Microwave
Scheme; completed.
(ii) Dhulia-Kharagpur Micro-

wave sysiem; completed.

uii) Bombay - Mangalore - Mad-
ras/Trivandrum Microwave System;
completec.

(iv) Maw Delhi-Nagpur Microwave
sytem: under execution.
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(v) Bombay —Delhi —Calcutta
Addl. radio bearer channel for trans-
mission under execution.

(vi) Bombay - Mangalore-Madras
3ddl. Rcdio bearer channel for TV
transmission under execution.

(vii) Nagpur - Secunderabad-
Bangalore Microwave Scheme: pro-
posed to Le taken up.

Tafear Wig waee av wiwmfa @@
TR i WY TG

1599. ¥To WEW' ATTHAW qieq :
FOTEEATX WX qF F4T a8 &7 F7
FT &

(¥) mea gaw ¥ qefr frr &
Farfemr ® AR waew 97 saited
THZIEANA AT A FIH A AT T
aqam  feafa 3a1 & ; w1

(@) g7 are § e g fqog
7% ¥ faereq ¥ Fa7 0w § 7

@ R am Fanm & 1o war
(st wfwmr quar): (%) o (=), wrvm
ATETT, T ATEAT, 1076 § FozAT F
A7 qe wrarfa nF 97z /57 ¥ famfo
% faq fagia: gqula & dr 4 37
faota & v e afrw fasm
frw & Az g9z afryrear & fao
94 HEA §1 TAEFIT (7997 foar ar |
TAF TIAA AFAH AT AT -
17 & taw fava grgrr ov fafaam
grifag #r A | gragd fafaast
FT ag qa1 a0 & fqo dew g
gratg fxar fx w17 & ot sqfea
gffrr meant et Y syl
T RFAT 8 |

§H A AFA 7 ARg-WAEF & T3
a7 sy darfesr a9z d@qa 7
FqaaT & faq wemar s Qo #%



61 Written Answers AGRAHAYANA 9, 190) (SAKA) Written Answers 62

fera & Yo § g7y fgie W €Y
{qa ey | foale & yiea ) 1 9T gA
Tfgtear oz 4ot fraw 71 frota A9
F Ay ¥ ot #7 FAE #7 SOOAT |

Cases Pending at Central Industrial
Tribunal, Dhanbad

1600. SERI A. K. ROY: Will the
Mirister of PARLIAMENTARY AF-
FALRS AND LABOUR bhe pleased to
state;

{(a) the number of cases pending
before the different Central Industrial
Tribunals in Dhanbad (Bihar) as on
1st October, 1978 and the peripd for
which they are pending, facts in
details;

(b) the number of cases disposed of
by the different iribunals by the first

ten months of the year;

(c) what is the humber of dayvs the
different tribunals had their sitting
within the same period; and

(d) whether three Tribunals re-
mained in operation without Judges

for most of the year making any cons-
titutional relief impossible and if so,
steps taken on that?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR (SHRI
RAVINDFA VARMA): (a) to (c). A
statement showing details of cases
pen.ling with the different Central Go-
vernment Industrial Tribunals as on

"1-10-78 and the number of cases dis-

posed of ¢y these Tribunals during the
first 10 monthis of 1978 is attached.

{i; The posis of Presiding Officers,
Ueniral Government Industrial Tribu-
nals Nos, I, 2 and 3. Dhanbad have
seen vacznt  since 21-11-77, 23-12-76
ind 1-5-1472 espectively. The Pre-
siaing Officer of the Central Govern-
ment Industrial Tribunal, Jabalpur has
since July 1978. looked after the work
¢f Ceniral Government Industrial Tri-
bun:] No. 1. Dhanbad, by holding court
there for soire days every month. Per-
sens selected earlier for filling these
preis had expressed their ingbility to
weeept the offer, Action is being taken
1> appoirt ciner suitable candidates.
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1601. SHRI AHMED HUSSAIN: will
thé Miniétsr ot -~ PANLIAMERTANY
AFFAIRS AND "LABOUR be pleased
to state:

(a) the policy befng followed by the
Centre to open Industrial Training
Ingtitutes (¢ITI) in the States and
Uniop Territories;

(b) whether Government choose big
cities only for opening more ITIs and
that-the rural citizens are either dé-
prived of this privilege of country's
development or Bdve to spend huge
amount for attending to them in big
cities;

(c) action proposed to be taken to
open ITIs ip rural areas of the States
and the number of such ITIs that will
be opened in the next two years
State-wise;, and

(d) the reasons why such an ITI
should not be set up at Dhubri in
Goalpara District of Assam?

THE MIN'STER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR (8HRI
RAVINDRA VARMA) : (a) Under the
Craftsmen Training Scheme the Cen-
trai Government is responsible for
vrescribing the standards, syllabi and
norms for accommodation as also the
policy for development of training fa-
ciiities and coordination of all train-
ing programmes in the country includ-
ing the award of National Trade Certi-
ficates under the aegis of the National
Council for Training in Vocational
Trades set up for the purpose.

The day-to-day administration of
the Industrial Training Institutes as
also their financial control, however,
rest with the respective State Govern-
ments/Union Territories.

The NCTVT has laid down that the
following factors should be taken into
consideration by the State Govern-

66
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ments/Unlom “Perritories ' whitk decid-

ing the location of new ITIs/Cen-
‘treg:—

(i) Aval.labiltty of g plentitul lup-
ply of electric power;

(ii) Employment potential in the
area;

(1ii) Industrial concentration ‘or
potentiality for industry to be deve-
loped in the area;

(3v) Availability of suitable land;

(v) Availability of :pientﬂul water
supoly; .

(vi) Good communications; and

(vii) Danger of migration * from
ri.ral to urban area.

The factors at (i) and (ii) above
shouli be given prime consideration.

(b} It is for the State Governments/
Union Territories to decide as to the
places where ITIs are to be opened
keeping in view the guidekines laid
down by the Government of India in
part (a) of the question.

(c) The Central Government recent.
ly appointed a Committee of Experts
to review training programmes in the
ITIs and Incdustrial Establishments
where apprentices are trained and to
recommend suitable measures for im-
proving the quality of training for
craftsmen and apprentices, The Com-
miitee was also requested to study and
recommend measures for re-orienting
both the apprenticeship training and
Industrial training programmes to sub-
serve the needs of the rural areas for
upgrading of skills among persons
coming from such areas, The Com-
mittee has recommended the opening
of Rural Training Centres on the basis
of feasibility study in each area. The
recommendations of the Committee are
being examireda in consultation with
the State Governments and Union Ter-
ritories.

(1) It ig for the Government of
Assam tu decide whether an ITI should
ke set up at :Dhubn in Goalpara Dis-

“trict of Amsom.
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Hemoeopathic and Ayurvedic CGHS
Dispensary in West Delhi

1802, SHRI RAM VILAS PASWAN:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether it is a fact that there
is not even a single Homoeopathic and
Ayurvedic CGHS dispensary in West
Delhij;

(b) whether Government intend to
open at least one Homoeopathic and
one Ayurvedic Dispensary in Narain
Vihar, New Delhi for the benefit of
Government  officials residing in
Narain Vihar, Inderpuri, J. J. Colony,
Naraing Village, Mayapuri and other
adjoining areas;

(c) if so, when; and

(d) if not, the reasons therefor?

THPE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FA-
MILY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) No, Sir. At
present 2 Homceopathic and an Ayur-
vedic dispensary under the CGHS are
functioning in Dev Nagar. In addi-
tion a Homoeopathic and an Ayurvedic
Unit under the CGHS are also func-
tioning at Rajouri Garden and Delhi
Cantt., 1espectively.

{t* No, Sir, At present there is no
proposal for the opening of an Ayur-
vedic or a Homoeopathic dispensary
in Narain Vihar.

(c) Does rot arise

(d) The CGHS beneficiaries residing
in Narain Vihar, Inderpuri, J. J.
Conoly and Naraina Village are pro-
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vided Ayurvedic and Homoeopathic
medical facilities from the CGHS Ho-
mdeopathic and Ayurvedic dispensa-
ries at Dev Nagar.

hmhmmmrrhedm

1603. SHRI KISHORE LAL: Wil
the Minister of STEEL AND MINES
be pleased to state:

(a) the cost of manganese and iron
ore per tonne supplied to Rourkela
Steel Plant;

(b) is it a fact that Re. 1/ per tonne
for 1976-77 and Rs. 3|- per tonne for
1977-78 increase in procurement price
of iron ore has been given by this
plant; and

(c) if so, the basis for thig increase?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
The present price of high grade iron
ore procured by Rourkela Steel Plant
through the Minerals and Metals
Trading Corporation is ag indicated
below:

Ex-Rangra/Rakshi
Rs 37.00 per tonne

Exr-Barajamda
32.18 per tonne

The price of low grade manganese
ore procured through MMTC for all
steel plants inculding Rourkela Steel
Plant but excluding Bhilai Steel Plant
is Rs. 62/- per tonne f.o.r. loading
station.

(b) The price increases agreed to for
supplieg of high grade iron ore during
1976-77 and 1977-78 are indicated
below: —

Amount of increase

— i

Price per tonne.

Period Ex-Rangra/ Ex- Ex-Rangra/ Ex-
Rakshi Barajamda Rakshi Barajamda
Rs. Rs. Rs Rs.
1-4-75 to 31-3-76 . 34'5 2900
1-4-76 to 31-3-77 . 34'93 29+ 18 018 o 18
1-4-77 to 31-3-78 . 37-00 82-18 207 30
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(c) The increase of Rs, 0,18 per
tonne in the price for supplies during
1976-77 was agreed to on account of
increaseg in the price of petrol, diesel
oil, lubricants etc.

The increase of Rs. 2.07 per tonne
for supplie; during 1977.78 ex-Rang-
ra/Rakshi and Rs. 3.00 per tonne ex-
Barajamda was agreed to against the
demand of Rs. 4.00 per tonne by
M.M.T.C. on account of the increase
given by MMTC to the suppliers for
export grade ore and also on account
of increased costs of mining and road.
development in Rangra/Rakshi sector
in particular.

Signing of Uuclear Cooperation
Treaty by U.B.A.

1604. SHRI ANANT DAVE: Wil
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether Government is aware
that USA has signed nuclear co-ope-
ration agreement recently with Pakis-
tan and other countries of Asia;

(b) whether this agreement goes
against the spirit of non-proliferation
treaty; and

(c) whether the Government of
India have taken up the issue with
USA Government for stoppage of the
expansion of the nuclear energy in
this area?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL AF.
FAIRS (SHRI SAMARENDRA KUN-
DU)Y: (a) to (c). Government is not
aware of any nuclear coopration
agreement having been signed recently
by the USA with Pakistan and other
countrieg of Asia,

Family Planning Programme

1605. SHRI MADHAVRAO SCIN-
DIA. Will the Ministey of HEALTH
AND FAMILY WELFARE be pleased
1o state:

(a) ‘whether Government have
chalked out 5 Family Planning Pro-
Eramme for January, 1979; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRABAD YADAYV): (a)
Yes—the government have decided to
observe the Month of January, 1979
as the Family Planning Month
throughout the country.

(b) The objective s to add speed
and substance to the favourable cli-
mate that is gradually building up in
support of the family welfare pro-
gramme.

The theme chosen for the Month
is “Delay the First Space the Second,
Stop the Third".

Detailed programmes have to be
drawn up by the State Governments
in tune with local conditions and re-
quirements. From the Centre they
will get all support from the Ministry
of Health and Family Welfare and the
Media Units of the Ministry of Infor-
mation and Broadcasting.
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Increase in Interest on Provident Fund

1609, SHRI ISHWAR CHAUDHRY:
SHRI HARGOVIND VERMA:

Will the Ministey of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) whether Government have ap-
proved ap increase in interest on pro-
vident fund and also approved a bonus
interest to those persong who haye not
withdrawn money from their account;
and

(b) if so, the details regarding the
schemg of Government in this regard?

THE MINISTER ' OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (DR.
RAM KIRPAL SINHA): (e) #nd (P)-
Government have apptoved dncrease
in the rate of interest to the subs-
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criberg of the Employees Provident
Fund for the year 1978-70 from the
existing rate of 8 per cent to 8.25 per
cent per annum. Government have
also approved the payment of addi-
tional interets by way of bonus at 1/2
per cent of their balances to subs-
cribers who do not withdraw ftrom
their account during the previous two
years j.e. subscribers who did not
make any withdrawa) from their ac-
count during 1976-77 and 1977-78 re-
fundebl: or non-refundable will be
entitled to this bonus.

Investigation and Identification of Rich
Mineral;s in EKarnataka

1610. SHRI S. B. PATIL: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) whether the Geological Survey
of India have surveyed the Karnataka
area and investigated the identifica-
tions of rich minerals and gold of
economic interest in recent years; and

(b) if so, the details of identifica-
tions and investigations thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
and (b). Geological Survey of India
is continously engaged in surveys and
investigations for minerals in different
parts of Karnataka.

As a result of the minera] investi-
gations carried out so far, reserves of
several mineralg including about 1448
milliort tonnes of high grade iron ore,
20.13 'million tones of manganese ore,
7.88 million tonnes of vanadium bear-
ing titaniferous magnatite, 123 mil-
lion tonnes of chromite, 16,441 million
tonneg of limestone, 394 million tonnes
of dolomite, 23 million tonnes of baux-
ite, 8,71 million tonnes of copper ore
and about 4.5 million tonnes of gold
bearing rock of various grades have

been identified..

In additi_o::;. reserves of low grade
iron ore and a number of deposits of
asbestos, gypsum; -chinaclay, kyanite,

steatite and titaniferous magnetite
were located in different parts of the
State.

Mineral investigations proposed in
the fleld season 1978-79 include in-
vestigations for iron ore, manganese
ore, vanadiferous titaniferous magne-
tite, limestone, chromite copper ore,
gold. sillimanite and kyanite.

Corruption in Civil Wing

1611. DR. BAPU KALDATE: Will
the Minister of COMMUNICATIONS
be pleaiest:to stata: o

(a) whethey Government have 18-
ceived complaints abouf corruption in
the Civil Wing of the P&T Depart-
ment;

(b) if so, thg nature of the com-
phaints; and

(c¢) what steps have beep taken by
Government into these complaints?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) Yes, Sir.

(b) The complaints relate to allega-
tions of irregularities in inviting ten-
ders for construction of P&T works,
favouritism to contractors, use of
substandard materials for construction
and irregularities in local purchases
of materials.

(c) The case has been shown to
the Central Vigilance Commission,
who have advised that departmental
enquiries may be made into the spe-
cific allegations. The enquiries are ‘in
progress :

qze, war Wi fonfraton. weafrgt
% gyam oix ey
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Shakarpuy Delivery Post Office

1613. SHRI RAJE VISHVESHVAK
RAO: Will the Minister of COMNUNI
CATIONS be pleased to state:

(a) whether Shakarpur delivery
post office wag opened last year on
the demand of the residents of that
area;

(b) whether Residents’ Welfare
Association in several commynica-
tions suggested improvement regard-
ing the provision of telephone con-
nection P.C.O. and increase in the
staff to step up th, efficiency; and

(¢) it so, the steps being taken to
remove the grievances of the area?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) The Shakarpur
post office was converted into a deli-
very sub office with effect from 1-9-77
on demand from several residents’
Welfare Associations of that locality.

(b) No representation has been re-
ceived regarding provision of telephone
connection/public Call Office. The ad-
ditional staff found justified for the
post office has already been sanctioned.

(¢) Question does not arise.
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Utllisation of Non-Ferrous

Capacity
Metal baged Industry

1614. SHRI SAUGATA ROY. Will
the Minister of STEEL AND MINES
be pleased to state:

(a) whether the capacity utilisation
in the non-ferrous meta] based indus-
try has dropped to a very low level;

(b) if so, the reasons thereof; and

(c) steps Government are taking to
meet the situation?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
to (c). There is no drop in the capacity
utilisation in the Non-ferrcus mietal
semis industry as a whole during 1977-
78 when compared to 1976-77. In foct
there has been some marginal increase
in production of Non-ferrous metal
semis industry in 1977-78 as a whole as
compared to 1976-77. It is expected that
there will be an overall increase in
production of the Non-ferrous metal
semis industry in the organised sector
during the current year.

Telex Exchange Centres in Karnataka
ST R

1615. SHRI S. R. REDDY: Will the
Minister of COMMUNICATIONS be
pleased to state:

(a) the details regarding the places
in Karnataka which have telex ex-
change centres; and™’

(b) the nameg of the places in that
State where such centreg are proposed
to be opened in the near future?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI: (a) Bangalore, Bel-
gaum Davengere, Hubli, Mangalore and
Mysore in Karnataka State are having
Telex exchanges.

(b) Telex exchanges are proppsed to
be opened in the next two years at
Bellary, Bagalkot and Ralchur, subject -
to sufficient number of applicants
forthcoming to take telex connections.

Sub-letting of Government Accommo-
dation

1616. SHRI AHMED HUSSAIN: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whethey some P&T employees
have sub-let their accommodation
(entirely or partly) to other parties/
taxi drivers in P&T colonies, Delhi
1ike Atul Grove area or R.K. Puram;

(by how Government are ensuring
thay the accommodation allotted to its
employees are mnot sub-let to any
body particularly to private persons
and whether secret investigation to
ensure that no quarter is sub-let to
any body, is proposed to be conduct-
ed off and on; and

{c) the ‘cases in which complaints
have been received and investigated/
under investigation?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (&) 11 complaints
were received during this year where
P&T employees have contravened the
rules of sub-letting of accommeodation.
The areas covered are R.K. Puram,
Sarojini Nagar, Khurshid Square, ‘G’
Point and Atul Grove.

(b) The complaints are investigated
by the Circle Offices through its own
agency like Inspector of Buildings as
well as through the Vigilance Branch.
There is no proposal to conduct secret
investigation as the existing machinery
is adequate.

(¢) 11 complaints were received.
Investigations have been completed in
six cases and necessary action taken.
Five complaints are stilf under investi-
gation.
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Introduction of Posty Matriculation
Three Years Diploma Course

1618, SHRI P. M. SAYEED:
SHRI A. R. BADRINARAYAN:
SHRI M. V, CHANDRA.-
SHEKHARA MURTY:

Will the Minister of HEALTH AND

FAMILY WELFARE be pleased to
state:

(a) whether it is a fact that some

States have introduced a post matri-
culation three-years diploma course
for medicines;

(b) if so, whether this will be in

the same pattern as was in the old
days a diploma course called L.M.P;
and :

(¢) if so, whether Union Govern-

ment is also considering to start this
L.M.P. again?

THE MINISTER OF STATE IN

THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a)
Government have no information in
regard to a post matriculation three
years diploma course having been in-
troduced by any State Government.

(by Does not arise.

(c) N-o..
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Excessive Blllingg for Telephonu

1619. PROF. P. G. ‘MAVALANKAR:
will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether he i3 aware of the
consistent and continued complaints
by several hundreds of telephone
subscribers all over the country about
the excessive and fantastic billing to
which the subscriberg are subjected;

(b) if so, what effective and con-
crete steps are being taken to redress
the said grievance;

(¢) whether Government would
consider putting a separate meter at
each phone; and

(d) if not, why not?

THE MINISTER OF STATE IN THE

MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKHDEO
€al): (a) Yes, Sir. However, com-
plaints received are just about one
pcr cent only of the bills issued.

(b) Following are some of the im-
portant steps taken to remedy the
situation:—

1. Exhaustive periodical tests of
meters and circuits of subscribers’
!clephones.

2. Detailed investigation of excess
billing complaints,

3. Observation of subseribers’
meter and equipment in case of ab-
normality.

4. Allowing suitable rebate in gen-
uine cases.

5. Creation of Public Relation Offi-
cers in Junior Administration Grade
at Calcutta, Delhi and Bombay.

fc) and (d). There is already a sepa-
Tate meter for each telephone installed,
in the telephone exchange, with ade-
Quate security arramgements. The
Question of installing a meter at the
Subscriber's premises was also con-
Sidered but this was not found tech-
Uically feasible.

Sllpply of Ml

1620, SHRI JYOTIRMOY BOSU:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) total demand for and actual
supply of each category of steel during
1977-78;

(b) projected demand and supply
during 1978-79; -

(c) Share of indigenous production
in the total supply;

(d) total quantity and value of im-
port of each category of steel in
1977-78 and 1978-T9; and

(e) when our country is expected
to be sejf-sufficient in steel produc-
tion?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) During
19%7-78, SAIL has estimated a demand
of 7.345 million tonnes of steel against
an zctual supply of about 7.660 million
tonnes to the home market. Category-
wise details are given in the enclosed
Statement-I.

{(b) The estimated demand of steel
for 1978-79 is placed at 8.2 million
tonnes. against an anticipated supply
of about 8.62 million tonnes.

{c) The share of indigenous produc-
tion in the total supply in 1978-79 is
estimated at 7.52 million tonnes.

‘(dy Details of quantity and value of
canalised imports by SAIL of each
category of steel during 1977-78 and
April—Qctober 1978 are given in the
enclosed Statement-II,

{e) A number of short and long term
measures to increase production and
to achieve higher capacity utilisation
have been taken. Self sufficiency in
steel can be achieved by and large
when all these measures are completed.
However, a few items may still have
to be imported as it will be uneconomi~
cal to produce certain categories of
sleel for which demand will be limited.
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Statement-1
. GP/GCSheets. . . 210 150
Calagury-wive Demand and suppiy Juring 197778
Tinplete . . 160 107
{'000 tonnes)

Electrical Steel Sheets 70 90

Demand  Supply Large Dia Pipes 65 63

Rounds and Wire . T Railway Materils 250 265
Structurals . . 1065 844 - T
Pla‘es . . . 325 691 7345 160
HR Coils and Skelp . w00 745 By depleation of Stocks I _____5('_'_0
HR Sheets . . . 270 207 ToTAL 7445 7661,
QR Shects and Coils . 500 510 —

iStatement-TI
Quantity an i Value of Category-wise Ganalised Imports of Steel by SAIL during 1977-78 and April-Oct., 1978,
{Quantity : MT)
(Value : Rs. lacs)
Sl. No. Categories 1977-78 1378-79.—April-
ctober, 1978.

Quantity  Value Quantity Value

1. CR Sheets/Coils. . . 1,45,040 4,085°18  1,24,975 8,785 12

23 Wire Rods, . - 25,847  867-24 13,877  ss52°17

3. Structurals. . P 19,460  646:08 17,875 53890

4. MS Plates/HT Plates. . e e 54,486  1,443°64 73,497 1,086g7
5. BQ Plates. . . 2,383 6706 2,117 6320

6, SBQPlates. . . . . . 15625  356°74 4,808 81-64

7. Tinplate Prime , . . . 43,752 1,774°22 26,869 1,188-97

8., TinmillBlackPlate. . . . 4,536 13650 5125  162:84

9, Elect. Steel Sheets. . 28,063 1,048:00 19,386 1,351:66
10. HR Sheets, - . . . 5:519 161+ 96 9,108 . 295°24
11, Semies. . . . 2,609 1ee-43  5°3e7  613°69
12. GP/GC Sheets. . . . .. 4672 163°36

Toravr

3,48,913 11,611.85 3.04,912 10,733.75
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Central Medical Institutions in the
Country

1621. SHRI RAGAVALU MOHANA-
RANGAM: Will the Minister of
HEALTH AND FAMILY WELFARE
be pleased to state:

(a) the number of Central Medical
Institutiong in the country and their
location;

(b) whether Government j5 gware
of the need voiced in Tamil Nadu for
setting up a Central Medical Institute
at Madras: and

(c¢) if so, action proposed by Gov-
ernment for setting wup such an
Institute?

THE MINISTER OF STATE IN THF
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMEI
PRASAD YADAV): (a) There are two
niedical colleges i.e., Lady Hardinge
Medical College and Kalavati Saran
Children’'s Hospital and Sucheta Kri-
ralani Hospital in New Delhi and
Jiawaharlal Institute of Post-graduate
sledical Education and Research Pondi-
therry, functioning under the control
of the Ministry of Health and Family
Welfare. Besides, All India Institute of
Medical Sciences, New Delhi, and the
Post-Graduate Institute of Medical
Education and Research, Chandigarh,
are functioning as Statutory Organisa-
lions set up under the Act of Parlia-
ment. There are other medical insti-
tutions, such as, the Armed Forces
Medical College, Puna, JN . Medical
College, Aligarh and the Institute of
Iedical Sciences, Banaras Hindu Uni-
versity, Varanasi, which are not under
the control of Ministry of Health and
Family Welfare.

(b) The Ministry of Health and Fami-
ly Welfare are not aware of the need
voiced in Tamil Nadu for setting up
¢f a Central Medical Institute at
Madras.

(c) Does not arise,
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Malpractices of Travelling Agents for
1624.. SHRI. GANANATH
PRADHAN:
SHRI ISHWAR CHAUDHRY:
.- i
Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pk“am‘rt9 wiater oo

(2) whether Government are dware
that many so called , recruitment
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agenrig twmﬂtmt:islnmdhm
charging exorbitawt feé from  innocent
job seekers in India with an assurance
1o provide job for them in Gulf
countries; 5

(b) the steps taken by Government
to curb such #ctivities; '

(c) the number . of . complaints
received by Government. during the
last six monthg in regard tp cheating
incidents from the job seekers in gulf
countries; and

(d) it so, the paturg of such com-
plaints and whether Government pro-
poses to do away with the private
recruiting agency and set up Govern-
ment agency for recruitment of per-
sonne] fdr gulf countries job?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): (a) to (d).
( omplaints have been received by
Sovernment from time to time rsgard-
ing recruiting agents charging money
irom  job-seekers, exploitation/mal-
treatment of Indian workers, appoint-
ment at posts lower than those selected
tor. unsatisfactory working/living con-
aitions, low salary, etc. in the country
of employment, There have also been
cemplaints about unauthorised recruit-
ment being done by unregistered re-
(ruiting agents.

Complaints of wvarious nature have
iven received against 21 registered
1ecruiting agents during May to Octo-
ver, 1978.

Government have faken the follow-
ing steps to curb the activities referred
tn :n part (a) of the question:

(i) Government are keeping a
constant watch on the recruitment
of Indian workers for foreign coun-
tries. Whenever complaints of mal-
I.-ractiee by recruiting = agents are
received, ‘these are got investigated
through appropriate aythorities and
suitable action is. faken . againat
them As 'a result of investigation

L T B Sy
reports recewed, registration of 4
Registeped Recruiting Agents have
beén cmued and 6 suspended #o
far.

(ii) Steps have also been taken to
draw the attention of the public to
the procedure for deployment of
Indian workers and to caution all
concermed against the mal-practices
of unscrupulous recruiting agents;

(iii} An Official Committee ap-
pointed to examine the gquestion of
overseas recruitment and to stream-
lne the procedures, has also con-
sidared this matter im depth. Its re-
port is being examined.

(iv) Complaints received in econ-
nection with harassment of Indian
workers by loreign employers are
lcoked into by our Missions in the
country concerned and efforts are
made to redress their grievances. In
a few cases, steps have also been
taken against foreign firms by not
allowing further deployment of
indian workers to them.

Government do not have any pro-
pnsal of the type referred to in part (d)
of the question under consideration.

Surcharge over Telephone Billg

1625. SHR1 O. V. ALAGESAN: Will
‘he Minister of COMMUNICATIONS
be pleased to state:

(a) whether Government is con-
templating imposition of surcharge
over the telephone bills where pay-
ments of bills are not made on
scheduled dates; and

(b) if so, at what rate? =

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS -
(SHRI NARHAR! PRASAD SUKHDEO
SAI): (a) No Sir.

(b) Does not arise.
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Aluminjium Project at Ratnagiri

1626. SHRI BAPUSAHEB .PARULE-
KAR: Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether the Hon'ble Minister of
Steel and Mines received a copy of
the letter addressed to the Prime
Minister on the 6th August, 1978
regarding Aluminium  Project at
Ratnagiri;

(b) whether any action has been
taken and if not, whether Govern-
ment propose to take any action on
the same and if not the reasons; and

(c) whether Government propose
to take any @nal decision on the
Ratnagiri Aluminium Project and if
Bo, the year in which the decision
would be taken?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) Yes, Sir.

(b) and (c), The updatea cost esti-
mates of the Ratnagiri Aluminium Pro-
ject have been examined. The manner
in which additional capacity should be
created in the country for aluminium
will necessarily have to be considered
after carefully examining the wvarious
options available, Feasibility studies
-on the setting up of large sized alumi-
na/aluminium plants based on East
Coast bauxite are under way and the
reports are xepected towards the mid-
dle of 1978, After receipt of these re-
ports the alternatives will have to be
examined in the light of the resources
available and the optimum choice
made. At the time of taking a decision
among the options available, the
Ratnagiri Project will no doubt also
be taken into consideration.

Non-functioning of Telephone
Exchanges at Muvattupuzbha and
Kothamangalam

1627. SHRI GEORGE MATHEW:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether he Is aware- that the
Muvattupzha and Kothamangalam
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telephone exchanges in Ernakulam
District and the surrounding small
exchanges are always out of working
order;

(b) whether group dialling system
and direct links to Cochin being estab-
lished immediately to overcome this
permanent problem; and

(c) whether the Kerala Telecom-
munication Circle will be supplied the
maximum possible group dialling
system equipment?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKHDEO
SAI): (a) No Sir. These exchanges are
working satisfactorily.

(b) Due to shortage of equipment,
group dialling and S.T.D. to Cochinis
not likely to be provided in near future.
However direct trunk circuits from
Muvattupunzha trunk exchange to
Cochin already exist.

(¢) Group disalling and S.T.D. equip-
ment is being allotted in accordance
with the fixed priorities. Supplies to
Telecommunication Circles including
that of Kerala are being made consis-
tent with this policy.

Reduction in prioe of non-levy
Aluminium

1628. SHRI M. KALYANASUNDA-
RAM: Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether Government had
reduced the non-levy aluminium ingot
prices by about Rs. 1400 per tonne
following the withdrawal of dual
pricing system for aluminium indus-
try;

(b) whether this benefit of price cut
was supposed to be passed on to the
consumears;

(e¢) it so, whether Government are
aware that the producers have not
reduced their prices accordingly; and

(d) if so -th_e details ang Govern-
ment's r on thereto?
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THE MINISTER OF STATE IN THE
MINISTRY OF SBTEEL AND MINES
{SHRI KARIA MUNDA): (a) Yes, Sir.

(b) Yes, Sir.

(c) and (d). The aluminium pro-
ducers are selling the commercial
grade aluminium ingots at the reduced
price fixed by Government, namely,
Rs. 12,258 per tonne (ex-factory orice
plus excise duties),

Disruption of Telephone and Posta)
System In West Bengal due to Floods

1629. PROF. SAMAR GUHA: Wwill
the Minister of COMMUNICATIONS
Le pleased to state:

(a) whether telephone and posta)
systems in the greater part of West
Benga] got disrupted due to recent
floods in the State;

(b) it so, facts thereabout and the
present position of telephone system
operating in affected areas o¢ the
State; and

(c) whether postal system hag been
re-established in the State?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKHDEO
SAI): (a) Yes Sir.

(b) Postal system in 10 Districts in-
tluding Calcutta was adversely affected.
Telephone Exchanges affected were
Bagnan, Kolaghat, Ballichuk, Kandi,
Beldanga, Matathi, Krishnagar, Katwa
und Nabadwip. A number of trunk
Lines were also interrupted. Complete
restoration of telecomunications has
dlready been done on a temporary
tasis  Permanent repairs are under
Progress,

In Ca-llt.;utta Telephones comprising
°f Howrah, Hugli, 24-Parganas and

part of Nadiad District about 33,000
telephones were interrupted due to
floods. Most of these telephones have
since beea restored.

(c) Yes Sir.

Expenditure on Indian Missions

Abroad

1630. DR. SAROJINI MAHISHI:

SHR1 MUKHTIAR SINGH
MALIK:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) the total amount sanctioned for
the expenditure of Indian Embassies/
Missions yearly which are functioning
in foreign countries;

(b) the amount spent by each
Embassy/Mission during the last 3
years, year-wise; and

(c) the steps Government have
taken to reduce the expenditure on
missions/embassies abroad and with
what results?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SAMARENDRA KUNDU): (a)
The budgetary allocation sanctioned
for the expenditure on Indian Em-
bassies/Missions yearly which are func-
tioning in foreign countries during
1975-76, 1976-77 and 1977-78 is given
below:—

Original Final
Grant appropriation
(in Lakhs of Rupecs!
1975-76 165160 1937 22
1976-77 1790°20 2171°95
1977-78 2260 59 2559'04

(b) The Statement showing the
amount spent by each Embassy/Mis-
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sion during Ih last 3 yeass, aml‘-ﬂi“
is placed 'on the table of the House.
[Placed in Library. See No, LT-2981/
78].

(c) Expenditure of Indian Missions
¢broad which comprises of establish-
ment agd main ance expenses is
regulated b ‘well | deflhed Service,
Financial and Accountmg Rules and
otrer orders issued by Government
from time to time. The working of
Missions abrodd 'is ‘kept constantly
under review from Headguarters and
the expenditure of Missiens is sub-
jected to audit scrutiny, locally and
centrally. Economy measures applic-
able to the Government of India as a
whole are adopted in the Missions
abroad. As often as possible, the
Foreign Service Inspectors inspect
Missions and review their work in
order to bring about greater economy
anli efficieccy. Through these institu-
tienal arrar.eements efforts are con-
stantly being made to curb avoidaole
expenciture by the Missions abroad.

The above steps have enabled the
Ministry to achieve the following re-
sults:—

(i) Acquisition/construction of
property at various places to reduce
expenditure on rents.

(ii) Abolishing of posts in several
cases including where feasible of
loca] staff or keeping them in abey-
ance.

(iii) Controlling expenditure on
office expenditure, travelling allow-
ances, hotel accommodation, etc.

(iv) Streamlining rules relating to
provision and use of staff cars.

iv) The strictest check on c.;eation
of additional posts.

(vi) Restricting to the miamum
1eplacement of furnfturé, furnishings
and other reguirements.
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hmaa m u.qndltune abmd is
- inflation over
which the Ministry can have no con.
trol. The sharpest increases .are in
items such us rentals, telephone and
telegraph charges, airfares and in emo-
luments payable b local staff.

Continuing efforts are being made 1o

exercise the strictest control over jll
exoenditure.

5, TP

gfa aa sheifrs aal & Qwre

1631. &t IwMe faardt : w7
HENT §1Y TGV AR FAT T FAA F I
wor fr gfw, Wk oo aat #
w2 ol ¥ frad sfafee st w1
Tremz faar ma ?

sEd ®1G Aq Ww qa (s
T awt) 1975-77 a8f &
fort DISRITT ATAT G AT FTHHN & Geaid
g-eqaeqT & §Afsq G § (W F
gray Howd feu T AiEE & &
# weaa AAFI g9 fqwo #qed
FaraTET T

AT watwl & qreaw &
VYT 93 FITE U safwra) &7 S
st @ qul & 2o waiq 1975
¥ 4.04 AMW, 1976 ¥ 4.87 AW
1977 ¥ 4.62 ®r@ @) a9Y,
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H4r aut & <o fravfor fivg org Wi
fore suferg) &1 gw gw & &0
feafy w A el «
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fatew

ET fewrc ¥ o &
qo T IO w7  Gduyewyy B
e anfsr R/a X
TrawTT wfereer yfa
(el ®)

1975 1976 1877 1876/75 10877/76

1 2 3 4 5 6 7
o ¥y, firere, nfasy
T T
TEEAT**** 11,65 11,86 13 68 +1'8 +15'3
1 e =R
It 8.32 8.78 892 455 +1°5
2 wx 3:fafaior 52,20 53.20 5515 21 +3'5
4. faast 7 W
T 5.62 5.85 6 20 44°2 +5°9
5. famior 10.53 10, 80 10°63 L2°6 —1°6
6. WTF WIT FIA
YT qqT WA
TIT g1 3.53 3.49 353 —I1°'3 +1*3
7. qfwgT Fwge
wE g9 24.52 25.13 23°50 425 414
8. fawzmar,
qI9 qTIETqF
i e 6,71 7,07 752 454 +64
9. arqarfas, |-
fors qar
xfeas FaC 76.11 77.90 74°75 24 424
gny: 199.20204.19 210°86  --2°5 +3 3
femaft : *1. T, stafas effwcw 1970
2. () wafmw

*+3 gy IFeqT ¥ NG A W, JqfF U @F ¥ v gfweewm aw
25 o 3w ¥ ofus sfeml & fofog s Y fel 9a & hefe s
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Tk wratem (fefarat @ afam wfogear) sfufr 950 & Soew
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10-24 wfeadl w1 fraifea st @i faor &@ &
gfssm  =3fees a3 @F wwaT Wi
afraal &1 faife s w13 G G0

TEY AL A FTATAT &

srﬁrcm ™ gfufaa & g=aa w@ wid )

esss) glafma ¥ weta S Qe £ T aza g% ¢ auify faolr 3 &
gfa wik arag dfwnei & wige 7d wioa ot W Faq amwa w5
sreax ot fr w@fes wam o7 wd g wE

5. 27 & arrerve, fafeew |, geues 2w, gvewR w7 fAs are sads,
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7. 37 ®miFE ¥ wy@ (Eraw) Far fafe, cra‘mﬁ o mfe & atg
¥ wfreqias @eF mﬁaa@m{mgl

Leprosy Treatment Hospitalg

1632, SHRI AHMED M. PATEL: Will
the Minister of HEALTH AND FAMI-
LY WELFARE be pleased 1o state:

(a) the pames of the hospitals in the
country where leprosy treatment is
being given;

(b) the number of leprosy patient iu
the country;

(¢) whether Government hag built
any leprosy house for rehabilitating
the beggars in the country; ang

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHR!I JAGDAMBI
PRASAD YADAV): (a) A list of the
bhospitals in the country where treat-
ment for leorosy is available is laid
on the Table of the House. [Placed in
Library. See No. LT-2932/78].

(b) The estimated number of lep-
rosy patients in the country js 32
miilion,

{c) and (d). Rehabilitation of lepro-
tic persons concerns the Department

ol Social Wellare. Although the Gov-
ernment of India have not construe-
ted any leprosy house for beggars,
there are severa] self-settled leprosy
colonies homes for the secio-economi-
cally dislocated leprosy patients  in
the country where coverage for treai-
ment of these patients is given under
the Nationa]l Leprosy Control Pro-
gramme. Some State Governments
such as Andhra Pradesh, Tamil Nadu
ung West Bengal have also construc-
ted Rehabilitation Centres for socio-
economically dislocated patients in
collaboration with voluntary orgenisa-
tions,

Supply of Coal to Steel Industry

16::3. SHRI K. RAMAMURTHY:
Will the Min:ster of STEEL AND
MINES be pirased to state:

(a) wheiker the Steel Authority of
India ‘has poinfed out that in Septem-
i:er, 1478 the coal stocks came down to
277,000 tonnes, which is less than 7
days’ consumwtion;

(b) the shorifall in the supply of
coal to the stee! industry by the coal
India is as much as 79.5 per cent; and
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(c) if so, the measures taken to
avoid drop in steel production Yor
want of cqal? .

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
'(3HRI KARIA MUNDA): (a) Yes, Sir.

in) During the seven month perioq,
April—Ociober 1978, the despatches
ot coal frcm the Coal India Lid. were
¢f the order cf 6.326 million tonnes as
azainst the requirement of 7.452 million
wanes from them, thus making a short-
fall of 151 per cent,

{2y Close ausd constant liaison is be-
2 maintainen with the Ministry of
, Energy, coal producer and the Rail-
ways so as fo secure maximum supplies
"of good quality coking coal. The
malier has also been taken up and re-
'viewel at the Ministerial level. In
order 'o suppiement indigenous sup-
plies, orders have also been placed for
the imovort of one million tonnes of
iow sh cckirg coal and the supplies
are cxpecled to commence by Decem-
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SC/ST Employees in Government
' Sel;viqe.

1634. SHRI B.'C. KAMBLE: Wil
the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) the to‘al number of Central
Government employees in Class I, II
III and IV in the ‘whole Ministry be-
longing to Scheduled Castes and Sche-
duled Tribes as al the end of the years
1975, 197C ard 1977; and

() the dates on which Presidential
Orders pertaining to reservation in (i)
direct recruitment and (ii) promotiens
respectively were issued and the re-
asons of their delay? )

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
‘LY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) The total
number of Scheduled Castes and Sche-
cduled Tribes employees in the Minis-
try of Health and Family Welfare in
Class I, II, 11l and IV at the end of the
years 1975, 1976 and 1977 were as

ber, 1078, under: —
- 1975 1976 1977
lass —_— — -
sC sT SC ST SC 51

1 47 15 63 17 1y 1
11 100 o5 112 24 150 28
Inr . 876 179 899 190 1060 226
. 1587 356 15778 335 15360 587
w., . 1133 19 1212 19 1316 27
(Sweepers)

(b) The reservation for SC/ST in
posts filled by direct recruitment was
introduced w.ef. 26th January, 1950
vide Ministry of Home Affairs Resolu-
lion No, 42/21/49-NGS  dated 13th
September, 1960.

Reservaticn was introduced in vari-
&5 categories of posts filled by promo-
tion by stages vide MHA O.M. dated
™ January, 1957, 8th November, 1963,
11th July, 1068, 27th November, 1972
and 20th July, 1974. These orders as
well as the modifications made to these
orders, fromtime to time,in regard to

the prescribed percentages and other
procedures etc., are given in the Bro-
chure on Reservation for Scheduled
Castes and Scheduled Tribes in services.
The various orders regarding reserva.
tion for Scheduled Castes and Sche-
duled Tribes are in the form of execu-
tive instructions (and not Presidential
Orders). These orders were imple-
menterd as early as possible after tak-
ing into consideration the various
organisational and administrative
angles inveclved in  their implementa-
tion.
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Improving P and T Facilitieg in
-Rural Seejor

1835. SHRI BHARMA VIR VASBI.
SHI: ‘Will the ‘Minister of COMMUNI-
CATIONS be pleased to state:

(a) whether the Central Post and
Telegrapn Adwisory Council meeting
on the 20th October, 1978 considered
improving of P&T facilities i~ the
rural sector aud if so, details of the
same; and

(b) the number of public call offices
planned State-wise in the rural sector?

THE MINISTER QF STATE IN THE

MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKHDEO
SAI): N (|

(a) Postal Facilities;

Yes, Sir. Puoustal facilities proposed
to be provided during the current
financ.ai year :n the rural areas of the
C(‘ulltl.‘y dare as Uﬂd&l‘:

ii Number of post offices pro-
posed to be opened: i 5,000

i Villages {or which counter
facilities are proposed to be
rovided through Mobile
ost Othees ;. . : 10,000
villages

{i1i) Letter Boxes to be installed. 50,000

fiv} E.D. Agents 10 be appointed
for strengthening daily de-
livery and clearance of
letter boxes . . . 10.000

Telecom, Facilities:

Yes, Sir, the details
low:—

“Facilities like PCQOs. and tele-
graph offices were being expanded
on a large scale. During 1977-78,
2098 PCOs. and 2489 telegraph
offices were opened. It was propos-
ed to open 15800 PCOs. and COs.
during 197883 This step will
cover most of the villages having
population of more than 2500 and
the remaining villages wili be
covered under the next plan period
1983-—88."

are pgiven be-
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(b) “The number of Public telephone
(PCOs.) and COs. plannet for 78—

83 statewise in rural sector are giver
below:—

Targets
tor
8. No, Name of State Public
Telc?hmeq
Telegraph
t AndhraPradech . 3300
2 Bihar 2090
3 ‘Gujarst including Dadra
and Nagar Haveli, D.mn ‘?
and Riu . . 650
4 Jammu & Kathmr . 150 ¢
5 Karnataka . . 500
6 Kerala mrlud.mg Lakshdvecp
Island . gou
7 Madhya Pradesh Gow
8 Maharashtra including Goa 1200

g Arunachal Pradesh, Asan,
Manipur, Mcghalaya, Mi-
zoram, Naraland, Tripura o

1o Haryana, Himachal & vt i 1z

1t Orissa L
12 Rajacthan fnig
17 Tamil Nadu, Pondicheny D
14. Unar Pradesh snn
15 Wet Bengal, Sikkm, A, ond !
N, [slamds N . . L0
ToraL —‘|r:,;-rt;"

b —

Production of Kolar Gold Fields

1636. SHRI M. V. KRISHNAPPA:
Will the Minister of STEEL AND
MINES be uvleased to state:

(a) the total production of gold in
Kolar Gold Fields by Bharat Gold
Mines Lid. In the years 1076-72
1979-78; and

(b) the price allowed by the Gov'
emment of India per fine ounce
gold?
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THE MINIS1ER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHR1 KARIA MUNDA): (a) Produc-
‘ton of gold by Bharat Gold Mines
Limited in Kolar Gold Field was as
‘helowr:—

1q76-79 22,04,160 pms
(70,865 4 fme ances)
1977-78 19.41,106 gms

{62,208 fine onnees)

(b) The Government of India paid
a price of Rs. 1285/- and Rs. 1723/-
per fiie cunce of gold to Bharat Gold
Mines Limited fbr the years 1976-77
and 1977-78 1espectively.

Areas and Beneficiaries covered by a
' CGHS Dispensary
1637. SHRI' MAHI LAL: Will the

Minister of HEALTH AND FAMILY
WELFARE Le pleased to state:

(z#) the total number of beneflciaries
on the registers of and the area cover-
ed by CGIIS Dispensary. Kingway
Camp. Dethi ard the daily number of
patients altending the dispensary;

(b) whether in view of as a large
number, about 15000 beneficiaries in
this dispensary, is it possible to ente:-
tain all the patierts who attend the
Mispensary daily with the existing
stafl strengih; and

ic) if not, the reasons for not open-
ing or starting one or two more dispen-
-saries 1in the area colonies covered by
this dispensary to cope with the heavy
rush of heneficiaries there?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV). (a)
There are 36,613 beneficiaries regis-
tered 'in the Kingsway Camp dispen-
sary and the average daily at-
tendance is about 720. The major
‘areas covered by this dispensary
include Vijay Nagar, Vijay Nagar
“single story  quarters, Aczadour,
Model Town (R&M) Block, Rameshwar
Nagar, Hakikat Nagar, Radio Colony,
Mikhetjee Nagar, Adarsh Nagar and
Subhash Nagar.

(b) and (c). Incomparison with the
workload the staff posted there is in-
adequate. In. view of this another dis-
pensary has been sanctioned for the
Kingsway Camp area,. and the areas
now: covered by the Kingsway Camp
dispensary will be readjusted between
these two dispensaries.

Strengthening of Ecotnnic Wings

1638. SHRI D. D. DESAI:
SHRI RAMACHANDRAN
KADANNAPPALLI:

SHRI: A: R. BADRINARAYAN:

Will the Minister of EXTERNAL
APRATRE be pleased to state:

(a) whether his Ministry is streng-
thening ils economic wing so as to id-
entify areas of ioint ventures abroad
for Indian firms;

(b) if so, the details thereof: and

(c) the steps proposed to be taken
to improve the working of country's
miss.ons tlroau to further trade?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(BHRI SAMARENDRA KUNDU): (a)
to (c). The Ministry of External
Affairs keeps under constant re-
view the question of strengthen-
ing its capabilities for handling
economic  work. Recently, the
Ministry has reorganized the handl-
ing of economic work in a manner
which would secure that the Economic
Division is ahle to concentrate its at-
tentions on appraisal of new projects
and rproposals fer ecomomic coopera-
tion, Indian Technical and Economic
Cooparation Frogramme with develop-
ing countries and internatienal econo-
mic peroblems and multilateral econo-
mic relations. The  Territorial Divi-
sions in the Wlinistry, in order to make
them more f{unctional  have been
enjoined upon to have active liasion
with the Economic Division and also
handle on.going economic work with
a view to secure integrated husband-
ing of such work. The Minrisiry of
External Affairs is represented zt a
senior level in the Inter-Department-
al Committee of the Governmeni of
India on Joint Ventures abroad.
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The Ministry of External Affairs re-
mains in constant touch with the Minis-
try of Commerce on the question of
working of the country’s missions
abrnar to further our trade relations.
Recently, steps have been taken for
setting up of separate economic sec-
tions, up-gradation of existing . posts
and creation of additional posts. In
addition, improvements have been
etfected in the training .of commercial
representatives and for making the
role and working methods of the com-
mercial representatives responsive to
the requiremerts of the Indian export.
ing communily. From time to time,
seminars have also been organised for
officers handhing commercial work in
our missions abroad so as to increase
their efficiency, efficacy and effective-
ness in the specislised task of handing
commercial work.

Production of Rhetri Copper Project

1639. SHR] CHATUR BHUJ: Wwill
the Minister of STEEL AND MINES
be pieased to state

(a) the total capacity of blister
copper producticn of the Khetri Cop-
per Project an¢ what is the actual
production;

{b) the reasens for low production;

(2) what steps are being taken to
overhaul the pisnt; and

(d) whether sny modifications, ad-
justments and assistance from foreign
experts is being sought to fil the pro-
duct:on gap?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) The
installed vapacity of blister copper
production at Khetri Copper Project
is 31,000 tonnes per annum. Actual
production of blister copper at Khetrfi
during the last 3.years and current
year has been as below:—
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Years Tonors |
197476 9,23
19706-77 7.814
1977-78 8400
1978-79 . 4 van

tupn 31=10-78

(b) The low production of blister
copper is Lkecause of technological pro-
blems faced :t the Khetri smelter,

{c) and (d). To overcome the tech.4
nological problems, Hindustan Copper
Ltd. have oblaired the services of a°
well krown producer of Copper viz
M/s. Furukawa Co. Limited of Japan.
Their specialists are working at Khe.
tri since September, 1977. The various
recommentations made by the consul-
tants are currently being implemented
by Hindustan Cepper Ltd. The plant
operations have already registered im-
provement and further improvements
are expected whern all the recommen-
dations of the ccnsultants are fully
implemented.

Port based Steel Plant

1640. SHRI S. R. DAMANI:

SHRI SHYAM SUNDER
GUPTA:

Wiil the Minister of STEEL AND
MINES be pleased to state:

(a) whether  Government have
decided to set up 3 new port-based
steel plants in the public sector;

(b) if so, the initial and ultimate
capacity of each of thess plants, the
type of various end-products which
would be manufactured by these
plants;

(c) the total financial outlay
involved and the nameg of the foreign.
countries whose collaboration has been
sought for and the assistance expected
by way of supply of plant and machi-
nery, technical Know-how etc.; and
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(d) whether it is a fact that some
of the States in which these plants
are proposed to be located have re-
presented against the gite selected for
the purpose; if so, Governmeni's
reaction thereto?

THE MINISTER OF STEEL AND
MINES (SHRI BILJU PATNAIK): (a)
to (¢). Goverument have lately been
considering the  feasibility of setting
up three shore-based steel plants.
Preliminery discussions have been
held with certain countries, such as,
USSR. Romania, West Germany an‘l
U.K. an the »rojcel concepl and nature
of assislance which can be provided by
them fov establishing the projects.
These ciscussions are still continuing
and 1t is rremature at this stage to say
what will ui:imately be the capital
outlay. capacity and the product-mix
of these plants.

(«}) No. Sir.
Identity Cards to Depositors

16841. SHRI P. RAJAGOPAL NAIDU:
Will the Mnistey of COMMUNICA.-
TIONS be pleased to state:

fay whether icentity cards will he
issued to every depositor in savings
account ‘n rural post offices:

() if so, whether they will be
supplied free of rost: and

(c) if so, the object of giving these
cards?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) and (b). Iden-
tity cards are proposed to be issued
to thnse depositors in the rural areas
who wish to avail of this facility. These
Cards will be supplied free of cost
but photographs will have to be given
by the depositors.

{(c) When a depositor seeks to with-
draw money from his Savings Bank
account, bis signature on the applica-

tion is compured with the specimen
on record in the post office. If the
signature differs, then atlestation by a
respectable person known to the post
office or a Gazetted Officer etc., is
required. Having regard to the con-
ditions in the rural areas, it has been
felt that the rural depositors -should
have a ready means of establishing
their identity for purposes of with-
drawal of moneyv. The Identity Cards
are therefore provcosed to be intro-
duced.

Subject Discussed with Foreign
Minister of Seychelles

1642. SHRI RAMACHANDRAN
KADANNAFPPALLI:

SHRI R. V. SWAMINATHAN:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Foreign Minister of
Seychelles visited India in November,
1978;

(b) if so, the subjects discussed;

(c) whether he has called upon big
powers to quit Indian Ocean;

(d) if so, whether India and Sey-
chelles are having identical views in
this regard; and

(e) whether any agreement has been
rcached between the two countries?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SAMARENDRA
KUNDU): (a) Yes, Sir.

(b) Mr. Guy Sinon, Minister of
Foreign Affairs and Tourism of the
Govt. of the Republic of Seychelles
visited India from 30th October #o
5th November, 1978. During his wvisit
he called on the President and the
Prime Minister of India, and held offi-
cial talks with myself. The subjects
discussed included India-Seychelles
bilateral relations as well as interna-
tiona] problems of common concern.
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(c) and (d). Yes, Sir. Both India
and Seychelles adhere to the Declara-
tion adopted by the UN General! As-
sembly in 1971 on the Indian Oceen
as a Zone of Peace. They are also
parties to the Declaration of the Con-
ference of Ministers for Foreign Affairs
of Nom-aligned countries held in Bel-
grade in July 1978 which, inter glia
demends the elimination of every ma-
nifestation of the military presence in
the Indian Ocean conceived in the
context- of great power rivalries, Dur.
ing the official talks with the Seychel-
les Foreign Minister, this position was
reaffirmed by both sides.

(e) Yes, Sir. During the visit two
bilateral agreements were signed—one
on Economic and Technical Coopera-
tion ang the other on Air Services,

Expenditure on India’'s Permanent
Mission, New York

1643. SHRI SHYAM SUNDER
GUPTA: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) whether Government have seen
the press reports in the 'Blitz' dated
the 21st October, 1978 wherein it has
been stated that our Permanent Mis-
sion in New York costs Rs. 4 crores
per year besides non-recurring expen-
diture of Rs. 6 crores; and

(b) broad details thereof and steps
taken or proposed to be taken to cut
down the expenditure of Permanent
Mission?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SAMARENDRA KUNDU): (a)
and (b). Yes, Sir.

The Press report appearing in the
‘Blitz’ dated the 21st October is not
correct. The expenditure incurred by
our Permanent Mission in the year
1977-78 amounted to only Rs. 81.12
lakhs.
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Broad details of expenditure in-
curred during 1977-78 are given be-
low: —

-

Rs. in lakhs
Salaries | . . . 37" 64
Travel Exp. 100 11
Uffice Exp, (including publi-
city) . . 11°43
Renss of Buildirgs . 2G4
ToTAL . o 1_-1-1':—.;

Strict economy in expenditura con-
tinues to be exercised. In recent
years, for instance, some staff reduc-
tion has been carried out despite in-
crease in work. Further reduction in
expenditure is 3 matter which is cons-
tantly under review, keeping in mind
India’s overall interests and the need
for the effective functioning of our
Mission at the U.N.

Persons entitled for Diplomatic
Passports

1644. SHRI S. S. SOMANI: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether Government propose
to review the list of persons who are
entitled to the issue of diplomatic
passports; and

(b) it so, the details in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SAMARENDRA KUNDU): (a)
and (b). The general question of
grant of diplomatic passports to offi-
cials and public dignitaries is wunder
review. However, the present rules
already provide for grant of a diplo-
matic passport where it is considered
that a person should have a diplo-
matic passport where it is considered
that a person should have a diplo-
matie passport either because of the
nature of his foreign assignmeni, or
because of the position he holds or
has held in the past.
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Natienaljsation of Health Policy

1645. SHBL M. RAM GOPAL RED-
D¥: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
io state:

() whether, Government propose to
have national health policy; and

(b) if so, the details in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FA-
MILY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) and (b). A
draft paper on National Health Policy
was circulated and considered in the
Fifth Joint Conference of the Central
Council for Health ang Central Family
Welfare Council, which held its meet-
ing in New Delhi from 6th to 8th Octo-
ber., 1978. The Council resolved that
the Draf{ Paper on National Health
Policy may be circulated for inviting
comments and opinions, The matter
will be further considered by the
Council in the light of the comments/
opinions and views received fram va-
rious sources after circulation.

Setting up of a Committee for veri-
fication of Membership.

1646. SHRI VASANT SATHE: Will
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state:

(a) whther Government have set
up a committee comprising representa-
tives of leading trade unions headed
by the Chief Labour Commissioner
{Central) to look into the procedures
and methods for the verification of
membership of unions affiliateg to All-
India Organisations;

{(b) if so, details regarding the com-
position of the panel and the number

of meetings held by the Panel so far;
and

(c) the details of progress of works
completed so far and the period by
which the work assigned is likely to
be completed?

THE MINISTER OF PARLIAMEN-
TARY. AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a) to
(c). Government has not set up-any
such committee, but in connection with
the general verification of' membership
ordered as on 31-12-71; the Chief
Labour Commissioner (Central), who
is entrusted with the wveriffcation, has
had: seme discugsions with. the central
trade union organisations. At the
first meeting held on the 1lin
August  1978. in which eleven
central. organisations participated; cer-
tain issues concarning: the method of
determining the relative strength of
the different' organisations, critenia for
determination of an organisation as
central organisation and other related
matters, were discussed. It 'was also
suggested at the meeting that 3 small
committee should be appointed to
study this question further. This com-
mittee, consisting of representatives of
five organisations, met on the 4th Octo-
ber 1978 and gave further considera-
tion to the relative merits of the issues
and objections that had been raised.

Illegal migration of Jop Seekers in
West Germany

1647. SHRI K. MALLANNA. Wwill
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether the Government of
India have received complaints re-
garding some travel agents are ope-
rating to push into Western Germany
and in other countries such Indians
as are anxious of seeking jobs abroad;

(b) whether Government have re-
ceived any information regarding ille-
gal Indian immigrants which have
been apprehended during the current
yvear in West Germany and in other
countries; and

(c) what steps Government have
taken to prevent such illegal immigra-
tion?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SAMARENDRA KUNDT): (a)
Yes, Sir.
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(b) Government have alsp received
reports of the arrests of some Indian
nationals in West Germany during the
current year for overstaying in that
country. Such immigrants are gene-
rally job seekers who are illegally
assisted to emigrate from India by
unauthorised agents.

(c) Government have instituted a
svstem of emigration checks at impor-
tant points of exit from India, viz.
air/sea ports of Bombay, Delhi, Tri-
vandrum and Amritsar and those emi-
gration in violation of the Emigration
Act, 1922, are not allowed t, depart.
Whenever reports are received against
unauthorised agents assisting illegal
emigration, these are forwarded to
State  authorities for appropriate
action.

U g farg

1648. =t Trw Faw gordy : F;T
A W7 IR ST Al g
AT Y T FAT F

(%) 7 fava & 397 GvEEeh
fmwmmﬂﬁmrﬁw
a1;

(@) afzg SFTE AT HAR
FqaTT GEEtad ST F1 NIETEA &
w ¥ W=

(7) T® a7 ¥ ;LRI A
F1aTEY # arr ¥ ?

eareer WYX AFCATT HeUT WATT
F v (it et say anew)
(%) & (). wfe g O K S0
@ & wyraw gz T I )

NOVEMBER 30, 1978

Written Answers 116

Reviewing of 1949 Treaty with Bhatan

1649. SHRI CHITTA BASU: Will
the Minister of EXTERNAL AFFAIRS
be pleaseq to state:

(a) whether the Government of
Bhutan have requested the Govern-
ment of India tp review the 1949
Treaty which governs the relation bet.
ween Bhutan and India;

(b) whether it is also a fact that
there is a special relation between
the two countries in terms of the said
Treaty;

(¢) if so, the nature of the special
relation; and

(d) the reaction of Government to
the request of the Bhutan Govern-
ment?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SAMARENDRA KUNDU): (a)
and (d). No, Sir. Does not arise.

(b) and (c). The 1949 Treaty bet-
ween the Government of Bhutan and
the Government of India forms the
basis of the specially close and friend-
ly relations existing between the two
countries These relations of mutual
benefit and interdependence extend to
the political, economic, trade com-
merce, cultural and other fields.
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Community Health Insurance Scheme

1651. DR. RAMJI SINGH: Will the
Minister of HEALTH AND FAMILY

WELFARE be pleased to state:

(a) whether in accordance with
the election manifesto Government
propose to introduce community heaith
insurance scheme;

(b) if not the reasons therefor and
if so, by what time;

(c) the number of State Govern-
ments which are inclined t5 introduce
compulsory health insurance scheme
and the difficulties faced by them; and

(d) whether Government will pro-
vide assistance to such States?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FA-
MILY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) and (b). The
Government do not propose to intro-
duce any community health insurance
scheme. 'The Government, have how-
ever, decided to provide health facili-

ties ty the rura] areas and all vulner-
able sections of the population includ-
ing urban poor. Every attempt is be-
ing made to bring simple medical aid
within the reach of every citizen by
organising a cadre of medical, para-
medical and community health work-
ers among whom the trained practi-
tioners of indigenous systems of medi-
cine will be a part. It was in the
above policy framework that the
Community Health Worker; Scheme
was launched in 741 Primarv Health
Centres with effect from the 2nd Octo-
ber 1977 in the first phase and now
it is being extended to another 961
Primary Health Centres in the 2nd
phase commencing from the 2nd Octo-
ber, 1978 The Government of Kar-
nataka have also accepted to imple-
ment the scheme in 101 PHCs. With
this we shall be covering about 1/3rd
of the country under this scheme. It
is intended to cover the entire coun-
try by 1982-83.

(¢) Does not arise.

(d) Does not arise.

Biochemic System of Medicine

1652. SHRI SHRIKRISHNA SINGH:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether Biochemiec system of
medicine is as good as any other sys-
tem;

(b) if so, details of training facili-
ties and location of colleges in India
for the Biochemic system; and

(c) whether the system is a recog-
nised one and if not, the reasons

thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FA-
MILY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) to (c), It
is not correct to say that the Bioche-
mic system of medicine is as good &s
any other system since the so-called
Biochemic system of medicine has not
been recognised as a separate system
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of treatment. The use of biochemic
meditines hps been always: conside-
red as a part of the Homoeopathic
system of treatment. The- biowchremi-
cal tregtment of’ disease by mesns of
12 tissue remedies was introduced by
Dr. Schussler, based on a theory which
i3 merely empirical. He introduced
this method as a simplified form of
Huomoeopathy in 1873 through an arti-
cle entitled “Abridged Homoeopathy
ThHerapeutics.” Heé chose inorgan'c
salts, . which are components of the body
tissues, as remedial agents of a high
order. Huwever, Dr. Samuel Hahne-
mann, thy founder of Homoeopathy,
bhad already divined. the great impor-
tance of inorganic salts as remedial
agents and he was the first one who
began. thorough investigations into
their. pathogenetic, effects and thera-
peutic. uses. His provings of lime and
salt, potash and silica later on pre-
pared the way for the rest of the tissue
remedies and showed the store-houses
of medicinal forces, possessed by these
inorganic substance, although ap-
parently inert in their crude state. Dr.
Hahnemann pointed out how these for-
ces could e unlocked and directed for
therapeutic purposes. Later on, in
the yvear 1873, Dr. Schussler. introduced
thg so-called. ‘biochemical treatment’
of disease hy the use of 12 tissue re-
medies. Avccording to Dr. Schussler's
theory any disturbance in the mole-
<cular motion of the cell salts in lving
tissues caused. by deficiescy. in the
raquisite equilibrium. can be re-esta-
blished by administering the same
mineral salt, in small gquantities. This
claim of Dr, Schussier, however, has
not: been established by any scientifie
investigation. The cure of' disease
by the mere supply of certain
salts cannot be established unless
these salts: have a similarity of symp-
toms to those of the disease. Few of
these tissue salts had already been
proved Hdomoeopathically even before
Dr. Schussler’s appearance on the
scene and the properties of the other
tissue salts were brought out in finer
detail, subsequently, by conducting
experiments according to the direc-
tions given by the founder of the
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Homoeopathy as well as by clinical
confirmation. These tissue pemedies
are preparsd in. potenciss, as direoted
by Dr. Hahnemann and his fdllowers,
especially Dr. Hering. The correct
prescription or appHeation of these
inorganic salts of the body tissue is
actunlly done by preseribing them ac-
cording to.the ‘law of similarity’. Ac-
tually in practice it is found that if
these salts are prescribed according to
the ‘law of similarity’ results are very
good and- dependwbie. In other cases,
they dg not elicit desirable response.
Dr. Schussler gave only a few general
indications for the use of these salts
but the provings earlier and later have
given better and well defined indica-
tions for their use and extended the
field of their applications in sickness.
Today, almost all sults form u part of
Homoeopathy Materia Medica.

According to the definition of Ho-
moeopathy as defined in the Homoeo-
pathy Central Council Act, 1978 Ho-
moeopathy includes the use of bioche-
mic remedies. Uniform syllabus for
the various courses in Homoeopathy
recommended by the Central Council
alsp includes training in the yse of
these so-called: biochemic remedies
and these are being taught presently
in the various Homoeopathlc colleges
in the country. There are no collezes
in the country which exclusively pro-
vide training inm the yse of blochemic
remedies as the teaching of ‘bjochemic’
remedies forms a part of the training
programmes in the Homoeopathic Me-
dical Colleges in country.

Demanad. of Aluminiguns-

1653. SHRI.G. Y. KRISHNAN:
SHRI VAYALAR RAVI:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) the’ produetion: and demrand of
aluminiu and!steel in the  country
during the last two years; and

(b) the quantity of'atuminitum and
steel imported during those years?
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(b). The produdtion, demand and
imports of aluminium and steel duﬂ:lm
the last tw, years are:

Year

JBraduc-];  Estinomted Imperts

1976-77
1977-78

1976-77
1977-78

*An) ocimate domestic off-take.

.(‘Hluminimn in tonnes)
ni;ﬁB-,r Le12;000® 36
sl q
. 173.538 185,000* 9,000
{Steel in mirlion tonnes)
6-g22@ 6-530
. . 6 Bo4@ 7345

o 254‘.

0°348°*

@Production is with reference to main producers -of sterl.
*#*Import figures refer 1o canalised import of SATL.

Shortage of Medical Oxygen

1654 SHR] KUSUMA KRISHNA
MURTHY: Will the Minister of
HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether there wag any shortage
of medical oxygen in any one of the
Delhi Government hopsitals during
August, 1978,

(b) if so, the details thereof; and

(c) how many cylinders of medical
oxygen do we need dailv in Govern-
ment hospitals in India and what is
our present production capacity?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) and
(b). Duc to frequent power failures
there was a shortfall in the produc-
tion of Medical Oxygen by M/s. In-
dian Oxygen Ltd, New Delhi, which
resulted in shortage of Medical
Oxygen in the Safdarjang and the
. B. Pant Hospitals in Delhi during
August, 1978, for a short duration.
Immediate steps were taken in consul-
tation with Delhi Electric Supply
Undertaking to regularise the elec-

tricity supply and the production im-
proved, No patient was, however,
allowed to suffer,

(c) Since cyclinders of varying
capacities are used in hospitals no
definite estimates can be worked out.
However, the total prouction of medi-
ca! oxygen in the country is estimated
at 2 million cubic metres per annum
which is eguivalent to 1.5 million
cykinders of the capacity of 1.3 cubic
metric each. This oxygen is used for
medical purpose only.

USA, USSR aceord re: Indian Oceanm

1655, SHRI HAR] VISHNU KA-
MATH. Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) whether it is a fact that the
USSR and USA have reached agree-
meni on the nature and gize of their
naval strength in the Indian Ocean
region;

(by if so, whether Government
have been informed of the details of
the said agreements;

(¢) whether Government will lay

a statement, giving those details om
the Table; and
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(d) the impact of the said agree-
ment on the achievement if the subjec.
tived adumbrated by India and other
Indian Ocean countries to make the
Ovean a zone of peace?

THE MINISTER OF STATE IN
THE MINISTRY OF ° EXTERNAL
AFFALRS (SHR1 SAMARENDRA
KUNDU): (a) No, Sir. Government
af India are aware that the two Gov-

srnments have had some discussions .

about this question,

(b) to (d), Does not arise.

Programme to accelerate expleration
By G.S.I

1656. SHRI SURYA NARAIN
SINGH: Will the Minister of STEEL
AND MINES be pleased to state:

ta) whether it is a fact that a spe-
cia! programme to accelerate the pace
eaploration by the Geological Survey
of India is under consideration of
Government; and

«u) if so, details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) and
(b). The programme of the Geologi-
cal Sudvey of India is drawn annu-
aily within the overall framework of
the Five Year Plans. Within this
framework; the pace of mineral ex-
ploration is being increased. The
outlay proposed for the period 1978-
83 is Rs. 70 crores as compared to
Rs. 40 crores in the Fifth Plan, which
itself was an increase of Rs, 28.5 cro-
res in the draft Fifth Plan. Increased
emphasis is being laid on systematic
geological mapping. It is intended to
cover 840,125 Sq. Km. in 1978—83
compared to 4,50,000 Sq. Km. in the
Fifth Plan. Drilling for mineral ex-
ploration is proposed to be increased
to 7,898,700 metres against 4,00,000
mmetres {n the Fifth Plan.
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Outstanding P.F. against Employers

1658. DR. VASANT KUMAR PAN-
DIT: Will the Minister of PARLIA-
AMENTARY AFFAIRS AND LABOUR
be pleased to state:

(a) the total Provident Fund out-
standings from employers under the
Provident Fund Act:

(b) how many cases have been
filea as per the Provident Fund Act
or the Criminal Procedure Code for
recovery of above;

(c) the total dues from Textile
Miils under the Management of the
Textile Corporation of India: and

(@) whether Government propose
to issue new policy orders or amend
existing act to remove difficulties
faced by the States in the recovery
of Provident Fund arrears?
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THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND

PARLTAMENTARY AFFAIRS (DR.

RAM KRIPAL SINHA): (a) A sum
af Rs. 20.20 crores was outstanding
apainst unexempted establishments as
an the 30th June, 1978. Another sum
of Rs. 11.03 crores was due to be trans-
ferred by the exempted establishments
to their boards of trustees.

(b) 81,097 prosecution cases and
$2.434 Revenue Recovery cases were
il:d under the Employees’ Provident
Funds and Miscellaneous Provisions
Act, 1852 angd 721 criminal cases under
the Irdiar Penal Code were filed upto
the 3(th June K 1878.

(c) A sum of Rs. 851.37 lakhs was
outstanding as on 30th June, 1978.

(d) A nroposal to amend the Act to
empower the Provident Fund Organi-
sation to effect recoveries is under
ronsideration by Government. ’

Setting up of Steel Plants in Middle
East countries

1659. SHRI RUDOLPH RODRI-
GUES: Will the Minister of STEEL
S ND MINES be pleased to state:

v what schemes, if any, are pro-
fesed or underway by the Govern-
wreaf of India for collaboration with
Middle East States for setting up steel
Plants in the countries concerned:
and

(b* the details of such proposed
hemes with particular reference to
eitimiateg of costs and production and
tle of end produets?

THE MINISTER OF STATE N
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
and (b), There are no specific propo-
*uls for collaboration with Middle
Eustern Countries for setting up steel
Plants. However, an offer for doing
the consultancy work for setting up
a stee] plant in Syria will be submit-
led by MECON in the beginning of
D&cember, 1978. Besides, there have
been some discussions with TUnited
Arab Emirates authorities on the pos-
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sibility of India setting up a sponge
iron plant in Abu Dhabi, but it would
ultimately depend upon the viability
of the project after the techno-eco-
nomic studies have been completed
by MECON. The estimates of costs,
production and sale of end-products
will also become known on receipt of
the above report from MECON,
One of the alternatives under dis-
cussion includes conversion of part of
the sponge iron into steel products. ™

.

Aluminium Indestry for Chhetansgpur

1660. SHRI HALIMUDDIN AH-
MED: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether Government are coasi-
dering of opéning Aluminium industry
in the Chhotanagpur are of Bihar as
there are huge deposits of bauxite and
the coming power projects will be able
to meet the requirement of power
and all the olg leases will be cancelled
and reserved for that industry; and

(b) if not, what are the steps that
the centre is going to take to save
Chhotanagpur area from exploitation
from outsiders who are making the
Biharis poor day by day?

THE MINISTER OF STATE IN

THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA):
(a) No, Sir.

(b) Exploilation of minerals is un-
dertaken by  different agencies-
Coentral, State as well as private-
taking into consideration the country’s
requirements as a whole and within
the framework of the Five Year Plans.
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(%) #m w7Fe F7 fa=7m 3™
aq & e fred gat § w1 qar
Yeurem @y w71 E;
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Amendments 1o the Passport Rules

1662. SHRI F. P. GAEKWAD: Wwill
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether Government have
finalised amendment to the Passport
Rules 1967 to authorise Members of
the Legislative Assemblies to give
verification certificates on applications
for passports;

(b) if so, when the amendment is
likely to be made effective; and

{c) if not, reasons for delay”

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SAMARENDRA
KUNDU): (a) Yes, Sir.

(b) The amendment is being notified
in the Gazette and wi!l be effective
from the 4th December, 1978.

(cy Does not arise,

Family Welfare Programme

1663. CHOWDHRY BALBIR SINGH:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether Government hgd a
detailed talks with the delegation of
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WNFPA (United Nations Fund -for
®apuldtion ‘Activities) ‘recently regard-
+ing ‘Family Welare Programmes -and
wther related mutterg of Henlth;

) if eq, the details thereof;
{c) the outcome thereto;

(d) what financial and other loss in
cash and kind is likely to receive from
TN, amd ‘Kid Programme of the
World Bank;

{e) ‘whether the Health Ministry has
‘recantly ‘wrote latters to various State
(Chief Ministers & 'Health Ministers
regarding the enhancement of Family
Welfare and Family Control Program-
mes; and

(f) if so, the details thereof and the
response from the State thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV). (a) to
(d). The UNFPA Needs Assessment
‘Mission is presentiy in India o consi-
der and discuss the details of the
actlivities and schemes for which assis-
tance could be provided by UNFPA
in support of Family Wellurs Poo-
grammes in Indis during the periot
1980—84 (five yeurs). The Mission
has visited the State of  Bihur
and Rajasthan., in which some ‘La-
tricts are proposed to be taken up

for intensive work. The Mission 3
likely to provide financial suppo’
to the tune of about $ v

million under the Second Country
Agreement to be entereq into for the
five year period 1980---84 for intensive
work in selected districts and other
schemes.

A scheme for intensive work in
some selected districts of Uttar Pra-
desh and Andhra Pradesh is under
consideration by the World Bank and
the Swedish 1Intemnational Develop-
Temt Agency (SIDA) but until the
details are finalised it is difficult to
indicate the quantum of assistance
Tikely to be received,
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(e) and i!). Two letters have been.

written by the Prime Minister to the
Chief Ministers in May and July, 1978
drawing their attention to the impor-
tance of vigoroug and result oriented
implementation of the Family Welfare
Programme. The response of the Chief
Ministers has been encouraging.

S.C./S.T, Employees in Government
Service

1664 SHRI B. C. KAMBLE: Will
the Minister of STEEL AND MINES
be pleased to state:

(a) the total number of Central
Government employees in Class I, II,
III and IV in the whole Ministry be-
longing to Scheduled Castes and Sche-
duled Tribes as at the end of the years
1975, 1976 and 1877; and

(b) the dates on which Presidential
Orders pertaining to reservation in (1)

direct recruitment; and (ii) Rromo~
tions respectively ‘were issued, and the
reasons of their delay?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) The re-
quired information is given in the at-
tached Statement.

(b) Reservation for S.C./S.T. In
posts filled by direct recruitment was
introduced with effect from 26-1-30
vide Ministry of Home Affairs’ Reso-
lution No. 42/21/49-NGS  dated
13-9-50. Similar reservation in res.
pect of various categories of posts fill-
ed by promotion was introduced in
stages vide Ministry of Home Affairs’
O.M. dated 4-1-57, 8-11-63, 11-7-68,
27-11-72 and 20-7-74. The wvarious
orders regarding reservation for Sche-
duled Castes and Scheduled Tribes are
in the form of executive instructions
(and not Presidential orders).

Statement
At the end of the years Class S.C. S.T. Total of
Col.g & ¢
1 2 3 t 5
1975 Class I 56 6 62
Class [Ix 26 4 30
Class II 1004 180 1184
Class 1V 709 121 830
1976 . cn.:” I 65 6 Vi
Class I1 92 7 39
Class III 1064 194 1258
Class IV 687 121 808
1977 Class 1 65 7 72
Class IT 35 . 9 44
Class III 1098 207 1g00
Class IV 693 128 - 816

37 1S9
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A fafawcsr foer qar wqseam 46417,
F€rg 71 weaq 7 o oy w7y av
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Mandatory Air Passages given by
LC.CR. .

1667. PROF. R, K. AMIN: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether it is fact that a scheme
has been formulated by the Indian
Council for Cultural Relations to
grant mandatory air passages earmar-
ked for specific purposes;

(b) whether it is a fact that the
above passages in certain cases have
not been utilised for the purpose for
which they were sanctioned; and

i¢) whether Government are con-
sidering to take certain steps to avoid
misuse of mandatory air passage?

THE MINISTER OF EXTERNAL
AFFATRS (SHRI ATAL BIHARI VAJ-
PAYEE): (a) Mandatory passages are
released by Government, [reguently
on recommendation of the Indian
Counci] for Cultural Relations, for
various purposes including enabling
public figures to visit countries which
are linked by Air India fur participa-
tion in functions of interest to India
and which would promote the image
of India abroad. These passages are
also utilised for inviting distinguished
persuns from abroad.

(b} and (¢). Every effort is made
to ensure that the mandatory pas-
sages are utilised for the purpose for
which they are sanctioned. It any
indication to the contrary is received
by the Government, immediate steps
are taken to rectify the situation and
to ensure against any misuse of such
Passages. '

National Institute for Ayurvedic
Studie; and Research in Kerala

_1668. SHRI G. M. BANATWALLA:
Will the Minister of HEALTH AND

:taAtTTLY WELFARE be pleased to

(8) whether the Government of
Kerala has made any proposal to the
Government of India for establishing
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a National Institute for Ayurvedic
Studies and Research in Kerala;

(b) if so, when was the proposal
made;

(c) what are the main features of
the proposal; and

(d) what decision if any, has Gov-
ernment taken thereon or if tne pro-
posal is stil] under consideration; whe-
ther the Government will expedite the
mutter in view of the pressing need
for coordination and conduct of com-
prehensive research in Ayurveda sys-
tem?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FA-
MILY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) Yes, Sir.

(b) 22nd June, 1976.

(c) the proposal of the Government
of Kerala envisages the unification of
the four institutes menticned below
for setting up of an Institute of Ayur-
vedic Studies and Research in the
form of an autonomous organisation; —

1. Post-graduate Centre in the
Ayurveda  College, Trivendrum
(Centrally Sponsored scheme).

2. Pharmacognosy Unit, Pooja=
pura, Trivendrum (run by the Gov-
ernment of Kerala),

3. Regional Research Institute of
the Central Council for Research
in Indian Medicine & Homoeopathy,
at Poojapura; ang

4 Central Research Institute
(Ayurveda) of the Central Coun-
cil for Research in Indian Medicine
& Homoeopathy at Cheruthuruthy.

The State Government intends to
locate the first 3 institutes, mentioned
above, in one building for better co-
ordination and management They
have also stated that 12.9 acres of
land is available adjacent to the Re-
gional Research Institute of CCRIMH
where new construction could be put
up to accommodate the Post-graduate
Centre and other units that might be
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" set up under the proposeq autonomous
institution.

The objective of the proposal in
question is to coordinate the activities
"of the different units now functioning
an‘ for the conductof comprehensive
-research and advanced studies in the
~different branches of the Science. The
administration of the institute is
proposed to be vested entirely with
the Government Body that may be
conslituted for the Institute and the
~Central and State Governments would
give funds to the Governing Body.

(d) The proposal is under consi-
deration and final decision will be
taken in the context of available
financial resources.

Setting up Mirage Plant in Pakistan

1669. SHR! YADVENDRA DUTT:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether his attention has been
drawn to the news-item stating that
Pakistan is negotiating with Mirage
Organisation to set up a plant for
the manufacture of Mirage-2000 in
Pakistan in  consortium with Gulf
States and Saudi Arabia; and

(b) if so, reaction of Government
thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SAMARENDRA
KUNDU): (a) and (b). The Govern-
ment 'do not have any information to
the effect that Pakistan is holding nego-
-tiations for setting up a plant for the
manufacture of Mirage-2000 aircraft
in Pakistan, in collaboration with Gulf
States and Saudi Arabia.

Accommodation problem for Haj Pll-
* gprims at Srinagar, Chandigarh and
Delhl

1670. SHRIMATI PARVATI DEVI:
‘Will the Minister of EXTERNAL
AFFAIHS be pleased to state:

" (a) whether it is a fact that a
“Jarge number of Haj pilgrims from
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Kargil (Ladakh) visit Meeces  ang
other religious places in West Asia
every year;

. (b) whether it is also a fact that
these pilgrims face accommodation
problem at Srinagar, Chandigarh and
Delhi on the way to these countries
and back; apd

(c) the steps heing taken by Gov-
ernment to construct Musafir Khanas
and Sarais for the pilgrims?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SAMARENDRA
KUNDU): (a) Yes. Muslims from all
parts of India (ineluding Ladakh) go
on the Haj pilzrimage to Mecca every
.year. They also go on Ziarat pilgri-
mage to Iraq, Iran etec,

{b) The State Haj Committee and
the State Government of J & K orga-
nise the selection and trasportation
of pilgrims. The Government has not
received any complaints about accom-
modation for J & K pilgrims in Sri-
nagar, - Chandigarh and Delhi. A
special train is arranged for the
journey of pilgrims from J & K to
Bombay and back.

(¢) Construction of Musafir Khanas
and Sarais for Haj pilgrims is done
by the respective State Haj Commit-
_tees.. From time to time, the Gov-
ernment makes enquiries about the
facilities being extended for the
welfare of the Haj pilgrims.

Exploitation of Indian Girls by
Foreignerg

1671. SHR] RUDOLPH RODRI-
GUES: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) whether any cases have been
. brought to the notice of Government
of India regarding foreigners marry-
ing Indian girls and their deserting
them shortly thereafter; and
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:(b) what immediate steps if any,
Government of India proposes to take
to prevent such exploitatibn of our
Indian gifls?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SAMARENDRA
KUNDU): (a) Yes, Sir.

(b) Marriage is a personal matter.
In the normal circumstances, desert-
el wives could scel recourse fo lt..c,
remedies available in foreign coun-
tries in ‘terms of laws in force govern-
ing marriage,. maintenance of descrted
wives and divoree. For  deserted
Indian wives seeking maintenance
orders arainst their husbands and
gelting them enforced should become
easier in countries with whom India
has rec¢iprocal arrangements.

In any case, Government of India is
exercising caution before issuing pass-
ports io Indian ladies migrating ab-
road to join their foreign husbands.
Necessary enquiries are being made
through the concerned authorities in
India and through our Missions ab-
road to ascertain the bona fides of
foreign husbands before issuing pass-
ports to such ladies. It is proposed to
scrutinise passport applications of
such Indian ladies more carefully in
order to prevent thier exploitation
abroad.

Purchase of F-5E Deep-Strike Air-
crafts by Pakistan from U.S.A.

1672. SHRI S. S. SOMANI: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether jt is a fact that Pakis-
tan is buying F-5E deep-strike aircrafts
from the United States; and

(b) if so, the reaction of Indian
Government thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SAMARENDRA
KUNDU): (a) and (b). According to
latest indications, the Government of
Pakistan is not interested in buying
F-5E aircraft from the United States.

138
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Qualified Safety Engineers in highly
explosive factorles

1675. SHR] SURENDRA BIKRAM:
Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) whether Government have any
system for ensuring that only quali-
fied Safety Engineers are kept as
Safety Engineers in highly explosive
factories; and

(b) will Government tell the real
academic and professional qualifica-
tions of the Safety Manager of highly
explosive factory of Synthetic and
Chemicals Limited, Bareilly (U.P.)?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
Under the Factories Act, 1948, the:
State Governments have to prescribe
the duties, qualifications and condi-
tions of service of Safety Officers to-
be appointed in Factories. The Direc-
tor General Factory Advice Service
and Labour Institutes has framed
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Model Rules in this regard to be adop- arrangements by the State Governe
ted by the State Governments with ments concerned,
suitable modifications, if necessary.

(b) According to information re- ® .
ceived from the State Government, (List referred to in reply to Lok S8abhg
the qualifications are as follows: — Unstarred Question No, 1676 fer

(i) Academic: Matriculation 80-11-1978)
(ii) Professional: Fire Fighting Name of the State and area

courses at the Fire Fighting Train-

ing School Southern Command s

Poona and the Fire Fighting Train- Andhrg, Prodesh

ing Centre Delhi Cantonment and 1. Mancherial

Diploma in Fire Protection and ) €

Industrial Safety Training, U.S.A. 2. Outskirts of Hyderabad

He worked in the Ministry of De-

fence for 104 years in the Research " 3. Kothagudem, Posoncha and Rame

Development Wing connected with REAI !

fire protection and was Fire Marshall 4. Kothavaripally village (Madana.

of ESSO, Refinery Bombay for 73 pally spg. Mills Ltd.)

years.

Assam

Employees’ covered under ESIS 1. Silchar

2. Jagi Road

1676. SHRI SURENDRA BIKRAM:
Will the Minister of PARLIAMEN- )
TARY AFFAIRS AND LABOUR be Bihar

1 d : i
pleased to state 1. Mancherial

(a) how many employees are at 2. Kandra
present covered by Employees’ State
Insurance Scheme in the country; and 3. Jasidih

(b) in which areas Employees’ State 4. Sakchi
Insurance Scheme. is expected to be 5. Mango
implemented within the next six _
months? 1 6. Adityapur Phase-II

7. Jhinkpani

THE MINISTER OF STATE IN THE -
MINISTRY OF LABOUR AND % Sipucans
PARLIAMENTARY AFFAIRS (DR. 8. Jharia
RAM KIRPAL SINHA): (a) 58.892 10. Fatuhg
lakhs, i

11. Dumrao

(b) The Employees’ State Insurance 12. Bokaro .
Corporation has reporteg that accord- '
ing to a phased programme drawnm up Gujarat
in consultation with the States Gov-
ernments, the ESI Scheme is proposed 1. Viramgam
to be implemented during the next six 3 Broseh

months ending May, 1879 in the new
ment in different States, subject to _
completion of necessary medical 4, Vapi '
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tH- - I 1n .
1. Kaithal
2. Jind

:Kamutaka
1. Nalvagal
2. Tumkur
3. Bijapur
4. Ramanagaram
5. Tunkur Road
- § Mandya

7. Karwar

Kerala
1. Kasargod
2. Hosdrug
3. Kottakal
4. Edappul
5. Thirurangudi

6. Kanayannur.

Madhya Pradesh
1. Sagar and Sanwad

Maharashtra

(i) Bombay area
1. Palghar
2, Panvel

3. Dhanu Road
4. Mora Uran
5. Rohe

(ii) Poona area
6. Satara suburbs
7. Walchandnagar
8. Khopoli
9. Ahmednagar
10. Karad

" 11. Uchgaon
(iii) Nagpur area
12, Chendrapur

Orissa
1. Bhagatpur
2. Sambalpur
3. Balasore
4. Talcher
5. Jagatpur

Punjab
1. Pur Hiran (Hoshiarpur)
2, Baranala
3. Bhatinda
4, Mandi Gobindgarh
Rajasthan

1. Falna

144

2. Mastaya Industrial Area, Alwar

Tamil Nadu
1, Arkonam

2. Arumuganeri
3. Kanyakumari Suburbs

4. Kumarapalayam

5. Thanjavoor

Uttar Pradesh

. Jhansi Suburbs

. Khamarig

Mﬂu_ N @

6hera Cc

Partapur

"8. Akbarpur (includes Tenda)
. Dalla .

Sardar Nagar

Khurja

R I R I I O
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West .Bengal
1. Asansol
2. Raniganj
3. Jaykaynagar
4. Kulti
5. Rupnarayanpur
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(1) smrEzgT AT 7 sFEz, A7
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# TreT |
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(i) famfafer wat & wdw
TTH GG qTY AT § STHAT Gy AT
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T & & # 1€ g wnFa
TE; AT
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HAATAT AT FT R & &
25 sfama #t o X 7

AT &Y |
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(i) Fretfafar wmit & ot -
AT AT QT AT F ITRET Gy AT
Y § —

(%) 3% miw £ W= 2000

a1 5 Wi gt TIey;

(w) serfen erww & 3 faelt-
e & 9 H A gEq -
A, WX

(n) werfem AT & SEET
SATHT AW T 0§ FH
25 gfqwa  a% #T 9%
T /TATEY |

(2) wgrh, enfewret vt foed vt
# TFAC -

(i) freafafan ot & v o
9T qT AT § STFEX G AT
TFd § —

(%) wemifam s & 3 fFe-
Wew & 9% § F1€ g TH-
g7 A E; "X

(&) werifaa zwwe & gEar
FRITAT AT 1 9 & F7
10 gfAor aF # AW g
FT R[IOIT T |

(i) fr=afafas wdl & st <
TR 10T ST 791 A STHFAT Grey AT
a5 § —

(%) vw T &Y wraTEr 1000 47

gy wfas g w1fey;

(@) sewfaa aee & 3 foeit-
e F 4 A A g ETF-
w3 E AT AR WY

() w=fes stHe & SEET
FARTAE AT Y FH A FA
10 Sfqoa aF # 57 A
FTATATEN
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3. IR ¥ AR W drewme
I FY I ATl A ¥ fedy
W g% 9% TFET @A ¥ 10 Kfewr
TRt # g [ F1 wiwwz (wrafon
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5 7 T AMEUE TH AT g
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aafegl & ay

1679. st TAT TR T : ;W
e Wit of ) s W gt ag
FATX T I FI7 fF

(%) v ot & am wr § G
IAFT AT WTYA feF, UHMGTaE quv
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FERTL BT et AT STEAe et A
wet fraet &, ok

(@) a7 ATFTT TEAE  Hr Faa)
¥ @ I 9TIAT FT @Rt § 9
TN wHfaal  grer qure g
STer & w7 afz 78, a1 S9F | FIIw
g7

T T afeqre weaT wanEy
# Treg |t (s srmret e TEe)
(%) ey wEw & ywEfE
framonedta  frefafas sl @
ZaTET @ S § —
(1) fafear gonlt $3 F757

(2) F=a aLFT TNEET FISAT
(3) Frfr EaReT AroET
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fafwmt amht wWee wwew
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afarag qfd o fuem wgrferaa
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WTHIIT TATEST JYIAT ¢ qT T[T
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greqrifas &T@TR sy freza ae-
T @TFT QI dwifaa wAfaat
(N 37aq wiFET T mfam §) aar
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frm, 7 et R qovw faww
T gaaaEe § 0T Wd § )

(@) afz it aF 1w g% @
TE aEl & g Eiad & fag
ardgar g I
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1680. = AT TH TT : 507 |
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FTATY FT FAT FGA 5 ¢
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Fat 71T afz adY, ar 377 Fq1 FITO7
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ree HiT ofeaT S sam
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(%) = 7 worfvar Sy FmrEw
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EAT 7 ofgd &7 AEEr aIw AT
a1 F1 T7 FAFT 5 qIE7 T@T W4T
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Fx fegr war a1 | FfEA wqaT § ag
qar == fF Sgr A S & wefar
FH GAT agT TWIE  qF FA(AT-IET
FTal # 17 gu & Wiz agl 7 € anio
S FTACATSTRY | AT 1972~
73 § T HATQET QST AT Y
e 4

(&) md ¥ fro aofan fawm
# & fAiumEs sy, Aoy
w1 5T 7w F {90 = A9 uFw w1
qar sATfAE WX erw IHT v
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Wt STTENT FIAT § -6 (I IWH
7} 737 § wegfeeafal ¥ s
gxceac faqmr & grEAIEAr 2|

Proposaly for Geotechnical
Investigations

1681. SHRI SAKTI KUMAR SAR-
KAR: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether it is a fact that the
Geological Survey of India has re-
ceived about 437 proposals for Geo-
technical investigation connected with
engineering projects; and

(b) if so, the details of the actions
tuken up-to-date regarding these pro-
1-0sals?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) Yes,
Sir. =

(b) The proposalg have been jnclud-
ed for investigations in the annual
programme of the Geological Survey
of India for the field season 1978-79.
The work is to be undertaken by the
respective Engineering Geology Divi-
sions of the regional headquarters of
the Geological Survey of India, sub-
ject to confirmation by the sponsoring
‘authorities,

Proposals for Geoseigmological
Investigations

1682. SHRI SAKTI KUMAR
SARKAR:

SHRI SACHINDRA LAL
SINGHA:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether the Geological Survey
of India has received a number of
Geoseismological investigation pro-
rosals in North Eastern Region States;

end T
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(b) ‘ifﬁ s0, tpg detajls of the propo-
sels and the actio® RakeH wpte.dates

“THE MIRISTER OF STATE IN THE

MINISTRY OF STEEL AND MINES
Proposals have been recaiveq by the
(icological Survey of India for colla-
borative projects of geosei=mo'ugi: ul
investigation to study the <eismicity
of the North Eastern Region.

(b) A collaborative programme
with Geological Survey of India, Indian
Meteroiogical Department, Survey of
India and Roorkee University has been
formulated to study the seismological
and seismotectonic aspects of the
crystailine terrain of Meghalaya, Mikir
Hill, Naga Hills and Subansiri and
Dihang Project areas. The work is
being taken up from the field season
1978-79.

Malaria in Gujarat

1683. SHRI AMARSINH V. RAT-
HAWA: Will the Minister of
HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether it is a fact that Malaria
cases have Increased in Gujarat Siate
this year;

(b) if so, the number of cases re-
gistered in Gujarat State during this
year, District-wise;

(¢) whether anv death has been re-
gistered due to Maiaria; and

(d) if so, the number of persons
died?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) No,
Upto September 1978 the incidence of
malaria reported by the State Govern-
ment has shown a decline by 48.08 per
cent as compared to that for the corres-
ponding period of the previous year.

{b) Doeg not arise.
(¢) No.
{d) Does not arise
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ofered 2ot frdTermrelt w1 swmem

1684. Wt WOX Wt g : ¥

HWTC HAT ag FATH WY T LA fF

(%) war sfaad 2efrem g for
s¥rforg FT7 F I ¥ FE Fre
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(&) afz g, @1 98 Frear 7 -
T W ArGAT WY wagaw e forar

7 57 a¥ifaa fr Fea6 7

#aTe wawa # @ war (s
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() 170 foedi w7 fedimay §

Fg 1078 ¥ 107 sravwfaat faamer
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Waiting List of Telephomes ip Delhi

1685. SHRI DURGA CHAND: Wil
the Minister of COMMUNICATIONS

be pleased to state:

(a) the number of applications un
the waiting list at present of each
telephone exchange in Delhi with
their earliest date of priority;

(b) steps being taken to expedite-
these applications and whether any
t.me bound progiamme has been made
for the purpose;

(¢) whether there is any propocal
to introduce the scheme for providing
2 telephone connection within 48 hra
in any area other than Connaught
Place area;

(d) if so, the details thereof; and

(e) the amount requireq for provid-
ing one telephone connection in Delhi
end the difficulties faced by the Com=
munications Department in providing
3 telephone connection on demand?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEO SAI: (a) Number of appli-
cants on waiting list of Delhi Tele-
phoneg as on 1-11-78 with earliest date
of priority exchange-wise is given

below: —

Exchange

Waiting it as on 1-11-78

. 1. Shahdara (E)
2. Shahdara (M)
3. Tis Harari
4. Shaktinagar
5. Delhi Gate
6. Janptah'“ .

'u. Secretariat

. 8. Rajpath
9. Dethi Cantt.

10, Gmnau;ht Place

Total number of Earliest Date of
applicants priority
. 581 29-9-76
. B1 9-7-64
35 i -
5576 1-11-59
. 1848 7-4-62
. 3453 15-3-77
Current Current
. 253 30-6-77
711 15-10-76
. 1822 30-11-64
Current Current
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Waiting list as on 3-11-78.

Exchang- :

Total Earliest
number of Date of

applicants priority
11. Idgah . . . . . . . 4743 121165
.12, Karolbagh . . . . . 7612 17-g-65
14. Rajouri Garden 2380 14-5-74

14. Jorbagh 864 2-7-7

15. Haus Khas 1409 1-10-62
16. Okhla 4010 1210-C2
17. Chanakyapuri . 493 27-2-79
18, Alipore 26 1-4-76
19. Badli 147 12-T0-51
20. Janakpuri 770 cu-fCy
21. Faridabad 974 yqe11-52
22, Badarpur . Ha o4-4=72
21. Bahadurgarh 6 10-10-71
24. Ghaziabad - 1500 2-11-bg
25. Najafgarh 22 1=5-98
26. Nanglai 71 14-12-76
27. Ballahgarh . 425 aa-11-C6
28. Narrla . 9 1-7-78

(b) It is proposed to add exchange
capacities as indicated below to pro-
wide for telephone connections to the
applicants waiting for telephones:—

Year Total
lines to be
acdded

1978-70 g . 27 200

1a79-80 31,600

1980-81 15,100‘

afi1-82 27,900

102-84 30,000

Torar 1.31 900

With the addditions of these ex-
change capacities it is hoped to pro-
vide about 1 lakh additional connec-
tions during the period 1978—83.

(c) and (d): With the limitations
of resources, it will not be possible
to do s¢ in the foreseeable future.

(¢) The average cost of providing
telephone connection in Delhi is about
Rs, 10,000 per line. The difficulties
normally faced by the Department in
providing telephone connections are
lack of investible funds, delays in
acquisition of euitable land for open-
ing new telephone exchanges andin-
adequacy of material resourceg in
terms of manufacturing capacity of
equipment and cables. Within the
limited resources, it is the policy to
provide telephone connections on
priority in rural and semi-urban areas.
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Reciprocal TFravsit Faclliies with
FPakigian

1686. SHRI DURGA CHAND: Will
the Minister of EXTERNAL AFFAIRS
be pleased to refer to the reply given
to Unstarred Question No. 2725 on the
3rd August 1978 and state:

(a) the progress so far made on the
guestion of grant of reciprocal transit
facilities between India and Pakistan;
and

(b) when India’s trade relations
with Afghanistan via Pakistan are
Ikely to start?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR] SAMARENDRA KUNDU):
(a) and (b), The matter has been
under discussion with the Government
of Pakistan from time to time. No
agreement has been reached so far.
However, Pakistan recently permitted
transit of 50,000 tons of Indian wheat
to Afghanistan.

Representation from Bhiwandi
Telephone Subscribers’
Association

1687. SHRI R, K. MHALGI. Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether Bhiwandi Telephone
Subscriberg Association (Distriet
Thana, Maharashtra) has sent a writ-
ten reprecentation dated the 18th
August, 1978 to him,;

(b) if so, what are the grievances
and demands made in the said repre-
sentations; and

(c) what action have Government
taken or propose to take in regard to
the said representation?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEO SAI): (a) Yes Sir.

(b) The main grievances and the
demands made inthe representation
urg:

(i) lmproving maintenance of the
present exchange.

(ii) Providing a telephone ex-
change of MAX-I type on priority
basis.

(iii) Merging Bhiwandi Exchange
into Bombay Telephones.

(e) The case has been investigated.

(i) The faults in the exchange
system which oeccurred during the
monsoons have since been rectified.

(ii) Land for MAX-I has been
procured and the MAX-I exchange
is expected to be conmmissioned at
the end of the 6th Plan period.

(iii) Due to techno-economic con-
siderations it will not be possible to
include Bhiwandi exchange in the
Bombay Telephone system,

Claim of Kalyan Municipal Couneil
for Service Charge of Tilak Chowk
Kalyap Post Office Building

1688. SHR] R. K. MHALGI: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether the Kalyan Municipal
Council (Distt, Thana, Maharashtra)
by its letter No. CD-1597 dated 4-1-78
addressed to the Superintendent of
Post Offices, Thana has claimed ger-
vice charges in respect of new Post
Office Building in Tilak Chowk, Kalyan
for the period from 1-4-71 to 31-3-78
amounting to Rs, 32760 and the same
claim is not yet paid;

(b) the reasons of delay of ten

months; and

(c) when the said amount will be
paid to the Municipality?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEO BAI): (a) Yes, Sir,

(b) The delay in making payment
is on account of the fact that a portien
of lang belonging to the post offiee
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measuring 6,000 Sq. Ft, has been taken
over by the Kalyan Municipality for
purposes of road widening the cost of
which js yet to be recovered from
them.

" (c) This will be settled after muk-
ing necessary adjustments agreeable
to both the parties.

‘Demand of Telephone Directories in
Devnagri in Bombay

11689. SHRI R. K. MHALGI: Wil
the Minister of COMMUNICATIONS
be pleased to gtiate:

-¢a) whether the demand of subs-
cribers for Devnagri Telephone Di-
rectories is being assessed by the Gere-
ral Manager. Tele-communication,
Bombay;

(b)Y if <o, since when, whal! prove-
dure has been adopted in assessing
such a demand;

{(c) whether such an assessment is
now complete and with what result;

(d) whether it is a fact that Kalyan
(Distt, Thana) Telephone Subscribers
Association and the people's represen:-
ing the region have demanded in writ-
ing zuch Devnagri Telephone Direc-
tories; and

(e) if so, whether immediately next
issue of Telephone Directory in Kalyan
region shall be published in Dev-
nagri?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEO SAI): (a) Yes Sir.

-{b) Assessment forms were des-
patched in December, 19877 to each
subscriber in 9 divisions to asaess the
demand for Devnagri directories.
-1

¢(c) Assessment js over in more
than 50 per cent of divisions in Maha-
rashtra Circle. Out of these, more
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than 15 per cent subscriberg in ¥.divi-
sions require Devanagri directories,

(d) Yes, Sir.

(e) Assessment of the demand in
Kalyan has been recently undertaken
and necessary action will be taken on
receipt of the replies from the sub-
scribers.

Public Undertakings under the
Ministry

1690. SHRI MRITYUNJAY PRA-
SAD: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state the names of the Public Under-
takings vnder his Ministry, the name
of the Chairman anq Managing Direc-
tors, dates of their appointments,
period of duration in the office, the
date of leaving the undertaking, their
pav scales and other perquisites such
as dearness allowance housing facili-
ties or house rent in lieu thereof,
Medical facility, conveyance, retire-
ment facility etc. in case of each
pubiic undertaking?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAGDA-
MBI PRASAD YADAV): (i) Only
one undertaking under this Ministry
namely, M/s. Hindustan Latex Lim.it-
ed, Trivandrum,

(ii) Dr, R. Rabindranath Menon
NAS., Chairman-cum-Managing Di-
rector.

(iii) Appointed wef. 21-4-78 on
deputation for a period of two years
initially,

(iv) Pay Rs. 2,800/- in the pay scale
of Rs 2500—100—3000.

(v) Dearness allowance and CCA..
Nil.

(vi) House rent allowance, Medical
facility, Conveyance and Retirement
facilities are according to Government
Rules.
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Public  Undertakings under the
Ministry
1692. SHRI MRITYUNJAY PRA-

SAD: Will the Minister of STEEL
AND MINES be pleased to state the
names of the public Undertakings
under his Ministry the names of the
Chairman and Managing Directors,
dates of their appointments, period of
duration in the office, the date of leav-
ing the undertaking, their pay scales
and other perquisites such as dearness
allowance, housing facilities or house
rent in lieu thereof, Medical Facility,
conveyance, retirement facility ete.
in case of each public undertakings?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): Informa-
tion is being collected and will be laid
on the Table of the House.
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Braeqr &1 af, 9 gfaes™ 1 oA
g JIA AZITA

(il) wergdrazra wfafaas, 1936
# gara forar war, faas oA s
TR ZI0 AqF FAACE) & fga &
faq aar$ v faer drar araar ¥ g
33 & faq fadfaa safsqal w1 aagdr
% & weMagi w27 A sgaer w7 9%
gaifas wfafqas 30 97, 1977 &
LS LU

House Allotment Committee

1696. SHRI AHMED HUSSAIN: Will
the Mipister of COMMUNICATIONS
be pleased to refer to reply given to
Unstarred Question No. 5233 and state;

(a) whether the information given
statés the entire position of GMT,
ND as on the date of answering that
question andfor whether some cases,
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assured to be presented in the HAC,
have not been included in the above
list;

(b) if so, the details of names ot
every type of cases pending for pre-
sentation to the next HAC (names
already approved by the HAC for
allotment should not be given) as
on the date of answering the above
question under reference; and

(c) the reason why some names
had been ignored while replying to
the said Unstarred Question No. 5233
and how Government propose to
punish the concerned officials by fix-
ing responsibility?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHR1 NARHARI PRASAD SUKH-
DEO SAI): (a) to (c). Information
is being collected and will be laid on
the Table of the House,

Influx of Refugees from
Bangladesh

*697 SHRI C. K. CHANDRAPPAN:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether there has been a large
scale influx of people from Bangla-
desh to the neighbouring Indian
States of West Bengal and Assam in
search of better life; and

(b) if so, the number of Bangla-
desh nationals settled in these States
recently and Government’'s reaction
thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL AF-
FAIRS. (SHRI SAMARENDRA
KUNDU): (a) Illegal immigration
from erstwhile East Pakistan and
later Bangladesh into the neighbour-
ing States of India has been a recurr-
ing phenomenon. This has continued
in recent months as well

(b) As the Indo-Bangladesh borber
is more than 4000 kms. long and
runs through difficult terrain, it is
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difficult to cover every stretch of
this long border effectively under
surveillance and intercept every in-
filtrator. Moreover, a number of
Bangladesh nationals who come to
India legally do not return to their
country and stay here illegally. It is
difficult to trace these illegal migrants
because of their ethnic and linguistic
similarity with the local population,
It is, therefore, exceedingly difficult
to know the exact number of persons
who have entered West Bengal and
Assam in recent months.

It is basically the responsibility of
the Bangladesh Government to pre=
vent illegal migration from their
country into India. The Government
of India have on a number of occa-
sions and at different levels sought
to impress this upon them. The
Government of India on their part
are keeping a strick watch on the
border., :

Use of Cola in Soft Drinks

1698. SHRI C. K. CHANDRAPPAN:
SHRI S. S. DAS:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether Government are con-
sidering action against =ome soft
drink manufacturers for advertising
that they are wusing cola in thelr
drinks;

(b) if so, whick are these manu-
facturers and their respective names
of drinks; and

(¢) the action proposed to be taken
against them?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) to
(c). The use of coal in soft drinks
is not banned under the Prevention
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of Food Adulteration Act. The ques-
tion of taking any action does not,
therefore, arise,

Check on Adulteration

1699. SHRI] ISHWAR CHAU-
DHRY: Will the Minister of HEA-
LTH AND FAMILY WELFARE be
pleased to state:

(a) whether it is a fact thgt des-
pite some of the most ‘stringent’
punishments provided under the law
in India, milk continues to be adul-
terated with water, ‘maida’ mixed
in butter, pulses are polished and
used tea leaves are sold as fresh tea
leaves;

(b) whether Government realises
adulteration is going om unchecked
and posing a threat to the nation's
health; and

{(c) whether Government have
made any efforts fo let the public
know through advertisements or
other ways regarding its effect on
the human lives?

+HE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) and
(b). It is not correct to say that adul-
teration is going on unchecked. The
Food Inspectors of the Central as
well as the State Governments draw
samples of food articles from time to
time and prosecutions are launched
for adulteration under the Preven-
tion of Food Adulteration Act/Rules.
In addition, any purchaser can also
take samples and get them analysed
by following the procedure outlined
in section 12 of the said Act.

(c) The Government has already
taken necessary steps in the direction
of advising the public about the com-
mon adulteraits, their detection and
harmful effects through pamphlets,
radio talks, T.V. programmes, hoard-
ings ete.
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Cases for Recelving Motivation Fees
for Sterilization

1700. SHRI C. K. CHANDRAPPAN:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether on the basis of CBIl
investigation cases were flled last
vear in Delhi against Mrs. Rukhsana
Sultana and Mosod Akhtar for alleg-
edly receiving motivation fees total-
ling over Rs. 80,000 for sterilization
cases;

(b) if so, the details;

(c) whether Government have
decided to withdraw the cases; and

(d) if so, on what grounds?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE: (SHR] JAG-
DAMBI PRASAD YADAV): (a) to
(d). The Delhi Administration have
informed that all payment forms/
consent forms in repect of cases moti-
vated by Mrs. Rukhsana Sultana/Mr.
Mosod-Akhtar were handed over by
the Lok Nayak Jai Prakash Narayan
Hospital authorities to the CBI for
investigation. The records seized
from the hospital have since been
returned by the CBI stating that these
documents are no more required by
their office. No more details have
been furnished by the Delhi Adminis-
tration.

Medica] College CourSes

1701, SHRI C. N. VISVANATHAN:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether Government are con-
sidering the advisability of reducing
the duration of medical college courses
making it more functionally useful;
and

(b) if so, the particulars of any pro-
Posal in this regard and the probable
date of implementation?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRABAD YADAV): (a) No.

(b) Dbes not ariée.

T. B. Sanatorium

1702. SHRI C. N. VISVANATHAN:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether it is a fact that there
is a proposal to start T.B. Sanatorium
in every District with the aid of
World Bank;

(b) if so, the particulars thereof;
and

(¢) the number of T.B. Sanatorium
proposed in Tamil Nadu?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADV) : (a) Therg
is no such proposal.

(b) and (c). Do not arise.

Malaria

1703. SHRI C. N. VISVANATHAN:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) the extent of recrudescense of
malaria in India and the reasons ther-
of; and

(b) the changes introduced in the
Malaria Eradication programme in
order to deal with the new menace?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE: (SHRI JAG-
DAMBI PRASAD YADAYV): (a) The
National Malaria Eradication Pro-
gramme was started in 1958. With
the efforts then made, the malaria
incidence was reduced to about one
lakh cases only in 1865. Due to the
main reasons given below the inci-
dence started rising from 1866 till
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1976 when it reached 6.47 million.
However a Modified Plan of Opera-
tion to control the disease was intro-
duced fyom 1-4-1977. During 1977, the
incidence declined by 26.83 per cent as
compared to that for the previous year
and has shown a further decline by
11.4 per cent upto 18-11-1978 as com=-
pared to that for the corresponding
period of 1977.

The main reasons for the resur-
gence of malaria are as follows:—

(i) The resistance in the malaria
vector to some of the insecticides,

(ii) Development of resistance to
Chloroquine by parasites in P.
falcipuram malaria in Northeastern
areas of the country.

(i11) High rate of the refusal for
the acceptance of spray.

(iv) Shortage and high cost of
insecticides.

(b) The Modified Plan of Opera-
tion, the salient features of which are
given in the attazhed Statement, has
been introduced from 1.4.1977.

Statement

The salient features of the Modifled
Plan of Operations are as follows:—

1. The existing NMEP units have
been reorganised to conform to
the geographical boundaries of the
districts. Previously the Chief
Medical Officers of the districts
were not involved in the pro-
gramme, but with the re-organisa-
tion of the Units, they are primarily
responsible for the programme in
the districts.

2. Increased quantity of wvarious
insecticides viz, DDT. BHC, Mala-
thion have been/are being supplied
to the States. Alternative, insecti-
cides are also being provided to the
Units/districts where the vector has
become resistant to DDT/BHC.
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8. Insecticidal , spray operations
have been und en in all rural
areas which have incidence of 2 or
more cases per thousand population.

4. Adequate quantity of anti-
malaria drugs have been/are being
supplied to the State/Union Terri-
tory Governments, About 1.2 lakhs
Drug Distribution Centres/Fever
Treatment Depots have been estab-
lished to make the drug {freely
available, In areas where resistance
to chloroquine by parasites has been

noticed, alternative antimalarials
like quinine have been supplied.

5. Anti-larval operations under
Urban Malaria Programme have
been intensified. The Scheme has
been extended to 36 more towns
during 1978 besides the 66 existing
towns existing earlier.

6. Supervision of the field staff has
been tonned up.

7. Steps have been taken for
undertaking both fundamental and
operational research in the field of
Malaria Eradication Programme. 14
research schemes i.e. 8 for opera-
tional field research and 6 for labo-
ratory research on malaria has been
sanctioned by Government of India
to the ICMR,

8. For early examination of blood
smears and quick treatment of posi-
tive cases, laboratory services have
been decentralised to the PHC
level.

9. With a view to controlling the
spread of plasmodium falciperum
infection which accounts for death
due to cerebral malaria, with the
help of World Health Organisation,
an intensive programme was start-
ed in Oct, 1977 in 18 districts of
the North Eastern Region of the
country. It is being extended to
37 more districts.

10. The following steps for im-
parting health education regarding
the disease and seeking public co-
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operation and  participation in

controlling malaria

have been

taken:

(i) Panchayats and school tea-
chers have been involved in the

distribution of chloroquine tab-
lets.

(ii) Drug Depots have been
opened in inaccessible tribal

areas. In some States this have
been done in collaboration with
the Tribal Welfare Departments.

(iii) A new film ‘The Threat’
was made and released all over
the country in fourteen regional
languages.

(iv) Posters in regional lan-
guages ‘Fever Mav be Malaria:
Take Chlorogquine tablets’ have
becn supplied to the States for
display in Panchayat Ghars,
Schools, Primary Health Centres
and sub-centres.

(v) A pamphlet in regional
languages ‘Malaria—What to do’
giving the signs, symptoms dose
schedule of chloroquine, indica-
tion of Contra-indication has
been supplied to the States for
distribution to Panchayats, school
teachets and other voluntary
agencies.

(vi) Tt is also proposed to
orient the Presidents and the
secretaries of the Panchayats on

Malaria.

(vii) Folder on the role of the
Medical Practitioners has  been
supplied to the States for distri-
bution to medical practitioners.
Similarly, a pamphlet ‘Why Mala-
ria again’ has been supplied to
the States for distribution to the
Deputy Commisaipners; Chief
Medical Officers and Block Deve-
lopment Officers for apprising
them about the existing problems
of malaria and the action propos-
ed to be taken.

(viii) To disseminate the anti-
malaria message, special postal

stationery has been released by
Posts and - Telegraphs Depart=
ments.

(ix) AJIR. and Doordarshan:
have started programmes to edu-
cate public on prevention and
treatment of Malaria,

Malpractices of Travelling Agents

1704. SHRI EDUARDO FAILERO:
SHRI SARAT KAR:

Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

ta) whether Government are aware
of the mal.distribution and malpracti-
ces of recruiting agents for Indians
sezking jobs abroad;

(b) if so, the details theredf; and

{c) what measureg have Govern-
ment taken or propose to take to see
that the Indian worker gets a fair
deal abroad?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)

and (b), Presumably, the reference
to “mal-distribution of recruiting
agents for Indians seeking jobs

abroad” is to the regional distribution
of the recruiting agents registered
with the Government of India. A
statement showing the distribution of
recruiting agents by zones is attached.
It may be pointed out that any Indian
firm/organisation or individual is
free to seek registration with the
Government of India as recruiting
agent for recruiting Indian workers
for jobs abroad.

Complaints have been received by
Government against recruiting agents
from time to time regarding charg-
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ing money from job-seekers, appoint-
ment to posts lower than the one for
which a person is selected, exploita-
tion etc. These complaints are got
investigated through  appropriate
authorities and suitable action is
taken on the basis of the results of
these investigations.

(c) The following measures have
been taken to ensure that Indian
workers get a fair deal abroad:

(i) The recruiting agencies are
required to enter, on behalf of
their foreign employers, into an
employment agreement covering
various aspects of employment as
approved by the Government.
Indian firms/organisations engaged
in consultancy/execution of works
abroad as prime or sub-contractors
are also required to get the terms
and conditions of employment
offered to such workers approved
by the Government before they arc
actually deployed.

(ii) While ganting specific
permission to recruiting agents for
deployment, Government seek to
ensure that the wage rates offered
to the workers are reasonable and
are in accordance with the stand-
ards recommended by the Indian
Missions abroad in this regard.

(iii) Government carry  out
checks at the points of exit from
the country to ensure that emi-
grants are not permitted to go until
they have completed the necessary
formalities required under the
Emigration Act, 1922. Besides, a
cautionery notice is enclosed with
every passport application form to
advise the applicant that if he is
going abroad for gainful employ-
ment, he should ensure that he has
been recruited only through an
. 8gency who has obisined the per-
mission of the Government and has
signed a firm employment contract
approved by the Government in the
presence of the Protector of Emi-
grants in th¥ behalf.
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Statemant

5. No. Name of the Zone No. of

recruiting

agents

granted

registra-

tion

T 2 3
1. Eastern Zone . 10
2. Western Zone 311
3. Northern Zone . 191
4. Southern Zone . 54
5. Central Zone 13
ToraL . 579

Production of steel

1705. SHRI JANARDHANA

POOJARY: Will the Minister of
STEEL AND MINES be pleased to
state:

(a) whether the production of steel
during April-August, 1978 has been
less than the target; and

(b) if so, the reasong therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
Yes, Sir. The total production of sale-
able steel from the integrated steel
plants during the period, April-
August 1978, was 2,656 million ton-
nes which fell short of the target for
this period by 15.5 per cent.

(b) The production of steel was
adversely affected on account of pro-
blems in supplies of coal, both in
terms of quantity and quality; short-
age and frequent restrictions and
fluctuations in power supply; and in-
different industrial relations in some of
the plants. Further, the annual target
of production for Bokaro Steel Plant
was based on the assumiption that
Converter No. 5 would be commission-
ed in May, 1978, but it is likely to be
commissioned only towards the end
of December, 1978,



177  Written Answers AGRAHAYANA 9, 1900 (SAKA) Written Answers 178

Child Labour in Rural Areas

1706. SHRI P. K. KODIYAN:
, SHRI A. C. GEORGE:

Will the Minister of PARLIA-
MENTRY AFFAIRS AND LABOUR
be pleased to state:

(a) the total number of child lab-
our employed in agriculture, cattle
rearing and allied occupations in the
rural areas of our country;

(b) whether the working conditions
c¢f child labour in the rural areas are
extremely unsatisfactory; and

(c) if so, what do Government pro-
pose to improve the conditions of
vork for children in the rural areas?

THE MINISTER OF PARLIAMEN-
TRY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
According to the 1971 census, the
total number of child workers in rural
areas in agriculture and in cattle
rearing and allied occupations is as
follows: —

Numbar
of child
workers in
rural areaz

Vo o] activity

{in thousands)

-—

{i} Caltivators

* ] l - 3327’

i, Arizaltace Abourers o 44?3‘

‘iii} Lavestock, forestry, fish-
inz, hunting, plantations,
etc. - - . asJ

(b) ang (c). Government beirg
aware of the need to improve the
working conditions of child labour
Eenera]l set-up a Working Group on
Employment of Children which

inter-alic made certain recommenda-
tions relating to child labour in rural
area. The principal recommenda-
tions concerning rural child labour
relates to (i) increasing family in-
come by development of cottage and
small scale industries and thereby
eliminating the need for children to
earn; (ii) raising social consciousness
through various local bodies, trade
unions, voluntary associations, etc. for
improvement of working conditions;
(iii) vocationalizing education _and,
discouraging school drop-outs. These
recommendations on which action is
of a continuing nature are being im-
plemented by the Departments/Minis-
tries of Labour, Industrial Develop-
ment, Education, Rural Development,
Information and Broadcasting and
Social Welfare through the State
Governments/Union Territories and
various other agencies.

It is also proposed to set up a
National Committee to study the pro-
blems and conditions of child labour,
and to set up a Child Labour Cell in
the Ministry.

Number of S.C. & S.T. Employees

1707. SHRI B. C. KAMBLE: Will
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state:

(a) the total number of employees
in Class I, II, IIT and IV in the whole
Ministry (Department of Parlia-
mentary Affairs) belonging to Sche-
duled Castes and Scheduled Tribes as
at the end of the years 1975, 1976 and
1977; and

(b) the dates on which Presidential
Orders pertaining to reservation in (i)
direct recruitment and (ii) promotions
vespectively were issued and the rea-
sons for their delay in their implemen-
tation?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
The number of employees in Group
I, II, IIT & IV in the Department be-
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longing to Scheduled Castes and Years 1076, 1976: & 1977 is: asidol-

Scheduled Tribes at the end of the. lows:—
_ Year Group I Group 11 Group 111 Group IV
sC. ST. SsC. ST. SC ST. SC. ST
1975 . I 5 7 3
1976 5 7 3
1977 4 7 3

(b) The reservations for Scheduled
Castes and Schedulde Tribes in posts
filled by direct recruitment was in-
troduced on 26th January, 1850 vide
Ministry of Home Affairs Resolution
No. 42/41/48-NGS “dated 18th Sep-
tember, 1950.
various categories of posts filled by
promotion was introduced by stages
vide Ministry of Home Affairs, Office
Memoranda dt. 4.1.1957, 8.11.1963,
11.7.1968, 27.11.1972 & 20.7.1974. As
far as the Department is concerned
there has been no delay in the im-
plementation of these orders.

wgroneg # wafon & Qfat W
e

1708. st gft SsT wgm : Fv
A gt ofar s w6 9%
Ty # w1 w6 H

(%) ad 1974 & 1978 ¥ %= §F
# wafa ¥ dux mgrasg & wafar
¥ difeq AfmY #r qem &1 §

(@) afz afat A et & 33
) & A IES T FI G

(m) wr wgraE ¥ wAf@n &
@ @ & IEw & fear mr g
M

(%) afe mff, ot 7g wrt @ Aw
T{T'@!ﬁﬁﬁmt?

Reservations in-

e g ofenT Semn S amy
# T Jal (st waEEa Sa o) ¢
(%) wgrusE # 1974 § 1978 (faamrT
) I WAt ¥ & 5 g wafar &
qraifeg Qfgt &) g&ar 79 TH1T —

.

aq T+ fau 7 arsitfes Tfrad

T weqr

1974 4,28,432
1975 7,05,472
1976 7,02,155
1977 3,40,071
1978 1,48,068
(feraea<

%)

(m) 1977 & TfrEi #r Fear
#owre s mE E

(m) st A

(7) usfm wafar e 13-
w5 1 Hfaw I WAL FT I
o § Afwa wt zg war qrar
gufes 7 § & a«fa@r & s a®
qarey wT frar sgar | garf, €@
dr f qwum & fag fw T
fream RE
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agrersy ¥ dhaefra syrfeved ¥ s
wt s ¥ gty

1709, st gfc sieT =™ ¢ wr
aresr  wie ofcare em™m, A oy
AT &Y w1 56 %

(%) w1 FPUE GOFIT 7 a7
qIHT7 B U6 gy aw fear § foast
7g qeT faar ¢ fs doda we-
faarerdl # W2 A der ¥ gfz N
sra; afz gi, @ ST K FW A% W9
fear o ;AT

(7) ¥fewer s F qufior sl
¥ waw &1 Srafaaar 3 & a3 § @
T g ?

e AT afeare weaT A
¥ Trow sat (s SrewR) SA™ qEY)
(%) Y &) HTAF FEFT F wAINY
frar war & fw ag w15a & afews o
7 e ®Y g F@E & fav maves
afafaa  gfead saa &3 A afe
7 gfeard wredm wgfama afiwe
T qEe! F FARTT HST FT ArAT §
F1 AT F/FTT UST I F AT
77wt famre s EwAT g

(&) T oral FY Afewa Fre]
T zitger & far w18 srafarar 3@
3T ST

Tifes foy 7 @& @ ww-aT
wigte

1710. =it gfe wiwe agmd : w7
A gdr g @Ay # OO S
f

(%) m a8 agrae & afas
oy % arrfos aar arsfior &t ¥ fred
THRATT wEtaw WX W ; WK

(=) @ sw & wimaft ad ot
g T AT R E Y

dert mmew ¥ wa s (i

agfe sam gady aw) : (%) &N

T ITHEEY FT T
aT TAIH 2
gt TATH 2
quT 4
LISk w1§ AgY

f(@) s ad &1 w199 (79-80) —~

NF—- YT ¥ ¥ g favig
foar mar & f& a¥ 1979-80 & Suw
50 TrFT @i fgg T | 45 SrxET
et TTEr § 9 5 srEe el
INIHT F @9 AT |

AIG—F TS FEY |

News Item Entitled “Tibetans will
oppose India's Settlement over
Tibet”.

1711. SHRI RAJKESHAR SINGH:
Will the M:nister of EXTERNAL AF-
FAIRS he pleased to state:

(a) whether his attention has been
drawn towards news item entitled
“Tibetans will oppose India's settle-
ment over Tibet" (National Herald
dated the 25th October, 1978); and

(b) if so, reaction of Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SAMARENDRA KUNDU): (a)
Government's attention has been drawn
to the news report appeared in the
National Herald dated 25th October.

(b) In view of Government of India's
clear and consistent position on Tibet,
the question of Government’s reaction
to statement by private organisations
does not arise.
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Distribution of Prugs among Flood
Affected Poople

1712, SHRI DAYA RAM SHAKYA:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
-state:

(a) the drugs distributed among the
people affected by recent floods in
the country and the value thereof;

(b) whether the Central Govern-
ment sent doctors to the flood-affect-
ed areas to ensure that the drugs are

. distributed under their care; and

(¢) whether the Central Govern-
ment have paid additional allowance
to the doctors who were sent out of
Delhi and the amount paid on this
account?

THE MINISTER OF STATE IN THE
MINISTRY OF EEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMBI

1. Assam
(a) Essential Medicines etc.
(b) Vaccines (Anti-cholera)
FAB Vaccine

Anti-snake Venum .

2. Bihar
(a) Essential Medicine etc. .
{b) Vaccine— (Anti-cholera) .
TAB .
AS.VS.. . " .
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PRASAD YADAV): (a) A statement
indicating the assistance rendered by
the Ministry of Health and Family
Welfare to the various flood affected
States till 25rd November, 1978 is
attached.

(b) Medical Experts were deputed
from the DGHS to visit flood.affected
States of U.P, Bihar, Rajasthan,
Punjab, Haryana, West Bengal, Hima-
chal Pradesh and Orissa as Medical
Members of the Central Study Teams.
Their role was to conduct on the gpot
assessment of the health and medical
relief measures undertaken by the
State Government and to recommend
Advance Plan assistance.

{c) No additiona! allowance was paid
to the officers of this Ministry deputed

This includes a donation of 2,830,000 ML of anri-
cholera vaceine by UNICEF and 1,14,000 ML

by WHO. WHO have also donated

50,000 ML

TAB Vaccine. 5 Pedo-jet vaccination teams

from NICD, Delhi, were sent to Bihar.
-9+ Delhi

(a) Esential Medicines etc. % 5

- {b) Vaccine ’(f\nﬁ-cholem‘}

AB Vaccine
Anti-snake venum

to serve as members of the Central
Study Teams.
Statement
(Rs.)
15,76,457
2-50 lakhs ML ]
21,000 ML - 48,265
1,000 ML }
22,92,858
. 42,609,000 ML
50,000 ML 8 5,73,240
. 92,00 ML
- 43,200
1,46,000 ML 3
. t.sg:x R'd{f J 42,785

85,985
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Five Pedo-jet Vaccination teams from NICD,
D:lhi were also made available to Delhi Adminis-

tration.
4. Gujarat
Essential Medicines etc. . o . 3,4 5,000
5. Haryaua
(a) Essential Medines etc. 1,00,277
(b) Vaccine (Anti-cholera) ) . + 2,527,490 ML )
TAB . . . . . 2,500 ML 42,211
ASVS.- . . . . 6,500 ML
1,42,488
6. Madhya Pradesh
Vaccines  {Anti-cholera) . + 1,08,000 ML
TAB . . . . lo,ooo ML & 14,205
ASVS.. - © + 6,500 ML

Three Pedo-jet Vaccination Tsams from NICD, Delhi, were sent to Madhya Pradesh.

7. Orrigsa
(a) Essential Medicines etc. 11,000°
(b} Vaccine (Anti-cholera) - ¢+ 6,73,200 ML 86,852
>
ASVS. - . . . 2,000 ML ]
97,8 52
B Punjab
(a) Essential Medicine etc. . a 1,906,620
(b) Vaccine (Anti-cholera) +  gs5,700 ML)
TAB . . . 26,500 ML 9,439
ASVS.. . 2,200 ML
2,06,088"

Tw3 Pedo-jet Vaccination Teams from NICD, Delhi, were sent to Ludhiana.
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9. Rejasthan
(a) Essential Medicines ete. . . 1,18,827
(b) Vaccines (Anti-cholera) * 49,980 ML
31,827
AS.V.S.} - . . « 12,000 ML
1,50,424
#0. Utiar Pradesh
(a) Essential Medicines etc . 3,39,590
(b) Vaccines {Anti-chlorra) . . 86,29,000 ML )
TAB . . 2,60,000 ML 5,07,903
ASV3 . . . 20,000 ML ]
8,47,493
This includes free gift »f 1,14,750 ML Anti-
Cholera Vaccine by WHO and 2,30,000 ML
by UNICEF.
Three Pedo-jet Vaccination Teams are sent from
NICO, Delhi to U.P.
fa1. West Bengal
(a) Essential medicnes ete. . 29,135, CC
(b} Vaccine {Anti-cholera) . . . 70,58,750 ML 7 7,685,550

TAB' - . . . 7,02,000 ML

Gross Total 1,00,45,258

———

This includes free gifts of 2,58,750 ML of Anti-
cholera and 2+5 lakh ML TAB Vaccines from
WHO , 5 lakh ML of Anti-cholera vaccine each
m UNICEF and Government of Bangla-

Six jet Vaccination Teams from NICD,
: hi were sent to West Bengal.

12. The UNICEF donated 5%WPedo-jet Vaccination

- machines to the Government of India und one
machine each was distributed to the State
Governments of Asam, Bihar, Orima, U1.P.,
and West Bengal.



189  Written Ansiders AGRAHAYANA 9, 1900 (SAKA) Written Answers 190

Capital Bavestment in each Steel Plant

1713. SIIRI SARAT KAR: Will the
Minister ot STEEL AND MINES be
pleased ‘o state:

(a) the total capital investment in
each Steel Plant as on the 31st March,
1978;

(b) the employment
available in each plant;

potential

(c¢) whether there is any proposal
under Government’'s consideration to
increase the employment potential in
these plants; and

(d) the comparative productivity
performance of each of these plants?

THE MINIS1ER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) The total
capital investment (gross block plus
capital works in progress) in each of
the public sector steel plants, as on
30-4-1978*, is indicated below:—

Invest-

ment
Plant {Provi-

sional)

(Rs. crores)

-

Bhilai Steel Plant 834 61
Rourkela Steel Plant 503' 58
Drugapur Steel Plant 301' 67
Bokaro Steel Plant 1312 1

Alloy Steels Plant, Durgapur 70 41

Indian Iron and Steel Co.
ason 31-3-1978

219° 41

*Information has heen given as on 30-4=
78 instead of as on 31-3-1078 (except in the
case of TISCO) as, consequent on the re-
structuring of public sector stcel plants in
pursuance of tﬁc Public Sector Iron and Steel
Companies (Restructuring) and Miscella-
Neous provisions Act, 1978, the annual acc-
ounts bf these plants m‘ming finalised upto
30-4-1978 (13 months)

‘to state:

(b) The number of regular employees
in these plants, as on 31-3.1978, is
given below:—

55934

Rourkela Steel Plant 35,653
1 Tint £L.LEl

Bokaro Steel Plant 35.2€0
Alloy Steels Plant 7,144
a1 Iron and Steel Co, . 48,547
(c) Some additional employment

would result due to the expansion of
Bhilai and Bokaro Steel Plants to 4.0
million ingot tonne capacity & these
expansiong are under execution; simi-
larly the proposed expansion of the
capacity of Alloy Steels Plant from
1,00,000 to 1,60,000 ingot to.:r~s and
thereafter to 2,60,000 tonnes, wou. ‘ re-
sult in some additional employment.

(d) The labour productivity (ingot
tonnes per man year) for works per-
sonnel for 1977-78 is indicated below:—

Bh lai Steel Plant 87
curkela Sicel Plent r6
Durgapur Steel Plant 49

Indian Iron and Steel Co.
Ltd. . : . 24

(Provisional)

At Bokaro the labour productivity
norms can only be realistically deter-
mined after the production in all the
units has fully stabilised. Because of
the nature of process and product-mix
of Alloy Steels Plant its labour pro-
ductivity will not be comparable with
that of the integrated plants produc-
ing mild steel.

Family Planning Propaganda

1714. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased

-

(a) whether Government are aware
of the fact that the Family Planning
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Propagands in the rural areas of the
country are not effective and bring-
ing the desired results; ang

(b) if so, what steps Government
propose to take to educate the rural

masses of the country about the need
for a small family?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) The Goyern-
ment have enlarged and intensified
their efforts to carry the message of
family welfare to rural areas through
all media and through inter-personal
communication; of course there is
much scope for further accelerating
these efforts.

(b) To accelerate the process the
Government have decided to organise
10.000 camps of opinion leaders in vil-
lages, in addition to stepping up, to
the maximum, support to the pro-
gramme through the mass media. Be-
sides the community health workers
and indigenous midwives, who have
been trained on a massive scale, are
playing a significant role in promoting
the small family norm in rural areas.

Employces Benefited in C.G H.S. Dis-
pensaries

1715. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) whether Government have
assessed the total number of Em-
ployees benefited in each of the
C.G.HS. dispensariegs of Delhi and
New: Delhi; and

(b) whether in view of the increased
number of beneflciaries Government
would alsp consider to increase the
number of doctors to meet the rush?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) A statement
indicating the numbeér of cards regis-
tered and the number of beneficiaries
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available of the C.G.HS. benefits under
the Scheme in Delhi and New Delhi
is laid on the Table of the House.

[Placed in Library. See No. LT-2933/
78].

(b) Subject to the availability of
financial resources, the existing over.
burdened dispensaries are being bifur-
cated or new dispensaries are being
opened to reduce pressures. If this is
not possible, additional stdff i{s being
posted in the over-burdened dispen-
saries, as per the existing norms.

New CGHS Dispensaries

1716. SHRI SUKHDEQO PRASAD
VERMA: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state the total number of new
C.G.H.S. dispensaries opened during
the current year in the Union territory
of Delhi and the location thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): A statement indi-
cating the location of new C.G.H.S. dis-
pensaries, sanctions for the establish-
ment of which have been issued dur-
ing the current year, is attached.
These dispensaries shall start function-
ing as soon as suitable accommodation
for housing them is available.

Statement

(a) Allopathic Dispensaries:

. Tilak Nagar

. Delhi Cantonment (Palam)

. Seva Nagar (Kasturba Nagar)
. Kingsway Camp

. Laxmi Nagar

. Sadig Nagar

. Tri Nagar.

(b) Ayurvedic Units:
1. Shahdara
2. Minto Road

3. OPD. at Ayurvedic Hospital,
Lodhi Road.

-1 U e W b =
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(¢) Homoeopathis Units

1. Kasturba Nagar

2. Laxmi Nagar.
(d) Unani Unit;

1. Daryaganj.

Unemployed Graduates

1717. SHR] SUKHDEO PRASAD
VERMA:
SHRI KIRIT BIKRAM DEB
BURMAN:;

Will the Minister of PARLIAMEN-
TARY AJFFAIRS AND LABOUR
be pleased to gtate:

(a) whether Government are aware
that unernployed graduates registered
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in th Employmeni Exchanges in each
of the States of the country have
increased during this year as compar-
ed to the last year; and

(b) if so the number thereof?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): (a) and (b).
The figures relating to number of edu-
cated job-seekers registereq with Em-
ployment Exchanges, including gradu-
ates, have not yet been finalised for
the half-year ending June 1978. How=
ever, comparison of figures of graduate
job-seekers at the end of December
1977 with the corresponding figures for
1976 in each of the States of the country
is given in the statement attached.

Statement

No. of graduate \including post-graduate} Jol-v eekers on the Live Kegrster o Employment Excharig. - at
the end of the years 1956 am 1977

{Figures in thousands;

Statr;Union Territory

No. of job-seckers as on

21-12-1976 31-12 1977
I 2 3

t. Andhra Pradesh . . 641 77'9
2. Assam 132 17:6
3. Bihar 841 94'0
4. Gujarat , . 38-6 41'8

5. Haryana . 26- 4 322

6. Himachal Pradesh . . . . 55 6-8

7. Jammu and Kashmir . . 58 71

8. Karrataka : . . 50 7 671

9. Kerala 557 592

19. Madhva Pradesh 59°3 65-6
11. Maharashtra " - 772 8g:0
12. Manipur . 42 58
1’8 1'3

13. Meghalaya . e

—
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1 2 3
14. Nagaland o1 02
15. Orissa 28:8 34°1
16. Punjab . . . g2°0c Y"1
17. Rajasthan Lot : 33'2 2a°1
18. Sikkim®* . . -
1g. Tawilnadu 731 a0° 4
20, Tripura " . . 16 g8
21. Uttar Pradesh 143 4 169 2
22. West Bengal 127 0 1474
217. Andaman & N-cobar Tslands o1 o1

24. Arun. chal Pra_esh®
25. Chandigarh . G- 64

26. Dadra & Nagar Haveli*

27. Delhi . 626 66 q
28. Goa . . . 1'n 2-2
2g. Lak:hadweep . o1 ar T
go. Mizoram o2 N a-g
31. Pondicherrv . 18 o9

ALL InpIa ToTal . 1020 4 11704

Note : 1. *No Employment Exchange is functioning in these States/Union Territorics.

2. BExclude figures in respect of University Employment Information & Guidance
Burcaux except for Delhi & Maharashtra
]

3. All the job-seckers registered with the Exchanges are not necessarily unemployed.
4 Repistration being voluntary ali unemployed person- may not register with the Exchanges-
5. Figures may not add up to total due to rounding off.

6. Information regarding educated job-seekers is collected ut half yearly intervals as at the
end of June and Decen:ber each year and the final figures for the half-year ending Junt
1978 are not yet available.
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Discriminatory measurey of South

African Government

1718. SHRI NATVERLAL B.
PARMAR:

SHRI UGRASEN:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it is a fact that the
authorities in South Africa have serv-
¢d notices on Indian families in
Johannesburg to vacate their houses;

(b) if so, what is the reaction of
Government and whether it is pro-
posed to raise the issue at the UN and
other international forums to bring an
end to the immoral and inhuman prin-
ciple of racial superiority; and

(c) if so, the details thereof?

THE MINISTEK OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SAMARENDRA KUNDU): (a)
The Governmen! of India has seen a
UNI press report date lined Maputo
November 7. published in some Indian
newspapers, in this connection. Our
inquiries  through the diplomatic
channel have confirmed that in fact
some persons of Indian origin occupy-
ing premises in the Mayfair district of
Johannesburg have been served with
eviction notices by South  African
authorities; the Mayfair district has
been declared a “white area” under the
infamous South African Group Areas
Act, which is merely one aspect of the
South African Government's policy of
“Apartheid”. The persons of Indian
origin affected are mainly South
African citizens and no Indian citizen
is involved,

(b) and (c). The problem of segre.
gation of and discrimination against
South African citizens of Indian origin
has to be viewed against the back-
froungd of the policy of Aparthejd prac-
lised by the minority regime in South
Africa against the majority population
In the country. Since India itself first
Taised the issue of apartheid in the
United Nations in 1946 has been in the
Vanguard of the campaign against

Apartheid and racial discrimination in
the UN and other fora. India has also
consistently given all possible political
moral and material support to the
campaign against Apartheid.

Sub-centres for Health and Family
Welfare Programme

1719. SHRI NATVERLAL B. PAR-
MAR: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) whether Government propose
to establish rural sub-centres for
health and family welfare programme;

and

(b) if so, the number of the sub-
centres, its composition, function,
amount to be provided therefor and
by what time these will start work-

ing?

THE MINISTER OF STATE IN THE
MINISTRY OF JEALTH AND FAMI-
LY WELFARL (SHRI JAGDAMBI
PRASAD YADAV): (a) Establishment
of sub-centres for the Health and Fami-
ly Welfare Programmes is one of the
schemes envisaged under the Rural
Programme of the Revised Minimum
Needs Programme.

(h) As per the targets outlined, it
is envisaged to achieve a ratio of one
sub-cenire for a population of 5.000
over the next 10 years period i.e. by
the year 1987-88. Towards this objec-
tive the intention is to establish 38,000
sub-centres during the Plan period
1978—83. This tentative target of
38.000 is based on the promise that
5,000 of these centres would cover the
Plan period targetted aim of establish.
ing one sub-centre for 10,000 popula-
fion and the bhalance of 33,000 sub-
centres towards the long range objec-
tive of achieving one sub-centre for
5,000 population by the end of 1987-88.
Each sub-centre will be manned by one
Health Worker (Male) and one Health
Worker (Female). The main funec-
tions of the sub-centre are:

1. Maternal and child health care
including family planning;
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2. Collection of vital statistics;

3. Treatment of minor ailments;
and

1. Health education in respect of
common communicable diseases.

Total sectoral outlay of Rs. 490.00
crores has been indicated by the Plan-
ning Commission.

Dispute in X-Ray Debpartment of Saf-
darjang Hospital

1720, SHRI C. K. CHANDRAPPAN:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether a dispute has been
going on between the authorities and
the workerg in the X-Ray department
of the Safdarjang Hospital;

(b) if so. the demands of the
workers; and

(¢) decision taken thereon®

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) and (b). Para-
medical stall of wvarious categories
working in the X-Ray Department of
Saidarjang Hospital have been press-
ing for (i) introduction of Selection
grudes; (ii) promotion of Nursing
Orderlies to the posts of Dark Room
Assistant; (iii) Rotation of emergency
duties for Radiographers in the X-Ray
and the Radiotherapy Departments;
and (iv) filling up of the post of Mould
Room Technician.

fc) As regards demand at (i) above,
according to the Recruitment Rules
these posts do not qualify for Selection
grade; as regards (ii) and (iii) the
proposals are under active examina-
tion; and as regards (iv) the vacancy
of Mould Room Technician has been
filled.

NOVEMBER 30, 1978

Written Answers 200
Medical Books in Reglonal Lavzuage

1721. SHRI KUMARI ANANTHAN:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a; whether Government are aware
that there are no medical books avail-
avle in regiona) languages; and

(L) if so, what steps; are being
taken o initiate stops so that medical
education is imparted in regional
language?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMBI!
PRASAD YADAYV): (a) Yes.

() The matter regarding use of
regional languages for teaching in
medical colleges was recenliy con-
sidered by the Joint Conference of
Central Council of Health and Central
Family Welfare Council held on the
6th. 7th and 8th Ocloher, 1978, ana
the Conference was of the opinion that
while it would be advantageous and
useful to utilise regional languages for
teaching in medical colieges, keeping
in view the fact that text-books and
other materials have not yet develop-
ed, it may not be appropriate at the
present moment to introduce regional
languages in medical colleges. The
Conference also recommended that
the State Governments initiate steps to
ensure that medical education is im-
parted in the regional languages at
an early date.

Steel distribution

1722. SHRI KUMARI ANANTHAN:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether Government’s Steel
distribution has led to a sharp escala-
ticn in the rate of premium for steel
products and in generation of black
money;

(b) whether Government have re-
ceived gny representation for 8



201 Written Answers AGRAHAYANA 9, 1900 (SAKA) Written Answers 202

change in the steel distribution

policy; and

(c) if s0, what action Government
have since taken in this regard?

THE MINIS1ER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) No, Sir.

(b) Yes, Sir.

(¢) Government do not consider the
present distribution policy as faulty.
No specific action is cailed for at this
stage. However, the position is con-
stantly kept under review.

New policy in relation to foreign
assignments

1723. SHRI S. R. REDDY: Will the
Minister of EXTERNAL AFFAIRS be
pleased to siate:

(a) whether Government propose to
adopt a new poliey in relation to
Indians who intend to take up assign-
ments in foreign countries;

{L) the number of applications of
astirants of foreign assignments that
are pending at present; and

(¢) the number of applications dis-
pused of during the last six months
and what is the number of those re-
jected during the same period?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SAMARENDRA KUNDU): (a)
While the Government of India is not
contemplating adoption of a new policy
in relation to Indians who intend to
lake up assignments in foreign coun.
tries, it keeps under constant review
the question of the practices and poli-
¢les that are followed in regard to our
€xperts proceeding abroad on foreign
assignments.

(b) The number of persons who are
in the category of experts and are on
the panels as on 31-10-1978, maintained
by the Department of Personnel &
Administrative Reforms, Ministry of

Home Affairs, is 43,664. The number
of applicants which fall under the
category of skilled, unskilled and semi-
skilled workers, the recruitment of
whom is canalised through private rec-
ruitment agencies in India registered
with the Ministry of Labour and whose
applications may be pending at pre-
sent, is not known.

(c) During the period of six months
ending 31st October, 1978, 6939 candi-
dates were sponsored at least once
from these panels (and their applica-
tions were, in this sense, *'disposed
of"). During the same period 817
selections were received from foreign
Governments.

No application of a candidate regis-
tered on the panels is rejected as such
since even after an unsuccessful spon-
sorship a candidate's name is retained
on the panels and may be considered
again until the period of three years
from the date of his registration.

The number of applicants under the
category of skilled, semi-skilled and
unskilled workers whose applications
for appointment have been disposed of
during the last six months by the rec-
ruiting agencies and the number of
those rejected by them during this
period is not available.

Iodised Salt for Goitre Control

1724, SHRI 0. V. ALAGESAN: Will
the Minister of HEALTH AND FAMI-
LY WELFARE be pleased to state:

(a) whether 3 Reviewing Committee
is appointed on the advice of the
Public Accounis Commitiee for devis-
ing immediate measures to meet the
requirements of iodised salt for goiire
control;

(b) if so, whether it has submittee
itg report;

(c) what are the salient features of
the Report; and

(d) if not, when this Report is ex-
pected to be ready?
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMBI
PRASAD YADAV) : (a) to (c). Yes.
On the advice of the Department of
Health a Goitre Control Review Com-
mittee under the Chairmanship of
D.G.HS. was constituted. The Com-
mittee held its meeting on 7-10-74. A
gist of the recommendations of the
Committee and the action taken there-
on is laig on the Table of the House.
[Placed in Library. See No. LT-
293778}

td) Does not arise.
Ayurveda University in Kerala

1725. SHRI G. M. BANATWALLA:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether the Government ol
Kerala have made any proposal to the
Government of India for establish-
ing an Ayurveda University in Keraia:

(b) if so, when was the proposal
made; and

{c) what iz the decision of Govern-
merit thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH
AND FAMILY WELFARE (SHRI
JAGDAMBI PRASAD YADAYV) : (a)
Yes, Sir.

(b) 7th June, 1871.

(c) The proposal was not approved,
as States are normally concerned with
the setting up of Universities and there
is no Central Scheme for providing
financial assistance to State Govern-
ments for the establishment of Ayur-
vedie Universities.

Selling of Former House of Raf:'i-ndra-
Nath Tagore in Bangladesh

1726. PROF. SAMAR GUHA: Wil
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether attention of Govern-
ment has been drawn to a report pub-
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lished in Calcutta edition of tae
“Anandbazar Patrika” of 9th Novem.
ber, 1978 to the effect that the former
house of Rabindranath Tagore at Shi-
ladaha in the District of Kushtia of
Bangladesh has been sold out to 3
businessman by the Government
of Bangladesh;

(b) whether this house was sold out
eariier during Marshal Ayub Khan's
regime;

(c) whether due to vehement pro-
tests made by the people of Bangla-
desh and the voice raised in the Indian
Parilament Tagore’s house was restor-
ed and preserved ag a national memo-
rial of Bangladesh;

(d) whether Tagor's lodge at Shila-
daha is g great cultural memorial
bot: for the people of Bangladesh and
India; and

te) if so, whether the Government
of India will write to the Govern-
ment of Bangladesh for restoration
and preservation of the house of
Rabindranath Tagore from where he
composed many songs, wrote inum-
herable poems, short-stories and
dramas, as a cultura] memorial?

THE MINISTER OF STATE IN
' MINISTRY OF EXTERNAL AF-
FAIRS (SHRI SAMARENDRA
KUNDU) : (a) to (e). The Govern-
ment have seen the report in Anand
Bazar Patrika of 9th November, 1978
regarding the sale of ‘Tagore Lodge’
in Kushtia, Bangladesh.

"he enquiries made in this regard
indicate that the Shiladaha House of
Tagore (popularly known as Kuthi-
fari) has not been sold. It is being
maintained by the Government of
Bangladesh as a national monument.

There is another house known &
‘Tagore Lodge' at Kushtia, which i
reported to have been sold by the
Government of Bangladesh to a pri-
vate individual. Several organisations
and individuals in Bangladesh are re-
ported to have protested against this-
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The ‘Tagore Lodge’ In Xushtia was
declared enemy property in 1965 and
was sold to a private individual by the
then Pakistan Government, In 1869, it
was taken back following a public de-
aaid. It is reported to have been
sold to a private individual once
again.

Bangladesh being a friendly coun-
try, we propose to raise this matter
with them at an appropriate occasion.

Population contro) programme

1727. SHRI P. M. SAYEED;
SHRI R. V. SWAMINATHAN:
DR. RAMJI SINGH:

SHR] RAMACHANDRAN
KADANNAPPALLI:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether it is a fact that the
population control programme has
cuffered severe set back;

(b if so, whether the centre has
appealed to the States to have a
dispassionate look at the siluation and
help revitalise the birth control

seheme;

(¢} if so, the reaction of the State
Government; and

{¢) what action Government plans
to make a birth control plans success?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FA-
MILY WELFARE (SHRI JAGDAMBI
PRASAD YADAV) : (a) Yes, Sir. The
programme has suffered a set back
since 1977-78 in respect of sterilisation
operations and IUD insertions.

(b) The Government of India is
constantly in communication with the
State Governments/Union Territories
stressing the need to make all out
efforts to revitalise the programme.

(c) The State Governments/Union
Territories are taking steps to improve
the programme.

(d) The Governmaent of India have
taken various measures to mobilise
public opinion, to improve the perfor-
mance in respect of all methods of
family planning.

One of the important measures re-
lates to the issuing of instructions to

i+ State Governments/Unlon Territo-
ries and other implementing agencies
to assign targets to the Medical Offi-
cers and other field workers entrusted
with the implementation of the Pro-
gramme, The Prime Minister has
made an appeal to the State Govern-
ments/Union Territories and also to
the Ministries/Departments of the
Government of India and voluntary
organisations tp aecept this program-
me as a national programme requiring
vigorous efforts from all sections of
society to check the rate of growth of
population. The States/Union Terri-
tories have also been reaskeq to gear
up the programme by utilising all
media at their disposal. More orien-
tation training to opinion leaders are
also being arranged throughout the
country. Regular Family Welfare

ortnights are belng organised to give
a boost to the programme. The month
of January, 1979 is being treated as
Family Welfare month throughout the
country in which all out efforts will
be made to gear up the Programme.
The Programme was recently review-
ed by the Joint Conference of Central
Council of Health and Central Family
Welfare Council for more effective
implementation of the Programme,

S.C. & S.T. Employees

1728. SHRI B, C. KAMBLE: Will
the Minister of COMMUNICATIONS
o pleased to state:;

(a) the total number of employees
in Class I, II, III and 1V in the whole
Ministry belonging to Scheduled
Castes and Scheduled Tribes as at the
end of the Years 1975, 1976 and 1977;
and

(b) the dates on which Presidential
QOrders pertaining to reservation in
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(i) direct recruitment and (ii) promo-
tiong respectively were issued and
the reasons of their delay?
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THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI) :

(a)
1975 1976 1977
CLASS —_— — S -
S.C. S.T. sS.C. ST. s.C. ST,
1 . . 44 B2 14 102 14
n 321 215 19 475 18
111 . . 46405 54502 13153 57702 14058
1V . . . f26y 18g11 4250 165919 4507

(b) The Orders/instructions regard-
ing reservation are issued from time
to time by the Department of Person-
nel and Administrative Reforms, being
the nodal Ministry. These orders are
circulated in the Ministry, its attached
Office and Subordinate Offices for
compliance without delay.

Rura] training Centres

1729. SHRI P. M. SAYEED:
SHRI UGRASEN;
SHRI D. D. DESAI:

SHRI A. R. BADRINARA-
YAN:

SHRI M. V. CHANDRA-
SHEKAR MURTHY:

Will the Minister of PARLIAMEN-
TARY AFFATRS AND LABOUR be
-leased to state:

{a) whether an expert Committee
cet up by the Ministry has suggested
establishment of rural training cen-
tres;

(b) if so, what other recommenda-
tions have been made, by that Com-
mittee;

(c) how many of them have been
accepted; and

(@) how many have been rejected
and implemented so far?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA) : (a)
Yes, Sir,

(b) A list of recommendations by
the Experts’ Committee is laid on the
Table of the House. [Placed in Libra-
ry. See No. LT-2938/78]

(¢) and (d). The recommendations
of the Experts’ Committee have been
circulated to State Governments and
other concerned Central Ministries for
comments. Final decision on the re-
commendations would be taken on re-

ceipt of comments from the concerned
organisations.,

Opposing Russia, plan of nuclear
guarantee

1730. SHRI P. M. SAYEED:
SHRI M. V. CHANDRA-
SEKHAR MURTHY:

SHRI A R. BADRINARA-
YAN:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it is a fact that India
“pposed Soviet plan for nuclcar guar-
antee;

(b) if so, the main reasons for
opposing it; and
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(c) whether Indian Gov.emmeent
hss proposed any new plan in place
of Soviet plan for guarantee?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AF-
FAIRS (SHRI SAMARENDRA KUN-
DU) : (a) No, Sir.

(b) Does not arise.

(c) The consistent position of the
Government of India, which is well
known, is that the only rea] and effec-
tive guarantee of security against the
threat of nuclear weapons lies in the
total elimination of such weapons.

Opening of new R.P.Os.

1731. PROF. P. G. MAVALANKAR:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether one or more new
regional passport offices have been
opened by Government in 1978;

(b) whether the existing offices have
Leen strengthened in terms of staft
facilities, accommodation in 1978;

(¢y broad details of (a) & (b)
above;

(1) whether Government appoint
some persons as daily wage clerks for
some time and then unilaterally and
arhitrarily remove the said clerks
from employment; and

(e) if so, why?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SAMARENDRA
KUNDU) : (a) and (b). Yes, Sir.

(¢) (i) Four Passport Offices have
been opened so far in 1978, at Banga-
lore (12th June, 78), Kozhikode (17th
June, 78), Jaipur (22nd September,
78) and Bhopal (17th October, 78).

Five more offices are proposed to
be opened before end of the current
financial year at Bhubaneswar, Patna,
Gauhati, Srinagar and Jullundur or
Ludhiana in the Punjab.
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It has also been decided to set up
a Passport Office in Himachal Pradesh
early in the financial year 1979-80.

(ii) During the year 1978, a total of
237 posts of Assistants, UDC’s and
1.DC’s had been created and deployed
among the Passport Offices to ade-
quately strengthen them to meet the
additional workload.

(iii) Additional accommodation had
been hired for the Passport Offices in
Delhi (approximately 900 sq. feet.),
Ernakulam (approximately 3,000 sq.
ft), Chandigarh approzimately
2,800 sq. ft.) and Lucknow (approxi=
mately 800 sq. ft.). The office in Bom~
bay moved into new accommodation of
appovimately 24,000 sq. ft. Comprehen.
sive renovations and repairs were car-
ried out in the office in Calcutta and
additional structurals/wooden parti-
tion jobs executed in the office in
Hyderabad;

(d) and (e). Daily Rated Clerks
have been appointed in the Passport
Offices from time tp time, In Febru-
ary-March, 1878, 375 posts of Daily
Rated Clerks had been created and
deployed among the Passport Office to
tackle the problem of arrears which
stood at 4.63 lakhs as of the beginning
of this year. The arrears were pro-
posed to be cleareq within six month's
time and accordingly the posts were
short-term posts created only for six
months period. Ag the arrears have
brought down, a reduced number of
these posts were continueg on month
to month basis after August, 1978. As
of now, 146 arrear clearance posts

have been extended upto December,
1978.

As these posts were created for spe-
cified period and for a specific pur-
pose, it is not possible to justify con-
tinuance of these posts after the objec-
tive has been realised.

However, in recognition of the ex-
perience in passport work gained by
such employees, it is proposed to ab-
sorb about 200 of them against new
posts created and against existing
vacancies in the establishment. Their
absorption will be based on their
seniority, that is, the period of their
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cantinuous service in the Passport
Office on daily rated basis, evaluation
of work during the period served and
after taking into account the vacan-
cies that are to be reserved for Sche-
duled Castes/Scheduled Tribes candi-
dates.

Bermg

1732. PROF. P. G. MAVALAN-
EKAR: Will the Minister of PARLIA-
MENTARY AFFAIRS AND LABOUR
be pleased tp state:

(a) whether bonus wag paid to all
the workers throughout the country
by the employers in public & private
sectors as per the Bonus Act;

(b) if not, which companies have
been fcund defaulting and why;

{c) whether Government have been
gwving serious and earnest thought to
the whole question of Bonus Review;
and

(d) if go, main indication thereto?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
and (b) The Honourable Member has
not indicated in his question the ac-
counting year for which information is
required. In the absence of this, it
is not possible to furnish the required
information. Even so, it may be ob-
served that it is statutorily obligatory
for every employer of an establish-
ment covered by the Payment of
Bonus Act, 1965 to pay bonus to its
employees. Enforcement of the provi-
sions of the Act is the responsibility of
the ‘Appropriate Governments’ which,
in respect of a majority of establish-
ments, are the State Governments/
Union Territories. Provisions also
exist in the Act far launching prosecu-
tions against the defaulting employ-
ers.

(c) and (d). Proposals have been
receivedq from wvarious quarters for
amendment of the Payment of Bonus
Act 1985 in several aspects. It is the
intention of Government {0 study
these proposals closely and to have
consultations with the interests con-
cerned before introducing changes in
the Act
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Number of Mica mines workers

1733. SHRI JYOTIRMOY BOSU:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) the total number of mica mines
in the country and number of workers
employed in those mines year-wise,
from 1976 to 1978;

(b) whether these mines are faced
with financial and other problems;

{c) if so, the nature of those pro-
blems; and

(d) steps takep to save this industry
from extinction?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
The required information is given be-
low :

Year Now of re- Average No.
porting mica of daily
mines workers

employed

1976 332 8575
1977 292 7966
1978 220 5302

{Jal‘l.-St‘]‘l.}

(b) and (c). The main problems
facing the industry are stagnation in
demand for mica in foreign markets,
lack of finance, uneconomic mining,
shortage of power, machinery troubles
and marketing difficulties.

(d) Steps are being taken to revive
this industry. The Mica Trading Cor-
poration is attempting to diversify the
trade in mica through export of manu-
factured mica, built up mica and fab-
ricated mica, The Corporation is also
taking steps for setting up facilities for
production of mica papers, micanite
and mica tapes based on splittings,
mica  capacitors, micronised mica
powder, wet ground mica powder and
glass bonded mica.
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Expenditure on Indian Embassies im
U.S.A,, Britain, West Germany,
France and Japan

1734. SHRI JYOTIRMOY BOSU:
Will the Minister o¢ EXTERNAL
AFFAIRS be pleased to state:

(a) the total expenditure incurred
vear-wise during the last 3 years, for
the embassies in USA, Britain, West
Germany, France and Japan;

(b) share of remuneration for (1)
Officers and (2) others in Missions’
total expenditure, year-wise, during
the last 3 years;

(¢) share of (1) maintenance of
embassies (2) transport and (3) en-
tertainment in this total in each of
the above countries, year-wise, during
the last 3 years; and

(dy whether Government is consi-
dering to take steps for reducing ex-
penditure under this head and if so,
the salient features thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SAMARENDRA
KUNDU) : (a) to (c). A statement
indicating the information required
Mission-wise, is placed on the Table of
the House,

(d) The increase in expenditure is
largely due to global inflation and re-
vision of exchange rates over which
the Ministry can have ng control. The
sharpest increases are in items
such as remuneration of pay of local
staff, telephone and telegraph charges,
rent and maintenance of building etc.
Economy measures applicable to Gov-
ernment as a whole are adopted in the
Embassies. Besides, the Foreign Ser-
vice Inspectors inspect them to review
their work in order tp bring about
greater efficiency ang economy., Con-
tinuing efforts made through the
streamlining of working procedures
have resulteq in reduction of a num-
ber of posts and have effected sub-
stantial savings.

Statement

(a)  Expenditurs incurrrd for the Imbasses in USA, Briteir. Weit Cameny, Fiivie ird

Japan during the last three years, vear-wise,

tIn lakhs of Rupees)

1075-76  197C-77  1977-78
Us.Le Embassy of India, Wa hington . G4 .48 1059 149,42
britamn Fich Commi- ivn «f India, London 175.55 180.04 169.:6
West Germany Emba:sy of Ind a, Benn a5 hil £0. 81 61.29
France Embassy of India, Paris 43.92 35.52 55.82
Japan FEmbassy ol India. Tokvo 45.37 27.04 37.05

(b, Share of remuncraticn 1or (1) ¢ flicers and (2) oedhers in the  total exper diture irdicated

at (a).

UN.A. Officers . .
Others
Britain Officers .
Others . .
West Germany Office:s .

Others

11.25 11.47 12.15
21.75 22.11 28.94
91,97 36.76 32.15
69.12 55.83 39.63
5.17 5.68 5.78
9-14 13-57 14.70
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o 1_ 2 3 4 5
France o Officers 5.90 5.99 B.05
Othe. . 10.12 .21 12,25
Japa~ Offive-s 5.84 548 4.55
Otliers g.10 P70 16 o,

e} Shae of .1, maintenance +f Embassies

expendit e inlicated atia

i2) transnori and /5, emerainnents in (he teal

0.5.4. Maintenance of Fmbassy 26 oo 20.17 4h.50
Trarsport 1.00 2018 1.50
Entertainment 2.04 2.56 3.66
Britain Maintenance of Mission . 6317 8.5t 73-53
Transport . . . 211 1.45 1-38
nte: tainment 2,29 2.90 2.a%
West Grrmany Maintenance nf Embassv 12.906 20.07 23. 10
Transport Q.32 oL TRRT
Entertainment 0.8y 1.03 0.ay
France Maintenance of Embassy 13.75 17.84 23.5%4
Trangport 0.74 a.0H a.8o
Entertainment 0.04 1. 1.02
JFaban Moaintenance of Embassy 6.a7 .48 10.¢6
Transport 0.58 0.4 .29
Entertainment . 1.18 1.15 1.5
V.8 — ‘_ Th* :=m in=rations cover pav, foreign allowances and Childrsn Educaticn zliowanue,

Tn case of others tnese ale include cost of living allowaiice ana  overtime allewance

L {a

23 Maintenance of Embassies cover office expenditure, rent and maintenarce of Luildings

but exclude purchase and repair of cars,

(3) Maintenance of Transport cove~s repair and maintenance of cfficial cars and doe®
not include travel expsnses incurred by officers and stafl on «fficial 1eure,

141 Entertainment covers expenditure on  Representational Grant providea 1 Represento-

nonal Grade Officers,

Representation of Bihar Colliery
Kamgar Union Re, Rest Days® Wage

1735. SHRI A. K. ROY: Will the
Minister of PARLIAMENTARY AF-
FATRS AND LABOUR be pleased to
state:

(a) whether the representation of
the Bihar Colliery Kamgar TUnion
dated 28th September, 1978 seeking
clarification regarding the payment of
Rest days’ wage to the contractor
-workmen has been received; and

(b) if so, steps taken thereto?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
Yes, Sir.

(b) Necessary instructions have
beepn, issued to the Regional Labour
Commissioner (Central) Dhanbad to
secure enforcement of payment of rest
days’ wage to the contractors workmen
employed in building operations in
Dugda Coal Washery.
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Violationg of Mineg Safety Rule at
Tisco’s Jamadoba Colllery

1736. SHRI A. K. ROY: Will the
Minister of PARLIAMENTARY AF-
FAIRS AND LABOUR be pleased to
state:

(a) whether there has been violation
of Mines Salety Rule at No. 2 incline
ot TISCQO's Jamadoba Colliery in
Dhanbad where ol4 development
pillers are being extracted without
depillaring permission from the Di-
rectorate General of Mines Safety;

(b) whether one big area at 6 pit
Sigua Colliery of TISCO Collapsed
due to excessive widening;

(¢} whether this slaughter mining
has he'peq the old fire from the Bglt‘s
Jogta Colliery damaging the prime
Cooking Coal;

(d) whether the top officials of the
Department of Mines are in league
with the TISCO covering up all these
violations; and

(e) will Government make a high
Jeva! probe into the matter?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
‘9HRI RAVINDRA VARMA): (a)
Extraction of pillars is being done in
o1l one panel of No. 2 Incline of
TISCO's Jamadoba Colliery  after
ubtaining required permission from
Director General of Mines Safety.

(b) Prior to 1938, 15 Seam work-
ings had been developed in 6 Pit Area
at Sijua Colliery of TISCO in two
contiguous sections (Top and Botiom
Sections). Part of these workings had
been extracted in the past in patches.
Some of these old workings which
consisted of small sized pillars and
wide galleries in top and bottom sec-
tions did not have any coincident ver-
ticality and hagq collapsed at places in
the recent past. Most of these work-
ings are inaccessible.

(c) Fire from Jogta Colliery of
Bharat Coking Coal Limited had ad-
vanced to Sijua Colliery of TISCO
through interconnected goaves of 15
seam, Small sized pillars and wide
galleries might have helped quick ad-
vance of fire intg the Sijua Colliery.
Protective measures have since been
undertaken by the management and
work is in progress,

(d) and (e). No, Sir. The Director
General of Mines Safety had advised
the management to take suitable pro-
tective measures from time to time to
guard against the danger from fire
from Jogta Colliery of Bharat Coking
Coal Limited advancing into Sijua
Colliery of TISCO. The position is
also reviewed periodically so as to
take further preventive steps if ne-
cessary.

Demsnds of All India Telezraph En-
gineering Employees’ Union, Bihar

1737. SHRI A. K. ROY: Will the
Minister of COMMUNICATIONS be
pleased tg state:

(a) whether the Charter of Demands
of All India Telegraph Engineering
Employces Union, Class III, Darbhanga
Division of Bihar dated 20-89-78 has
been received; and

(b)y if so, details of their demands
and the steps taken thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEQ SAI): (a) Yes, Sir.

(b) The Charter of Demands was
addressed to D.E.T, Darbhanga a copy
of which was alsg received by me. It
contained many individual cases and
some general cases. The Unions are not
expected to take up individual cases.
The position regarding the general
cases is being ascertained and will be
placed before the House as early as
possible.
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Development of Villages around
Bokaro

1788. SHRI A. K. ROY: Will the
Minister of STEEL, AND MINES be
pleased to state:

(a) whether Bokaro Steel Limited
propose to develop villages around it;

(b) whether any work has been
xtarted in that direction;

(c) whether any representation on
the difficulties jn the road communica-
don of the Radhanagar Panchayat
with the B. S. citv has been received
by the Bokaro Steel Limited authori-
ty; and

(d) if so, the steps taken thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA):
(a) and (b). Yes, Sir. Bokaro Steel
Plant has a scheme to assist in the
development of a few selected villages
within a radius of about 15 Kms, ac-
cording to the concept of community
jevelopment programme. It is pro-
posed to do sp in a phased manner,
-concentrating on certain specific areas,
The work undertaken so far under
this programme is indicated below:—

(i) Bokaro Steel Plant has been
extending assistance from time to
time in regard to public health
measures.

(ii) Bokaro Steel Plant is also as-
sisting in setting up and develop-
ment of schools in these areas.

(iii) Adult education programme
has been initiated directly by the
Plant; in addition, they are also par-
ticipating in this programme in as-
sociation with voluntary organisa-
‘tions like the Rotary Club, Lion's
Club ete,

(e¢) No, Sir,
«(d) Does not arise,
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Restriction for prosecution of studies
in Medical Sciences abroad

1739. SHRI RAGAVALU MOHAN-
ARANGAM: Will the Minister of
HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether it is a fact that there
are many restrictions for prosecution
of studies in medical sciences by
Indian students at foreign Universi-
ties; and

(b) if so, the particulars of such
restrictions and whether Government
propose to relax such restrictions on
the interests of development of medi-
cal knowledge?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAYV) : (a) and
(b). In view of the fact that sufficient
facilities for under-graduate medical
education is available within the coun-
try, Government are not concerned
about the restrictions, if any, placed
by foreign universities on Indian stu-
dents.

Awards for Foreign Hindi Writers

1740. SHRI UGRASEN: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) the members of the Committee
constituted to select foreign Hindi
writers for award; and

(b) the criteria followed for selec-
ting writers for awards?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SAMRENDRA
KUNDU) : (a) The Committee consti-
tuted to select foreign Hindi writers
gor the awarq consists of the follow-
ing:—

(1) Shri Atal Behari Vajpayee,
Minister of Externa] Affairs—Chair-
man.
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Member
(2) Shri Ganga Sharan Sinha

(3) Acharya Hazari Prasad Dwi-

vedi.
(4) Dr. Dharam Vir Bharati
(5) Prof, N. Nagappa

(6) Shrj J. S. Mehta, Foreign

Secy.

(7) Shri B. P. Sinha, OSD (Hindi)

Ministry of External Affairs, Secy.
(b) Broadly speaking,

for this purpose.

3o T AT Afgar wewar
w1 ‘‘gaTat ary’’

1741. =t oy wem fag : 5
wTm O qfrare wsrwr WE A
FaTT K7 FI0 F47

(%) #ar ag 7w § f% =10 W
qARY Afgar oEwAT™ F oA
are ¥ fafigw Ot 7 difeq 7 <FflY
@ S § A qrfaF qqr fafaem &
gfezaror & Ifwa a8 & w=ifs za%
TformreaEy @EAw #1973 §

(@) afz g, =1 oAt 7 7/ F:1
T HYT & g, anfw Difiy & fafeer
gfaami #1amq o 93, 791 3oTa fegy
MRE AR

(v) 7ar fabwm sewan
nreET  gfaet ® egrea feafa am
meaga F3A & far g A w1 wegnw
7= fagaa foam & w afe &f, @1 S&aT
saY T § o afz A a1 I9F A
For § )

eminent
forein Hindi scholars who have con-
tributed to creative writing, research
and propagation of Hindi in their
countries may be considered for this
award. However, the criteria will be
decided by the Committee constituted

waTeey W ofcarT s warwa
% T At (o SR waw )
(F) == o AQfraY #1 |ear oo
QeI R HEQT H IF AT AVCF  qHA
A TP @Y F W I &
=TT 7gY 1§ wrar | wfew ag gt
#X fagr smar g fe 7 9 T &
ifeT & &

(@) gwoEyFameer fawmt w
wrg AT & fag uF af o ggr &Y
qae FT A TE R |

(7) feeelt fegm Fedta @TFI
F WEqATl & FEHATAT BT SATIF
FHYT F79 3 GA% qTEq Mo THo
aHo o fAg &1 yeueral # UF WEqaATH
gadter afafe afss #r ™ & 1 T
afafa ¢ ava &7 gar st fw £ g
w3t ¢ g i A § Al @
qaar gfqamat ¥ gare a F A
qEATF WeaFETieE 0d 9-FTiEE
Tt & ark § o gaAra v w@fafs
¥ faarad faaal § $9u2T w6l #1
FHter A wrfae §

oo (fgedt )& forg o e s

1742. =Y war wra fag : Far
geqt W1 AT GAT ag IIE FT A
Far f& .

(F) #ar 9% Harag § TF AT
(fa=t) & =wafrwq 93 aam@ T4 1
&m wgar & fwar 91 @ § AR
afz 7, a1 faas gz q=m sy g fa=m
2

(@) <% et Frafagi § fFaq
9z g AR § Fa 8 foa a3
& WX 92 4 6 WL ATA &1 FEATEAT
g R
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() wradnm o o e ad
FW &7 @ £, fawm & whr ® T
g AT A E

T Wit W WA § O
wot (it wiwar quar) : (=)o) (7).
T wwg qaran § aawmer (feed)
grrafam 1192 1 TR fadeoy
I (TR TN gfae) F 3FT
e 7 =T agraw qar fg dag
TFr-UT 9z 7y & fan Towfror s g
Fa=rd: fadreror g€ & F 91 qv et
gfem ®0 & faorg faar sman &)

(F) Irgr A% zEq19 fagaw,
FEFEAT F FAEG F AF 9% @A A
faa% & ox 9z 57 1976 &, I
9% ARET 1977 § a9l A4 9%
frarar 1978 mamEh & &@@ faam
& w7 FAeE § W 29 vr @ §
Tz frafaqadaitamfigzaar o
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FTAFTE AT BT ST G E WX aw-
T2H qT @ &Y AT | gA qEF WY ey
w3 ¥ fog #HNE 97 w9 (wrE
woT FHT) R gaAm AT ALy

IATTNIW § 7% § ATC Worw w7 famfor

1743. wt %y waq fag @ #
A T AT A5 TR F oFAT w40 fF

(%) STINIW H TF T AT WaAT
F fomtor ¥ fam o= fag a@ & avwme
g fret gaafn gEfem Fraf

(@) 1978-79 ¥ 5T & IAT
w3 & foa 10 97 waq fawtor w7
#4977 gY S ?

wuTT AAEn § e A (st

atgfc wew gEE W) (F) TF

FIIT TqT |

(&) -39 AR TFAFT FR FEIAT T F7 @7 T a9 1978-79

¥ T qU g T FT FWEAT § -

TITT T ATH AT &1 I
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Outstanding Telephone Bills

1744. SHRI 0. V. ALAGESAN: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) the amount due from non-
Government subscribers towards the
telephone revenue for the last 3 years,
year-wise;

(b) the reasons for the poor re-
eovery of the telephone dues; and
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(c) whelher any stringent measures
are contemplated to wipe out the
arrears in a time bound schedule?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) The amount
due from non-Government subscribers
towards Telephone revenue for the
last 3 years, 1975-76, 1976-77 and
1977-78 is Rs. 3.34 crores, Rs. 3.89 cro-
res and Rs 6.63 crores respectively.

(b) Recovery of Telephone revenue
dues is not poor. The position is fur-
nished below:—

Year Amount oille!
during the vear

Amounuoutstanding .

on 15t July following
(out of the amount

bille:)

Pe rentage of
arrcars (o the
amaount bille d

1975-76 Re. 25%.66 crores
1976-77 Rs. 370.02 crores
1977-78 R=. 398.50 crores

Rs. 3.724 crores
Rs. 7.8 crores

Rs. 6.63 crores

1.39%
1.19;

7%

(¢) Telephone bills for local calls
are issued quarterly in arrears and
those of trunk calls monthly in ar-
rears. Some element of arrears is
therefore unavoidable. The extent of
arrears is not heavy for a commercial
undertaking of the size of P&T De-
partment; as indicated against (b).

Government at present do not pro-
pose to take any measure beyond
those already being taken which in-
clude disconnection of telephones for
non-payment; taking the assistance of
police and revenue authorities for
locating the parties concerned; legal
action, where necessary etc.

New Policy on Medical Education

1745. SHR] O. V. ALAGESAN: Wil
the Minister of HEALTH AND FAMI-
LY WELFARE be pleased to state:

(a) the main features of the mw%h
policy on medical education that was

considered by the Central Council of
Health that met recently;

(b) whether it is proposd to switch
over to regional languages as medium
of instruction in medical colleges; and

(¢) if so, the reaction of the various
State Governments, Universities, pro-
fessional associations and others to
the above proposal?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) A
realisation and understanding of the
potential of all systems of medicine, a
realistic assessment of the health man-
power requirement, constitution of
a Health and Medical Education Com-
mission, Reorientation of Medical
Education system, spatial distribution
of health manpower by incorporating,
if necessary, obligatory rural service
provision of continuing education and
utilisation of available knowledge from
both ancient and modern systems of
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medicine, are the main features of the
draft Nationa] Medical Education Po-
licy which was considered by the 5th
Joint Conference of the Central Coun-
¢il of Health and Central Family Wel-
fare Council held in New Delhi on
tth, Tth and 8th October, 1878.

(b) and (¢). While considering the
question of use of regional languages
as media of instruction in medical col-
icges the Joint Conference recom-
mended that while it would be advan-
tageous and useful to utilise the re-
gional languages for teaching in medi-
cal colleges, keeping in view the fact
that the text-books and other mate-
rials had not yet been developed, it
may not be appropriate at the present
moment to introduce regional langu-
#3es in medical colleges. The Confe-
rence, however, recommended that the
State Governments initiate steps to
vnsure that medical education was im-
parted in the regional languages at an
varlv date. The above Resolution of
ine Joint Conference has been refer-
red to various State Governments for
consideration and implementation. The
draft National Medical Education poli-
[‘Y.i§ being circulated for ascertaining
opinion of all concerned,

Production of USCO

1746, SHRI K, PRADHANI: Will the
Minister of STEELL AND MINES be
Lieased to state:

(a) whether the financial position
and the production performance of
the Indiap Iron and Steel Company
have been steadily declining:

) (b) if so, the details thereos (i)
installed capacity, (ii) actual produc-
tion, and (iiiy financial position of the
Company during the last three years;

(c) what are the reasons for this
slate of affairs; and

(d) the remedial measures Govern-
ment have taken or propose to take
in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
ta_{d). In view of the progressive de-
cline in production of steel, the deteri-
oration in the condition of the plant
and equipment and the mounting fin-
ancial difficulties faced by Indian Iron
and Steel Company arising from bad
management, the Management of the
company was taken by the Government
of India with eflect from 14th July
1972, initially for a period of *wo
years. Immediately after takeover of_
Management, the condition of plant
and equipment in the sieel plant was
carefully examined and a Plant Re-
habilitation Scheme (PRS) and a Capi-
tal Expenditure Scheme (CAPEX) were
drawn up to improve the performance
of the plant and to “ring the produc-
tion to rated capacity. The period of
take-over was extended by three years
effective from 14th July, 1974,

2. When it bccame clear that mas-
sive financial assistance would be need-
od to restore the technical health of
the plant and its economic viability,
which could be provided only if the
Government had complete ownership
of the company, the Government of
India acquired all shares in the com-
pany held by parties other than State
Governments and Government Finan-
cial Institutions, through the Indian
Iron and Steel Company (Acquisition
of Shares) Act, 1976. It has since been
decided to acquire the shares held by
State Governments and Financial Ins-
titutions alse and to transfer all shares
in IISCO to the Steel Authority of India
Limited so that IISCO could become a
Division of SAIL like other public sec-
tor steel plants.

3. The Plant Rehabilitation Scheme
had started paying dividends and the
production had shown steady improve-
ment since 1973-74, except for a slight
fall during 1977-78 which was due to
extraneous factors, The losses incurr-
ed by the company have, however,
been increasing every year, The pro-
duction of saleable steel during the
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lagt three years and the loss incurred
are shown below:—

Year Production Loss incurred
of saleable (Ra. in
steel crores)
(’o00 tonnes)

1975-76 500 (=) 5.61

197677 542 (=)16-81

1977-78 506 (=) s1°29

) o isional)

4, The decline in production of sale-
able steel as compared to the rated
capacity of 800,000 tonnes per year
was due to a number of factors, e.g.,
deteriorating quality of raw materials
particularly coal, high coke rate, neg-
lect of proper maintenance resulting
in frequent breakdowns, outmoded
technology, labour protlems. etc, The
increasing losses are principally due to
the very heavy interest burden,

5. As mentioned earlier, the PRS
and capital schemes have started
showing results. It is expecteq that
the performance of the company will
continue to show improvement, par-
ticularly after it becomes a Division
of SAIL in the near future.

Introdecition of Fall Back Wages in
Bidi Indwstry

1747. DR, SAROJINI MAHISHI:

SHRI MUKHTIAR SINGH
MALIK:

Will the Mimister of PARLIAMEN-
TARY AFFAIRS AND LABPOUR be
pleased to state:

(a) whether the government of
India have since taken any decision
in regard to the introduction of *“fall
back” wage system in the bidi indus-
try to ensure payment of minimum
wageg to the bidi workers in the coun-
try;

(b) if not, the reasons for delay;
and

(c) the time by which it is likely
to be introduced?
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THE MINISTER OF PARLIAMEN.
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a) to
(c). Under the Minimum Wages Act,
1948 the responsibility for fxing of
minimum wages including fall-back
wages for workers in bidi indusiry
rests with the State Governments, The
State Governments are generally of
the view that fixation of fall-back wage
in bidl industry needs careful exami-
natton and would be possible only
after the enforcement machinery has
been suitably strengthened.

Indlians Visited Pakistan to witness
Cricket Match

1749. SHRI AHMED M. PATEL:
Will the Minister of EXTERNAL AFF-
AIRS be pleased to state:

(a) the number of Indians visited
Pakistan to withess Cricket Tests in
Lahore and Karachi respectively;

(b) whether any untowarq incident
happened; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL AFF-
AIRS (SHRI SAMARENDRA KUNDU):
(a) According to information available
with the Government at present, ar-
ound 1600 Indians visited Pakistan to
witnesg the Lahore Test Match and
around 1680 Indians visited Pakistan to
witness the Karachi Test,

(b) and (t). The Government are not
aware of any untoward {ncident hav-
ing taken place during the Tests,

Opening of Post Offices in Kerala

1750. SHRI G. M, BANATWALLA :
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) the names of the places in the
State of Kerata where sub-post offices
and post offices are proposed to be
opened during the current year;

(b) whether funds to exetute the
work have also been sahctioned; and
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(¢) by when thexe post offices are
likely to gtart functfoning?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEQ SAI): (a) It is proposed to
open 115 poat offices in the rural areas
of Kerala during the current financial
year. Out of these, the opening of
Branch Post Offices at 44 places has al-
ready been approved, One sub-post
office hag already been opened and an-
other appraved for gpening The names
of these 44 and two places respectively
are given in the statement attached.
The remaining post offices whose names
have not yet been finalised, are pro-
posed to be opened in other hilly, tri-
bal and backward areas of Cannore.
Tellicherry, Calicut, Palghat, Ottapa-
lam, Idikki and Alleppy Post Divisions.

(b) Yes, Sir.

(c) All these post offices are likely to
start functioning by the end of the
current financial year,

Statement

1. Names of places where opening of
Branch Post Offices have been ap-
proved in Keralg Circle during
1978-79.

1. Mattathipara,

2. Ashur Market,
3. Ponjanam,

4. Amhalathinkala,
3. Pullanicode.

f. Kusumgiri,

. Perumpunna,

8. Kottialpoovane.
9. Chimoni Dam.
10. Cherushola,

11. Konikara.

11. Manalumkal,
13. Karimancode.
14, Manhapatta. o

15. Palakayam,
16. Chamakala,
17. Pombliilaya,
18. Pam-ba

19, Ponmidi.

20. Meempara.
21. Arattuthara.
22, Chavadiyur,
23. Kavundiklkal.
24. Pathanpara.
25, Chavdiyur.
26, Kudamurathy,
27. Kunchithanni.
28, Narakakkam,
29, Idinjamul.

30. Marigici.

31, Kammana.
32, Sasimala.

33. Erumamunda.
34,
35, Pandi.

36. Kochukaranitharumi,
37, Seethamount.

38, Valluvadi.

39. Kuttamangalam.

Narikundai,

40, Chembupuram,
41. Kalkundu,

42. Kunnamangalam Mini Industrial
Estate. '

43, Pushapagiri South.
44 Kanhangad South.
IT. Sub-post offices:

1. Shan-mugham  Road—already
opened.

2, Sub-post office at Kalamasseri De-
velopment plot—approved for opening.
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Closure of Industrieg in Delhi

1751, SHRI K, A. RAJAN: Will the
Minister of PARLIAMENTARY AFF-
AIRS AND LABOUR be pleased 1o
state ;

(a) whether Government have
received any communications from
Delhi Unit of AITUC regarding illegal
closure and lockout declared by
managements of varioug small and
medium industries;

(b) if so, the details;

(¢) number of workers affected by
this; and

(d) steps taken to see that the lock-
out is lifted and closed ones are
opened?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a) to
(b). Delhj Administration received g
communication dated 3rd November,
1978 from the Delhi State Committee
of AITUC forwarding a copy of a Press
Statement issued by the latter on the
same date regarding unjustifieq clos-
ures and illegal Jockouts with special
reference to D.C.M,  Silk Mill, Jalwa
Auto Electrical Works and Tajmahal
Exports, A statement (Appendix-I)
giving details of closure, lockout, ete.
in respect of the above three units, is
laid oun the Table of the House. [Pla2-
ed in Library. See LT- /78], An-
other statement (Appendix-II) showing
the details of other lockouts and clos-
ures during 1978 in Delhi Union Terri-
tory together with the steps taken by
the Delhi Administration 1o lift the
lockouts and get the closed units re-
opened, is also laid on the Table of the
House. ([Placed in Library. See No,
LT-2939/78].

In case of closures where the para
ties approach the Labour Department
for intervention, the matter is discussed
with the parties with a view to bring-
ing about amicable settlement falling
which the dispute is referred for adju-
dication,
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Training of Naga and Miso Rebels in
China

1752. SHRI D. D. DESAIL:
SHRI RAMACHANDRAN
KADANNAPPALLI:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

- (a) whether he will discyss the
issue of underground Naga and Mizo
rebels receiving training in China
during hig forthcoming visit to Peking;

(b) if so, the details thereof; and

(c) whether any assurance will be
sought from the Chinese leaders on
this issue?

THE WMINISTER OF STATE IN
THE MINISTRY OF EXTERNAL AFF-
AIRS (SHRI SAMARENDRA KUNDU).
(a; to (c). On the basis of preliminary
discussions with the Chinese Govern-
ment it is anticipated that the talks
during the visit of the Minister of Ex-
ternal Affairs to China will cover all
questions of mutual interest, including
bilateral questions and matters of in-
ternational concern, It is our hope that
further improvement of relations bet-
ween India and China will be based on
the principle of non-interference in the
internal affairs of each other,

Phone Users' Tale of Woe

1753. SHRI S. R, DAMANI: Will the
Minister of COMMUNICATIONS be
pleased to state:

(a) whether his attention has been
invited to the news-items “Phone
Users’ tale of Woe” appearing on
front-page of the ‘Hindustan Times'
dated the 29th October, 1978:

(b) if so, the remedial measures
which have been and are being taken
to set matters right and afford neces-
sary relief to the subscribers; and

(¢) what positive measures have
been taken up to tone up the func-
tioning of the Cross-bar system in
the capital, which ig the bane of the
faulty service and muddled 'Imcq and
wrong connections? :
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THE MINISTER OF STATE IN

THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEOQO SAI): (a) Yes, Sir,

(b) The news items refers in a gene-
ral way to the difficulties experienced
by telephone subscribers due to faulty
lines, instruments, billing complaints,
general corruption, tampering of lines
elc, The steps being taken Yy the De-
partment on these aspects briefly are
as follows:

(i) Service Complaints:

The service complaints made on ‘198’
are attended to expeditiously, How-
ever, during July to September, there
were a number of complaints and faults
due to cable failures on account of
heavy rains. To attend to these faults
expeditiously, monsoon special fault
control centres were set up to enstre
early clearance of faults.

(iiy Billing Complaints:

During the period July—September,
action has been taken to wipe-out ar-
rears of billing and make billing upto-
date which has resulted in some addi-
tional billing complaints, Billing is
now computerised upto date,

(iii) Corruption etc.:

Some inslances of corruption and
mis-use of telephones have been
brought to the notice of the depart-
ment. To attend to these expeditious-
ly mobile vigilence squadg are being
set-up.

‘¢) Excepl in a few cases of faults
mentioned are not due to the X-bar
Exchange, Most of the X-bar exchang-
es are now either of a new type or up-
graded. Only a few exchanges are
left for completion of upgradation.

Preservation of Iron Ore Depwsits

1754, SHRI S. R, DAMANI: Will the
Minister of STEEL AND MINFS be
plecased to siate:

() whether the exercises carried
out by hig Ministry have established

that the policy of increased exports of
iron ore, being followed by Govern-
ment will leave the country with no
rcservegs of this valuable ore to sup-
port the indigenous steel production
programmesg in the next 60 yearg or
so; and

(b) if so, what long-term policy is
envisaged by Government not only
to preserve these reserve but also to
augment them by exploring new
reserves?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
and (b). According to the established
estimates at present, the total reserves
of hematite iron ore in the country are
of the order of 10.555 million tonnes
with cut-off grade at 57 per cent Fe.
Besides, there are well over 5,000 mil-
lion tonnes of low grade magnetite
iron ore whose estimales are only indi-
cative and likely to increase substan-
tialiy by further geological exploration
in due course, The current level of
production is around 40 million tonnes
of which about 23 million tonnes are
exported.

2. Assuming a growth in production
of crude steel from the current level of
10 million tonnes per annum to 40 mil-
lion tonnes per annum by 2000 AD
and allowing the same growth rate to
maintain in order to reach a produc-
tion capacity of 110 million tonnes per
annum by 2030 AD, and also assum-
ing an increase in iron ore exports
from the current level of 23 million
tonnes per annum to 54 million ton-
nes per annum by 2000 AD and peg-
ging the export at that level beyond
2000 AD, our known reserves of iron
ore would be adequate to last till 2037
AD. However, this is only a projec-
tion. The Government feel that
as our internal production of steel
goes up, we should cut back on
our exports, In that case, our deposits
would be adequate to meet our require=-
ments for around 100 years. Further,
Geological investigation and mineral
exploration are continuing activities,
and it is to be hoped that further re-
serves wouia “e stablished in future,
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Besides, technologica] advancements al-
ready achieved make it possible to uti-
lise low grade iron ore and fines for
steel-making by pelletisation, beneficia-
tion and other processess, These, when
used, should enable the reserves to last
much longer,

3. It i5 evident that the country’s re-
sources of iron ore are so vast that they
should pose no constraint in indigenous
steel-making in foreseeable future. In
fact, the more serious constraints are
posed at present by the comparatively
poorer and more limited deposits of
coking coal, manganese, chromite and
certain other input minerals for steel
production.

Telecomnmunication Plan for 197888

1755. SHRI P, RAJAGOPAL NAIDU:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether the Planning Commis-
sion finalised the draft telecommuni-
cation plan for 1978—83;

(b) if so, whether jany allocation
has been made for the development of
these communications in rural areas;
and

{e) if so, the percentage?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) Yes, Sir.

(b) Yes, Sir,

(¢) Out of the total plan outlay of
Rs. 1848 crores 44.80 per cent i.e. Rs.
828 40 crores is proposed to be used for
development of telecommunication fa-
cilities in rural, semi-urban and tri-
bal areas.

Direct Dialling

1756, SHRIP. RAJAGOPAL NAIDU:
Will the Minister of COMMUNICA-
TIONS be pleased to siate:

(a) the cities for which direct dial-
ling is to be introduced this year; and
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(b) the oxpenditure to be incurred
on thig scheme?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI}»: (a) The places where
direct subscriber trunk dialling facili-
ties are expected to be introduced dur-
ing 1978-7T9 are:

1. Arrah,
2. Bhatinda,
3, Chidamb“ararm.
4. Gorakhpur,
5. Kalyan.
6. Katna,
7. Kolhapur.
8. Mayavaram,
9, Mehsana.
10. Mirag.
11. Moradabad.
12, Rourkela.
13. Sasaram.
14. Villupuram,

{(b) These schemes form part of na-
tionwide trunk dialling schemes. It is,
therefore, difficult to assess the expen-
diture in providing dialling facility to
these stations separately.

Policy of installing P.C.0s. in Rural
Areas

1756, SHRI P. RAJAGOPAL NAI-
DU: Will the Minister of COMMU-
NICATIONS be pleased to state;

(a) whether Government revised its
policy regarding installing pPhones
and P.(.0s. in rura] areas; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) The policy for
providing private telephone connection
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in rural areas has not been revised re- (b) The details of the latest policy
cently. The policy for providing P .C.Os for provision of Public Call Offices in
in rural areas has however been fur-

rural areas is given in the Statement
ther liberalized, attached,

r

Statement
Policy for provision of PCOs on loss.

CATEGORIES OF STATIONS
(1) District Headquarter..

(2) Sub Divisional Headquarters.
(3) Tehsil Headquarters,
(4) Sub Tehsil Headquarters.

(5) Block Hcadquarters.
(6) Places with a population of 5000 or more in ordinary areas (2,500 or more in backs
Tribal or hilly areas). wared

-

Condition fer provision of Public Call Offices.

S

Will b: provid=d progressively irrespective of loss and without any conditions of minimum
revenuc,

(77 Pia~»s with Police Stations under the charge of an Officer of the rank of a sub Inspector
of Police or abave,

Conditjon for provision of Public Calt Offices.

-

‘The anticipated revenue should be at least 259, of the ARE (Annual Recurring Expenditure
inordinary arcas,and 159, of ARE in backward areas, and 10%, of ARE inhilly arcas,

{8) Out of the way places,

Condition for provision of Public Call Offices.

{a) Should be beyond 40 K.Ms. (radial distance) from an existing exchange,

(6) The anticipated revenue should be at least259% of ARE in ordinary arcas, 159, of ARE
in backward areas ;8nd 109, ARE inhilly aras,

(9) ‘Tourist/pilgrimage centres/agricultural/irrigation/power project sitesf/townships.

Condition for prevision of Public Call Offices.

{¢) The andcipated revenue shquld be at least 25%, of ARE in ordinary areas,1 of ARE
in hwcklx'nrd areas and 109, of ARE in ha-lé areas, bist

—
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—

(1v) all owe: stations.

—_

Condition for provision of Public Call Offces.

On the basis of financial viability or on rent and guarantee in case ofloss,

Nore.—(*1) FOR considering the population figures, the population of the town or village alonc
should take into account and not that ofa group of townsor villages,except in
‘Tribal arcaswhere a Group of villages within a radius of 1 K.Ms. from a Cenural

Village can be coasidered.

¢ —

i g 6 fee

1758. st TURe UHo ®WMAI :
Fa71 (AT WY @ AT g qAT #)
¥ at fF

(%) 71 ag 77 ¢ f& wrAm
e & faen oo 2ot ¥ fafwe geome
#i fre g afear & ; W

(@) afzg, 71 za% 70 F707 &
o gawT frer & gure #1 & fag
FTEHT T FHATE! FT G & 7

TEqTA YT QI ANren § O §9
(=t wfem qen) = (F) o, @Y

(@) wox A& FzAT

Deposits of Temporary Connections
lying after their Disconnection

1759. SHRI R, K. MHALGI:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) number of deposits in respect
of temporary telephone connections
after their disconnection but lying
with Bombay, Pune and Nagpur (Ma-
harashtra) Telepones as on 31-10-78
and the total amount involved,

(b) what are the general rules for
refund of deposits of temporary tele-
phone connections;

T{c) whether they have been strictly
observed by fthe concerned telephone
authoritits;

(d) if not, what are the reasons; and

{e) whether these unrefunded
deposits shall be refundeq before
81-12-78?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEOQO SAIL: (a) The number and
amount to be refunded as on 31st Octo-
ber, 1978 in respect of temporary tele-
phone connections after their dis-con-
nection are furnished below:

—— e

Name of telephone  Number Griss
districy amioung

R
Bon . hay 160 75,00 60
Puue . 3 6,914°70
Nagpur . . " Nil Nil

A part of this amount is adjustable
against rent and other dues, After this
adjustment, the net amounf to be re-
funded would be less.

(b) After closure of temporary tele-
phones, and on receipt of closure of
Advice Notes, bills in respect of local
and trunk calls as also international
callg if any are issued, On realisation
of these dues in cash or by adjustment
from the deposits, the balance of de-
posits is refunded.
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_(c) Yes, generally. There may be
some instances of delay in finalisation
of cases, g

. (d) and (e). Suitable instructions
have been issued to all concerned to
finalise the refund cases by 31st March,
1979.

Satellite Telecomunication

1760. SHRI VASANT SATHE: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether Government have
finalised proposal for satellite tele-
comm. system in the country;

(b) if so, furnish the details regard-
ing physical and financial phasing of
the programme finalised/under execu-
tion yearwise-statewise along with
the important features of programme;
and

(c) the extent of import content of
the proposal and the foreign assist-
ance received/likely to be received?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEQ SAI : (a) Yes, Sir.

(b) The scheme provides for estab-
lishment of multipurpose Indian Na-
tiona] Satellite (INSAT) System by
early 1981, to provide Domestic Tele-
com., TV Broadcast and Meteorologi=
cal Service, Under this scheme 29 fix-
ed earth stations and 6 Air-Road
transportable are expected to be in
operation by early 1981 at an approx-
imate cost of Rs. 48 crores. The sta-
tions are New Delhi, Bombay, Cal-
cutta Madras, Shillong, Jullundur,
Lucknow, Ernakulam. Ahmedabad,
Patna, Bhubaneshwar, MHyderabad,
Jaipur, Leh, Gangtok, Arunachal
Pradesh, Mizoram, Agartala, Naga-
land, Andaman Nicobar, Jodhpur,
Srinagar, Laccadive, Mimcoy, Bhuj,
Imphal, Goa and Pondicherry. As
an interim measure, it is also pro-
posed to link two- Main Stations
namely New Delhi and Madras
-and five remote stations namely Leh,

Aijwal, Port Blair, Car Nicobar and
Lakshadweep by leasing satellite ca-
pacity from INTERNATIONAL SA-
TELLITE ORGANISATION (INTEL~
SAT) by early, 1981,

(c) Initially equipment for tWo main
stations namely, Delhi and Madras
and two remote stations, namely Leh
and Car Nicobar, is being imported.
However, the remaining requirement
will be gradually met from Indigenous
sources and the total foreign exchange
requirement is not expected to exceed
Rs. 20 crores. It is proposed to meet
the expenditure relating to ground
segment from free foreign exchange
resources,

ety qf et faderm gy
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No. of Illegal Immigrants from
Bangladesh

1762. SHR] CHITTA BASU: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) the number of illegal immigrants
from Bangladesh in Assam, Tripura
and West Bengal during the past five
years; and

(b) the steps taken by Government
to check this flow?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SAMARENDRA
KUNDU) : (a) Because of the length
of the India-Bangladesh border angd
the nature of the terrain through which
it passes, it is not possible to detect

effectively every Bangladeshi national
who crosses over to India illegally.
Even among those whgo come to India
over the years with valid documents
there are some who do not return and
stay on illegally. It is difficult to trace
these illegal migrants because of their
common ethnic origin which makesg it
possible for them to merge with oeal
population, It is, therefore, difficult to
provide precise figures on the number
of Bangladeshi nationals who have
crossed over to India during the last
five years.

(b) It is primarily the responsibili-
ty of the Government of Bangladesh
to prevent illegal migration outside
their country. The Government of
India have on a number of occasions
and at different Jevels sought to im-
press this upon them. The Covern-
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ment of India, on their part are main-
taining strict vigilance along the
border,

Free movement between India and
Sri Lankp

1783. SHRI CHITTA BASU: Will
the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether there is any proposal
under the consideration of Government
to make movement between India and
Shri Lanka freer and easier; and

(b) if so, details of thc proposals;
and

(c) at what stage does the proposal
rest at present?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SAMARENDRA
KUNDU) : (a) to (c¢). Proposals for
facilitating the movement between
India and Sri Lanka are under con-
stant examination of both the Gov-
ernments of India and Sri Lanka.

Representation of Employees of
BELCO KORBA

1764. SHRIMATI PARVATHI KRI-
SHNAN{JWill the Minister of STEEL
AND MINES be pleased to state:

(a) whether any communication
dateq 27th September, 1978 has been
received from Aluminium Employees
Union, Belco Township, Korba (MP);

(b) if so, the demands made there-
on; and
(c) decision taken therein?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
Yes, Sir,

(b) Workmen of general shift are
required to punch time cards four
times a day, including twice at the be-
ginning and end of the rest period.
One demand of the Union requires
that the workers who do net punch
four times, be deemed to have fore=-
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gone rest period and accordingly be
paid overtime therefor. The second
demand is that all executives also be
required to punch time cards.

{¢) The demands have not been ac-
ceded to by BALCO.

Import of Coking Coal

1765. SHRIMATT PARVATHI KRI-
SHNAN : Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether Government has de-
cided to import one million tonnes of
coking coal from Western sources to
feed the steel plants;

(b) if so, whether it is a fact that
the price fixed for the imported coal
is very high compared to that of
available in our country;

(¢) if so, the facts thereof;

(d) whether there is a shortage of
coking coal at present in the country;

(e) if so, to what extent; and

(f) if not, the reason for importing
coking coal in this situation?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
Yes, Sir,

(b) and (c¢). In view of the wide
differences in the ash percentage and
other technical parameters, the prices
of imported coking coal and indigen-
ous coking coal are not comparable.
However, the prices of imported coal
and indigenoug coal are indicated be-
low:—

Parucular, Per ticue
Rs,
{i) Lew ash (109,) imported
cowl (Pritne coking)-—
O.B. . . . . 414°12
(if) J.owash (109,) importsd
coal {Mediulﬁ coking) —
FOB.. . . 378°57
(i)  Indianhigh ash coking
coal (rg-21%)~F.O.R.
Washeries . . . tgo
to 160
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(d) and (e). Yes, Sir. As agaipst
the total requirement of 9.5 million
tonnes of coking coal to be supplied to
the steel plants during the peried.
April, 1978 to October 1978, the actual
receipts were of the order of 7.8 mil-
lion tonnes. thus making a shortfall
of 1.6 million tonnes or 16.8 per cent.

() Does not arise.

Outstanding Telephone Bills of
Ex-MPs

1766. SHRI G. M. BANATWALLA :
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) the names of Ex-Members of
Parliament  whose telephone  Dbills
amounting to more than Rs. 1000/ -
are outstanding;

(b) what ig the amount outstanding
against each of them and since when;
and

(c) whether any efforts have been
made by Government for its recovery
and, if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) to (c). The
information is being collected and
will be placed on the Table of the
House, when compiled.

Health Centres without Physicians

1767. SHRI RAJENDRA KUMAR
SHARMA : Will the Minister of
HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether it is a fact that while
large number of Health Centres have
no attending physicians on equally
large number of doctors are unem-
ployed all over the country; and
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(b) if so whether any plan have
been drawn up in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV) : (a) Itis
not a fact, 8572 per cent Primary
‘Health Centres were having two or
more doctors and 14.28 per cent one
doctor each as on 31-3-1978. Only
61 Primary Health Centres were with-
out doctors, which is only 1.13 per cent
of the total 5,400 Primary Health Cen-
tres functioning in the country,

{by The State Governments nave
been advised to take necessary steps
to attract doctors to work in the rural
areas by providing them additional
incentives like rural allowance, rent
free accommodation, giving priority
for undergoing post-graducte cduca-
tion ete.
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Consiruction of Spurs on River
Kushiara by Bangladesh

1771. SHRI SAUGATA ROY: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether the question of cons-
truction of Spurs on the river Kushira
by Bangladesh was taken up in the
last meeting of Indo-Bangladesh
border talks; and

(b) it so, the outcome thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SAMARENDRA
KUNDU) : (a) No, Sir. The Indo-
Bangladesh Joint Rivers Commission
is now seized of this matter,

(b) Does not arise,

Installied Capacity of Steel Plants

1772. SHRI QUSUMA XRISHNA
MURTHY : Will the Minister of
STEEL AND MINES be pleased to
state:

(a) what is the installed capacity of
steel plants both in public and
private sector, the production targets
and the actual production achieved
during the last three years giving
reasons for shortfall if any;

{b) the quantity of steel imported
during the said period and the fore-
ign exchange involved; and

) (c) steps taken by Government to
increase production to meet the entire
demand indigenously?

THE MINISTER OF STATE IN

THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA):
(a) The installed capacity of integ-
rated steel plants in the public and
private sectors in terms of saleable
steel and production targets and ac-
tual production during the years 1975-
76, 1876-17 and 1977-78 are indicated
in the attached statement.

It will be noticed that in 1075-76
and 1978-17, the total production of
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saleable steel exceedeq the targets for
these years. The production in 1877-
78, hcewever, fell short of the target by
6.5 per cent. This was mainly due to
the following factors :—

(i) Shortage and frequent restric.
tions/interruptions in the supply of
power, particularly at Bokaro and
Durgapur Steel Plants and at
TISCO;

(ii) Certain problems relating to
supplies of coking coal to the steel
plants, both in terms of quantity and
quality; and

(iii) Strike at Dugda and Bhoju-
dih Coal Washeries in October,
1977, and partial strike in Bokero
Steel Plant by a section of workers
in February/March. 1878,

(b) Steel imported during the
years 1975-76 to 1977-78 in terms of
quantity and value is indicated be-
low : —

Quantiy Valur

in 1cnnes Refermes

1975- 76 . « 4,75,210 198 25

1976 =77 318329 131725
1977 --78 (April—

December, 1977)  3,14,038 132" 22

(c) The following important mea-
sures have been taken or are proposed
to be taken te increase the productien
of steel in the country:—

(i) Close and constant liafson is
being maintained with the Ministry
of Energy, DVC authorities, Electri-
city Boards, coal supplying agencies
and the Railways so as to secure
maximum supplies of power and
good coking coal.

(ii) Orders have been placed for
the import of one million tonnes of
low ash coking coal in order to
supplement indigenous supplies.

(iii) Schemes for augmentation
of captive power generatiori capacity
at Durgapur and Bokaro Steel
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Plants to the extent of 300 MW have
been sanctioned. This will help
meet the present difficulties on ac-
count of power shortage and fre-
quent interruptions/fluctuations.

(iv) Early completion of current
expansion programmes of Bhilaj und
Bokaro Steel Plants to a capacity of
4.0 million ingot tonnes each.

(v) Setting up of a plant at
Rourkela to produce 37,500 tonnes
of CRGO and 36,000 tonnes of
CRNO sheels per annum tg meet
the requirements of electrical indus-
try has been sanctioned at an esti-
mated cost of Rs. 109.80 crores.

(vi) Completion of the first phase
of Salem Steel Plant to produce
32,000 tonnes of cold rolled stainless
steel sheets/strips sanctioned at an
estimated cost of Rs. 126.81 crores.

(vii) Provision of additional
melting facilities at Alloy Steels
Plant, Durgapur, to increase the ex-
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isting capacity from 1,00,000 ingot
tonneg of alloy steels to 1,60,000 ton-
nes has ben sanctioned. A proposal
to increase the capacity further to
2,60,000 tonnes is presently under
consideration.

(viii) Certain proposals for the
incorporation of new technological
innovations/improvements at Bhilai
and Bokaro Steel Plants so as to
increase their productivity with only
marginal investment are presently
under consideration.

(ix) A proposal to increage the
capacity of Bokaro Steel Plant fur-
ther to 4.75 million ingot tonnes is
presently under consideration.

(x) Increasing emphasis on Re-
search and Development for ensur-
ing higher productivity in the steel
plants.

(xi) Proposals for setting up
three shore-based steel plants are
also under consideration.



260

*[991 10Bul jo sauuo) uolnu o+ jo Lt

-deo e 01 wossuedxa spun Apussaud siyueld sy "LL61 Joa[ppiw aY) Inoqe AJuo Paid|diod sem IFElS 151y ) pUE I3k DYyl Bulnp ToneRas uoloale
Japun amm sitan 91 jo Loep  ‘jaais 2[qEa{ES Jo Syuuod woljjru LS 1 j5ouuoc) 103Ul uotjjiw L*) s1 24 181G Y 1B Juelg [9915 osmjog Jo Liroedes sy,

Written Answers

Foyg ELEL zz69 sgbg gLLS nolS +0zlg vio],
o 1091 oSt 0561 0051 gb¥1 00G1 0051 * ODSLL
-
= dOLD3S ALVAIUd
g 628 £zgS ZLES Ggb¥ w6z ooz 6zzS L R 117 20 11
go§ og9 24 o¥s 00§ 00$ oog N ¢ Jo 1) 1§
Sig gho [+ 172 ozl of1 oSz . . . . * oseqof
2 g1 olir ¥l oSor o1 oob Szzi * . . . L FLTOY
A oot 106 Szg 16L L 6621 mde2mq
og
ogf1 Szb1 610z oEgt T olL: Cg61 . - * * repgg
m YOILods Ormnd
3
8
< uon uoRy uon
£ -dupodq  Jalre],  -npolg  123m] -lanpolg
3 puy Py [endy 138my, Aowdes
- - —_— e el
W gl—LL6y Ll—gl61 9l—SL61 |enuuy sjwefg
= (pmua 00a,)
< WIS



261  Written Answers AGRAMAYANA 9, 1900 (SAKA) Written Answers 262

defveirn Fuifoendt wr

1773. st Aejwa waww @ W&
A= HAT ag TATH WY FU4T HG fow .

(%) wd wgdd % ww ¥ BAEm
frEfarrre &1 wwTem Y gwT & W
¥ dayg ¥ N e forrd W aw
sifer R faafra 1 st o o
fo ardre o 7€ sfafeeai wix afontw
yfenfom firg sma ;o

(&) =%, 1977 # aga feeehy
e fAdforer Efem  saEaTHl
) 59 fgafea &Y of oy 7

AarT HAAeG ¥ qew wE (o
#7gfr wHm gads ww):(F) 13 98
wETl ¥ § 10 FT LAY F 1978
¥ ez gz g famrer oo 9F &
faeeft, FTAgT W oy 7 wrgRwzfeat
oY & & | oo w7 ¥ erreedr §
HUTTT ST ®Y AT W Trg el
F faaoor T ardeY F @ 4 & 5
AEH A% T A7 grar ¢

(@) faeeft 2efrer sTedwedy #E,
77 geweor 1 fawoor, 16-10-77
W HITEW AT AT |

New Legislation on Child Labour

1774. DR. VASANT KUMAR
PANDIT:
DR M. M. JOSHI :

Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
Pleaged to state:

(a) whether the National Institute
of Public Cooperation and Child De-

velopment had undertaken a sampie
study of the conditions of working
children and if so, what are their re-
commendationg and what action Gov-
ernment have taken thereupon;

(by whether Government are plan=-
ning new legislation on child labour
and setting up of g machinery to im-
plement the same; and

(c) what steps the Department have
taken to open new Educational Cen-
tres in slum areas, vocational guid-
ance and training institutions?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA) : (a) to
(c). The Study was undertaken at the
instance of Department of Social Wel-
fare. That Department is examining
the report submitted by the National
Institute of Public Cooperation and
Child Development.

The Question of having a new legis-
lation and to open new Educational
Centres etc., will arise only after a
view has been taken by the Depart-
ment on the study report.

Production of Steel

1775. SHRI A. C. GEORGE: Will
the Minister of STEEL. AND MINES
be pleased to state:

(a) whether it is a fact that the
Steel Industry has been operating
with much lower stocks of coal this
year as compared to earlier years;

(b) whether as a result, the pro-
duction of Steel this year will fall
substantially short of targets and this
will seriously affect the steel consum-
ing industries; and

(¢) what immediate steps do Gov-
ernment contemplate to prevent a
disastrous drop in the steel industry?

THE MINISTER OF STATE IN
THE MINISTRY OF STEHL AND
MINES (SHRI KARIA MUNDA):
(a) and (b). Yes, Sir, The production
of shleable steel this year from the
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main steel plants may fall short of
the target due to a variety of factors
including shortfalls in supplies of
coaking coal in terms of guantity as
well as quality. But, in view of the
improved production performance of
minj steel plants as a result of various
measures undertaken by Government,
it is expected that for the Steel In-
dustry as a whole, there will be a
growth of 5-6 per cent in the overall
production within the country this
year.

(¢) Close and constant liaison is be-
ing maintained with the Ministry of
Energy, coal Producers and the Rail-
ways so as to secure maximum sup-
plies of good quality coaking coal. Or-
ders have also been placed to import
10 lakh tonnes of low ash coaking coal
in order to supplement the indigenous
supplies. Arrangements are also in
hand to import about 10 lakh tonnes
of steel during the year,

Running of P.F. Institutions by Large
Industrial Houses

1776, SHRI HALIMUDDIN AHMED:
Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) whether some of the firms are
allowed to run their provident fund
institutions and specially the large
.industrial houses have formed such
institutions; and

(b) if so, which are the business
houses which have their own provi-
dent fund institutions and what are
the rules for those institutions?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (DR.
RAM KIRPAL SINHA}: (a) Yes. The
Employees' Provident Fund and Mis-
cellaneous Provisions Act, 1952, pro-
vides that an establishment may be ex-
empted from the operation of the pro-
visions of- the Employees’ Provident
Fund Scheme, 1952 if the employees of
such establishments are in enjoyment
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of the retirement benefits which in the
opinion of the appropriate Government
are not less favourable than the bene-
fits provided under the Statutory
Scheme. '

(b) Exemption has been granted 1o
3,045 establishments and some of these
belong to large industrial houses, Ex-
emption is granted subject to certain
conditions, namely, proper constitution
of Board of Trustees, recognition of
the exempted Fund under the Income
Tax Act, 1961, maintenance of proper
accounts, submission of prescribed re-
turns, investment of Provident Fund
accumulations in accordance with the
pattern prescribed by the Central Gov-
ernment from time to time and pay-
ment of Inspection charges specified by
the Central Government,
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Maternity ang Child Csre

1780. SHRI AHMED HUSSAIN:
will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) the present procedure of pro-
viding maternity and child care for
the State in the NE Region and the
type of assistance being given by the
Centre during the last 3 years end-
ing 31-3-1979;

(b) the policies being formulated
for the 6th Plan and discussed with
the State Government of Assam to
asgist the Government of Assam in
providing Maternity and Child Wel-
fare in Assam;

(c) whether Government propose
to spend some extra amount in the
NE Region as a mark of Internatio-
nal Children Year 1979;

(d) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) Ma-
ternal and Child Health services in
the rural areas of North Eastern Re-
gion as in the other parts of the coun-
try are provided through Primary
Hegith Centres and Sub-centres locat-
ed in the States/U.Ts. The staff of
these centres specially Medical Offi-
cers, Lady Health Visitors and Auxil-
lary Nurse Midwives are engaged in
providing maternal and <child health
services, These services are rendered
both at the clinics and through domi-
cilliary visits, In the urban areas,
these services are mainly provided
through the general hospitals, mater-
nity hospitals and M.C.H, Centres,

The Central Government sponsors
the following four schemes for mater-
nal and child health services:—

(i) —Immunisation of pregnant
mothers against Tetanus,
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(ii) —Immmunisation ' of children
against small-pox, Tuberculosis,
Diptberia, Whooping-cough ‘and Te-
tanus.

(ili) —Prophylaxis against nutri-
tional Anaemia among mothers and
children,

(iv) —Prophylaxis against blind-
nesg in children (1—5 yrs.) due to
Vitamin ‘A’ deficiency,

The Central Government supplies
the necessary quantities of waccines
for the immunisation programmes
mentioned above, In addition Iron &
Folic Acid tablets/liquid preparation
for prophylaxis against nutritional
anaemia among mothers and children
and Vit, A solution/capsules for pro-
phylaxis against blindness in children
d1—5 yrs)) due to Vit. A deficiency are
also supplied to the States/Union Te-
rritories of the North Eastern Region
during the last three years according
to their requirements.

Besides these, the schemes like
training of  traditional birth
attendants (Dais) and community

health workers, provision of Post-Par-
tum Units in medical colleges and
most of the district hospitals, establi-
shment of Paediatric Units in Dis-
trict Hospital:, providing additional
physical facilities to selected sub-divi-
sional hospitals and Primary, Health
Centres which are being sponsored
by the Central Government also assist
the States in North Eastern region for
providing maternal and child health
services,

(b) The Sixth Plan proposals of
Assam Government in respect of Fa-
mily Welfare Programme including
M.C.H, are yet to be discussed by the
Planning Commission with the repre-
sentatives of the State Government.
As such the coverage to be provided
under maternal and child health ser-
vices in the State is not yet formulat-
ed,

(¢) and (d), The allocation of funds
for North Eastern region for Interna-
tional Year of Child wil be made
after the Budget provision for 1979-80
is finalised.
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1781, SHRI F. P. GAEKWAD: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether Government are in
possession of information to confirm
the assurance given to India by the
United States of America that it
waould “freeze” its military base con-
struction in ‘Diego Garcia' to the 1973
level; and

(b) if so, whether the actual cons-
truction work has been freezed?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SAMARENDRA
KUNDU): (a) No confirmation of the
impreesion that the Govermment of
U.B.A_ are trying to “freeze” its mili-
tary base in Diego Garcia to the 1975
level has been recejved.

(b) Does not arise,

SC/ST Employees in Government
Service

1782, SHRI B. C, KAMBLE: Wil
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state:

(a) the total number of Central
Government employees in Class I, 1I,

NOVEMEER 20, 078
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III and IV in the whole Ministry
(Labour) belonging to Scheduled
Cagtes and Scheduled Tribes ag at
the end of the years 1875, 1976 and
1977; and

(b) the dates on which Presidential
Orders pertaiming to reservation in
(i) direct recruitment, and (if) pro-
motions respectively were issued, and
the reasons of their delay?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a) The
required information ig given in the
attached statement,

(b} The various orders regarding re-
servation for Scheduled Castes and
Scheduled Tribeg in the form of exe-
cutive instructions issued by the De-
partment of Personnel and Adminis-
trative Reformg pertaining to reserva-
tion in (1) direct recruitment and (ii)
promotions were communicated to the
various officers under the Control of
the Ministry of Labour as and when
received in this Ministry, Revised
orders in which percentage of reser-
vation in direct recruitment and pro-
motions was raised were issued by the
Department of Personnel and Admi-
nistrative Reforms in their Resolution
No. 27/25/68-Est.(SCT), dated 25th
March, 1970 and the orders were com-
municated to all concerned on 13th
April 1970. There was no delay,
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Taking over Fabrication Section in
India Aluminium Corporation,
J K. Nagar

1783. SHRI JYOTIRMOY BOSU:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether the fabrication section
of Indian Aluminium Corporation
(JX. Nagar, West Bengal) which re-
mained closed for several years, has
been taken over by Government;

(b) if so, whether work has already
started;

(c) if so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE 1IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
The management of the industrial
undertaking of the Aluminium Corpo-
ration of India located at Jaykay Na-
gar, Asansol has been taken over by
the Government.

() No, Sir.
(c¢) Does not arise,

(d) Agreement with labour for re-
start of fabrication section is being
negotiated.

12 hrs,
PAPERS LLAID ON THE TABLE

REPORT ON FATAL ACCIDENT IN KUKDA
LimesTONE MINE, ANNUAL REPORT OF
Central Coal MINEs RESCUE STATIONS
CoMMITTEE, DEANBAD FoRr 1975-76 AND
Mines (AMDT.) RULES, 1978

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): I beg to lay on
the Table:—

(1) A copy of the Report (Hindi
and English versions) on fatal acci-
dent at Kukda Limestone Mine of

NOVEMBER 30, 1978
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West Suket Cooperative Labour Con.
tractors Society Limitel. [Placed in
Library. See No. LT-2819/78].

(2) A copy of the Annual Report
(Hindi and English versions) of the
Centra] Coal Mines Rescue Stations
Committee, Dhanbad for the year
1975-76. [Placed in Library. See No.
LT-2920/78].

(3) A copy of the Mines (Ameng-
ment) Rules, 1978 (Hindi and English
versions, published in Notification
No. G.S.R. 557(E) in Gazette of India
dated the 18th November, 1978, under
sub-section (7) of section 59 of the
Mines Act, 1952. [Placed in Library.
See No. LT-2921/78].

INDIAN TELEGRAPH (2ND AMDT.) RULES,
1978

"o AN (o aw ww @wi)
g famiatas o &y ox afafwfr aar
9T 9T @ATE |

qiTHm are wufaaw, 1885 Fr
1T 7 T ITNET (5) F weawa
ArE@ q17 (gEer quyA)  fam,
1978 (fz=fr aur wasr o ) 7
o¥ 9f3 A1 fzai¥ 9 faamy, 1978
F 177 F 719a & A1 FEAT Ao
o fae 1110 & g¥fem za T

[Placed in Library. See No. LT-2922/
781.

NOTIFICATION UNDER ESSENTIAL CoMMO-
DITIES ACT, 1955 WITH STATEMENT FOR
DELAY, REVIEW AND ANNUAL REPORT OF
KuprREMUKy [RoON ORE Co. L1p,, BANGA-
LORE FOR 1977-78 AND NOTIFICATION RE-
MINING OPpERATIONS IN JAMMU AND
KASHMIR STATE

T W wW AAew § Tew
w (o wfemr qe) @ § fAwfafas
99 AYT 92 9% W@AT § ¢

"(1} wraws aeg wfufaaw, 1955
F T 3 X1 I (6) F
warta frafafaa  afugensi
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(farsr @qr wqo dewoor)
gsuF gfr —

(vs) zewma qav & wfam I9dm
qz g Sfawey amy o
& X § Hio o 405 (¥F)
AT f5ats 24 94, 1978 ¥
WTg F Toud | SeTad
giur
(1) uegfafran, (frgaor) qm-
g7 w139, 1978 71 fadi+, 18
THIaT, 1978 F WA F
T | gfgg=adr @ qio
¥ro 596 (¥) ¥ FFrfwa
ZAT AT |
[Placed in Library. See No. LT-
2923/78].
(2) 39d#7 (1) (us) & Ifcafas
FUAIAT F1 TAT T2 9 @A
H g7 faqed F FOT II0T 197
n% faazor  (fg#dl aar wAAY
qEFT) |

[Placed in Library. See No, LT-

2924/78].

(3) wewr wfafaam, 1956 #Y
g 619 F FY ITIRT (1) F
seaaa faeafatas qar (T aar
DAFT 5F70) 1 0F-0F wfq -

(vF) FemA «E FIEFH FHA
fafazs, &mlr F a9
1977-78 F FEHTT  FI
|OETT FIT AR |

(1) waqm g AEET  FWAT
fafazs, dm= FT a9
1977—-78 &7 atfas wfa-
2, JGEAF & IqT
3I7 % fArdas-agraaminTs
T faeqfoat |

”wd in Library. See No, LT-
1.
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(4) @ aar afrst  (fafrass aar
fasre) wfafaaw, 1957
g 28 %Y ITET (1) F weawa
JE AT FTET APT F ;AT
F1af ¥ I # wfagEar 4w
Aro Tio fao 1165 (fZ=T aar
AAAT HEHTT)  ®I OF Ff@, A
feai® 23 faamae, 1978 F WA
& e ¥ geriwa g4

[Placeq in Library.' See No, LT-
2926/178].

STATEMENTS SHOWING ACTION TAKEN BY
GOVERNMENT -ON ASSURANCES, PROMISES
AND UNDIRTAKINGS GIVEN DURING VARI-
0US SESSIONS OF LOK SABHA
A AQT HHAE €T FATHD T
a4t (s svew wiw) ¥ freAfated
TF AHT 9T 97 THATF

aF gar & fafas 7a1 & "
wsfaai gra ¥ a1 fafas mrearaat,
F941 @47 F1 TE AfFHHI 9T FEHITC
g &r 7€ FraaEy zaf¥ ay fa-
fafaa faaor (fgr aqvsasira=nor) :

-

(1) faaor g@q7 22-—T9aT |4,
1972

(2) fageor g&qT 1 1—T72397 74, L
1976

(3) fageor g&ar 1 2—Hgat &,

1976

qQUEEl AE AT

(4) fagcr @&ar 1 2——g@<r 74, )
1977

(5) faaew Hamr g——der Aa,
!

(6) fagvor g=ar s—<taT &,
1978

(7) faa<or gear 9—ataT a4,
1978

S AT TN/T
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(g) faeroor @eUT 2—aTrT §A, MR. SPEAKER: There are 8 nhums-
1978 l;:r oiece!nlling Attention notices, We
. . Ve n able to select nly one per
(8) fewm swar 3—qtwar @, day,
1978 -
st we{w Fay watfon : s 3wz
[Placed in Library. See No. LT-
2991/78], ﬂfq:ﬂ'rlam aE ot 9g W1 9T
MR. SPEAKER: We have been se-
MESSAGE FROM RAJYA SABHA lecting according to the importance
SECRBTARY: Sir, I have to report we felt,
the following message received from
the Secretary-General of Rajya Wt wfn foy wtfemr :qwd @
Sbhas- he | 1 ik TIEE AT a1 WY HGT G qFA &)
“In accordance with provisions =
of rule 127 of the Rules of Proce- T Ty F A IO 5?3’" &
dure and Conduct of Business in the TR EIRAFTTAAT A7 qa @
Rajya Sahﬁ ;a:m directed tg in- T WA LHEE &1 1S gara g a1 gy
form the ha that the Rajya
Sebha, at its sitting held on the TR FANAL | AT R L T | far
20th November, 1978, agreed with- FET ENT WRAER & CEFT SaTa
out any amendment to the Britan- fasraraT a‘m-[ |

nia Engineering Company Limited
(Mokameh Unit) and the Arthur

Butler and cMnPQHy (Muzaﬂa_rpore) MR. SPEAKER: I have considered

Limited, (Acquisition and Transfer all that,
of Undertakings) Bill, 1978, which
was passed by the Lok Sabha at its —
itting held he 21 o ber,
o T o £he Sisp Howess CALLING ATTENTION TO MATTER
: OF URGENT PUBLIC IMPORTANCE
REPORTED STRIKE BY PHARMACISTS OF
12,02 hrs. GOVERNMENT AND SEMI-GOVERNMENT

DISPENSARIES IN DELHI

RE. CALLING ATTENTION NOTICE
SHRI RAJENDRA KUMAR SHAR-

st wow ey watfaar (%ezrar) - MA (Rampur): Sir, I call the atten-

firar i tion of the Minister of Health and

&= ek I}“ =T ar Family Welfare to the following mat-
f& SaT |W ¥ oF gfow F3ar & ter of urgent public importance and 1

g “:' TATHFT E‘“ a I iﬁ H T request that he may make a statement
thereon:—

N FfT wEwa Fr Afew & IEET
“The reported strike by Pharma-

sl tﬁm} W | I AT A AT IS cists of Government and semi-Gov-

oifee & W8 F1E Jar7 AT E WA ernment dispensaries in Delhi caus-

AEFITHE aTF ¥ qE’r% AT HTAT g i ing great inconvenience to the pub-
lic.ll

ag AT agd gy fifma g W ag |y

g THATF  wzAT & | 23 dE FaTeey WX qf AT U WA

&% oz wifaw wdwa fear ar | ol @F % T g (i ST e G,

TaFT FATAR wAT R FAT TR TR AT FHIG
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6 WA, 1978 W EPTW T W @
¥ Tt agmaT X G fawely X Wi
o Weamal & wmifee W s
TR ¥ W T W T §

waas wm ¥ wage fw
femly & wegETAl W wiwgTeEy ¥
"I AT HWT WY FH A w wglaur ),
worre ¥ aofgw At oy zaniat
W A9 wevaTw AT AT ¥
o1 e avfY afgdr QY w zargat
% o Sfam sprear s & o ¥
I TAEAT F T ¥ fag
TR & HANAT TTTR q4T TEAl A
Famei F1 SwAw e geEeT ¥
g frar o g} TR FA
agiRaTag & afoe wfgstd 3w
T # wiw F@ A ghiee
F& ¥ foq g oy R E 5 7
g ¥ fag ot wevw fw o # & wafe
T TATAFTA§ wqar g | X Tg ey
FOF wauredl # waew w1 frdemr
FX AT AT |

T F7 AFQ FT @ wraifaeey
F &W A WA T THFL E —

(1) 330-56079 ¥ FTTATA
#1 gmfaT F&F 425—
700 To IF TAT; HIC

(2) ¥r1e e ¥ WO I
& 7 q&AT  BIATTEER
I FTETHEAT & 10¥fa-
wa & agr w¢ 20 Wi
FC qArAfT ¥ waEA ¥
gfg w1

28 foar=, 1978 #Y 57 FT
TCHT Tqreey {aT AT Graffaee 9
¥ geae w1 Afew faar sw fer &
AFT ww qF EqTESq AAT AGRWTAT

AGRAHAYANA B, 1000 (SAKA)
in Dispensaries in Delhi (CA)
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9T W Aayew & afess wiwstfay
m#w%;ﬁﬁﬁt:mw:m
Qg

%7 v oy ww F yfafafadt & a0
Al wree T ¥ ) @W W ag e
oy wrar ar i Sy At qx I Al
Hafea a0t §EA ¥ TUAR KT
faare w7 @ o emifedt &
frgfier 2 ot § ot wifin g DY
T Wi Ffrw Fo wrav A glenfor
faemrfent ¥ duifrr &, wwfog aw ot
i dw frae v ¥ fag
eFre ware feg a0

smwifeci & awm  gawTT W
wafere #<F g ¥ sarow wfafwrg
g A1 97 @reem {AT ¥ W
# & 7at, asdfoa i G& aga &
FATY W o T YT Y T qT
FE A TN | TEE AT FHIQ,
sa-goaTdy, frart quy ey ferat
¥ FTF FC @ BrATCTE W gE TR
A FA AT AW A0 F o
qGT AT TR I AAGF Ara=TAl-
T I FA A AE@ R | W
gutaqur feafe § 5 geam av &
¥Q aferma wde < sy 4@ far
&, "raF I Fa 7 e q wiar 7
faare w7 & g wge & aopter FaA
WAL E |

W T M gt v F 7w
f Arl #t #1§ Ty FearE 7 W
foad f&F a=r @1 gFar &Y, & gEarsy
FaraTret Y Wy o frare e ¥ fag
weafas I § | qary ag wferd
2 fa 3w g arfw wr sl anfr sfear
FrATATT H HqTX TS FY AT qEH |
za fawr # & w7 & wfy AT waet
¥ IT* wgmm AR gt & fag
ol T §



279  Strike by Pharmacists NOVEMBER 30, 1978 ' in Dispensaries in 280

[t Il warx maw )

wuy wratey § § afoss wfivsrfat
) Brew wrat § A e 3 § vy
T REER s xT uwr § f5
AT A FIEAT LN X W7 AT
AN & FrEAET ) TEIE T A AR

Ll

St T T vWE 0 e
wgrew, ¥ wat o § st wgm fr
6 TLL ¥ w1 W1 WY TH WIEF &
g feeft & Aaww 300 feedadw
W 7 wEET & W Afi S
feafa zadia & 9% g, AT Sy
T &Y Y &, ot 9w feer Y 4519
T warfad @ 1 2000 wWifEw
feeslt & 31w 7@ § AT 1328 AW
feit & TR W9 X feww mfadw
#F1 €7 2,000 Fral # gfa ¥ fae
TR Wiy o w saed 1 ¢ o
qfrorrregsy fet & AfmEy &1 7
gafaq goam fag @1 & A A 2 g
& 51 @ &1 gt as amery ey
& <70 T wAIZT AfEaT ey & AT
oF za1€ & o 9X F% fa7 aw grd
zaré 3y @ oy geaform gt asy &)

qfra & afv § qrar ug  frora
frr o a7 f& faaa o7 2w
feio giceq € TAFTHFA  425-700
To TET FYAT | FAIL EATEET HAT HT
M ¥ qHY TCIF ML HT TEFTA T
fer i & a7 W a1 AT &
FHwT 9 _FATATT T
st @ f& @@ W foR
I 2 | AR Y AR ¥ ¥ FAw
® T THHT AHASTA GG I TG AT
wE fF wgt ox aFET feea eed
g fe afi, s wg folw fon B
TTE 330-560 ¥ @A § WT I |
ox f5 e oy oY fe warer &

Delhi (CA)
afysrfal grar ae ¥ 7 gfe fear
Tt i g At Y oy 2aefrwer feomr
Qe Y wrAT ama {1 o wwh
TTo Foifeg, oY I THY eATEM HAY W,
AL, 1974 ¥ IWA Tag e
feur a1 fa fagmr w9 W
425-700 ¥ THA ¥ @A | w0
AT A 37 a7 # R e
@ 3 o oaff 7 afe fegrme: @
AT & § A 425-700 F7 8@
X ¥ st wur s § 7 wmE
sfafem wwg feart i Tow ¥ ),
T e A fedg e S e
afuw & sharfat 1 ooz =7 &
7g faur mur @ fe g Sl wY ag TFw
27 % arf wrofy aE & 0 wmw A
F1 Harg w@reaw waew ¥ G gf §
ufz &g frora ¥ X a1 ga "row goa
4g THA T AT | AT TI1867 FATAG HT
#gar 3 fr ug faa qarsw agafua 3
T 77 A1 & FOCU 45 AW AT Ay
FAFT HOT A T ATTATG AAT |
6T BT A TE 4 (AEAT AR
HIET ¥ & AV AT ART TITOC
grr strfgr o T4 wAEAT FT AR

g arfgd

st JITR TR Y@ FTZT AT
QfT I F1 T § g%7 37 F1 sqeedqy
F1 qrad §, &, 3-4 FEIAT TEA
G YT wrer o 2@ § 1 famd e
9qX W1 T &, IOWA IaA & I
werart ¥ § WYX oA Y IAR g
ZAT SWATAT F &MY & AT WE OF
R @t gufcdeet s gamF qov }
Y for 291 27 &, wR@ wegarEl # Sy
QAT 97X Wy &, W IAwT =T A
At dY, 7z wwr AT AR § AR
AR T A AT W § ) SE-AE
fefrredt §1 andt &, WIS wmifee

TraT 9T E |
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£A-9R WX wreea diwmw & fag
aqqeqr 7T & ¥ 5 Ifaa zar fawr s
g £ wfraatfe 7 @ @ & ag 5§,
fiF 9t TrezT Tl v 2@ 9, 97 W
zarql w1 wIAT I3feqfa F faaor #<
wE H wEAFE T qery, IFA
Fgrfe w3 gant fog ag Fgadm a a1
2 | XNFT qaAT qg g 6 wfers A
2, Afer A o zqaeay S5 &1 9
ff gmAg gqeq  § WARQU 9T
a3 FY ITT FE 4, a¥ F FFAT TTZAT
g & srawqor aramazor Y #7€ are g
2, afor w19 &% 3w v7 @ &, fFy
o T #Y T47 F faar g9 A I
g WY &Y, O a7 A &) (wwaw)

st T g mat . A
gt YA ag FAT W1ET Ar fF oS
ffeaes 1 w9 owqer s 2 ar
TE ? mITE@ EAr . .

! FqTEY qAX arEy ¢ 9 AoA
IT7H AT Fr HF IA A Ia AT 2 @i
% ZaF1 I 2 & w71 T 57 &,
qg AAT AT § | W AF FEgAE  F
FFAFIAZ &, 98 #4 g fa= faar &)
9T TF 72 ©IEF GHTA FF A T4,
& 7 g 7% § fare w7 A
FEWTAT 31 W WA A IAT AW
IR @ &1 (squasmA)

o |3 IW AGAAN (F AT
# wradrg "t ot F1 q@@T T g
wTAfaeal F1 gITAMT FT T AIHAT HIS
FT TEF & € WIAAT @A 1974 |
IIT 4T | HIT FAFT GEr Of o AT §
TR FFTAIT €00 HA) Mo T {ag T
I 957 93 A8 § ¥ 19 gEfageE
F ATERT FY T gk oY W IR FGT
a1 fr 4fw -vdtaw J flsns a1 §
W yekw  fowde R ¥ e
TgrT & gafae gg amar $fgae §
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¥ AT WX I9d aTE gg 31 ATH
1974 3% g & faar amam av 7z
W9 Agr afes 4, 5 T &N Jor
a1 %R 99 § 99 qF qg AHAT QR &
937 gHT & W aF g9 T8 foar mar
21 & welt wgaw § Sre=r =@gar
Tq 1974 ¥ 98 HIHAT IS7 97 W §F
i A qrEe & 7 6t f5 31 AT
1974 % T qLF #7 fedtow gt
FTAAT A WTYE ey fq W 97 dvea
HATHT I A WA F1 Ffade § @y
F¥ Frfoa Y a1 7f 7w wifow w2y
€ g IW 9T F faqe &1 741 fediom

gor ?

TaF AT 28 faawEy 1 zF
ot & Afew & W7 6 AATET A gFATT
T ET T w9 F2a & fF dwfeww
oraeqr % 4t & feet 1 A€ aFers
gt & b & oowa geedifaw
Farr Jrgar g 5 ard o3 feedadn
ar reaar &1 feedgd gad ¥4
g JTgy & gg 97 9T qE @i
T 9T T T€QT 4 qg qF A A
1€ | T 4T AE AT & &Y gAL AW
#1717 371 frer <& gt 7 7g sgIrwe
alrer § f5 18 7war 33w SwET
g 7 fastaw & a7 gaar geadt FT
fear st

1974 ¥ g% ATRAT IS AL S 999
IEH g @ frar mr o) g
et werey e Fg w & f& wmEr
for weaat FT faar S 47 @
e o far sy &1 FET AT & fw
e fawrr 9T wf § W #FErdet
¥ I T Y TEATE AQA FT {4 FSAT
TAMT | WAL FAT AT TW OATHA
F qETHST F WA, T Ig qQT ASAT
f& aeerem, Y Wt = wwenafy
faurdt, wix fegw fafreee & #ar
a1 fF ot 7@ wreT Harew ¥ @ FX
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[y w=+3 TR )

fegr T, ot gart agt O w7 fear
foqr ST | 9 Al & IRAER
JETAT, W GHET & T A WIAT, §THTT
¥ fog oy o arr A ¥ o R
7RrzT 7% $fHTe waiRa ¥ e wm o
W ATRY F1 g & faar ardam, A &
TR T AF ¥ FE WTEATHS
&t wrgan g fF 1 wit sTew o
A # g § 1 & gy I AR
g P 1974 % 77 a1 327, W1 IR
atx ¥ ez A @y W, G "
@t war, @ dfave w1 fefaa wr
gur | fom arat & ak § 9gw § famx
99 T &, S TR H I FT A€ AGY
2 & 3z ST Agar g fE A wel
AEIRY TW 939 | TH WL § WrewTHEA
A T AE

ol AR TG Q@A T3 AT
1974 FTEITH &, WX I8 G947 3 1oy
HAY, Tro Foifqg, T g1 §, A6T fF
AT @38 A TG}, 4§ AW
Fogiq fear |« afew o o sfzarg g€,
faa® Freor ag qraan Ffaqz A a1
fargr fvar war, afew Sw s #
ofr T gt

it w Tw aEEAE . WX
Hat ARYEg 1 g & grar A eqreey
frarr & oY wfasrdr §, ¢ v du fuwr
w7 Z rew X few | (wmawm)

SHRI M. N, GOVINDAN NAIR
(Trivandrum): All this trouble arises
because there is no Cabinet Minister
for Health.

MR, SPEAKER: Mr. Nair, this is a
calling attention.

SHRI M. N. GOVINDAN NAIR:
But this is a very important matter.
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MR, SPEAKER: This is a Calling
Attention, Once I allow you, I have
got to allow others also., You can ralse
this in other ways.

SHRI SAUGATA ROY (Barrack-
pore): We are not getting medicines,
(Interruptions),

MR, SPEAKER: Don't record, As
far ag Members of Parliament sre
concerned I shall try to....(Interrup-
tions) **

There are other occasions when you
can rajse it. Please answer the ques-
{ions only. Mr, Jaiswal's questions
only are going to be answered. He has
put the questions, The Minister is
answering them.

N AT W YT WA
T2y, #F qzF & TEfeT oo s
% w7 ¥ &gr a1 f& 7w WY 73 Frateg
g 27 ¥ gfafafuar & am 5= @ &
=717 ga gt Frferor & & f5 37 Fr arq
FIRAATIHFT A | A TET T qAT
W1 43 3¢ & 517 wgt ¥ or ¥ w2 g
g sifaw F@ M7 @ fE fwaar
RIAT FH KT KT § |

MR. SPEAKER : Members are com-
plaining that they themselves are not
getting medicines,

&t AT e U s
UST 8T ¥ N9 A&7 AT § @ Jaw
frarfitIgR Fgr 9 s wEEs
FTA ATE FT A7 Y g9 e F ¥
forw #3127 & 1 TE YA Hay o #v
TG AT H Fara qr 1 AV I WY ag
TR AN AT TF FTWRE |
gEfe g s e a3 emas &
Zard 37 Ay Ik v W & N W
wiforw & § fr 9 # arat F Fox agt
TF ANy X asg ag ¥ T AT

**Not recorded.
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Sk Eagd ) ... . (vaeww) SHRI ANANT RAM JAISWAL:

o g S No, Sir, the Health Ministry gave
........ . e assurance to the representatives of the
firefr & fr YTora warerg i< AT Harew pharmacists that this matter will be

W T ¥ garer Ty few wo
RS § ¥ FHEE A foR @ W
o wdr a% faa w7 @ § O wfaw
mRE ... (wxwwm)........

wgT a% a8 aaA fFar At ¢
qifeadiz & ao9 & o feqadt 2
wgt zarg 7 gy &Y ey &, & wOw FAT
F1gar fF ggarw & ogd o v &Y
€47 4 WX 9T FI IAT T Fr AN
qifad 4Y 7 g 717 a7 Faw & W F
TIT F9N F AT FT JW W4T § AN
Ofnai & WY gz 419 &% & wrar g f5
g1 3T F1 3F ¥ tuee & a7 qE 0
g7 AmA FE At ® wwmre-and
fae 2 mgar 2

oY WA TW HGHATH © HIZE
a5 e T | ¥ &% garw fFT§ ITHT
1€ Fara g HIAT |

MR. SPEAKER: You have put the
question and he has answered it.

SHRI ANANT RAM JAISWAL: I
have put a definite question and no
answer has been given on that.

wEaW WA A7 AR § ot
sqra ady "y ?

s e N Wownw e
ufg il £ arewardl #7 ao9g ¥ 72
ATAAT #fade & SEma & wvf T
afaq @r 3 wiasii # faars €
F1% Fraardr Fi1 Jrt v A o &y
Fg ¥ f5 g gzarw g€ ?

MR. SPEAKER: He has answered
that it is the Cabinet that has not
accepted it and not any officer.

taken up to Cabinet,

ot it g et ¢ (TEOEE):
TR qT ¥ AT wEA T § W A
qread Y T o7 § fF qremd F o
Na aF AT TAAAe qgt qAdAr @ IX
FrgF e Er g frsras w &
grFagLmsrgfaag), a3 as
FTFTT &8 A7 AT & forw Fare
g | mosTOTOQ S AR I
gawarafrgifage d 1 fev A
AT & AT | qF WA AE ATT FX
wread gHT fF qagd e wer
TI6 BN T GIH (q€S1 F1 AT 7MY
#I ZHTAFH qTT T TH £ AT § WK
TFEITT H QT AT | ¥ T FHES
F AT GIHI7 T O T FT T IA
1A ATy & ®9 §1 ZfAsd &7 &
7gY @11 1973-74 ¥ GTHTC A GT&T
TFTITH AR G TF T617 F7 fA9T §
FAMAAY foarfaa dfrg Srar s
&7 & A(Q FIAHF g SHfasa @1 qE
¥ rareey wefY 7 fRgraa g ATH A5
e fear AT ag AT fzar
& A0 angat g & qav 94T g o
agi FRAET W E IT FT AL A
ar 7g ! H RAT wgred A 2RI
fwar & f# qaqd Tatdz ¥ wqrea qar
57 F0 A1qT F1 T R AT FT
f& & fifave & sfee FOFAT 1L A
AT TF AT HI9ATET qgH [ NqAHE X
T4 & AT T F1 F1H & I 7 HTRIT
&q ¥Ar | & ST Tvgar g fa v e
TIATCATFT RE’ THFAIAW
qTeaTad fre I § f§ 790 7 5
oftr gRft | ¥ waw ¥ i wr fe
W Ay A @ g ?
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e Y . )
W TF AT TH TAANE SFT FT
w¥Y @ 79 39F A% a8 wgy v & fw
sfere ¥ Sgpfa oma £ w1 w9
1€ oA fegrar /g 7 WX @
foar § @Y w= #3T ?  qAYd @Ry
wadl § o wrearaa fzar gun & 9EE
F=g & ww 67 ¥ Qifgs ffeg fF
TH I§ WIAMEA FT @F1C 3 &
W #fade ¥ gy 3w o 770aT

a1 1 fedew fafrdy vt 99 feft
¥ 78 ot T qr@ W € ¢ feawe
fr deo fafredt ot w9 wfw w3
it agy W gaTR wiRfaet 9T WY 9
g ) ¥ e S srorew 92 &
7 faaee w7 % wfaal o ) faegw
TS KA WTE § TTF AT | (7a-
"17) #dY AT { AT HIAT QAT &
¥ ozt aFR A oY wreEmEd famm ar
T ST IF ATETHT FT THYT F &
a1 7€ A7 IE Oerers ®T 3T
WTHETET X & a1 e 7

WE AATAT 37 TG F1 &
SERECUER e R i
T FFR Fafees tae ¥ ofaas
& @ g fnfaufor somg &1 gura
FAET qT G !

W1 S XA wRE AR,
& ety wewx #Y S 7 wEm
@ § W TW G A1 gR I
TaTE A FTETE |

ST SW gEw Ut qener AT,
Tem @ E

MR. SPEAKER : Please allow him
to answer it. You don’t allow him to
answer i,
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St At AET T o Wg W
foox wdt & wrErEw w1 @t §
IEA WIATEA 3%, TET {6 WA W
w1, ¥faae & ¥ 7v q SfeT ofm off
w7 gk |

W W TEIW WY CHE T g
TE QTIA FET AT CRIA Fgr ! T 9T~
qqA T § |
MR. SPEAKER: Why don't you

allow him to answer? You must allow
him to answer.

&t WIw g et o ag dfaae

# ag 1T
MR. SPEAKER :
procedures for it.

There are other

st W Awmm it ;o S
FTET 19 & ¥ w1 A faae § w@r o ?

ot AR 9T A o gwa A
Hfaae & qarwr van A8 | foew vy I
FUG H 9 IAT AT H FT TUT |
(<)

MR. SPEAKER: I have only to
accept his statement. Nothing more
than that.

sft Wtw wwrm @y gy fgel
HEr AR R |
MR. SPEAKER: I can understand

Hindi. But you are saying the same
thing over and over again.

Y IR WHR WRE : §3 e
T aerfrdfaiziicarg | w10 #0
ferg ot 3 sroeTew famrar | (waenw)
A #Teq 7 ot Swat fow fear
# ug sgmrangarg fF & Sy ang it
Wt FRCWIE | TR aF EEATRET
TR #1 A § a8 A8 By W
¥ T weaTl & wafew 8, sew



HArOwT THAT BRI | g I JAWA
g9 quEz ¥ @9 qIET A N

ar arer ot @19 § 9w fou g
gat S % wer 2 fr wwTEE arfow
¥ A § & g9 3g q fawre w0 0
e T 39 ¥ Y 9@ I AT

e w7 ffar g
wgt aF | qEl F1 @9 g, 99 a6
wify g a@TE # AR AESE
T AT & TT aF FH AT ATEAEA
yawa $1 HY qg W w21 3-—T
srew fafaeew a1ga &, 91 g9 & ag §,
1 77 qCET & "atew aq1 &, g & fw
7 AW gIAE AR S ATy IF 9T A
faare F3T | TT J AT AIEETEA EH
1 2 gFa &

SHRI K. LAKKAPPA (Tumkur):
Mr. Speaker. Sir, the present Govern-
ment is run by apologies and alibis.
It is most unfortunate that the state-
ment of the hon. Minister does not
convey any sympathies for the strik-
ing pharmacist and he does not secm
lo have any interest in so far as the
health ¢f the public is concerned, As
you know, Sir, there is no Health Min-
ister as alsg the Home Minister for
the last several months and, therefore,
thes¢ Ministries are not functioning
as they should. There is no popular
Government in the Centre.... (Inter-
ruptions) This is the unfortunate situ-
ation. The butt-end of the bureaucra-
ty is crushing down the popular views
of the public today. Shri Morarji
Desai is a divinely person, but how
can he attend to the work of the Home
Ministry and the Health Ministry also?
The result js that the health of the
nation is deteriorating,

The hon. Minister has come out with
2 statement that in 1974, the demands
of the pharmacists were conceded by
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Dr. Karan Singh, the then Health Mi-
nister and he.... (Interruptions)

MR. SPEAKER : Order, order., In
all calling-attentions, I allow every-
body to make some preliminary rea
marks,

SHRI K. LAKKAPPA : The state-
ment of the hon. Minister is very bold
and it does not indicate gnything.
According to him, the 1974 demands
which were conceded by Dr. Karan
Singh were taken to the govern-
ment but these were rejected. The

demands of the pharmacists are
very simple and the financial
implications are to the tune

of Rs. ten lakhs only. These peo-
ple serve day and night and unless
they cooperate with the doctors, the
work cannot go on; the health of the
ailing patients cannot be looked after
carefully., The hon. Minister has
stated that he has visited several hos-
pitals and the work is going on with-
out much difficulty. The fact is that
many haospitals are virtually not func-
tioning, no x-rays are taken, no medi-
cine is supplied, no medicine is com-
pounded, and the service conditions
are not at all good. Even beds for the
patients are not available in some hos-
pitals and they have to wait....(In-
terruptions). ’

MR. SPEAKER ;|
the question.

SHRI K. LAKKAPPA : Sir, the hon.
Minister cannot be allowed to state
something which is false. Parliament
is supreme and he is bluffing it.

Please come to

As I said, the financial implications
in meeting the demands of the phar-
macists are only ten lakhs.

MR. SPEAKER: Mr. Lakkappa,
please come to the question.
SHRI K. LAKKAPPA : The finan-
cial implications are only Rs. 10 lakhs,
o oIA@H () o owEEm
HEA HEIRH, AT TIE€AT FT AW & |
UMMM qgFeasa g e g
T L @8 !
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SHRI K. LAKKAPPA: Pharmacists
are there in the Railway Ministry. 1
will read for your benefit....

- MR, SPEAKER: What is your
question? :

SHR]I K. LAKKAPPA : He has stat-
ed that pharmacists are also working
in the Defence and Railway Minist-
ries. Those Ministries are not coope-
rating. I will read out this Govern-
ment order....

atad; &7 Fag (Frfmamge) ¢
g F e AR @ 1Y
HaY A F1 I T qFT & 1% q A%
WL ! (WANA) TN A% TR
gl el & a1 a8 7 (swaew)
oY XG @ FT A waw 2 f5oag
waqifaTedr & ar & !

MR. SPEAKER: There is ng point
of order. Mr. Lakkappa, please come
to the question.

SHRI K. LAKKAPPA: My guestion
ic that the Health Minister has stated
that the Defence and Railway Minis-
tries arc not cooperating. The reply
given by the Health Minister concerns
the services of the pharmacists.
Those Ministries say that if the Health
Ministry concedes, they have no ob-
jection to conceding the demands.

MR. SPEAKER: Please
the question.

SHRI K. LAKKAPPA: They have
conceded. The demands having been
conceded by the Health Ministry, and
by the Ministries of Railways and
Defence, the Minister has no option
but to concede the demands of the
pharmacists. Why is he going back,
inspite of the recommendations given
bv the Railway and Defence Minis-
tries? This is one point in my ques-
tion. The second point is: the Fin-
ance Ministry has given due consider-
ation, because the financial involve-
ment is only Rs. 10 lakhs; and the es-
sential se¢rvices rendered by these

come to

in Dispensaries in 2
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people should be considered as of pa-

ramount importance, since they relate
to public health,

I do not want to hear from the Min.
ister any alibis or any excuses., Will
he concede the genuine, popular de-
mands of the pharmacists by a parti-
cular point of time? Otherwise, I would
like to grill this Ministry because (In-
terruptions) I want to know.. ..

MR. SPEAKER : No; you have put
the question. You have mentioned it.

Wi WTTE NWE EE o s
TR #1% F A9 frar & 1 P
& o atq waw w1 Figar v wnen
fawrr & faesl qa w1 W1 FF=W
qer gut a1 fomr & ofvaw sanw &
FTH FT TFHT T AT TATCAT FT1 W]
g 9X AN 1 AwrE7 fogwr. . IwE
I H AW ST AT &

MR. SPEAKER : Mr. Minister, you
have to answer only two questions.

Wi AT T L@E A
¥ wga1 @rgar g f& aramEg #1
BeqEr & Wi F FH! TUT FT HIT FH
I T AT FTRE | ATFA § oI
g AT & F1g FgAr Jmear g @
qT AF FT 2HTT AT TN FT 80 T
o g Ifea @ & w faF anr
% o aF fa=re A fFar man, 3%
ar #, % dury o< fafeen ¥ dm &/
gfamq‘&ﬂ‘%miﬁgﬁmaaﬁ
g1 afs Fogaraarswrg |

SHR] K. LAKKAPPA: It is an
evasive reply.

SHRI BALWANT SINGH RAMOO-
WALIA (Faridkot) : On the one hand
the hon. Minister says that Delhi and
surrounding areas are facing difficulty;
but on the other hang it has been stal-
.4 outide that the pharmacists went
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on strike, locking the stocks of medi-
cine. The hon. Minister says that
there js np problem of medicine to be
given to the patients but it hits the
people hard when stocks have been
locked. If the people who were on
strike were considered as U.D.Cs. did
the Minister go through the curriculum
of those people and find whether they
are technical or clerical? I do not want
to be a part of the controversy. My
friend should not have said that this
is not a government; it is a govern-
ment; it is the government of the peo-
ple. If Mr, Lakkappa says that only
that Health Ministry is the Ministry
and only that Health Minister is the
Health Minister whose Health Minis-
try wants from al] persons a certifi-
cate of compulsory sterilisation, then
‘We are not going to become that kind
of government. I want to ask the
hon. Minister: will you kindly assure
the House that you will not victimise
those people whg have gone on strike?
People are afraid of victimisation. Wil)
the hon. Minister kindly tell the House
whether before the phgrmacists re-
sorted to strike they approached him
and he tried to avoid the strike, I
want him to tell us the negotiations
that had taken place between him and
the striking people before going on
strike. 1 hope he will be sympathetic
angd declare that he will not victimise
them once the strike ig finished.

W ATIFAY AN@ WA : TG A%
&qumxrﬂamgzaqmqﬁgﬁ
&Y AT a1 WY 7 # gHr aewTe 3w
o7 wfer § Y 1 39y 77 daer
@Y frar av 5 ¥ 5oy % gy w7
Fefastz Far a7 o qur 79 37t
1fgr 1 Y5 v or o 2 o
a7 Fqaar war 5o efae ¥
e sugw ot & 1 wfm oy
F31 5 st aF fedaom 4w 97 arg Gy
T IIHE § T FL AT 0@ gH T
T F G T AT | 78 74 ¥ 74
Far
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wgt aF @ AW F e
Fogw og 0 § 5 www el
St ¥ uew awr A g g fr
q gt aTfaw & & a1 gw @ R fEr
FGT | THY TATAT q9 1T qTT WK
FTE qFAT & |

wgt a5 faframeswa #1 e &
orr Wit & 77 771 § f g fafearew
F A I19 TR A F faeww A &,
gw 7 gt fafrewrss #<7 #1 @
A A A g 3w Ay wrg fafw.
ATEAN Y a1 T E |

PERSONAL EXPLANATION BY
MEMBERS

[By Surt RaAM ViLas PAswAN AKRD
SHRI VASANT SATHE]

sy T faae qrmar (i) ¢
fafam aaraTTaal & 7Y g9y § GEEgR
IUIATT § Frafead o @A gt g &
FfAATT OF AIHTASTTF ¢ TGT 9SAT FT
faavmr fe w@1e 2

‘B 26 7aFAY, 1978 #' HaEgw ¥
fer gdwam Fw@ar 37 < & Wm0
agi ¥ €49 7 gR TEErQ faehr o
fe sar ot & FEEAHET F FOF
(=) & i grer A< w9 faar
Tt @ @91 aree faer & fagr mar g
ﬁqﬁﬁ%@@'wm’t’ﬂoﬁo
o wrfo Sfto #ft sfro AW TG gW
¥ =i mmwared faar f5 agr o
et aTg Y mead) T R | ITF AR
w@mﬁmmm;;
A T 9T { 1A WY qrw DAY
m‘fqt{;gmmi:ﬁaﬁaﬁ:ﬂﬁ
W JqT ITF AEE T | ;g ®
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[ Tw faarg qrwam)
day § omwrd firsh & fe somsfen
wifieax aar sidw (wrf) ¥ aisis
¥ FAITATHT FT AW A ¥ AAEAT
WIS |+ T A W FANGR
I TR AT RO A G TE
T & AN T W (X wW qW 0
et ®1 v wx @ @) W gl
fraw gfee sfier & ST &
IqA WYAT ATH qUATE qIvE (@o
uro o g um.ATE - ) qAT WrewRieN
WL FT AH == AT FAT4T |
AT ¥ § 9T g qX AR waAQmo
g3 7 {72 qaz= ¥ OF femr
a1 1+ 97 53 v ofem afusrd &
T o W A LEA A FG A FOT
(9T%) F A mETCE wE-AE AT
T g9 AW 9 g2 7 gm0 o
" ow AW gz @ A featw wwy A
o HTEA TH ST F wAF 1 T A0
¥ a3 g g9 77 foear= g fear
373 qTAA TFEAT H A TFL AT F T
F JET @ 0 gq am faw o oF
o ¥ 3T THET FAT 7 277 &1 AR
= A mr . A A A g AR
AA A7 gTAA F7 fmr om0 9@
siomzfenr mfens 7 0¥ gona: w2
&1 #g1 & ax faw arram #1 T
AT 3T g9 F9 gEIE A% a1 g/ AR
frra xanfamgr T gw am 9@
CROUNIE e trd i ic iR ol
T FFT T AfFA GEREw SEl H
#ré famrar & TG W ) gw AW
g BT TR afFe 23w A1
q= a% ag w4 g1 9% u7 {5 vwfaarg
qEaTT #t AR femm mr g 0 afwe
FeF TEEA 9T 9T W F a4
o sgAe  (wfafea gfew Wl
frders) s 1 & afwe grea & A
@1 g S AT T A G
AT IR T F YA I qiE FEE X

NOVEMBER 30, 1878

Explanations 296

¥ AqTe &1 weET Ot fagre § dfeww
oA F AT G WA@T E 1 Sy
qaTw il &) firegem w7 foar war
9% gF A W & g 9w et A
HE 93 gHAT FAT 91T oy o waer
mgne (wfafem gfew smifrdeas)
¥ 7wt femr 1 Afew fa @
frzoar =t frar | &9 farfas fowaa
forer sfaarTt aweetgR, ATl sas
FHEGT q9T FOALST F 9T 6T
141 fegr . afww, smaw & e
& gw i & fang wgr AFEwr a@w
w< fagr mar

qH TATAR Gdl F1 TRFL ATHD
g & A @t %7 a1y fowaer 9, 7 9faw
qrEl ¥ HE 0 UF WAL €A
ATET & EEOHT § ©ITT @ | Tg W
21 72 wat ¢ f& ny o 1 aF T\
T 1% oF wim 1 faaar ¥ ag
qFIT AT HIT 12§ 7 §FF WHT
AT BT WA A12 A AT AY AN
T g

o1 smem vd amA (i) F
dZE & qWEA19T S® Iq1F § ey
7=t F1 W gz oan fEE awEifaE
T H &I AZN ZHT ZIT wEE &
Frg ®AY a7 g1 foeg adswa ad faa
™o

afgar FEaal F1 magro faar
T sarEa 7§ F fad quet #1 9@z
# faforzar e afew oF qvE sar
qret & faez 17 o faar « w@ey
gfrer &7 fgaddt #gx a1t g & fa=mar
gaen wran e gigg oF gfwa adr
g3 & far a1 | U /Y ArEE g9 9T
3y gusfen gqzifumi@y vd  qifaw
W, 1 T@r @ g1 fowd Fe
srr afpRs 39 9X FUST FT TH
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o OO e &% smar aidf &
worw A« dET w1 gAY A T
Y a1

SHRI SHYAMNANDAN MISHRA
(Begusarai) : Sir, on a point of order,
First, I would like to draw your atten-
tion to the information conveyed to
you by the arresting authority which,
40 my mind, does not conform to the
rules. The rule requires that the time
of arrest and the release must be given
tp the hon. Speaker. But that has not
been done.

MR. SPEAKER: T will look into it;
I will go into the matter.

SHRI SHYAMANDAN MISHRA:
Secondly, we can take the case of the
hon. Member,2Shri Ram Vilas Paswan,
in two catcgories. The first is as an
attack on harijans. Every day you are
taking individual cases of attack on
harijans. Here is an incident in which

MR. SPEAKER : That is not a point
of order.

SHRI SHYAMNANDAN MISHRA:
1 am only ruhmitting for your consi-
dzration whether you would like to
toke up this case in the case of attack
an two important harijans or you
jins or you would take it up as a case
af attack on a Member of Parliament.
I am asking you to give us yvour guid-
anmue in this matter, beecause in this
<. hon, House we have been talking

Hout cases of atvtacks on  Harijans.
o today one hon, Member wanted
“ooraise The jssue relating to the rape
o Harvijan girl,

IR, STEAKER @ It is nol a point of
wridler. You can raise it in some other
Jay,

SHRI SHYAMKANDAN MISHRA:
That arises out of this. How is the
House going to be seized of it?
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MR. SPEAKER: According to the
rules. [

SHRI SHYAMNANDAN MISHRA i
My first submission would be with
regard to the information.

MR. SPEAKER : You are raising &
point of order saying that the infor=
mation is not in accordance with the
rules. Prima facie I am going to look
into the matter,

SHRI SHYAMNANDAN MISHRA i
I am asking for your ruling on whe-
ther you would like to take up this
matter in one of these two categories.

MR. SPEAKER: I will look into the
the matter. I will consult the rules and
take such steps as the rules will per-
mit.

SHRI SHYAMNANDAN MISHRA 3
Thirdly, we would like to know what
the hon. Speaker, as the guradian of
the rights of the members, propose to
take in the matter.

MR. SPEAKER : 1 will look into *he
matter.

SHRI SAUGATA ROY (Barrack-
pore) Sir, on a point of order. I
have rcad the statement. Nowhere in
his statement has he mentioneg that
he was arrested at any time by the
police. But, Sir, you announced in
the House and we have got it in the
bullctin. You had information from
Samuztipur that he was arrested. The
Mewihe ststes that he was not arrest-
ed. FUis for vou to cheek it up.

MR SPEAKER : I canont go into it.

STl SAUGATA ROY: Othorwise,
iiere will be a notice of privilege
dapainsg the Minister of Home Affairs,
shri Dhanik Lal Mandal, because he
had stateq in the House that the Mem-
ber was arrested. The member is say-
ing that he was not arrested.

MR. SPEARER: He never said that,
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SHRI SAUGATA ROY: He said |
that the police falsely instituted a va wigwrd & fawms favfwfier &

case agsinst him. He never said that BT ‘FI qTHAT BT wThEE, WX '
he was arrested. #r famw fure afefs g 9o 9%
faae w7 & smwy zfra fean s
MR. SPEAKER: If and when a ‘ITFEQ |
Yrivilege notice comes, I will examine
1t

MR. SPEAKER: I will look into it
SHRI P. VENKATASUBBAIAH
JNaudyal); On  point o forder, Sir, ot @ iwE (FEEYE) oW

My point of order is that the hon.
Member, giving his personal explana- 1T, A AT KT WA 2 1w

tion under rule 357, has not conform- HHT-3€]  H9HT FEAENAT
) t- . --.- . ~ )
ed to tl":e rule. He has raised deba % TET 9T, W W’-:W'H"f i’fr Ef A
able points. - - . :
F1 72 &t/ 0 zEEr qgh oweAr
MR. SPEAKER: Under rule 357, FTH F74 F TFT 747 | 37 9% fafaas
debatable points are not disallowed, I FT G T £ A1 qE 7® 97 ®9

have gone through the statements and =
I have approved both of them with wAr w=fewm &'we, oiw fag wfu-

certain modifications. I have deleted Frfvar g #q fyor 2, 3991 a®
certain portions; I have directed cer- — “ )
tains things to be dropped. Both of )
them have complied with. Then only
I have allowed it.

MR. SPEAKER: If anyone of you
gives a notice of privilege, T will exa-

.

Tt A A E wRT (TER) mine it. I cannot decide it on oral
R . . representation. You give a notice of

v 5
"TF :‘: AZZA, T T A FIET 2 | breach of privilege and T will examine
a1 e frar 2, L. it. Unless I get a proper notice, T can-

not go into it.

MR. SPEAKER: That question does

not arise; that is no point of order. TR TTE avwer (#r17T)

TET BEIAF S aEar O oaz fif

TR AT FTICA LIS (WITAT ) wrAA A FF v fr A e s
WAF ARG, AT qT4S ATE #1272 ) f27 1 =i feod Avmac AL e A
faaw 229 ¥ grAum 2 5 #a=z=41 #1 FTTETT TR TR T4 mE
frrgr<r A fozrd &7 39T &1 st #%, 9T 57 w7 27 ff i 7 A,
afFq gov et gfam sfawrr & @ A AT =TfE | Az F1T wrgAr
faar #1% fremardt o= i go o qra JAL S| WINET #3A0 9747 BF
X741 &1 2, a1 9% "EA & famarfawr WIT 3 ATV K T WA T 07 E
F AR Z 1 FE GUFTIT TH A7T TN 57 TR T RWAT] T W[IETAA
F1 TG G941 2, Ig FE ATHAT &1 g1 wnfan fa e QAT @ 727 2R
7EY &, 3% a7 A FT AOH HOHH HTY AT FTAAT AFAT T T FAT &
2 S TW ag Fr weAr gE @, a A7 A TN GG T qY, A0 q
fom wlaswrd ¥ ag fem &, 9a” om=- wow T i arfaga F,39 3w =A@
T 75T w1 woAra frar § o wwA gran €, "W 9% ST T8 2 8,

gaA & weasgHT dz1 w1 § 1 3w fem FT 77 ¥ T2 U @I § & |
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HE€T WHAT Fei o0 QLT FT GFA § WK
T T AW F warid wF qafar § 7
(waam) wigs gEFmT w1 fawa
fearrAT q¥AT | (WaEEH)

MR. SPEAKER: Nothing more.

13.00 hrs,

Mr. Vasant Sathe to make a perso-
nal explanation under rule 357.

SHRI VASANT SATHE (Akola):
Sir, I wish to invite the attention of
the House to the wanton and brutal
attack by the Police of the Maharash-
tra Government on peaceful Satya-
grahis in Nagour on 27th November,
1978. After a peaceful procession in
which over a lakh of people partici-
pated, there was a meeting in Kaslur-
chand park and at the end of the meet-
ing as declared earlier it was decided
that voluntrees will offer satyagraha
for the two-fold demand, namely, (1)
Not Truck with Traitors**

(2) Formuation of geparate State of
Vidarbha. The first batch of Satya-
grahis of about 100 volunteers was
led by me...

PROF. SAMAR GUHA
On & point of order.

(Contai):

THE M'NISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRT RAVINDRA VARMA): Sir,

on a point of order. The hon. Mem-
ber has said**

It should be expunged.

MR. SPEAKER: I think, there was
ng such reference...

PROF. SAMAR GUHA: Sir, on a
point of order. I want to know from
you whether this statement was sub-
mitted to you in advance for your

scrutiny and if so, whether you per-
mitted that word®®
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It is unparliamentary... (Interrup-

tions)

MR. SPEAKER: I think, there was
no such reference.

PROF. SAMAR GUHA: He has said
it.

MR. SPEAKER: If any word is
used which is not in the statement, it
will be expunged.

SHRI VASANT SATHE:**

MR. SPEAKER:
that also.

Please expunge

Only the statement, which was ap-
proved by me, shall go on record.

SHRI VASANT SATHE: It is perti-
nent to note that there was no order
from either the District Magistrate or
the Police Commissioner banning as=
sembly or procession on the road ad-
joining the Kasturchand Park. There
was no prohibitary order declaring
that place as a prohibited area. No
order under section 144 Cr. P.C. had
been imposed. Hence our going in &
peacefu] procession of a batch of
about 100 volunteers towards the
Council Hall was perfectly legal. The
Police had put one barricade of Iron
Railing across the road. We made
the way by removing one of the barri-
cades and started walking towards the
Council Hall which was a few furlongs
away. After abou! the 100 vards there
was another barricade. As soon as we
came between the two barricades we
found Policemen belonging to S.R.P.
standing both sides of the road and
thus we were surrounded by Police
force from all sides. When I reached
the second barricade I asked the Police
Commissioner who was standing in the
other side of the barricade to remove
the barricade and let me proceed to-
wards the Council Hall.... (Inferrup=
tions) While we were talking a Police
constable with a steel helmet force-
fully thrust his stick at my face....
(Interruptians) It narrowly escaped

**Expunged as ordered by the

Chair,
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my left eye and bruised me on the
left temple. This hit dazed me for
a moment and I was about to fall
when the Police Commissioner him-
self caught hold of me and said that
1 was under arrest. Soon after the
Police let loose a merciless attack on
the Satyagrahis who were caught bet-
ween the twg barricades and accord-
ing to the information received from
various hospitals over 200 Satyagrahis
were injured and over a hundred in-
jured seriously ... (Interruptions)
The injuries were mostly on the head.
This is peculiar phenomenon of this
assault.

During the Satyagraha over 1500
persons were arrested illegally and
including myself and a Member of
Rajya Sabha. 12 M. L. As., 3 former
M.Ps. As both the arrest and the
assault was totally jllegal and unwar-
ranted I would call upon the Gov-
ernment of India and the Prime Minis-
ter to instruct the Government of the
Janata Party to hold a judicial in-
quiry into the occurrence of 27th in
Nagpur.

MR. SPEAKER: Now, the House
stands adjourned till 2-10 P.M.
13.07 hrs,

The Lok Sabha adjourned for Lunch
till Ten Minutes past Fourteen of the
Clock,

——

14.07 hrs.

The Lok Sabha r¢-assembled after
Lunch at sixteen minutes past fourteen
of the Clock.

[MR. DEPUTY-SPEAKER in the Chair]

NUSINESS ADVISORY COMMITTEE

TwENTY SixTH RLpORT

DR. MURLI MANOHAR JOSHI

(Almora); Sir, I beg to move the fol-
lowing: —

“That this House do agree with
the Twenty-sixth Report of the
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Business Advisory Committee pre-
sented to the House on the 28th
November, 1978.”

SHRI EDUARDO FALEIRO (Mor-
mugao): Mr. Deputy Speaker, I want
to propose an amendment on these
lines:

“That time which is allotted to
discussion on Annual Report of Uni-
versity Grants Commission be in=
creased from four to six hours and
time allottegq for the motions relat.
ing to Third Report of Privileges
Committee be decreased from six
hours to four hours.”

The reason is that there is a radical
change in our educational policy. The
Prime Minister himself has said so
and particularly there is radical
change in the educational policy con-
cerning higher institutions. The other
day the hon’ble Education Minister
did admit that the allocation for edu-
cation in the Sixth Five Year Plan is
comparatively less as compared to the
Fifth Five Year Plan. There is a
deep conspiracy inspired by the World
Bank,

MR. DEPUTY-SPEAKER: You are
only to give suggestion regarding the
Report of Business Advisorv Commit-
tee. It does not mean that you ini-
tiate a discussion.

SHRI EDUARDO FALEIRO: There
is 4 deep conspiracy and ag such more
time is required and it should be in-
creased from four hours to six hours.
The destruction of higher education
inspired by the World Bank must be
gonc intp by the cntire House. So.
two hours can be taken from the six
hours allatted {for a futile discussion
on the Report of the Privileges Com-
mittee which afterall is a product of
vindictiveness... (Interruptions)

MR. DEPUTY-SPEAKER: You are

making statements which have no re-
lation...

SHR!1 EDUARDO FALEIRO: Under
Rule 290 I am entitled to five minu-
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tes. I am completing. What I say is
that unless we give priority to cor-
rect issues, this House is going to be
irrelevant and we may close Parlia-
ment before the people raise such a
demand.

A ITNT Tqy (Ffmareg7) .
ITISTE WRIZA, 7739 F21 {4 az frarE

s

A1 f9ad7 FHET A, £ TH AT 49T

MR. DEPUTY-SPEAKER: Mr. Bal-
bir Singh, please take your seat. I
know how to deal with members.

SHRI G. M. BANATWALLA (Pon-
nani): Mr. Deputy-Speaker, Sir, I rise
to make one specific point.

The Minorities Commission has sub-
mitted a report to the Government re-
garding the Aligarh Muslim Univer-
sity (Amendment) Bill which is pend-
ing before the House.

Sir, repeatedly I have asked the
Government in this House, to lay this
report on the Table of the House.
Finally, the Prime Minister during the
last session had assured this honoura-
hle House that the report of the Min-
otitieg Commission with respect to the
Aligarh Muslim University (Amend-
ment) Bil] will be laid on the Table
of the House. This assurance was
given to this house by the
honourable Prime  Minister in
the Jlast session. Still, the re=
port has not been placed on the
Tukle of the House. Therefore, I rise
ust {0 make this particular specific
noint that this assurance should he
:ulfilled immediately. I take scrious
oxception tn this Government keep-
‘ng this House and the nation in com-
y'ete darkness about tiie recommenda-
*‘ons of the Minoritiecs Commission
vith respect to the Aligarh Muslim
University (Amendment) Bil] which
is pending before the House.

While concluding, T once again re-
quest the Government to place this
report on the Table of the House-—as

assured by the hon. Prime Minister—
at the earliest opportunity, so that we
may study the report and see that
our discussion on the Aligarh Mus-
lim University (Amendment) Bill,
when it comes before the House, be-
comes more fruitful.

(Interruptions)

MR. DEPUTY-SPEAKER: Prof.
Dilip Chakravarty, I will not permit
anybody who has not given his name
here. You must be aware of the prac=
tice in the House, It is rather unfor-
tunate if anybody tries to break the
practice.

Now, Shri Kamath.

SHRI HARI VISHNU KAMATH
(Hoshangabad): Mr. Deputy-speaker,
5ir, 1 am making a particular sug-
gestion with regard to the fifth item
in the Second Para of the report of
the Business Advisory Committee,

I am sorry that the hon. Member
‘rom Goa, Daman and Diu has spoken
in a futile and fatuous manner, in
regard to the report of the Committee
of Privileges. He should have known
better, but, it appears, he has not. I
hope the House will not take him
seriously with regard to the sugges=
tion which he has made.

SHRI EDUARDO FALEIRO: The
House will take both of us seriously.

SHRI HARI VISHNU KAMATH: 1
would invite your attention to rule 315,
sub-rule (1) and sub-rule (3), There
are going to bhe two motions,—not just
one motion only. Sub-rule (2) js re-
eavding ths ¢obateon  the motion
givan under  sub-ru'o {1} of this
e 215 Sub-rule (2) stipulates that
the debate should ha onlv of half-an-
haur duration,— ot cxeeeding half.
an-hour duration,

Sir, T raised the matter the other
duv in the House and 1 requested the
hon. Speaker that this part of the
r:-ile should be waived and he, very
kindly, agreed that when the matter
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cumes up that day, it would be waived.

Sir, I have already given notice of
a motion for waiving that part of the
rule, sub-rule (2). Therefore, that
being so, the privilege debate will also
be more than half-an-hour. It may
go on for 2 or 3 hours. Then there
will be a debate on the substantive
motion under sub-rule (3) also. That
also will take much longer time then
2 or 3 hours.

1 am sure the whole House will
agree with me that this report—the
Third Report of the Committee of Pri-
vileges—is an unparalleled document.
It is unparallelled and precedented in
the sense that in the history of world
parliaments, no ex-Prime Minister has
been invited indicated bv a Commil-
tec of Privileges.

MR. DEPUTY-SPEAKER: Please
don't go into the merits of the case.

SHRI HARI VISHNU KAMATH: I
am not going into the merits.

(Interruptions)

MR. DEPUTY-SPEAKER: Let me
deal with everv Member myself, I
don't want any assistance from any-
badv. Moecrits of the case can be dis-
cussed when we come to the discus-
sion proper.

SHRI HARI VISHNU KAMATH:
The Report merits a longer duration
of discussion. Discussion will take
a much longer time, much more time
than the duration of 6 hours which the
B.A.C. has suggested for this.

I suggest, Sir, this discussion may
be allotted at least ten hours, if not
more. This is my suggestion. So
much time is required for discussion
of both the motions under Rule 315.

AN HON. MEMBER: For two days.

SHRI HARI VISHNU KAMATH:
Yes; it would take at least two days.
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DR. MURLI MANOHAR JOSHI:
Sir, it is the report of the Business:
Advisory Committee and the sugges-
tions that have been made will be
gone into by the Committee in its
next meeting. 1If it is found possible
by the Committee to agree to these
suggestions, it will make suitable re-
commendations accordingly.

As regards the suggestions regard-
ing laying the report of the Minorities.
Commission on the Table of the House
and the Aligarh Muslim University
(Amendment) Bill, these do not arise
out of the report of the Business Ad-
visory Committee. .. (Interruptions)

SHRI C. K. CHANDRAPPAN (Can-
nanore): The House has been given
an assurance on this question.

MR. DEPUTY-SPEAKER: Already,
the attcntion of the Government has
been drawn tq it.

DR. MURL] MANOHAR JOSHI:
If there is an assurapce. it will be
gone into by the Government; it does
not arise out of this report.

Shri Kamath has suggested that the
rules should be waived with regari to
the duration of the discussion on the
report of the Privileges Committee re-
lating t4 the ex-Prime Minister. When
the matter comes before the House,
all this can be considered.

MR. DEPUTY-SPEAKER: The ques-
tion is:

‘That this House do agree with
the Twenty-sixth Report of the Busi-
ness Advisory Committee presented

to the House on the 29th November,
1978"

The motion was adopted
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DEMANDS FOR EXCESS GRANTS
(RAILWAYS), 1976-77

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): Sir,
I beg to present a statement showing
Demands for Excess Grants in respect
of the Budget (Railways) for 1976-77.

—_—

SUPPLEMENTARY DEMANDS FOR
GRANTS (RAILWAYS), 1878-79

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): Sir,
I beg to present a statement showing
Supplementary Demands for Grants
in respect of the Budget (Railways)
for 1978-79.

MATTERS UNDER RULE 377

‘i) REPORTED SUPPLY OF BAD QUALITY
or wHeEAT Y Foop CoORPORATION
or Innia To HiMACHAL PrRADESH

SHRI BALAK RAM (Simla): Mr.
Deputy-Speaker, Sir, I am grateful to
you for permitting me under Rule 377
io mention this matter of urgent public
importance regarding supply of soiled
and rotten wheat unfit for human con-
sumption to Himachal Pradesh by the
Food Corporation of India.

There  is widespread resentment
among the people of Himachal Pradesh
regarding supply of soiled and rotten
wheat to Himachal Pradesh by the
Food Corporation of India. The wheat
1= 1.0t at all fit for human eonsumption
and the hilly backward people of that
State have becen, it appears, mocked
at and reduced tg inhuman status with
the supply of this type of sub-stand-
ard wheat which is worse than cattle
feed. The District Food Advisory
Committee in its recent meeting on
18th November, 1978 and various news
Papers have voiced their concern and
anxiety over this question of vital
public importance I therefore, request
you to kindly ask the hon, Agricul-
tural Minister to give a categorical
statement in the House about punish-

09 Matters under AGRAHAYANA 9, 1900 (SAKA)
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ing the guilty persons and assuring
supply of good quality of wheat to.
Himachal Pradesh in future,

(ii) REPORTED STRIKE WARNING BY THE.
JuTE WORKERS’ UNIONS

SHR] SAUGATA ROY (Barrack-
pore): Mr. Deputy-Speaker, Sir, under
Rule 377, I rise to mention the follow-
ing matters of urgent public impor=-
tance, namely, strike warning by the
jute unions.

Six Central Unions had in Calcutta
decided on 26th November, 1978 to or-
ganise an indefinite strike by two lakh
jute workers from 8th January next
if their negotiations with the jute mill
owners for a new wage scale failed.
Such a strike would cause enormous
loss in production and foreign ex-
change earnings at a time when itner-
national jute market was looking up.
In such previous jnstances of industry-
wise strike threat, the Central Com-
merce and Labour Ministries had in-
tervened to bring about a solution.
In the present case also, the Industry
Minister should call a meeting of the
workers, The Indian Jute DMill Asso-
ciation, along with the nfficials of the
State Government and Central La-
bour Ministry immediately to scottle
the very just demands of the wor-
kers.

(iii} RFPORTFD DELAY IN  INTRODUCING
THE CENTRAL MARINE BILL TO PRO-
TECT THE INTERESTS OF TRADITIONAL
FISHERMEN,

SHRI DINEN BHATTACHARYA
(Scrampore): Sir, under rule 377, I
wish to raise the following matter:

“In spite of repeated assurances
given by the Minister that a Central
Marine Bill to protect the interests
of traditional fishermen community
of India will be introduced in the
winter session, the Government are
least concerned about the problems
of poor fishermen. The Govern-
ment have not yet given any indi-
cation to bring the Bill in the cur-
rent session, More than 6.5 million
fishermen are facing acute hardship-
specially in the coastal areas of Goa,
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AShri Dinen Bhattacharya)

I demand that a Central Marine Bill

should be introduced forthwith.”

Wiv) Neep ror CENTRAL OVErR KHAND-
sARI UNITS TO BENEFIT THE CANE

GROWERS.

Y TR TR (@)
IUTENE WEIRT, §9 AT wFT T IrA)
% frrae & oo 7% wrwe faeAi aar
g1a: N @EErd afa ¥ wwy gw
v & fafa § f5 3 7 59 aF
Tafe aeHT g uE fasi a1 fR T
fadt =1 & #graar 2 o7 grIVeTAT
93 9T I frwaw § 39 & fq @
FE T &, HT TFR I 2T H F1A
WY FaT v @ e, freg o g o
& warfaa Y £, geardr gfaet wt
Ty WX Ft feafy @ A @)
¢ Tl # aga a3 &a oF &, S T
Ianfza gar g, faeg a=i #:15 S0
fast 781 & oe @eardr gfae &
W g g afz g AT qar
T GAT FLA TR FTHTT A& A8 FIT
& @Y arEl TEe-IwTEE fREEl F
ATHA FFZ TSI ATAAT [A: ALFT
1 wx7 fadi F #FaA g Az
gfaes #1 1 fagaw & SR 0 ™ &
fafesa wrx 27 7 fam o7 39 7 fAgqw
aarar =rfze 1 g9 (Er W §7EI
AT w27 2309, #0137 77 afm
AT 7% 31 AFT F, AL T T AL
fFarar =1 qget 7ilE o

14.33 hrs,

MOTION RE: REPORT OF THE

WORKING GROUP ON AUTONOMY

FOR AKASHVANI AND DOORDAR-
SHAN

MR. DEPUTY-SPEAKER: We now
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Akashvani and
Doordarshan (M)

gwar st sarew T (st s
T wTRaATit) o, & 9w oS
ARl § gy Far f o—

3n

“fF ag FWT srEmEnl 6
rEiid & fau enrgaar  graed
FITFRY g7 & sfadzT @, 9 9
|, 2978 & GWT 92 9T @7
may a1, faae s & 0"

wIRAA T gngw ag7 ¥ 77 =i
TE FTLAOT | WA F TG H AAKAL
g fr 3@ 73 ¥ adfus qag & Y 7w
TEAFTYIGCATAE AFTE | TEAT-
FAT T A1 T OF T0F0 F71 T FAT
|TEAT

1977 ¥ 717 § F9q1 90t ¥
T # 47 319 w70z [eT ¥ A
T 4 fx afz stqar ardf H7 FT7797 FT
wag faar, F1 arwET ST gwwT
&1 TITgQ a1, WEAME, & FIAr |
& w391 9t F 1977 F AT
" H 3T FOATE

“To generate fearlessness and to
revive democracy, the Janata Party
will ensure that All India Radio and
Door Darshan are converted info
genuinely autonomous bodies that
aer politically objective and  free \
from governmental interference.”

FAAME TG A7 5 57T o
intae et | S A (e
TYTT AT T HOIT (5T ‘*'q'." ol
G SIEEH OE TR e S i O EF S 1
four 3 o oW fw"v',i"'" el P 0
EREA Wy SAT A g T
g, 7t TAALTY AT T--wE 5

T R g—-agl T TATHA AT

‘take up the discussion of Shn A.dvam s . ) o .
g?*ﬁlﬂ' FT AT GHA(C-ATYAT § §9 &

Motion. LA
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g ¢ 5 smemEmh sk
gTawA Ky wAT-ATeA e @ fadw
# Td §THA 7 a9 FT gEQOr W HY
rfaafaat w1 froverar & wfaamew
F2 | SHY ST AT F qeqd 5 HAE,
1977 ¥ g7 77 ¥ ity afufa 7
s | aits Afafy FYaz 7d g3
fy Ay £F 72 Fody ¥ Stear T Frgor
# Fraifag 573 & fFo Fa1 307 F39
gom W Wifgw TW ¥ A § oA
gArd ¥ W weAr fawrfos #1
57 1978 § FAIA FHET 7 HATAT
#14 wrer fFar w7 wger gfaz
T & % fagr 99 wfAdad o
37 ag W Ax oA Py f gz
yfaa=a wifva frar 9@, g7 97 &
gl f¥ar 977, OF 71727 T FY
s e 3 & @z fang fAar am
7 w%7 T g fr 5= 4 7= fqog
g1 gRia szt A% wran w4 fr
1979 & TT ¥ ® &0 35 T W57 F1 ATM
¥ mTIRA € w5 fArs T oEg
T L T WTRT AT AR
a q+1 qIT 5 -'i?:‘.:”:{ th 3,'f g3 4 TET
AT F 994 72 T(AIRT 1937 07
feg: sit7 sme ars g7 5 AT T G I
TpA ASAAT TR & AL WIS JaT
VoFER g A& g A0 AATT T A
grafrad &1 gArzFre &WiT s 3An
#ea7 1 agw g1 A 31 I T weaw
TAT Q¥ W § Wgi 9¢ 34 fa9T §
afv== @ A Aifes T r a8y & | qreT-
o § wEafead s FH A0 AT FATFIT
¢ T AT ;AF wEqF £ I GEATHi
& o1 af==d A4 T.fen mrifas
T #1 & CF A197 Fe30H ATHLT FT
fau & fx fem azg & gremand &
§7IET w7 wifge | AfFA U Ageaqu
ww § g W= & ag ==t @A ag @

Doordarshan (M)
g aTE & W Ag F § A1F T F7 47,

. 2w 9t wfafafy dear foad 3w & a9

wrth sfafafa sofess & 7\ a7 wasa
gmam R fE o Fgravor gy
T|EFA ATIERE

ag frae F1r sarF A Preaa
&\ faa azaAi o F faae 72 a7
¥ IFA FTF A27 ITHIATTAN T2
& Hiforr w11 &= 2 # 3:Fiy gfaae
¥ 9% 0 F A qafra qafry 3
Wear g EATaaq wF ITFT AT TG
o & 1+ & waaar g 5 aeqraary azeq
3w fravd 7y 1osafa & 5 gAry
LR etistne iR PEE R EEAREIC I
gHT | IAH FHTHTT T AT HIA7 qTH §
Ffae 1 oF aF-Fazranigd 2 faad
g Arvfeat faare frar g, =ai w0 &
xfFT 34 FA-FAST T 91 3T T FT
eqrd 7 faar £5 & 7141 3 J=11 gy
FIET 2 AT FAT FOT A FICAT F7 T
ffgTag c MTFIHFITA (4T o417
gr sira f5r7nr £ emaear 2160 7

T {391 ¥ A1 w1 ZiAT ET F L WAl
FwAT W oI vl & i 90 qg A0
FTEA AT A VAR (7 wraT foalval
g9 RIHA ° A%z 95 71 FP AR
QORI R [T (Raaawigs 2o #
TR TAHL TL ZTA0 T[T T77T =307
fezg rare a T qfqad 773 &1
faar fr 29 wre W § AT AL gw
FIFTNATN F] QF TFqHzA [=qehe
F BT H AZ) wAT0T T4 A1F q1H waAdqm
|l 2 aftw IAF SRS I F
®Y # AT HLA, IN K1 €ATATAT AT,
TW U4 q99 9T W FAREET £ AT
¥ G q79 gT &, TAFI QA FTO A8
g T wFINfeogdl, faadr st &
% qu T Wgd ¢ | A fawEnw
2 f o ofwii 7 WY =90 qaeqm &1
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[+t &7 Fow w0

wEqqR 7 &) (007 Y &, agq &id
aRg gl 33 g yA w2 g f5 fam
QAT AT GRITH WG ® W F9 7 F97
FE DA T TN AT AT A FT
WTGT F7 F WO (4917 5437 (FC g,
I T TIFT FZAT 91 {3 FI0097 7ZA
q=3! A ¢ AT FNIAA T A9 Hig
gaz ¥ af7 7, za=faes & 76 Feyqr
F1 37 7 FRAL =8 mAr =wifgm,
SH ET £A19 “EA7 5(1g0 BT g a7
QESTI7AOTRT T IGTATT7 AT
fwar T3 91 H17 g7 Z4T W4T 4100
T i IR OHT F {AAE 5T HOF T
STIET FF A AT ZHA TiA FHAT ZL
STATE 1 ZHY 7% FNIAAAR A4
Al 9EAT JT FHAF Er wTAT &
g I5¥T IA9 &1 FATL TAAT IO
357 zAT 2 1 F wiAw § f¥
ATz F¥R &1 FATT V@A
FI4  ZTIETIATT O FERAZ AT
FR Aff & 1 FEEITEA Al
FEsfrgsamm s o 5007 F Ay
Y I AT W AT FAAT IH
dqTqr £1 IATF ATAT &1 9IH
T 37 97 ®AA(3A @l 0 WG
eI arig ar fFAd 3,
araife zwar o 7o & s T
AETE AT 3IqiTez § Afra TR AT
FATEILIIT § 7757 27 F14T FNET )

KroqY o Ato RIFFHT (ITYT A7)
AT Fr AT FATF E 0

oY 1 g wraon . Ayd &
T H guIAAT A1 Ag wv 7 2y 3 Oy
I A H IR AT F TI9 1 S 7
3u, fazwi & w11 3forr w7 gvAwa
fawm &, 3% «r10 & £ w41 gevs
FXE w1 HiwT fgAr 3, F &4 S
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qIowd F79 § WX g3 § fa gfar
% gfagrg & dar #1€ q@U ITEW
g g syt fegt w7 SAfaeT Hy
HE qEF AT GERIT & g A 21 /T
AT F {317 T A9 7 AW AR
wqaF gAY AL g1 Afa T agi a7 g
AT IRIFAN ¥ O§19 I IR F
TNEEL | FATTIATAGQ F /1Y
IH A F1 QI F77 7 FT F7 G
§ aafg 77y av% F1ow g5 A1 7.8
a7 3g7 7 fa 354 5=41 7 a¥, uw
o ifafaf=2dr amre #1 fvdt g8
IAE FI7T €T W I5ET AT 599 FX
FTE 1 ¥ wraAr g fr g7 wa wwaan
efx G ovw 77 7@ # Alga @ 1€
F 3T o T s R oIE w317 &
FRT7 #1247 a1 Tgq7:ze g1 fzae-
TEEE A QT HAAE GG, Arw AL |
e FiZr 5§ #raqar @ A7 &1
F3q =B v=Ii i (vET § 739

FIAI FigAT E

“Thirty wears after indenpen-
dence autonomy is sought to be con-
ferred on Indian broadcasting. Such
a self-denying ordinance in divest-
ing control over so powerful a
media by the political authority that
hitherto owned it and used it as
its own is perhaps unique. The
destruction of the credibility of these
versalile media on account of poli-
tical misuse during the Emergency
apart, the growing departmentali-
sation, bureaucratisation and loss
of creativity and the consequent
inability to exploit the full poten-
tial inherent in them would justify
a transfer of power on wider con-
siderations as well. An autonomous
broadcast organisation nationally
owned and responsible to Parlia-
ment and yet under the Centre
legislatively and for purposes of its
international relations through ex-
ternal broadcasts and frequency al-
locations and P & T and Space sup-
port appears logical and desirable.”
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ag @ I ToEA &7 emren
#Y 8 a€ GTATTF1 WY T feor § 7oA
37 & fou i o7 @y & oe q@
famrg & f& 77 w27 ar o1 g7 &
fagia o+ &5 g7 (w31 =57 shen
712 7z a7 fF g4 fogia &, fas gw17
I fmnlea Sar 518 fas wg17 &
FEET KITRT (ZAT 5107 ) WMZAE
Zagr fawaiv a1 g In Al §
wemed B oMY W, 4T A 2 A7
fafesid =q & gramig 2

3T WAEI 4 1.g F 3N T 4
TTA T NEA TAATE A0 RF (A9HTH
AR AR R E TR L

TATE 3T 12 FIT 3951 F1F0 |

MR. DEPUTY-SPEAKER: Motion
moved:

“That this House do consider the
Report of the Working Group on
Autonomy for Akashvani and

Doordarshan, laid on the Table of
the House on the 9th March, 1978.”

SHR] B. RACHAIAH (Chamaraja-
ragart: Sir, I am happy to participate
1n the discussion on the motion moved
by the Minister for Information and
Broadcasting about the report of the
Varghese Committee Confering
autonomy on the All India Radio and
TV has been thought of as early as
1964 and when the A. K. Chanda
Committee was appointed, it was ex-
pected of the Government that they
would really implement their a pro-
mise. Today while the Minister of
Information and Broadcasting is in-
troducing the motion, he has promised
to implement the recommendations of
the Varghese Committee. I have my
own doubts about the implementation
portion of it for the reasons which I
am going to adduce before this House.

The Varghese Committee has no
«doubt done a good job within the

Doordarshan. (M)

scheduled time allotted to it. It has
suggested a three-tier system for the
management of this autonomous body.
Firstly, there has to be a trust con-
sisting of 12 independent members
with  experience in various fields,
unbiased by political considerations.
Then they have suggested a Central
Board for the day to day administra-
tion and zonal boards for implemen-
tation. - Another welcome f{eature is
that they have given franchise to
certain scheduled institutions to have
their radio and television for adver-
tisement of research work and the
subjects in  which the Universities
deal.

In the process of the transformation
of the society from the stagnant stage
to a progressive one, naturally there
will be divergent views among the
people. During the last 30 years
several measures have been brought
about to bring socio-economic trans-
formation. We have accepted demo-
cracy, secularism and socialism as
our goal. Unless the people who are
going to be seclected as trustees are
reallv wedded to these ideas, they
will not be able to do justice to this
society or to this country.

In spite of our diversity on account
of language. area or region, in spite
of the regionalism, casteism and reli-
gious  fanaticism, the country has
maintained its unitv and integrity.
Whenever the country was in peril,
as for instance in the earlier wars, the
people have risen to the occasion as
one man and fought the wars shoul-
der to shoulder and maintained the
integrity and solidarity of the country.

This goal has to be maintained at
any cost. Therefore, these basic prin-
ciples have to be propagated and they
must have this idea in their mind
when they select trustees to this im-
portant Board. The trustees should
reflect not onlv the elite, the busi-
ness class. the artistes and musicians
but should aiso represent the weaker
sections. We must remember that
nearly 48 per cent of the people are
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below the poverty line and only 30
per cent of the population has litera-
c¢y. Most of the members belonging
to the Scheduled Castes and Tribes
have not had the opportunity of get-
ting representation in the All India
Radioc or Doordarshan. Therefore,
there should at least be two members,
from the Scheduled Castes and Tri-
bes, who are well-versed, who believe
in the principles which I have men-
tioned and who are conversant with
their problems, their desires and aspi-
rations. Similarly, in the Regional
Boards, they should take note of the
demand for representation for these

people.

Since a large number of people in
our country are illiterate, representa-
tion has to be given to those people
who can discuss the problems of the
rural areas in the All India Radio.
At present what happens is that
both in radio and television only
elites and educated people come and
discuss their problems and we do not
have many programmes dealing with
the farmers or the problems of the
rural areus. hat can be done only
by a person coming from the rural
area. He may bhe illiterate but he has
experience and e knows the prob-
lems of the rural areas. So, their
representatives should invariably find
a place in the Trust. The same prin-
ciples should be followed: in the case
of the constitution of the zonal boards
also.

Now you are giving franchise to
the universities according to the
Varghese Committee Report, which
is a welcome measure. They should
have the freedom to publicise not
only the research subjects but also
the problems concerning students, the
books prescribed, subjects taught ete.
For instance. we have been hearing
a lot about changes in the education-
al system. They should have the free-
dom to discuss those preblems, when
we are thinking of freedom to the
Akashvani at the central level
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Coming to the financial position,
which is the weakest link, the Var-
ghese Committee has said that the
Government has to supplement the
revenues of the Akashvani. When
Government give aid, naturally it
will come before Parliament for its
approval of the Demand for Grants
for both Akashvani and Doordar-
shan even after they become autono-
mous. Naturally, the Annual Report
and the audited Accounts will also
come before Parliament and the
elected representatives will have a
say in the matter. To that extent it
is good. Because, what we are see-
ing in most of the Corporations and
autonon:ou: bodies is that, once we
transfer power to them, there is no
limit on their power to spend money,
fix the pay scales or enter into finan-
cial deals. That is why most of the
Corporations are in doldrums. There-
fore, some limit should be fixed on
the maximum amount whizh they
could spend or the maximum salary
which they can pay, so that thev will
not spend their money lavishly.

We should not feel that the moment
we transfer them to the trustees, the
stresscs and strains of political pros-
sure will not be there. I am one who
fecls that there is no arca in which
political pressures or influence have
not entered. It has entered into
every section of society and the wings
of the Government also. Therefore,
I say that in the selection of people
there should not be any bias or
political considerations. DProfessional
expertise, impartiality and balanced
views should be the guiding factor in
selecting people for these positions.

The Varghese Committee has also
recommended full time trustees and
also the guest artists. In this respect
also, I want that the autonomous
body which is going to be created
should not build up its own empire.
For example, in some of the Depart-
ments like Indian Airlines or 1 notice
that if some family head is there, he
will try to bring his own kith and kin
and build up his own empire. Simi-
larly, here it should not become a
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monopoly of a few individuals or
families to build up their own empire.
It should represent all sections and
the composite culture of India so that
real justice is done to every section
and every language and every region.
Therefore, I want the Minister to
take note of these things and see that
the review is taken periodically to
find out whether they are really free
from political pressure or whether
they are impartial in giving the
news.

The hon. Minister has mentioned
about the Emergency period. Sir, I
am sorry to say that if that period was
called the Sanjay Gandhi period, now
it is Advani’s period. And if you
look into the time taken by the poli-
tical leaders and political parties, then
vou will find that it is not free from
that even now. He is really proud of
mentioning the promise that the
Janata Party has made to the people.
But if they have kept up their pro-
mise, then I would have appreciated
it because the Party has pledged that
they would be free from political
pressures. Yesterday so many discus-
sinons took place. Discrimination  is
made between Members and Member
and between  subject and subject.
Th2 sort of thing: gre going on and
for that reason, whether it is Indira
Gandhi’'s regime or Morarjibhai’s
regime or some other regime, let it
not go into the hands of conservative
capitalists instead of being under the
direct control of the Ministry. Even
now the press is under the control
of some of the capitalists and the
pressmen are not free to write what
they feel about these things. 'This
fact is known to everybody. There-
fore, even if vou transfer these
things, I have my apprehension that
this will go into the hands of the
conservative capitalists and people
with vested interests who would like
to  publicise their own interests
through this. Therefore, he should be
very cautious about this matter.

About the increase of licence fee
for the radio sets and for the TV sets

3197 LS—11
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to make good the financial loss, there
has always been a resentment for
increase of any of these levies and
therefore, it is doubtful whether the
autonomous body is going to be a
self-sufficient one or whether the
Government would have to finance it
from time to time. And when it re-
quires financial help from the Gov-
ernment, naturally there will be an
element of gsome pressure from the
Government. That is my view.

I think every State capjital has got
TV station except Bangalore. 1 do
not know why Bangalore, though it
is a State capital, is being discrimi-
nated and there is no TV station. 1
want the Minister of Information and
Broadcasting to take note of the
demand of the State and the Members
of the Karnataka State and to see
to it that the demand is met as early
as possible.

15 hrs.

So far as representations of the
Scheduled Castes and Scheduled
Tribes in the artistes, guest artistes
and the musicians and the staff are
concerned, if you look into the re-
ports of the Parliamentary Committee
on the Welfare of the Scheduled
Castes and Scheduled Tribes, you
will find that the position is very de-
plorable. I would like the hon.
Minister to look into these matters
and see that adequate rerjresentation
is given to the Scheduled Castes and
Scheduleq Tribes while constituting
the Trusts. The same reservation
policy in the Government services
should be made applicable to these
autonomous bodies.

I conclude my speech by saying
that towards conferring autonomy,
this is one step forward and T hope
the hon. Minister will certainly im-
plement it and see that real autonomy
is conferred so that the national
policies gre given in an impartial and
balanced way by the TV and the
Radio.
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8 wraar & AR g gfe #
1964 ¥ a1 AT &1 737 foFar v

u W frarr  (mefEmEE)
STE & AZIET, A AT AAq FHET HY

fa¥E o a7 & g w=@ i & fad
T Y 7 2, T WO AW T =T @A
faAT & ArFTHETI HIT gIEEA B TG
TA FY JTW F) TFC T 3 # faww
¥ qgw 1 7% &, T ag | A ¥
g T FAIL qAq WU HAT &@g
St TATZTAT AZE A LT AATAAT
¥ F vFgEAT T8 7.0z o1 feqe T @Y
91, A1 15, 1948 F1Fa7 971 TREW
w7 fa-

“My own view of the set up for
broadcasting is that we should ap-
proximate as far as possible to the
British method, the BBC: that is
to say, it would be better if we
have a semi-autonomous corpora-
tion under, of course Government,
with the policy controlled by Gov-
ernment but otherwise being not
conducted as a Government depart-
ment but as a semi-autonomous
Corporation. Now, I do not think
that is immediately feasible. I
have merely mentioned this to the
House. I think we should aim at
that even though we may have
many difficulties. In fact, in most
matters we should aim at these
semi-autonomous corporations, the
policy and otherwise being control-
led by Government but Govern-
ment or government departments
not interfering in their day-to-day
activities. But that is not an im-
mediate issue.”

FZA F19 7773g & ¥ &7 efrsrarg=me
g% 7 1 T9 I F1 weww frar 5
AT G720 H 3T AHAS 1 AATA TAAT
2 o Iy &1 I T 2 S oAEy
QA § AqTIF g1 & A1 a4z ArAEAE
Zmt fF oz @1 g9 o difza 2,
T 77 A1 gifa 7 dfzan 20d w
T 2, X7 AT ¥ &=ETE FATaT SIar
Ifer | IFFT ¥ TEIETT R,
Saat famqa =w=f 4 %1 9 S

fore™ gt A< ag woeT efa & g—

“The Corporation should be set
up by an Act of Parliament laying
down clearly its objectives; the
scope of Government's authority
should be defined, clearly defined
and be free of ambiguity; the right
to require the Corporation to
broadcast certain programmes as
also the right to veto broadcastes
in cettain subjects in the national
interest, may be reserved to Gov-
ernment; the Act itself should lay
down the authority and powers of

« the governors to prevent possible
encroachment.”

T A RN gERWE IO
FATHN, IHFT FAT FTEAT &MY, ST FHET
A modr geifa H oag a@m@r | o9wd
T TH A I FHEY &1 e
F wee €A ¥ @ far | IwF A
T oA gu E, e a0d ¥ Tfem
R fafaew &1 geoawm faar war ¢,
ag I qrfsgrie ¥ qw R 1y saaum
Farwaars 7 ) & oEH § Faw Qr
ML ATEA 97 FT GATAT AT

“The country witnessed misuse
of mass media totally inconceivable
in a democracy. The distinction
between party and the Government
disappeared. Akashvani and Door-
darshan became propaganda instru-
ments of the ruling party” and “the
AIR code which had been finalised
with the Cabinet’s approval in 1967
and amended in 1970, was summa-
rily serapped.”

gaaT ¥ wa ag foafy d2r g,

atIw F A oft fa| w9, S 7EA
¥ ¥4g A &, 9% fowro ® ag 9
até fF e srETET i 3w
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1 ¥ THE GRIGTE, A OF e &
AT FY AT A TTT IS HT
T A FNEY, A4T9 §) q1Y g2
faare fifa S 77 71 & T2 THAE
ag g i wifear Y #fsfafed, favae-
AraaT, FATE F FTAY, W TAT AT
Ll

saaT & oAl W fegeam &7
feqt amETT g F@T 91, A
W &I FAGT K IF AT K15 fawAry
21 g 4T, ¥ T &gy ard Ao Ao
#lo & g1 ¥ firq orqe @y &, wifE
IEHT I 97 A F1 fqwETr 97 )
T 5 |37 # fHaT dr aewrar e Wy
TFIAT F1 q7 § I enrfga gidr 2 5
ag /IS T F1 777 F219 § 7 | 7w
w7 gifsar oA Fefafadr @1 3,
a1 IAFY T2 4AT HIT I ITaT g
g1 ardt & 1 = oo qAar qrEf 7 awa
qI9TeE § 4g 9% a9 F27 fF
AR AgEEsaefFfagals &
HFeqt ok gwT & feeamm @
Eamefea §afi & @ fom o
&1IT FGRAT F T 9T IFFT T3

&1 =fgT

St ATEAT W IE T@L FT A
®q 37 ¥ fau, 3q #1 919% I F fovg,
1T a9 # fo, it F32T 71 759
fear am, faay ooy foae &1 &0
AT W g UF T AT 99
21wt 7% S ard gl § dar A
FT S 2T AT 2, IF FATT ATAA 7 |
ST et #r fAwmr AR
o amw o &7 wwE g
R | St f s W W ¥ waT 8
qIHA a8 g=7 &1 a7 2 f& w3 ™
TF qTF &1 AT agrear fv F
R Aifear @r wow Fow § @,
R A0 AF AT qIHIT AT AH
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¥ ifear w1 dd T4 &1 SqTw far
AT ORI | UE NATH AEA OF q1g
AT & HIT g WL 9T "/ g oaw
T T FT @A g1 oatfgm
TS wAerg e U g A &
FACF /@ 9@ H A ATy
Gt & o ov qefas &@r g
I, T FHE F q AT ATRTW Sy
&t frwifoor &1 @ o & St o<
wre glear Heqy ami &1 f &1 w2 &
TF ATY FIA F1 @ F+1 47§, F St
7@ |1 a1 | 7g Atfafas serATsee
aw ¥ fgg ¥ g @11 ) wwfed & srear
g st fa wwar #3%Y § o o, wegfe &
faar &, ifae w1 wre g fear e
TAT Y Juie frar ST fge aw@ifs
TF i ag o & & o gfenn ey
wd At a7 feafe & @9 & sy
m\ug'u’rtaa%ma‘rwmmg|
T AT AT FT ST & IFT &
gifeg o S & S &
. qF W gaR & | wwfee Efee
FI AT Chfaey aw &F fou 9@ &
HOT ¥ AP FTT GATIA T qGEqT
g e st gt sret 3fear Weat w7
W 51X Chfees a4 & fou saer &1 1
arfec 1 Wit ow AT faeT 3R X
F1 7 o | F =g g W
I FIHFT GATT=TT FT |

arg-a1g 7 ot § fF [ @ ow
TATTR HEGT AT A & AT HIFTA WA
F1 fmto &7 39 & Fw JgF Fo
FATL AAT T g, T 9% sarer favw
FAT & | W A1 gw e & fF wrew
gfear eur & sarar @wy gzvedz 9
9 gET & AR gL oY 91 wr=w ar
FTiFd o fF0 1T & @7 o srerAv
WEAT SET AT AT OATST g & IEHE
foo & g & 1 & dar AT g 5 oag
fegrmter 3w @, JaTRw faww A
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Troare &+ frg oww AT @Te WY
T grerer sfreew &, Sy gATY yrror
wesfa § SewT N orNE TR ™
Weardaemwadvafge @ &
arg-ary A gATR e § i fr v F
wgt o< fufvw sepfeat & @@ &
/T qTq AN F OF g ¥ GO areh
A 5 e #F T 2, ITwr FF
wrfgq W GfY o e wepfr & frera
¥ teat o 3 faorw woar g W
I AR e a M gw o
frax s afegm 0 ¥ e
& W€ To 2 ¥ av fady fawd w1
T ¥ F A T W ag .
FCEWT & I F oY T Frbww few ond
Y fed for 21 | T3 Tt et § o o
T FATHIT § I7 FATHFTA & AT F9q=
FErATITT § ITHT w ghrard foer o
& | IaF W FUTH AT F T TAT
H AT ¥ ol A I A EE E
IR &1 TFT FAT ALY A7 qgh 9%
afz ¥ grar o7 oiv qot F g o7
AW F1 94T FAT ATFC N AT IA
# 7@ ara rfem

RO geRT A g fr e &
STEIAA a1 SUTHa® dnr AT A
F1 sqgear ¥ € § | 9g Faw 3 gy
fedm? & &1 cFqqd 39 & W
F17 7 FT 0 ITF I FT ITH  qETAW
Fo1 gy w5 e gw Wendi w
Feifaew &1 faega kg a1 2, &l
Fagefafragy sv &1 g7 6k
FEA A FAREAT FTAFT A FT AT
o1z gx fom A7 1 g fom g0 2
garfead w sfvesrfea s7ar wmgy &
T F-WAT G A | wwlow # qav
wrat § f5 w5 Friww @ 919 At
oAl SR AN @ ATF |
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WTG-HTY TR ¥ YW A aw
W™ A ¥ TR W uE wed I
7g Wt § fir ag wifere Y 7 § v gar ©
wrvTe & f aewTe T o qar an e
I§ 9T g A 8§, ag wew 1 ww
T FTEWE & P 2w § | 7wy
qET FTLO 7 rE fop o o
fregm g 9ma wix og wow v v
FTHTT T 7 A F9T F34T § W oy
b TR w1 A QT AT o A
Twr ot oft werarrelt W er A g
T serardY ST § 3% & fedl FT qwer
E R TwH AR F ared v dar |
w7 a1 wgw s F1 gloure @7 s
F AT & A § oy e o Fopd &
v sfwar &Y ¢ ¢ fF oF A @), ax
ATH 397 F [ IAF TV T A T
ar srve . #1E faora F—zwH AT gETY
 F AeETT WY =E AW F AfRAna
#1 wliygv gmr =ifge w@ifs g@ar
#rar gA77 Zrn g dg Al o
qrer 3z § owrsefae g A oem o
gNTr | Y ZEENT g IET AW Arfad
1 f 11 fe@ Fv=r gem i gewm oo
WY 9717 AISHT & A1 FWIVT B
&t rfr gwir | st A T T T afew A
qAT & IAA (T qH1T § {7 qaER
FT TAGT T FET A0 | S T
RTE TIAE I IAFT AET T § A
A & |19 qraq g qifge—
Qo & HTAAT E

Jgt aF wrgAaw, fadm o &1
graey §, a8 7 agT W @ !
A AT T aFA T ara FG TER |
g A WY A ATTEE G FY qweqT T \
g 90 & g1 wiAaT g f qow dw A
wrE 7 Fré sreedT TaF fog T ot
wifF @ aw § o dpwer wifeew §
Tr At wifeRw § S aaa g W
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qrfosfas aga v & 1 gawr afom
frgagframndan sarg, A
o &, o foran & gawT A w9 F forAr
fea e ey g eaw gt forw
qaT & | WE IEH FT dLg § A W@
@ ¥ A 9T TR F I § AR
st aeaor faaar a1 1 wa ot PR AR
wAAE AAT § W THH FAT B gIfoa
&% ¥ fog swegs grm &5 sher =+t
v ¥ fag aqfar aggar sawrd
71 fa WX Ta¥ warar 37 @i
Fa1 wrfgn ag sufew gaa Weat Tur
Fetfae & wreaw § & faer |dm
AR WBT 4T Y TAFT sworeqy =T
w7 ¥ g Jrfgw | FrEReE fawa
w9 ¥ Tad g wrfee | fom g @
W D 9%, @ TT N geedr gA
aifgq | o TF 7g FTHAT WA 97 W
¥TT AL N ATAT T AF T 99 A
mgdfcagara N fF
qTHX AT q&F w2007 | § quwar g
7z wafy &8 7 #T a1 qg@r I
wifga Ta1 T foira sagqeqr #1 saraT
{xaga oa wmda A =1fgw

=q et ¥ ATq F Fiffta FHLT A0
Featé %1 TaTTd F@TE |

SHRI SAUGATA ROY (Barrack-
dore): Mr. Deputy-Speaker, Sir, I
we'eome this gpportunity given in the
Lok Sabha for a full-fledged diszu-
ssion on the Verghese Committee’s
report, Ag has been said in this House
before., the experience of the Emer-
gency was indeed a traumatic experi-
ence for the whole nation, and we
. saw how, at the public exchequer's
. cost, a national medium was used to
build up the image of single indivi-
dual, to boost the image of Mr. Sanjay
Gandhi. The nation definitely wanted
after the Janata victory jn 1977, that
a good-bye should be made to Emer-
gency, ang thisc good-bye should not
only be in words but should also be
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formalised. The Janata Party, in its
election mainfesto, had pledged to the
people to grant automony to Radio
and TV. Angd it must be s2id to the
credit of the Government that, soon
after coming into power, on August
13, 1977, Government set up the Verg-
hese Committee for studying the
question of automony to Radio and
Doordarzhan. In this context I would
be failing in my duty if I do not men-
tion that, in the last one year, com-
plaints have been made about this
Government also that they were inter-
fering with he independence of the
Radio and the Television. 1
myself being a regualr listener of
Radio and Television, have had a
chance to go into the whole matter
and I want to say with all the con-
viction at my command that Mr.
Advani who is a professed Jana Sangh
man and who is a self-professed RSS
man has shown more fairness and has
granted more independence and auto-
nomy than we granted in the 30 years
of the Congress rule, I must also
commend him that he was the first
man to come forward granting the Op-
position parties time in the AIR, a
stepr which was commended by people
all-round. Now the time has come
for Mr. Advani to give his good inten-
tions a legal shape and that legal
shape should come in the shape of
avtonomy to AIR and Doordarshan.

The Verghese Committee which was
appointed on August 13 presented its
report in a record time, within March
1978, But it is unfortunate that it has
taken this House almost nine months
to debate this report. I think it would
have becn much better if this report
could have been taken up earlier in
this House. That would only prove
government's bona fides to give shape
to its earlier assurances,

To go into the Verghese Committee’s
report it is essentially a very well laid-
out report, if T may say so, though I
do disagree on some basic matters
with the Committee's rerort. As has
been pointed out by the hon friend
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who spoke earlier, the Verghese com-
mittee unlike the Chanda Committee
has recommended setting wup of one
single organization for both Akash-
vani and the Doordarshan. This is
not what was recommended in

the Chanda Committee report.
Broacasting is already 50 years
old in this country whereas

television is still in its infan-
¢y. Broadcasting is essentially a
sound medium whereas television is
an audio-visual medium. Till now
because of the link between AIR and
Doordarshan, though separate organi-
sations, TV is more or less over-
shadowed by AIR. It is necessary to
free the Doordarshan in this country
from the apron strings of AIR and
make it a separate organisation. That
is why on this basic issue I urge the
government to consider Verghese
Committee's recommendation and to
think whether two separate corpora-
tions can be set up for AIR and TV.

Another point on which I differ
basically with the Verghese Committee
is regarding the financial shape. The
Verghese Commitee had no eminent
financial experts on them though
there might have been some reople
who might have been connected in one
way or the other with finance as a
result of which the financial structure
which the Verghese committee has
built up for the AIR is essentially
weak and they have recommended an
increase in the licence fee which will
no doubt be opposed by all sections of
people in this country. The number
of radios in this country is expected to
go up to 180 million by the turn of
the century and simply by increase in
the number of radios the amount
received from broadcast receiving
licence may be increased. But all
sections in the country will definitely
oppose any increase in the licence fee
because radio is no longer a luxury.
To-day it has become a common
marn's thing.

The Verghese committee has made
several commendable recommenda-
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tions which include franchise broad-
casting stations, this power to be giv- .

en to Universities and research instj- '

tutions for setting up their own radio
stations for broadcasting scientific ang
research news.

Another very welcome recommenda-
tion of the Verghese committee is its
recommendation to delink the news
service from the umbilical chords of
the Central Information Service. To-
day the newsmen in the AIR news-
room should be not merely bureauc-

rates but are experienced men in the \1

field posted with modern trends of

both journalism and news reporting {4
and in that regard I totally support -

the Verghese committee recommenda-
tion.

The Verghese Committee also made
a commendable recommendation of
setting up a Complaints Board. But,
if you go through the structure of the
Verghese Committee, you will see that
the Committee has been greatly in-
fluenced by the recommendations of
the Annan Committee on the future
of broadcasting in Great Britain,

But, in Great Britain, the Annan
Committee nas recommended both the
Complaints Board and the Publiec In-
quiry Board, a net wnrk. I suggest.
the Minister should losk iato it and
appoint both the Complaints Board
and the Public Inquiry Board. The
Public Inquiry Board
the quality and direction of the news
and other programmes that could be
taken up.

It is necessary at this stage to men-
tion that this will go in for a large-
scale expansion in the ALR., the All-

India Radio has comie to be accepted |

ag the most popular media (Interrup-
tions)

WA AT FASTE ! HE A
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could go into4
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That is why I say that since it is
necessary to go in for a big expansion
of the radio medium, Till now trans-
mitters that have been used in the
smaller stations have been very weak.
If you go through the North-Eastern
Region in Bangla Desh, China and
Burmah borders, you will find that our
transmitters ar= weak in those areas.
It is essential especially in the border
areas that our radip staticns should
have stronger transmitlers. Also it
is essential that the T.V., the Door
Darshan, should be extended tc the
North Eastern regicn starting with
Gauhati because that is our Iink te the
far eastern parts of the country.

I say that the Verghese Ccmmittee
has done a very good job; it has pre-
sented its report in a record time and
the report has received appreciations
from different quarters in the country.
Of course, there may be criticism on
any report on one count or the other.
The Government is committed to the
granting of autonomy to the A.LR.
and T.V. Then what is holding up
the Government? The ball is in Mr,
Advani's court. It is for him to prove
his Bonafides by coming up to this
Parliament in the Budgetl Session with
a Bil] for granting complete autonomy.
That way Mr. Advani will not only
prove hig bonafides but his name will
also go down in history. The Minister,
in his own time, has agreed to the re-
duction of his empire, the reduction
from the Ministry of Information and
Broadcasting to Information. It may
be that Mr. Advani is a good man to-
day. Unless thig independence to the
basic news media of the country is
also institutionalised or unless a for-
mal shape is given to this, the whole
process the country will not rest.
Earlier the institutiong existing in the
couniry were not strong enough for
maintenance of democracy. During
the emergency, they could not with-
stand the pressure. It is necessary to
build up the new institutions with a
new culture. For that purpose, the
legal framework that this Committee
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has laid down barring the amalga-
mation of the A.ILR. and T.V., are
acceptable and should be acceptable
to the country as a whole.

So, I wish Mr, Advani Godspeed for
the work he has done in this regard
and for his fairmindedness towards
the main media of AILR, and T.V.

SHRI BALWANT SINGH RAMOO-
WALIA (Faridkot): Hon. Deputy
Speaker, Sir, first of all, I congratu-
late the hon. Minister, Shri Advani for
his having rightly taken the steps to
make the medium of information and
broadcasting autonomous according to
the wishes of the people of this
country.

I am also happy that the Verghese
Committee Report has highlighted
some important factors which are of
utmost importance to make the infor-
mation and broadcasting to work in
accordance with the wishes of the
people of this country. The culture
and traditions of this country were
not well recognised during the last
thirty years. Actually, the persons
who were at the helm of affairs—the
producers, the administrators and the
management staff—were not fully in
the know of the culture and ‘raditions
of our country. Instead of enriching
the views of the people with our
glorious culture they tried to swamp
the working of radio and television—
under the name of modernisation—
with songs of very low-grade standard.
The sentiments and views of the liste-
ners and viewers were not considered
at all.

Mr. Deputy Speaker Sir, although
the Verghese Committee have taken
good decisions, yet I differ on one or
two points. According to Clause 7T it
has been said that Lokpal, Chairman
UPSC and the Chief Justice will nomi-
nate the Chairman and panel of trus-
tees. I would like to request the
hon'ble Minister to delete the provi-
sion for Chief Justice and instead in-
clude the Speaker of Lok Sabha in his
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place. Then, Sir, the period of trus-
tees should be reduced from six years
to four years.

Mr. Deputy Speaker, Sir, with pain
I say that the structure of the produc-
tion and presentation staff was spoiled
and deteriorated during the last thirty
years. Now, there are three sections—
planning, production and presentation,
1 agree that planning is made by the
bureaucrats but I disagree that pre-
sentation should also be under their
control. It cannot be taken for grant-
ed that the administrative staff is
more able to produce and present,
Sir, I myself have been a radio artist
for some time. So, I can say from my
own experience that the staff artists
whom vour Ministry keeps as contract
staff are facing hardships at the hands
of these bureaucrat:, It is the artist
who matters. He should be allowed
to function more freely. The Verghese
Committee was constituted to give
autonomy and functional freedom to
the people working in radio and tele-
vision, This House will be surprised
and astonished to know that in A.LR.
and Television department of this
Ministry the managerial and adminis-
trative staff are having vast powers.
Sir, the Administrative Staff have the
benefit that their jobs are pensionable
jobs. They can claim gratuity. There
is job security for them whereas the
contract «t2ff, the stuff artis'es and the
news readers and announcers do not
have the benefit of these things, There
is no servico cecurity for them and
there ic no chanee of npromotinn, he-
cause, theyv are on contract basis. On
the on~ hand I welcome the Verghese
Committes"z report. On the other
kond T »m scared of one thing. The
fear is that if autonomy is given to
the corpnration and to the trustees,
they mav misuse this. So, I want to
know as to what will be the degree
of accountability in this regard. The
degree of accountability must he fixed.
Mr. Deputy Speaker, 1 raise this issue,
because. the subject of Information
and Broadcasting and its Corporation
is 3 very sensitive and ticklish issue.
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This Corporation should be account-
able to Parliament. You can have a
Committee of Parliament to which
this Corporation should be made ac-
countable in respect of these matters.

Regional languages must be given a
guarantee.

Tt aayr By (ferge) -
o q T IEH

st wwae ag anatfen o gEe
aAr

Tt A fwg @ woy TEr
2 &, Wi GAA F I @ & 919 qrE
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ot aF=a oy ot - Sl
T g & AR anr #7349, § qor
fa= T, Afe= %o § = @7
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1 am speaking in English. Regional
languages as well as Punjabi language
have been ignored by the TV and the
Radio. You can see even now in the
evening from 6-10 to 6-20 there is a
regional news bulietin from Akash-
vani, Chandigarh. You wil! be sur-
prised to know that in Haryana this
bulletin is not relayed. In Haryvana
there are 40 lakhs of Punjabi speaking
people and listeners. The news
builetin from 6-20 t5 6-30 which is
broadcast from Chandigarh is relayed
from Jullunder and Rohtak, both. But
the nev's bulletin of Punjab from 6-10
to 6-20 is only relayed from Jullunder
and no' trom Rohtak, even though the
number of Punjabi-speaking peop'e in
Haryana is more than 40 lakhs. I
hope even in Amritsar TV programme
the use of Punjabi is nominal.

One thing lastly T would say. There
is a provision for the languages of the
South and also the languages of the
east like Bengali, Assameese and so
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on. Their programmes are broadcast
from Delhi and from other northern
radio stations also, But there is not
a single station in the South or in the
East where Punjabi programme is
broadcast. Even I can give the exam-
ple of Calcutta and Bombay. There
is not a single minute allotted {or
Punjabi.

SHRI RAGAVALU MOHANA-
RANGAM (Chengalpattu): We see
Hindi films every week through TV
in Tamil Nadu whereas in the
netthern side of this country no South
Indian pictures are shown in TV. No
pictures of these regional languages
are being shown.

MR, DEPUTY-SPEAKER: Even in
Delhi you have regional language
pictures,

SHRI RAGAVALU MOHANA-
RANGAM: We have pointed this out
to them. Nothing is shown. As far
as Tamil Nadu is concerned, we have
these Hindi pictures every week.
But Tamil or any South Indiun
pictures are not being shown here.

SHRI BALWANT SINGH RAMOO-
WALIA: Sir, the Punjabi language is
understood by large number of people
in this country and their number is
more than 8 croses.

I hope that the hon, Minister will
also scriously accept my csuggestion
and give guarantee to the regional
languages and with them to Punjahi
also,

With these words I conclude and I
thank you for the time given to me.
1 weicome the Verghese Committee
Report.

*SHRI A. ASOKARAJ (Peram-
balur): Hon. Mr, Deputy Speaker, Sir,
one of the principal recommendations
of Verghese Committee is that the
ALR. and the Television should be
coverted into an autonomous agency

———

Doordarshan (M)

and this House has been given an op-
portunity to express its views on this
Report through this Resolution moved
by the hon. Minister of Information
and Broadcasting, In support of this
Resolution, I would like to say a few
words on behalf of my party, the All
India Anna D.M.K,

Adlter studying the Verghese Com-
mittee Report in great depth, the
Government would have by now come
to certain conclusions. I am sure that
the hon. Minister would take into
account the views expressed by the
hon. Members on the floor of the
House while formulating the programe-
me of action. I am constrained to talk
in this vein because of our experience
of the Chanda Committee Report.
The Report of Chanda Committee was
discussed threadbare on the floor of
the House, many questions were rais-
ed about it and half-an-hour discus-
sion was also held, and yet the Gov-
ernment did not take any action on
the Committee's recommendations, I
am keen that such a fate should mnot
be meted out to this Report also. I
am apprehensive btecause of the
widening gap between the professions
and practice of the Janata Govern-
ment. 1 hope the hon, Minister would
ensure energetic implementation of
the recommendations of Verghese
Committee,

I would point out to one of the
guide-lines issued by the Ministyv of
Informiction and  Proacdeasting  that
»A ] R, shoub!l present divergo and
opposing neoints of  wview  including
criticism of Government's peicies and
programmes. This  guideline  has
not been implemented in full
so far, The classic exampie is the
recent parliamentary election in
Chikmagalore. The critical view of
West Bengal's Chief Minister was
broadeast. But not the recommenda-
tions and complimentaries to the
winning candidate. The hon. Minis-
ter avows that the AIR and TV are

*The original speech was deliveredin Tamil
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free from the fetters of Government,
But both these media units scrupul-
ously avoid another guideline that
aggressave and one-sided nacked pro-
paganda should be avoided. Let them
broadcast the ideology and the laud-
able achievements of the Janata Gov-
ernment. But let them also mention
the opposing view points of other
premier political parties of the coun-
try. For example, the visit of our
venerated leader Puratchi Thalaivar
Thiru M. G. Ramachandran’s visit to
the USA was not announced but the
expected visit of our Foreign Minister
to China is being broadcast repeatedly.
We hear the illuminating lectures un-
der Nehru Memorial Lectures, Patel
Memoria] lecture, Pant Memorial
Lectures, Rajendra Prasad Memorial
Lectures. But the memory of Dr.
Radhakrishnan, Arignar Anna or
Thalaivar Kamaraj has not yet been
honoured by the A.IR. Even the
regional stations are timid to broad-
rast the regional news or the activi-
ties of the State Government because
they might be taken to task by ine
Centre for their temerity in giving
undue imporiznce to local news and
Views.

We have also the said experience of
appointing the retired ICS and IAS
officers as the heads of public sector
undertakings, which indirectly ensur-
ed their subservience to the Central
Government. It must be borne in
mind that patronage has inbuilt parti-
sanship. The AIR ang the TV should
not be subjected to this kind of
stranglehold of retired bureaucrats.
In the matter of appointing Trustees,
regiona] representation should be ade-
quately given. The people of Tamil
Nadu do not what is happening in
their neighbouring States. Similarly,
the people of other States are not
aware of what is being done by the
State Government for the welfare of
the people, This is mainly due to lack
of imagination an the part of AIR in
interchanging the views of different
States. There should be no interfer-
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ence at all from the Centre in the day
to day working of AIR and TV. Just
because the Centre gives money to
them, warranted restrictiong should
not be imposed on them, It js known
that the advertisement revenue is just
not even 5 per cent of expenditure in-
curred annually by them, Al] the li-
cence revenue will not be enough to
undertake any developmental activi-
ties. Their financial dependence
should not be an inhibiting factor for
their autonomous functioning. By way
of example, T wil] refer to the unfor-
tunate factor of Centre-State financial
relationship, The Central Government
collects all the Excise revenue, cus-
toms duty, railway freight ang fare,
postal tariff etc. from the States, but
when the States are afflicted by the
fury of nature, the Centre's rehabilita-
tion assistance s treated as advance
plan assistance to the States. The AIR
and TV should not become such vic-
tims and they cannot be autonomous
if the Centre’s financial assistance is
accompanied by frivolous restrictions,

I would like to point out to another
featurc also. In the case of BHEL.,
whose technology i< acclaimeq all over
the world. the Centre has imposeq on
it the technology of Seimens of West
Germany. There seems to be no other
practical reasons cxcept political ex-
pedicney. The tender of Japanese
firm, Mitzubazhi, was lower than that
of Seimens, yet the tender of Seimens
was accepted by the Government. 1
am afraig that if the ATR and TV are
made public sector undertakings, they
might become tools in the hands of
the Government of India.

I wish to aveid all such contingen-
cies. 1 suggest that the Constitution
should be amended so as to enable the
ATR and TV become institutiong of
mass communication with constitutio-
nal support, like the Chief Election
Commission, the Comptroller ang Au-
ditor General or Law <Commission.
Only when they are brought under
constitutional framework their inde-
pendence and autonomy can be gua-
ranteed and there will be no overflow
of executive enthusiasm in their field.
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Ag my friend, Shri Saugata Roy
pointeq out, the hon. Minister should
be complimented for eutting the grass
from under the pwn feett We can
trust him to implement our gugges-
tions effectively in the interest of mak-
ing AIR and TV truly independent and
autonomous. Before I conclude, I
would like himto consider seriously
the setting up of a Television Station
at Tiruchirappalli, a city with great
cultural heritage in Tamil Nadu, I
pay my humble tribute to him for
creating a new epoch by ending his
domain,

ot gfodw agge (Mragz) -
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‘[Surr DINENDRA NATH Basu in the
Chair].

7Ig T g a1 ag g 5 oo

fogr qwd wrer @A FFTC
urifg praadr, sfgargsad g sy

Doordarshan (M)

gt ag fodt AmeT ) @waar 67
favary =@t F=ar 1 qar feafa § w7
TANKIT F GAST TAT F ITRT TqT8TAT
T EIEAH @1 W qAAT & 7 OHA4T
F v gAw @ fa 1 qga § GRT
argauTEr 4, st cargaar & 1€
oY, 3T HOSAT FI TETAGAT FT I TE
& e < fearaam oy IR afaam &
qfaqm F7 F T2 & 74T T AT 92T
& gafg g & s e
g fgm g ord O frar o dee
FI TAAGT FAT TG @ TFAT g L
frer WY merRTRITEr, wheETgEaTEr,
frigw, otfasrardy s § fae
W HT5 FT FTAGAAT B LATET TG
ST FaaT 1w g fraY oY #@R
X I TATIAT Y | T AT QESET
F YO ATH & 9T gATY §TAA
"qTat |

AqTw ZHIL HAT g4, HTRTErar
oY7 T729A FT TATATAT AT TTES £ |
T WA ATAT O IA EqrHAAT it
BIFAT AT AT HIATAT & B9 AFdAT 3
Fifr fag sfaufort a1 Avrorgr
F 9 TT A qATH FIENRIAT &7
SATaT At &, F whavrdr 7y Gy E
fr 7 frar ot gvwTe & ATAA [OAT
AfqwaT F1 wagenT 77 A § AT TN
F= 3 ¥ 1 gofao fralt o7 G057 FT
IAF 9 97 @gauEl a4 FEH
T FHG 4 ATGATTA § | FTF AT
gaTe M F wee faq A g 99
R § T o @A R, I ST TB
A 21 2, AR @ FCEW T AAH
qTIET & !

TreraT, difeqr &1 @A W
F a1} ¥ 7z afe FREr A1 (WE qow
HqTT | AR & | fE g Steewa
Ieirfrer F@r d, g 9T faER |
FN FIATEFAT & | FAMT G FICTRAE

342



‘343 Autonomy for

[t efefw agzy)

Ty w #Y ¢ Formwr § oW
*T@TE | AfwA o Wear o Edfifaom
F FTORYY @ o159, a1 gW @7
¥ fom ST ¥ FTE FGT | FT T AT
At wFTT ¥ w17 w3 faw ww ¥
AL FTWRAT FTT FIF § 7 AT,
Howmso THo FFF FHINATTE )
IR o Te qTo G¥o, o HTEo o,
wrre ofewfedy & w1 §F A
qfsrao fedfom = =7 7w gl
I AAT ATAT § | IF T FIERIA T
AT AN IAHY TF ST T G FAGEA
w7 fegqr Smom | oY g ¥ oSAF
TR ag fewra wrae fa 99 & gA/TIA
QIIA a7 F OAWHA | WA AET
FAAA A FTAIRT AT &Y AT §
A Yo ATo TR H AT AN FTH 7 &
ITF TEEA B! AGATS FET T34 |
fom atg & 929 TAFT I 94T, IAEI
I SFTT ¥ AT THAT  EAIT
AR ACE WA FT &7 347 I0fET
HTH &lo "TEs 0. F AW 19 577 2
SAFT TE-AAZ TFTET FAT 2, i
o T qTo g1 F4T w77 qfexf72T,
Tt aferrem fedsw § 5z w5 2
7 IAF AT T373F 2 9007 571
T WAz FTEEA v fro osrmr oA
AT AMITF F T32T7 53 F1 A0qT
AT & osrw o o 5 TR
TAT ACAT JOT A TN T
F AT IR AT ATAT A G

770 arg g7 Fr vfear 2oy &5y
UL EAR L e e rde i
AMT g1 AT FT LT BT ATH FIA FY
foeserdr &% g &1 w5 wfa-
it gt # F qT F1oAE) w
T | 77 ghrEdT w1 o A

W= =G\ FE wA gr WA

NOVEMBER 30, 1078

Akashvani and 344
Doordarshan (M)
Y FuTeTT WX TN Y @y
&

mit ﬂ'l'fo TqTo Fﬂﬁ@' | 9
wers frafeat gf & fomar godio
qH8Yo ¥ fRfearey fomm &1 JeawiA
gfaeY &Y dsar w0 §, IR AT TYTH
I | TF AT ATCE R AT
¥ 9 =T &1 F7 fwr T R
#fem 3wt a7 & 4 femr mar €
A T T A 9N T § faw 97
ety Wr Arfed | F¥g o9 @ g
AT FIFSTAR FA R I E |
R Fgl aF gea1g § ag war o
g wq@a @ wEgArEw v
TIXEZ FT ME 73 FT F€8A & | I
FIEE F77 fear o a & Fasar
g fr faaswm gfusifal & a7 &
T & F1E #EY FIF FT % | g AT
grATITE & AOF O FIH OFEG F A
afAY 37 FUTH JIAT 97 /T A FT
sata a1 Srfzd, /17 e EgraAt

z e arza fx s mEr dn & svAm

gar g

9 =gl T 19 7 AT FTO3TT
yfmtizs Ao F1 wwda F7AT g

2

T e T E

SHRI . K. CHANDRAPPAN (Can-
nanore): Mr. Chairman, Sir. the Ver.
ghese, Commiliee has recommende.i
that a new broadeasting system shoul !
be there which will Le free [rom the
Government's interference; and we ail
know in what background this Com-
miiltee had been appointed and came
out with the report. But when we are
discussing this report, certain impor.
tant factors are to be taken into
account.

So far as a country like India is
concerned, radio and T.V. are the most
important mass media, because we
have nearly 80 per cent people who
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are illiterate and to them the other
mass Inedia is inaccessible, because
they do not know how to read and
write. So, to them and in moulding
them into patriotic citizens worthy to
live in a country like this, aspiring for
socialism, democracy and secularism,
this mass media, radio and T.V, has
a special role to play. I do not know
whether this aspect has been taken in-
to account by the Committee.

I do not forget the fact that the Com-
mittee has placed a charter based on
its recommendations.

16 hrs.

But I feel that there should be a
guarantee for what purpose broadcast-
ing will be done in this country by
radio and T. V. If that purpose is
clear, then the institutions that you
make, free from governmental inter-
ference, autlonomous will have some
meaning. About that purpose I find
there is no clarity in the whole report.
While considering the report, I think
the  government shouild take into
account: we will broadcast for thz vast
majoriiy of the Indian  population to
moul:dl them {o be patriotic, lo make
them democratically minded, lo have
a scientific world outlook, a secular
approach to life, they should dedicate
themselves 1o fight for socialism, they
orient themselves to the ideas of the
public sector and the plan. These are
some of the imporiant national goals
which are upheld by this country for
the last thirly years. There may have
been aberrations, I am not going into
them. That aspect is not very clear
in this report and that is one of my
serious criticisms about the report.
When we speak of autonomy, it is of
less importance  whether there is one
corporation or there are two corpora-
iions, The more important aspect is
to what extent the national broadcast-
ing principles visualised by Verghese
Committee will be achieved even after
the implementation of the report. If I
understand the report correctly, I
understand that the report says that it
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will be financially still dependent on

the government for the coming five
years. Mr. Advani is a gentleman, I

have no quarrel with him, he is' a soft.

spoken nice-looking person, persua-

sive—I can add anything. But the
point is something different. If the-
government has to finance or largely

look after the finanecing of the corpora-

tion which is called autonomous, you
may speak about autonomy from house-

tops, but those who finance it will have

a final say about everything. So auto-

nomy will come to an end.

The suggestions made by Verghese
Committee to meet the financial re-
quirements of the corporation are high-
ly objectionable. One of the meost im-
portant suggestions is to increase the
licence fee for radio and television.
That is where the purposelessness of
the committee comes to the fore again.
The commitiee does not realise that:
these media are meant for 80 per cent
of the poor and down trodden sections
of the society. If your broadcasts are
to reach that section of the people and
if vou increase the licence fee, it will
be ‘llurory in our society today. Radie
and television has not reached every-
wir e 43 per cent uf our people live
helew the poverty line, they do not
have this luxury. Verghrse committes
compleiely forgets about it. If you
take out that recommendation, I do
not know in which way the committee
is going to be a trust or it is going to
be autonomous. Tt will have to be de-
pendent upon the government. What.
ever be the persuasiveness of Mr. Ad-
vani, finally his voice will prevail when
it comes to the final say regarding the
working of the autonomy.

A very novel idea has been proposed
by the committee regarding selection
of members of the trust. If you want
this body to be really democratic and
accountable to Parliament, there could
have been different ways. I must say
that the idea of the two party system
was indirectly lurking behind the
thinking of the Verghese Committee,
Because he says that the opposition
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ieaders should be consulted. Well, in
1his system where we are living to-day,
the reality should be taken into
account. There is an opposition leader,
But he does not represent the entire
opposition groups. There are many
opposilion parties. Government couid
have consulted wvarious groups and
parties and they should have taken the
opinion of their representatives, of the
articulate mass organisations in the
country. It may not look very appre-
ciable 10 the Government. But I feel
strongly that the working class. the
peasantry, have their own organisa-
tion to represent their opinions. If
their opinions could have been sought,
I would have understood that some
sort of democratic approach is there.

Here, after consulting the Opposi-
tion Leader the Prime Minister will
recommend to the President, a list pro-
posed by three gentlemen—one is non-
existant, still unborn, the Lokpal. an
unborn Lokpal is one to recommend.
Another is UP.S.C. Chairman. I do
not have any quarrel with him. I am
to learn from the Verghese Committee
that he is the custodian of Indian demo-
cracy. Another is the Supreme Court
Chief Justice. This very approach is
very archaic and out moded I think
that the Government should have come
to the Parliament. There should have
been a Parlimentary Committee to
look into this Commitiee. I know the
reality that the Janata Party has the
majority and you may say that the
majority view will prevail but still
there is a difference. When we agree
to live in Bourgeois svstem, it has its
own way of democratic system as we
have in India. If you come to the
Parliament, I think the Parliamznt,
with all its weaknesses, all its merits
and demerits, can persuade the Com-
mittec to put a consensus view before
the President. But this recommenda-
‘tion, 1 thinl: again will not make this
body autonomous.

Anothe: novel idea has been intro-
«duced by this Committee—i.e. franchise
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stations. Apparently it looks very
innocent and it is a idea that the Uni.
versities will teach somebody, Televi-
sion or radio. But let us not forget
the facl—we are living in a country
‘India’ where even Gods are not liberat-
ed by the monopoly houses. The
Lax:ninarain Temple is no more known
to anybody. No body knows what is
Laxminarain Temple in Dethi. But
everybody knows there is a Birla tem-
ple. This reality should be taken into
account. If you give franchise stations
for broadcasting, you may reply—it is
only for University, but there is a way
i.e. the finance.capitai operates and
they will find their way and I am sure
they will misuse the radios, the fran-
chise stations for their nefarious and
vested interests.

These are some of the fears that I
have.

Finally, I must say while concluding
my speech, I agree with the idea that
the Radio and Television should have
an autonomous body to look after, to
run these bodies. But in a society
where we are living to-day and in a
society where classes are there, what
autonomy is there, whose autonomy is
there? That class which is dominat-
ing, their autonomy will be there. The
class which is suppressed, they will
not have any say. This reality we
will have to take into account. We
will talk homily in Parliament well let
us have autonomous body. We can
talk about domacracy. We can talk
about autonomy. But finally, I think
that even if this Report will be imple-
mented, that Government which is
there, sitting in power. they will have
their decisive say in  the matters of
Radio and Television, in the matters
of the hroadcasting policy. This is the
fear and this fear is once again con-
firmed, even after such a big promise
made by the Janata Party, they came
out with a Report—which proposed
that the Committee should he on the
mercies of the Government in power
tinanciaily and financial dependence
meens surveillance and there is no
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& fagra &1 &=wre @ fear afew
Freafas T § wF Twowar @ 93T

doubt about it. That will happen even
after Verghese Committee's recom-
mendations.

These are some of the observations.

o AT frg (vwweyT)
gamafa @EEE, sTEw W w1
gV & Hawi #v 99 99 @ 3
IAFI § TiRg TAR A9 T A &
STFT FEAT | TELT A 1938 § AT
FATAT H ATE FT ATA G TET 4T,
UF Ftaar &1 =7 F1 o7 Forr 7 ohvdw
qT——ATFTVETT | AT § 327 7=t
T T T AEA—

AqT9T 79 977 99 qfe=my o

T WT a19,

T3 grEAr ge faw

AT HHEE 1)

W AN gEgd TRRE @R
1 ox R Ffaar MNawfa w1 77

FY | A7 FHE FT TUAT AT AN
1969 ¥ &t 3T {7 TH FAGAEAT AT
FETAT FT ATFA FIA § [9¢ FATIHT
#T 39 97 goEr - &1 A7 g A
R zX faa & gar ) g #7 fao
1 g1 A /AT § E g THIHCE —

The conversion of all India Radio
into a public corporation is necither
necessary nor decsirable at the pre-
sent state of growth of broadcasting
in India,

1 fvar B g9 <mi 71 O aq@r &,
2w nTEAT T W 0w 9
afi @ 97 g7, =T 7 90 fTTm
g AT | 3AF AZ gW o & f*
12 9797, 1970 1 37 94 F a7
FIR FHTC HATAA7TA TGS A A6 AT
¥ OF Y9 F1 ITL A I FFT 41—

T grar § foas I g a1 —
Where the mind is free and the
head is high.

Government have decided not to con-
stitute AIR into an autonomous corpo-
ration for the present,

@ Fad ¥ 3 A omTEETI &Y
TITATAT FT 9F FTGHAGT AT qAAAT
F oftas zu9 ® o § | gOfe ag
G FATT J AL 9T WL IR 1 FFTGT—
“STETT qeF #1197 9T @ aTEl i
a1 F fau gqw § ST @ qwT 4a
AT F fan a7 ¥ g FmTAT W X
uw &\ gEife g grETwar 51
EIA F1 FATAAT WA FIA AT
S O T-HTAT E IH 981 AWT Aw
& A1 TFTVEAT AT A FT gHAT 2|

5H WIRATT W17 gTEmA &Y
TTAFFT FT TAT AT F 1943 F
g we g€ o7 A 96 awa wEard §
T FrF=aigd qv ) 1581, 1948 %1
f¥a Fgw 7 fagraa: 3@ A wargwar

AT SAAT T AT T A
Qe T @Y 8, 9aq s & fao
ML waqaear & foo qo9 fear & &g
AT #1 94T A1 GLIETge &I
aua qFdr g fEwr s o@wr &y
qfeq® TS FRET A 1971-72
§ UF AWAT F1 AL AT AT domedTo
q oY 59 97 ag a7 s faar a1 —

“"PAC took note of the rejeclion of
Chanda Com.vittee's recommenda-
tions"™ with remorse.

At qagT 7 77 3w 7 frzeAm
¥ eqTAI0 AT AL 0T TTEME T
2T 3 IA IETH 2AAT AT AT
T HT ETTFAAT ATA FLA w1 gFagE
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™ few m | vak faww ¥ feded
¥ owmar § —

{®io waat faz)

ﬁmwtnnowmg—m
¥ a7 @R I wAviET ¥ fr—
b - “If all instructions were to be:

followed, there will be no time left

“Immediate conversion of AIR and for programmes of their own.”

televisions into an autonomous cor-

poration.” . “301. quotations from her speeches
- ted in broadcasts from all

Aer g7 AT A A stationar

fardndft == #1 W & AT qwrelY T

Ao o wew fagrlt ardd FF F— wh g § ¥ o oW oW,

T FE(T F qTETHATON ) FREren 7z fedw ars wdtadiz a1 ? 48,609

¥ w0 § ofafor w7 fear mar o—
I O Toea Wear o g € 6
I W R AT F JAw e
R A TG T woor 2 fE
T A FATI-90T 9 F qF G
et a1 6 o Sww QU ETA o TR
& 1 W AT W T # T

FEF WTROTETT AT WA
sfrems # aegair zom F9A 3 SmE
gferr qu g fgam ofr ¥ afoog 37
fear war a1 1 it 5 feEza 2w ET
v A1 &5 7 fx frer 1 7 g afermy am
¥ aArermam fearmd aw w4y,
ff7 wwv @ FaeemAT &1 i
QEEET #T FTOT @7 T AT——THFT
UF I3ERV & FET SEWM O 99
e A @@ s mey o @
"7 feagyw Wear & o & @1 @
ql, qUAT AATH 19 F FT0w, ITegafa
AATT T & W 97 Owfa @97
ave fear mar a1 AT EEEE w9l
TRy T e, WG weEET evd
g |

AT $FT F 25 T F AFT 31
@Y, 1975 aF WO F@HA—
Ta® graed § & SuTAT AF) FgAT 91gar,
AT {1 FFWM—IAE @iz Tuw
* ERFY W 197 WTRW AR WRW

weew ¥R fRg mg ¥ 1 g
& g wrgat § Fr awiaar 7 qowrsay
g W 9 wEwET g §
aF =Ry & roft 7w @ wE €
T MTF T § W WY wTEEATeT
A &Y A A IFFT AT FAT TV
afrea &  Hufra ¥ 7 e woAT Y
Fg41 w13a1 3§ fF o TavAwar & AW
a7 ATRITs T fem ) eavfea w ¢
T® £ a2 oF a7 graeFar 9 fie
IFT T AR #I--T9F gEIY T g6
9t 7 ¢ ¥ AFW e H3EE
FOTAAEE R FH T W ¢ T AR
g § T o9 J=i 35§ )
fF7 9% § FFTw WAl § @ew
fara &1 wgvrAT A JTE, FEETIETT
] FT FIATATEEAT ®-—3F TC AR
T # a= gd @ 1 oF Twaw fedz
T3 Z W AT gW IH AT qaA H
framaraat sT 72 &

a9 ¥ 99 g7 W s ¥
91 Fd € A gHH! &@TAITAT €T &
FQ gwTT 3 AT 1§ AT T
S ¥ T garTa 1 FgwTadT g, 9@ 90 g
faame vt wifge fs a w@a # srFw-
arong frss fo) afe srmwaoft fege-
IAE 65 FUT I ¥ forg AL &,
W AW & FAT W&, F AT Ay A
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% g <@ §, L fows foa t 7
IS & W o) WO | A,
At & grartes ofeEE ¥ @19 g
sreat 1 1 afz gumw F qreTaard
# grrfos afEdq & €19 Ser aar
g o wefvry wiw f groafe
Zrefy | s forw e & fage # §9
Frt ¥ wfy & wrw o mhEY i
mfwal #1 @i w @/ fagr, w<
T ATed § 5 5 il # greafa
gy araane ¥ gradw o el
F O a® FH 07 we-frr WK
FEU SAFATT L KAy sryrETof ¥ fAg
aﬁ#m’ﬂwmmg—@ Eul

feor, g FR-gEAT W
T AT oo e gy
¥ @m0 T ArETeEToR

FAGT T AAHA A4 o &, ¥
¥ Fo A F R 0 AT Y 9
T wﬁmmﬁm#@ﬁ

FH 75 aftadw # gmfos ofEds
F H19 WTAT 9N AT W AfE@T
1 WY srEen A NI | TR STEA
Y gFTSferdY & qrg AreAr I
F§ gH FAEY 75 FAT wqAT I AN
fea® foqg & ? s qg wwew d@
#faggm? wr agawge ®
 fagn mar & o6 w=ar 1 &1 @d44q
#A, § I8® I T W 7§ WA
RHAW § A& WIRET ®T
WY qfcarem 251 @ @& 1 w4 g
wwE § & 9@ @@ fom @d @
URFKRY & qTq wereefeadt &1 W
T[T

T wgT T Py gty ¥ oo o
SHREE T § e wrewe

A & o ¥ o Ty 2@ e owE ¥ w9

3197 LS
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Fefefown g &1 4% Dodtodto
A g g i 1w wh-ed
ST # greiAr # it qeang w0
mgl#m*mﬁoﬂoﬁo
% fawa & wger wmgat § —

“It is too monolithic, too impervi-
ous to criticism and too bureaucratic
and that the old loyalty to the con-
cept of public service broadcasting
has been overlaid by loyalty to the
concept of professionalism.”

wivd, sE iR waTw
o ¥ @Al g 5 99 aw = maean
WE A W AT o g ERy
gfa aifaer & siewr g/ 1 awwfa
¥ 993 STz fimmar g o

qget a1 at 78 & 5 we gwer
ATH FIFTAARA @, qT ST WY
@, I1 Y AR W, WX ] I A
wats afcaaw & a19 4@ JE0 oy a2 7w
=g AT+ “WIRE ATET grRerfed”
fww o Tfemm gz T &, o g
=TT IF 9T WA §, IT ¥ 78 TEI A
& a9 ¥ T WiTmAT & gHTAOTC Y )
sreETaETeT @ Afr w g amiw
S & |G AYEAT EAT FWIF WAy
#1 80 wfawa srwar a4t §F wWar § 1
ZH #Y AT Ern T & areior s
foraa gfawg sarf@ a1 w
THT T AT § N Ay TW T qTFe A
3 forg eom a1 3 &, weqETe AT RN €,
TEY TTT ¥ A ATETH WEH 9T WTHTY-
groit Y T8 sfawer oo At & fae

T I |

SAET AW, W T ARSI W
qwae ¥ wreela swply & ave e
e L m g% WTOHT depfr o
waf @& § A gW qmATios aepfa
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[¥r0 vl feg)
TaTsFE Ay wd ¥ w@
&Y WY grrfore wepfa &7 afx garg

g @ &% fieg, e Tew ¥
fore waw &1 TT A wTX w7 w17 A6

fe gy

usIe WEea, Sy ara § fEoxw
w guqw F frsow waeT gy o
g frorerar & @ & § &) g o
aret gr f rewfaos o7 syt
WA 7 a§ | froverar & @m 7/
MNEvAferew WX ORI aww
AT T ) e AT BT A @ ¥
[ ¥ JAar # wraame Y whrfafraa
T % WAk ¥ qifearic w
%% a7 urar § ) Afe gw fow aw
¥ AT § ITFT ATLT ATSHTEE | AT
arfgd | wTERT o2 ¥ w@ g fr oA
TW qg AT § R IA qw ¥ A
AT GATT 7F A HGAT F &Y AT |
AMFT FE A IR :

“Michael Foot, leader of the Com-
mons, may consider regular broad-
casting of Parliament will improve
newspaper reporting of its proceed-
ings; but on yesterday's evidence, it
is likely to have a disastrous effect

on the gquality of MPs' questions and

Ministers' replies.”

ag 3% ¢ & wra a5 @ Ad FC Fwa
g Iu% a1 aga @9t @, afew %9
JET BT WY THT HT TFA § |

ura gfzar Hear & ganfrafor
wafeaa & £ 7T § | I FFAT
¢ fs ey ¥ 17 @ g Tf|r—
oF U, OF arg 51T oF eqrET
AT AMAT T2 ¥ HraTEd &V &7
fata foar § 1 &7 & W FAqT
# gofagi & gra & 2 fagr ardm
At IawTwaTT Fram | Afeww e -
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W fagmr v arae fomy & g ¥
TAT ATINT W IJWX JqTAT AT E
eqrifty wepfa o dvfea) w1 o faesre
g W Sad afedtfier Wb ot o
fr wmaws §

wgy e § o andw R W ger
& wgm @® gy § fewre gy o
uTror Gt § W & ww ewr avedw
@y wY gz1 faar oy

urfedt a2y a7 & 5 o dam o |
W feg e * sufey fod oo =%
Fraey ¥ fdw g ey | ag A 2
fe wwufe gin, fv wsfew HF,
aeaTe gh, Afe TR SevEe O
& & 7 & 1 TTHVAS Co WTEo WTo,
qrET I ¥ g g, T 5 qawe
g | wefey o fraew & fw s«
T ¥ e froew ¥ w0 F =rd
FTE TAHTT SN T & qWIA €A FT AT
QIETAIATON  FT wIHTHW ST ferwraw

& gumw ¥ oafa ¥ aw

T Wi & g1y ¥ g7 qUY q&q0q
FTETE FATE | F qwwar g s dae
e ITF 7 7 W FLRWT FI g TaqA g
3 afer W1 WY ST TAdEAr #r
ard wql |

WY SR X At (TR
gumfa o, I @R FT @A R
st & grfesr w@rra F<ar g1
A 1977 # wifq grar aEATHE F FHOA
FI F FATAT FT TGAT KT G, WK
FEAT AT o AT A ot & eorcear
#Y T8 Y TAT FOTT v feur §
AT ATATATE AT AHA THH TW 42
awar & afy gq@ & Wiww &7 q8 ®9
¥ cqrfae faar

ST ®T HATAT W< ¥ § av
aroft oft< G o et § 1 X Aw OT
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arf Tl § o o fasely dwr 3 areemdy
aft w1 st 1 & IO AT ATHT
o M 7 o aTATaTg WA A Ay
w AN IR aEd qgw @ 9T da67
T, oot o S| WY qarar arfs oy
w9 WaNT ey ¥ ur 9% W} qar
ATATATE & €F9AT FT FE |

¥ grasr 94T 1a w7 IGO0 A7
g 6 I Ira & 71w IR A
T A G A o) ¥ A vl dw
qW T AqT, ATATATE FATT {1 OTE
gafad gada sl @ 7 S8 *
wrfaar 4T T T &, §AST 9 W
wan far sraay v s & fod @a
Jeaw g 1 ugleary ¥ fod wad
I T WIT I9 §7 gaqar, faay
RIFTAETY o1 FEwT &, § UG ®
T T T AT arET § A CAFT AN~
wrETeT AT Fraw Ear g, w9 AR
Fagaar @ 8 |

WA d6 WEUAN FIT ZIEA
FEHT gAF § @, gafwd ag I &7
oL w47 A1 Afg5 Far qdf £ 5% |
H1 FAI7 GFIT 4 wfedd & "4 &
qerd qgar 18 8 fvay f& qwda
¥ AR &7 wada foar @d | g4
FIFTT A F g F 0 72 SV qraT qv,
A FIM AT ATHIOATN T FEAT
# f&m ad%F § 1787 fear 17, 5% a7
T e Fadt fasrg 9 f €& srtarag
FITAT 7 &7 3 qF |

QF FAEN qg W FAT 4, ;=g
F92Y, I3 o w37 e 91 ag sewr
ALY 1964 A T AT Iay w4 fad
1966 % &t 1| IZiA g1 f5 srwrwaroh
¥ 2uai #Y wfas w@da 7 afdgs
afasraarear {17 TfEd | wwTAATAL AT
Ware AR ¥ qfwa QA wrfgd
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W AW JAR FT WIHTAATON
¥ AYfer frafoor ¥ gra wifws v wfed
wregrieew Y srd R & o7 & wf 3w
qar @ & N wre § o7 s dw
#gu fegra sy earsrewfaar mar 81
cafed arsrwaTe & ®9 F wrEreAre’
#1 W FTIRwa a7 Wwigd | IR
F1 41 f saww Ara ¥ wfgs qaw
Tl g sl ¥ Yo wafe &
w7 § @¥r gray wrfed | Te1 9w WA
qr 1

& fawis ®7 @ st @l
graarz AT qard A § s oW aga
NE gug ¥ aga qd weeaqu FE 2N
g waar wafegt qad § O w9
fagredy & w77 o Te T Fo To
g ¥ faqd | adta 7T 7 qET
fear & & Ta% fod os wdwmeE
FITRWA TATAT AT | HTHRTOATOT WX

grda ¥ fad ox @€ awr wfed o

T % FEIT WY Tdd & @, IW
9T FIFTT F7 A7 TEY &t IPA
T ;% zeg & Arad ¥ fad wwr
f& IaF1 gara AEqE o6 Jteew
T o fro gHo Ao & FweAT faasz
FX0 AT 78 "qAr fasfow ga= 747
FIET T AT agafa s fawfor
F0 17 37 W At gEen M ag UE
¥ faw-fas w1t 51 sfafafaa 53
aryr grr, 78 aFn A g

star A wrd A1 4 fr gIFa 21
FrafY, e ara AdF @, g AW F
gyl ganT S JEY g | I|F €
2 qdr saaeqr @ I § fw gad
¥ WY g5 T g Ara AR FAWY @A
aife 7ar @a s @ N @@ qaAa
FIA%RY F1 Aearg fasar @ 1 -Qar
IZA qare fzar &
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latn%fm{ﬂt’mwwgl
I8 7921 & famfcn #Y 2 fr qu NER
weaia Wr darg 418 g

3w ¥ &40 arsEmfasar 57
daqE A 2138 w38 (%
oA FE T TEIT # A T-HAT
FORER o mad 77 a9, AT IF
W mwigs mfgqre fas @, A1 0
FFT72 FT AR Hw 50T &1 @Y &
FEI qg W1aAT ATAG & &, A7 I A
CFAT F1 @AY T2y 7 F 9q | TF
fe1 72 gravas § fs mdTem w1 @7
FITRFF 9 2 Wit fega@o a0
@, A F UE # Arfaat & faada 7
sras !

ey WY adrs & sigawe s ofa &g
e F Fasdgrdr wem A g
adwra Afawm § riwarEe & W
Igy ey /gl § 1+ 33 a9 W
frarz s fge 5 afemiz &1
AT IF qF S AN Hi7 qrimAH
F1 fdaor IqocF M7 | gy LA atias
3% # qrferariie ¢ fe gfw arer | 2w
& gL OF F14 a¢ qieariz 1 AIW
a1 grETaiee fagaw @A Fifgg o
s w9 ) Fed1E & G a1 1€ wradA
7€t 2 f wrdives w7 ford gmy araw
o7 7% | WAL §A |4 IArfi w1 R
FT & Q71 fqato a2y 3 HHe Mo
dro & 31 a3 frar wma, oy g¥ Tad
gEwar fae gy

e ¥ qg g ¢ fe x| wqres ¥
sia o 2@ ) SAEEAr 90 FOF AN
sady, ot Aedi I2q N dwy 18
FTts 797 Yo Mo FEA FYF@T 1. 80
g gult | & gt wgvew ¥ ag aveAT
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Wi § fr wn admd s g
mamﬂtiﬁ ®Y 471 %1 mf a{f eﬁ
gafwar a; Hm oft & nﬁn‘ w817
ar¢ qusH ﬁ T4t At 1 g, ﬁrma
ag I+ wranFarsi 1 gfa 3::{_1,5’3; i

TRIN & a2 g frm § fa o=
FIIAZ F1T AW, W WIFIOIG L
FRUA ¥ fgars fogradi 7 gaar 5.7
RTEILA AT wHE T4 Iewy qfeqi
FTET TV RN | T UF W=\ JAIF

2

55 ¥ 3¥ ywaar wifa® swear 1
FARIA T5 aF AW wF g &,
W& aF ag wia gfcz & swaw o7
fdw F7a1 8 | =T21T ¥ Ug WraATEA
fear ¥ f¥ gw ois &1 a5 9u € WA
FI0 | §F TH1T CIWE I TATCILYAE
&N 7 HTHRTT T ATE1 &3 AMF IHUT
72 | F oft geardll & midHy FEa-
fr frdY avg & g QAT cqavqr &% fx
FITR s s et 21 %, 50w G4 g7
T HF |

FeT ¥ guma faor @ fe et &z,
§iﬁ'ﬂ-“.’?ﬂ’|‘(€°fo o qT F TAzEG
& g §1 am—3fen ¥ A 15
9@ A 30 FT 25 §IF FT A J0X /T
fo Ao ¥z #T 50 TIA ¥ F@T FT
75 =% T &Y @ | § gk gAUr
fae® § 1 wrmay sfatm: |
¥ wgar 8, 9 =9 fag = % a@I
# Ty At vy # A og= o2,
qq q% T FT J@E T 00 | W
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e ag & facgw faeg 1 afw
¥greh da ¥ fore Fat &7 & g9 Faaraa
g wifyw | oF are & fdte &7 & wga
|ATEAT | WY F FTTRAT 17 & &6
o e s dm R g g T &
FF F qe § F1E famre agr T
2 ¥ AT aF Froag wAEd §
greTIATO, geEwA S fRE 4 A
qraT /19 & maga § 1 g7 A0 Y
% AT T E 1 T AT FT HIFTT FA
M A £, 97 adfy @yead o
FSAUBESEIEIE S () -
THATHF FTF &, 39 & F1E Fei~g A5
t ) sz foed a7 @Y £ faq @t
JUIF & FAAI0 F AT AT FOTWAN
¥ 15 = 727 2 1+ 7 ag graifaw
srfea &3 &1 famr & £ a4 wifasw wif
FAF AT H § 1 37z 77 gATY THAART
FITAWE FT G &1 A4 qF IF
F §e ¥ w@ehe fagr & 1 77 fag #iT
gimrFrers ar 1 g9 A w7z 5 & AT
IT® g1, {7 g feearox gran
Fr & & w1 77 =zxr A feew 37 #T
AF 7 aF WG | fpen @ F T H T

I1F FA1G0 | T THITQTT AT GIARTAAIT;

gEwA M fesl Mg a ot 59 3T
F@T T1feC ag wdf vt | S0 W
FAIFTA ATAGy FT FT g7 FT
Fi AT E, TF I F IT qWY A
afa®T  AIRIAIIOT, geEwT H17 fHa
g frardfl Fr g7 w1 FrE Ay A E
fdt TETT FT FIWIITT TG FATF I
1€ I 4% AT | 3T I F FravHFAT
¢ mrarfas, gifas e awdifas e
FAFT AT @ A LA
& fawfaw swi2 & Srfg-arg, warar,
SrRat wrfe &1 e faer gt & A

A Wﬁiﬁ&lsﬂ'mm

"'33.059 §F 419 g7 FT a6, I9F
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FAAREFET A 2 WY

AFTIAGT HT  F@HT [T AT
Fa g | A A ¥ F Aw 9%
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gL o< gy f5 =41 F 10 7oy
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graT

FIARIF TTT F 17 IT TGO
F1 39 F Aedl § o7 F0AC £ 37 727
T 47 FT TAAT T | TIFIT F 2777
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F1 JIFAT F 2419 F 7497 IIAT Fraw,
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v qar TEY FAT 1T T

wiva® JIT FZT A1ZATZ | A1 F7
T8 FaEr 7 AU ¥ 7l w1 gefa
7df foar & 1 A - az7 eFfEw ¥
37 FMA F1 1§ oa17 7} w@r w4 2
AT IT T ITATFT TE g | @& F 18
FT T 719 fa09 =7 Feqra ¥ oF
T F1 W FF A FAEE O gay
AWM § I F A19 I I A
faaar afgg 1+ 1 agy wEw w8
frw @& ¥ 9% WA aw glwamr

®T sar A wT Forat §, 37 w1 ¥k ourey
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[t w7 wwrw m] certain Press comments that have

been reported. The Working Group

q@‘ frar 3 | wfag 99 Gifad has estimated that by the turn of the

. O century 180 milllon radio sets and 18

W wTa gﬁﬂ'l !I'EFI W, @ AL million T.V. sets will be in use among a

¥ WA AT E | population of over 900 million, Radio

SHRI K. LAKKAPPA (Tumkur):
Mr. Chairman, Sir, the Verghese Com-
mittee’s report has been presented to
the House for discussion. I heartily
welcome certain agpects of the Report,
certain suggestions made in the Report,
But while taking inmto consideration
the implementation of the Report, I
doubt very much whether the present
Government is in a position to exactly
give a meaningful autonomy for Akash-
vani and Doordarshan. Whether it can
be a broad based autonomy of using
this mass media of Doordarshan
andg Akashvani—] do not know.
Various friends have expressed cer-

tain doubts also. But I would
like to attack the report on cer-
tain grounds because the 18 months’

experience of the Janata government
has created an impression in the minds
of the people that the mass media has
been completely distorted, controlled
and used for their partisan attitudes.
Day in and day out you are attacking
the previous government, the indi-
viduals and a group of people but, in-
advertently or advertently, you are
doing the same thing. You are using
this Doordarshan and Akashvani for
partisan purposes. This Doordarshan
and Akashvani being important mass
media of creating an atmosphere to
strengthen our democratic system in
the country, should we utilise it for
that purpose? Unfortunately even
that was used by the previous govern-
ment. We are not praising them but,
at the same time, the Janata Govern-
ment for the last 18 months using this
media for their partisan purposes
should also be condemned egually, but,

unfortunately, friends on the other

side do not do it.

First of all this report envisaged
that the sutonomy should be based on
the soundness of the economy you
build. I would like to read out

and T.V. will have to tender a multipli-
city of services ranging from news to
entertainment from social and secienti-
flc education to cultural improvement
and promotion of national integration.
These objectives cannot be expected to
be served by a single agency however
qualified and free from governmental
controls. For India's diversity, we
must plan for a multiplicity of agen-
cies, not necessarily competing but
diversified, enough to meet the varied
requirements of a pluralist society.

Your mobilising of resources for such
a thing is also reported here. But I
do not know how without the control of
the government and without the patro-
nage of the government can autonomy
be created. It is only putting things
that because certain things the pre-
vious government has done you
do not like, so you want to
change it. But you are really not
changing it in a proper manner to suit
the needs of the society but from a
political angle you are deciding and
without building up any infrastructure.
whether it is’ going to be a full-fledged
implementation of this autonomy, I do
not know. At present both Akashvani
and Doordarshan earn about Rs. 23
crores from licence fees, Rs. B crores
from commercial programmes and
Rs. 6 crores from  customs duties on
T.V. and radio parts.

Besides, they have earned profits and
non-lapsable funds to the tune of Rs. 20
crores a year. And, if all this is used
they will not be able to reduce the
huge expenditure incurred on the
radios and T.V. The revenue budget
for the AIR alone is Rs. 40 crores for
1977-78. In other words, the N.D.C.
will have to depend more on Govern-
ment than on the sutonomous institu-

tions.
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Naturally, when there is government
hand in such an organisation, their
professed philosophy of opposing the
sccular character of this country will
slowly infiltrate into this organisation.
Shri Advani professes the R.S.8. and
Jansangh's faith. Its activities are re-
flected in the last 18 months in the
various organs of the mass media by
distorting the social and secular cha-
racter of this country. These by and
large had been distorted by various
media that have been used for this pur-
pose—not for the development of the
country as such. It is most unfortu-
nate and so the hon. Minister
should see to it that the broadcasting
organisations, function as autonomous
bodies. whether such a change is possi-
ble so as to free these institutions?
These three media have been used
also to distort certain versions of the
news. It is not that I am talking of i1t
from a political angle. It has been talk-
ed about by no less a person than the
constituents of the Janata Party. Look
at the A.L.R. reports on Haryana. This
was attacked by your own colleagues.
It may be mentioned that Shri Mani
Ram Bagri or somebody attacked
the reports of the A.ILR. Maybe,
the Chief Minister of Haryana
himself attack that. The  autono-
my that was professed or promis-
ed in the manifesto of the Janata
Party has been criticised by no less a
person than Shri Samar Guha. There-
fore different shades of opinion exist.
I hope Mr. Guha expressed his opinion
on this basis. So, it is not Mr. Ad-
vani's opinion or the Ministry’s opin-
ion but the opinion of Verghese Com-
mittee alone that will prevail Unfor-
tunately, different shades of opinion
prevail in the ruling party itself.
Therefore, we have {qo express our
doubt whether the Janata would meet
the real situation in the country. We
are developing this. Even the various
developing countries for the last so
many yearg have been doing this. We
have seen and we have experienced
the developmental activities of the
Door Darshan or Akash Vani. But the
fullledged development of this mass
media has not reached all the corner

Doordarshan (M)

of our country. I may quote as an
example the north-eastern region. That
has not been covered either by Door-
Darshan or any other mass media to
meet the needs of the society and to in-
tegrate this region with the rest of the
country. Many such regions were iso-
lated from the mainstream of the
country. There is a lot of discrimina-
tion, For example, in my State itself,
there is discrimination in the matter of
establishment of a fullfledged T.V. cen.
tre. We have been making efforts to
see that we have the fullledged T.V.
Centre in Bangalore. Bangalore is not
only a commercial centre but it has a
secular character. Such a secular
character can be reflected in Bangalore
City. Such an important city in the
South has not even been touched by the
Minister. It has been completely neg-
lected. So I say there is this discrimi-
natory attitude on the part of Govern-
meni. Naturally that is reflected
when such an autonomy is created. 1
do not know how the future of the
autonomy is going to be? I do not
know how the media will work in the
interests of the country, Today the re-
port of this mass.dedia is completely
distorted and is completely biased
and very important aspects, namely.
the political, social and economic con-
ditions which go to strengthen the Je-
mocratic fabric of this country have
not been completely reflected in this
mass media. Further, it is not reach-
ing the rural section of our people and
the developmental activities, scientific
growth and cultural aspect or the vari-
ous parts of our country have not been
reflected whereas day in and day out
the coverage of the radio and Door-
darshan is completely spared for a few
people or it ig just for maligning cer-
tain character. So, mass media is not
being used to develop this nation with-
out discrimination. Even persons who
are living abroad are not getting any
useful cultural programmes. Unfortu-
nately, a discriminatory attitude is
being used by the mass media to build
up Janata party, which is no party at
all divergent views have been ex.
pressed by their members even on this
issue. (Interruptions)
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[Shri K. Lakkappa]

It is the Indian National Congress
which has got a glorious record. You
go into the history of the Indian
National Congress. Yours is only a
temporary arrangement which has been
made. (Interruptions)

We have an apprehension that per.
sons who are attacking the very demo-
cratic and secular character of our
country have inflitrated into the mass
media. Therefore, we have to con
demn this organisation. We want a
complete overhaul. When you are cre-
ating a new thing you must create it
without any bias and you must see
that there is overall change of such
people who have inflltrated. You give
an assurance to the House that this
mass media will not be used for any
political purpose or for destroying the
very basic secular character of this
country. I hope the hon'ble Minister
is free from these things as he has to
reflect the country as a whole and not
his party or organisation alone. With
these words I conclude.

17 hrs

&t gaaw (Ffzgre) . awmfy
QUFTAATNT B gEWA F1 TRATFT
“erRTN AAT oF S a AEAI T €T H
sfafes7 gra =1 g & 1+ AFTOAI
faea & 2% 3717 A2 78 A0 FT5q]
FHUF E ) FRAT 1959 H UE AT
"/ 35T garww fawlh 7 1065 7
ae frar way, Hfea frew fedi & o
FA14 57 qedrHi ¥ F1 §, Inq a2 fafran
& 771 & B 3z sewr fagam 7 3137
@ A FA-531 77 ATLAT AT FF )

qraTearo 5 A1 fader & A
& fag 35 waEi #, 137 FifEqi
#H, UIATAY 1045 9% d% 84, 8 5 FA(
9T TANT 155 PRz & 2T TAT
F! g A 7T qT TAAT 100 FUF
Wi § fgs g7 e En 1 7 &

NOVEMBER 30, 1978

~_Akashvoni and 368
Y Doovarshan (M)
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#ftfe ady B1% o Kdardy o7 Fa0 F
af & ¥ ol Fvog o1 qearw <@ 9%a7 |

A ERFT AT 55 § iy argda
wrq 2grd ay Y 2, Wedr a1 grerovarf
ar g @y, FfER s 7 AT O
aarrfl a7 @i A feT qewrdy fadan
g 74 & TLA TTH T 9T F0A7 )
zafa a7 Arzda 9| F 98y oy 33
FT & s 8, a1 I8 mrfas raar
q qEq A Fy faoy § g 991w 2
T8 717 *7 wrAvrFEAy 2 iy 9 avwre
a3 qifad & wAA=A H 31|

29 OF TR UL ATA LT FFAT
F3F & A1 qw A1 0wAr w17 g
¥ fafga garaifas as541 F1 907 73
g%, a1 sfqs M= ararfas ofrzds
&1 TN 57 oF, T 417 F A, 74T
fre3 HAIT fAgas AW & Araq T 4007,
agfefig ¥ fog q7or 7 9%

oft TAA A A (FROTA12)
gwrafa #w3reg, Fdia wadr v {002
¥ AT AETTAAT AT FTEAA AT
o314 fA9 39 & 347 1@F F7 /7F7€
FTa1 g g, 32 fRfma €18 aazdT
2 | frdYy ofr A pTifas 70 & greroraef,
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i1 & wdT § ga= gfame g AV FE
gfawayfzr 57 i

17°00 hrs.
[SHrRt SHEJWALKAR in the Chair]

MIAT /T §F q37 BT AAT §
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T ek 3 F Ay Arox Oy 9w
19733 feekr wishy ¥ v or fis Feadtn

= Doordarshan (M)

T srarwar gwTT ¥ wfvs s 2
o gfwq gr EF + 78 Frw ar e
IEM a7 & T2 GRIArT TS| (T Ao
smar AT grerwarlt qqr geeda
wt qadY zqrafafzg & feq gedmmre
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gq7 =71 77 7 727 3+EiR AT AT FY
girgra ¥ 7 =11, Famr q7ar w20
qifaT 4T 2
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g7zoa 71 fA91T 1959 H Far AT
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SrTETFEAT 1, AqIF AT INW FT 91R

2

i3 wAr-wify wraw € froAgu
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et AR fetfaga & &= % ey &
fag #ar Safes teafaad, aar
v W< F@r davar & gy, W%
fore Ty & ward T HFA A7 e qraAT
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A oF ava sy wAr § fr Frgearw
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dm fro dro Yo FAAT 947 F@ 9
i fgrgeara Sy @ati e favars
T3 a1 A o w1 fergears 5t Fers
I a1 wifeeara ste fggeara £ swrg
3T, IQ &/G A £ 7 7937 20 F AWy
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g ® aa Taror @ § | wr |60
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w1 ag et Wik fifeo @ g
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fvar ot § SawT N @E | W
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MR. CHAIRMAN: Before I call
other hon. Members to speak, I have
just to inform the House that the
time lefl to-day is only 45 minutes; and
half-an-hour will be available for the
next day. Hon. Minister may reply the

next day. Hon. Members should com-
plete their spesches to-day. ¥

PROF. SAMAR GUHA (Contai):
Mr? iChairma#fi, there Mre meany good
points in the report of the Verghese

Co:tl%m.}lgteg. Whi}e I a:.}prey:ia_te these
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points, I will not deal with all the
aspects incorporated in that report.
I will deal with only one major aspect,
viz. the concept of autonomy, or the
concept of absolute autonomy that has
been incorporateq in that report.

It appears to me that the Verghese
Committee has taken a too liberal, or
a too easy view of the meaning of the
word autonomy, so far as these mass
media, are concerned—] mean the All
India Radio and the Television. Per-
haps the Verghese Committee has
been considerably influenced by the
election manifesto of the Janata Party.
In the election manifesto of the Janata
Party, much stress has been laid on
converting All India Radio and Tele-
vision intop autonomous bodies. But
there also, it appears to me that the
Verghese Committee has taken a
rather too easy and cosy interpreta-
tion of the meaning or concept of the
term autonomy, used in the election
manifesto of the Janata Party.

Why did the election manifesto of
the Janata Party make that recom-
mendation? The reason was obvious:
during the last 3p years, an impres-
sion—and an apprehension—was cre-
ated in the minds of intellectuals and
other people in this country that these
most important mass media were being
utilized for partisan purposes by Lhe
ruling party and the Government, and
that it should be seen that these mass
media were not used only for govern-
mental or partisan purposes, but are
utilizeq for some other ideals, as an
independent institution i.e. ps far as
it is possible, for entertaining the
people of our country with cultural,
educational and other programmes
on the one hangd, and catering news
and views of Government and people
also—objectively and not subjectively.
That was the main §dea which prompt-
ed the Janata Party to suggest she idea
of autonomy. The Verghese Com-
mMtee, forgetting' thd conditions ‘as
exipt 30 pur country; bes talten shmost
an 1dea.l|5{.:e yiew, 8. theorptivhl ¥iew,
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as it sotio-ecpnomic comditions in
India are also the same as obtain
either in U, K or in U.S.A. or in
Canada or in some othert¢ countries
where there is an absolute autonomy
for broadcasting media.

There are three funetions, not
functions I should say, there are three
basic aspects—policy making, admipis-
tration and the production of pre-
gramme. These three aspects are
related with the functioning of AIR
ag also the TV. So far as policy mak-
ing and administration aspects are
concerned, {f this - 'bedy is also to be
made an autonomous institution like
the nationalised institutions or our
public sector undertakings, then I am
afraid, the Verghese Committee has
not made any fundamental study. It
is not a productive body nor is it a
profit making bodv as is expected of
other public sector bodies.

Secondly, what are the functions of
the public sector bodies? What is
their performance? What is their cri-
ticism in the House and outside? They
have not taken any cognisance of that
fact also. What do you mean by
autonomy? Suppose T.V. and A.I.R.
are converted into completely an
autonomous body. What does it mean?
It means they will be like a nationalis-
ed corporation, like other nationalised
corporations. Then the Parliament
will have ng control over it. Only
once a year or after two or three
years, some report op their perfor-
mance will be placed on the Table of
the House. There will be no time for
a discussion in the House. There will
be no accountability. We will not be
knowing what is going on there.
There are hundreds of autonomous
corporatjons, What is their perfor-
mance, what are their activities, this
House has no opportunity to discuss
them at all,

But, in the case of AIR and TV,
whatever the TV programmes are
there, we get.a report in the Library.
Even without hearing the radio or
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seeing the TV, we go tp the Library
and get their report on their pro-
grammes. We come to know from the
report what programme they arge
going to chalk out to enlighten us,
But as soon as they are made an autfo-
ngmous body like, the nationalised
carporations, we will be immediately
denied of that opportunity of know-
ing their programmes, functions gad
activities. .

At present, whenever there is any-.
thing wrong, we have the right to
raise it in the House the next day. If
there is anything wrong with the TV
or AIR, we immediately raise it om.
the Floor of the House. Every year,
on several occasions, we have oppor-
tunities to discuss their programmes,
functions, administration and wvarious
policies that are being followed by
TV or AIR. We will be deprived of
that.

1 also want to draw the attention
of the hon. Members of this House to
this aspect that we have Consultative
Committees. These Consultative Com-
mittees meet once during the session
and once during the inter-session. At
that time we get an opportunity to dis-
cuss their performance, programmes
and functioning and exchange out
ideas. That better opportunity
will be lost to this House. Therefore,
I think that it will be absolutely
wrong if we make them an

absolutely autonomous body. When
I use the word ‘autonomous body'.
I want to qualify it, yes it is

so. So far as the freedom of chalk-
ing out the programme is concernend,
absolute autonomy should be given to
AIR and TV, to the authorities there.
What about policy-making and ad-
ministration? If it is made an auto-
nomous body for ten years at least
Rs. 1000 crores have to be spent from
the consolideted fund of India for
their development. We will be spend-
ing and there will be no accountabi-
lity to this House. That will be:
absolutely. wrang. It is to be re-.
membered that the mass media is the
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most important and crucial forum for
dissemination of the policy and per-
formance of the government ang the
activities of Parliament and assemb-
iies. What is happening in the coun-
try is broadcast and projected before
our people through radio, and TV.
“That is one function. There are
views, social, political and conomic
views also that people get through
radio and TV  programmes. People
in India get entertainment and are
educated. Then there is the third
kind of programme, cultural program-
me, This report suggests a nationalised
body, particularly this concept of
-‘multi-tier body which will be another
hierarchical system. I do not know
‘what type of body it will be. It will
be just shifting, withdrawing respon-
gibility of the government from these
important and crucial mass media and
allowing, instead of autonomy, I
. should say, some kind of autocratic
institution, as has been conceived
through the multi-tier hierarchical
system that has been suggested in the
Verghese Committee. Therefore, my
submission is: let us not become too
idealistic or too theoretical; let us not
become too susceptible to the concept
that this mass media will be used by
the ruling authority. Today it is
Janta; tomorrow it may be another;
earlier it was some other. It has to
be seen that in policy-making and
administration the ruling party main-
tains an attitude of objectivity and
national purpose, a non-partisan atti-
tude. One has to be careful about
that.

Some friends were criticising that
during the last 18 months the Janata
Party has become partisan. On the
-contrary I have a complaint to make,
not against my friend for his under-
standing. There have been innumer-
able occassions. It has been brought
before the Consultative Committee,
perhaps before the hon. House also,
1 do not know whether they are still
clinging to broadcasting and' TV as if
they had got the opportunity; they
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are carrying on as the past dictatorial
regime, not only Emergency but pre-
emergency also. 1 will give you one
instance. You remember that in this
House the Anti-Defection Bill was
withdrawn. It was a very democratic.
gesture, liberal gesture which should
have been appreciated. But was it a
point to criticise the government bit-
terly? Op that day, I heard that and
out of 15 minutes, for ten minutes—
I could hardly imagine—it was as if it
was running down the government,
running down the administration.
Ten minutes were devoted exclusive-
ly for this, out of the evening broad-
cast—the speech of the Members, why
the Anti-Defection Bill was with-.
drawn. Is that the way? Again, I
should say that I am not one of those
who make day in and day out criti-
cism about the non performance of
this Government. On  the contrary,
during the 16 months, what this gov-
ernment has done, there have been

instances, records, solid achieve-
ments on various aspects, and
also the programme, and also the

future programme, the policy that
they have mdopted, very unfortunate,
have not been highlighted on radio or
T.V. I should say, the radio and T.V.
are the most important media through
which the performance of the Gov-
ernment should be made known to the
people. Even 5 per cent of the people
do not read newspaper. But almost
B0 per cent of the people to-day hear
radio. But very unfortunately there
is m lack of communication. There is
a communication gap between the
performance of the Government,
achievement of the Government and
understanding of the people. This has
not been projected. I have, rather I
should say, a grievance aganist the
Ministry instead of saying that they
are going in partisan way. We have
miserably failed. Excuse me, I have
used a strong term. This is my feel-
ing. We have miserably failed. We
have not been able to project what
we have performed, what programme
and policy we have adopted, what
new idems in the agricultural, rural
development and other programmes
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we have, Let us take one or two
examples. Antyodays programme—
on that day Babubhaj Patel was tell-
ing us what they have done for the
upliftment of the Harljans in Gujarat.
Nothing is known to us what to talk
of the common people. Let us take
food programme. During the last
thirly years millions of people have
worked through the food programme,
But 1 have never heard that food
prcgramme was ever discussed either
through radio or T.V, On the con-
trary, that is my grievance,

So far as freedom of chalking out
programme is concerned, fullest possi-
ble autonomy should be given to the
Radio and T.V. There I should say
one thing. At the present moment
what is the programme, what is the
ratio of centrally controlled and
locally controlled programmes? The
ratio is heavily in favour of the for-
mer—the Centre. If you really want
that it should be autonomous in func-
tions and performance, more oppor-
tunity should be given to the local
stationg for drawing out their own
programmes than loading the local
stations with the programmes chalked
out by the Centre. I would only
suggest that if you really want to
have some kind of autonomy, at least
this thing should be done.

Some kind of autonomy can be in-
troduced with the idea of setting up
of some Board like the Railway
Board. But it will be controlled. The
Minister should be the Chairman of
the Board and it will remain com-
pletely accountable to the Parliament,
No institution should be there which
will not be accountable to the Parlia-
ment. It will be accountable to the
Parliament. Therefore, I would sug-
gest, even strong wordes I have used,
no Government unless you want to
abdicate your authority, unless you
want to throw out the instrument
objectively, not subjectively you
should communicate to the people.
You should have communication with
the people. We should be responsible
to the people. You should also create
responsibility to the people. For that
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reason this mass media~radio and
T.V are the most powerful instra-
ments for, I should say, educating the
people and also make, them undergtand
what the Government ig doing and
also make the Government understand
that they are doing in that sphere
are the viewy the national pro-
grammes are there, All kindg of
views, all shades of views should get
opportunity. On certain issues, on
various aspects, various views can be
expressed. The national programmes
are there,

There is one idea, I should say,
Frankenstein that has been intro-
duced by Verghese Committee—{ran-
chise station. What will be the fran-
chise station? It will be controlled
by political elements and foreign
money in our country. There are
many loophols., Foreign interference
may be interjected in this franchise
station. In India franchise station
should be totally rejected. On the.
contrary educational and cultural
institution shoulg be given freedom
so that they ean project their cultural
programme through the madig of
either radio or T.V.

1 have to say one word more, and
that ig about the engineering facili-
ties—what they ecall in technical
terms, hard work facilities. They are
the big institutions. But they are now
under the control of one D.G. Thig is,
perhaps, not right. The programme
side should be under the control of
D.G. and the Engineering side should
be made as much independent as
possible, It is possible that a co-
ordinating body can be set up there
for coordinating the function of the
instrument and for cntering to the pro-
gramme through the D.G. I think
thig aspect—engineering facilities as-
pect—should also be taken into con=-
sideration.

In conclusion, I would like to re-
mind the hon. Minister: Please don't
get into the trap of a very chaming
and attractive word atitonomy’. In our
country, it will be suicidal not only on .
political condition ag it obtains in our
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cuuntry it wilf Be suicidal not enly on

the part of the Government but I
sheuld say, it would be wholly against
the interest of the people in our
country.

MR. CHAJRMAN: Shri Raj Krishna
Dawn Please confine your remarks
to five minutes,

SHRI PURNANARAYAN SINHA
(Tezpur): The time is too short and
the subject is big. So, we have sub-
mitted a joint letter to extend the
time by four hours. It cannot be
compieted within 25 minutes.

MR. CHAIRMAN: Please wait for

some time. We can decide that. Now,
Mr. Dawn.
*SHRI RAJY KRISHNA DAWN

(Burdwan): Mr. Chairman, Sir, Be-
fore 1 start my speech. I  will like ‘o
request the hon. Minister Shri Advani
to put on his headphone as otherwise
he will not be able to follow my
speech. *Today we are discussing a
verv 1mportant subject |t a very im-
portade Blace, i.e., the Parliament of
India, where laws are framed which
applies to the entire country. The
subject under discussion is no doubt
the most important one in our modern
day world. Sir, during the Second
Warld War we had heard about Hitler,
Goering and Goebelles and we had
seen how they had manipulated the
mass media to create deception in
public mind to gatm their objectives.
We had aiready noticed during that
period how a falsehood if repeated
again and again took the shape of
truth. In our own country also we
have witnessed similar things happen-
ing prior to emergency. There was a
countrywide railway strike but the
All India Radio kept giving false
information to the striking workers
that 50,000 workers had joined work
in a particular factory etec, and in
this way only through false propa-
ganda catered through the AIR the
Government of the day had succeeded
in crushing the worlkers agitation
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Thus it would not be an exaggeration
it T sey that the AIR and TV are Very
powerful instruments %o sMape public
opinion and attited. and even I would
go further to swy that they are more
powerful then even the miitary forces
of a country because through these
dgencies the Government can mislead;
incite, bafMlg or capture peoples mind
to- channelise it in a particular direc-
tion. Therefore, while welcoming
the move of the hon. Minister to
grant autonomy to AIR and TV there
is a lurking doubt and a serious “but?
raises its head in my mind. Sir, I
have seen from close quarters the
functioning of #he Durgapur Corpora-
tion, Calcutta State Transport Cor-
poration, the Municipal Corporation of
Calcutta etc. and I have no hesftation
to say that our experience about their
working is far from happy. I would
therciore wvery sincerely caution-the
hon. Minister that he should very
carefully consider whether all

the powers of such a powerful
mass media should be handed
over completely to a  handful

of bureaucrats and whether Govern-
ment would rest in peace by this
transfer of power because as I have
already stated our past experience in
this matter was rather bitter. There-
fore there i a lot of scope for
reasoned discussion and careful con=-
sideration before a final decision is
taken in matter of vital importance
which the present issue is.

Now I would like to say something
about the report of the Verghese
Committee. Sir, I feel that both Radio
and TV should have a three tier set
up. There should be a technical
Division which will be responsible for
keeping the proper and efficient main-
tenance and funmctioning of the eguip-
ment. The second unit will comprise
of the news and programme matters.
It would be the job of this unit to
plan the subjeet and also teo broadcast
them and thirdly there shall be &
Board to ¢ver see the entire function-
ing, to formulate guidelines about the
programame, %0 cregs Whethar pro-

*“fhe criginal speech was delivered in Bemgali
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grammes were in the interest of the
common and poor rural people, whe-
ther they were in national interest or
not and having done that they should
divide the programme suitably to give
adequate representation to all interests.
I personmally feel that if this is done
then we can efiect improvement in the
present working of the two very
powerful mass media.

Then comes the question of langu-
age. Ourg is a muitilingual country
and let us concede that il is a very
sensitive  issue. We have seen in
Bangladesh how bullets and oppression
could not take away Bengali Irom the
local people. Here in this House we
often witness a similar reaction, Sir,
my mother tongue is Bengali, but if I
speak in this House in Hindi, the
friends who speak Hindi  feel very
happy. Similariy when a  person
speaking Tamil  delivers a speech in
Hindi, desks are thumped because it
¢ives me a great pleasureg to hear my
uwn lunguage from one whose mother
tongue is other than mine own. Wu
want a synthesiz of all the languages
as unless it is doue it creates bitter-
nesg an hard feelings, When I listen
to the radio and TV Programmes, 1
teel it would make no  difterence for
me whether I am in Deihi or in
England because most of the program-
mes are cither in English or in Hindi
Other languages have very little share
for their respective awlience. May ve
once in a week there a Tamil or a
Telugu  programme Two to three
days ago, 1 was witnessing a pro-
gramme of State songs in TV but I
was sad to find that there was no
song in Bengali., The Bengali popula-
tion in the capital is sizable, 1 under-
stund that their posilion is third. But
how much time -we¢ are able to given
through radio or TV for them. I am
not advocating the cause of Bengali
alone. There are other languages
like Assamese, Oriya, Tamil, Telugu,
Sindhi, Punjabi cte. How programmes
in these languages are set? What I'
am trying to suggest is that these
languages are as important as any
other one ang how the new organi-
sation to which we are going to em-
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power with autonomy is going to deal
with this sensitive issue. This iz an
important matter and if left 1o some
bureaucrats to do it in their own
‘way, I am afraid, we will not be able
to satisfy the people. 1 would there-
fore caution the Minister that langu-
age being a very sensitive issue need
careful and competent handling. I
have often found that English and
Hindi monopolise the programmes.
In fact there is more stress on English,
In TV it is half and half. I cannot
unerstand why we should give such
high priority to English, Why should
we not give wider representation to
regional languages. So far as AIR is
concerned, I can  understand English
getting a better deal because it has a
much wider coverage and there are
people who speak Engiish. But this
does not apply to TV. It is meant for
a localised area and therefore it Is
necessary that the languages of the
people living in that area should get
priority over English. I have often
found that if I deliver a speech criti~
cising the hon. Minister, or I make a
hlistering  political  speech, it gets a
better coverage in press, radio or TV
but if I say in this House that our
poor villagers and cultivators who
comprise 80 per cent of the population
are in great difficulty, if I say that the
cultivators are not getting seed or
manure, or that Government should
pay higher prices for wheat or say
that the cost of diesel should be re-
duced, not a single word of my speech
will be published in the press or
broadcast by radio or TV. On the con-
trary in West Bengal if I speak for the
cultivators I might even be branded
as a tout of the Jotdars—the big land-
lord cultivators. It is therefore very
necessary that Government should
formulate positive guidelines whereby
the Radio and TV should compulsorily
set apart time which will be devoted
only to publicise the problems of the
poor cultivators who as I have stated
already constitute 80 per cent of the
population. It is just and proper be-
cause India lives in villages and we
cannot allow the use of Radio and TV
only as means for the entertainment
of a handful of urbanites, We hate
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it and the people in general do not
like it. This reorientation of the pro-
grammes is very essentia] if these two
media are to be utilised for national
reconstruction, and national wuplift-
ment.

Sir I am of the stronger view that
the licence fee for radip should not be
raised. The earlier Government as also
this Government accept that 70 per
cent of the population of our country
live under poverty line, Radio is no
longer an instrument for entertain-
ment. It is a medium of education
too. Ncw the poor villagers may buy
a radio set by raising subscription and
keep it in their community centre. It
would be very sad if they are asked
to pay increased tax by way of licence
fee. If the Government so please they
can raise the licence fee for the urban
rich who move in Cadilac cars and only
take fridge cold water. I do not hold
any brief for this affluent section of
the society but the village poor, in my
opinion, should never be subjected to
the burden of increased licence fee;
rather the fee should go or at last kept
within reasonable limits. Thus both
the All India Radio and TV will have
to function according to well defined
and well thought out programmes.
While drawimg programmes we have
to keep it in mind what our country
was in the past, what it is at present
and what it would be in future, We
have also to ponder and think how
best we can arouse the youth of the
eountry through these two organisa-
tions and enlist their cooperation and
participation for the nation building
activities. While I feel that the hon.
Minister has taken a wise decision to
grant autonomy to Radio and TV, I
would caution him to say that he
should carefully devise and formulate
the modalities of the transfer of this
autonemy so that it does not become
an instrument in hands of a few self
willed bureaucrats whose personal
fancies might become more important
than nastonal interest and national
good.
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MR. CHAIRMAN : Yoy have taken
more than 10 minutes. You must con-
clude it.

SHRI RAJ KRISHNA DAWN: Yes,
Sir, I am concluding it. I would also
like to stress upon another point. The
radio and TV programmes should be
designed to cater to the needs of the
various segments of the society. It
does not mean the rich or the poor.
There are other sectors and other in-
terests. We have 1o be careful enough
to see that they have their interests
reflecteq in the programmes of the AIR
or TV. Here I teel that it is a spe-
cialised job and instead of depending
upon ordinary graduates or Master de-
gree holders to draw up the program-
mes as at present the Government
should enlist the cooperation of the
sociologists, psychologists and histo-
rians to draw them so that due justice
is done to the different segments the
society is made of.

Once again while welcoming the
move of the hon. Minister to grant
autonomy to Radio anq TV I would
caution him to devise suitable safe-
guards so that autonomy does not turn
out to be a destructive weapon in the
hands of the bureaucrats because ag I
have already said the mass media is
far more powerful than the armed

forces of a country. With this I con-
clude.

ofi mRy () : qumafy o,
W 92 10~15 fame &1 qwn #9i7 w@
fear i )

g ofa agten S, A#, 10 —15
fore & am A& Tm o s
11 ATE 3H 92 AT TIFAF1 |[087 § )
™ 9T FHE T Ay framee ad @
zafau m d|r =12 da7 frar snw

Sl ¥ vz : @9g agmn
wir qfeq qror |



389  Autonomy for AGRAHAYANA 9, 1900 (SAKA) Akashvani and 390

gamfa wwy @ gwig gEr S
ar ARA § 7 Wl 6 a9 AT TF
HATAAIT 836 TIF §5a § | 9 93
X | IET |

How much time the Government can
afford to extend?

SHRI PURNANARAYAN SINHA:
Time will have to be extended for
this.

MR. CHAIRMAN: Therc js a pro-
cedure. I have consulted the Govern-
ment. The hon. Minister is replying
on this on behalf of the Government.
He will just let me know,

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
1. K, ADVANI): I think you can ex-
tend it by one hour,

SHRI PURNANARAYANA sSINHA:
At least by four hours.

MR. CHAIRMAN: Every Member
cannot be allowed to speak for 25
minutes., Even according to the list
only ten Members will be left and
then the hon, Minister wil]l be called.
We will extend it by one hour and
with the half an hour that would re-
main of the time allotied already, we
will have 1-1/2 hours for discussion.
I think that will be enough, Mr.
Sarat Kar,

SHRI SARAT KAR (Cuttack): Mr.
Chairman, Sir, since you have al-
ready asked me to finish my speech
in a short time, I do not want to go
into the details of the Report. But I
am surprised to see that the Members
from the Opposition de not appreciate
the attitude of the Janata Party and
the Minister in charge.

On the eve of the Assembly elec-
tions, when the Opposition was allow-
ed to speak through the Radio a pro-
mise which was made in our Election
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manifesto, the Janata Party has ful-
filleq its commitment after coming to
power. So, I congratulate the Janata
Party and the hon, Minister in parti-
cular for this step. I was trying to
speak on the autonomy about which
hon, Member Prof, Samar Guha has
deal{ with elaborately, I know that
this autonomy plays havoc some-
times. But in a democratic set-up, we
know that this autonomy is helpful,
it js idealisticc But coming to the
practicality, it should be diluteq by
common sense. ] am reminded of a
very famous saying in English viz,
“to play Hamlet without the prince of
Denmark” If we want autonomy
without the people having the sense of
autonomy, how to utilise it, it will be
just like playing Hamlet without the
prince of Denmark. So, the trained
personnel, the professionals, especially
who are dedicated to this jdealism of
autonomy must know one good point,
which T am just going to describe.
Within the short time at my gisposal,
I will give an example. One Gentle-
man from France was going in Hyde
Park, he was moving with his walking
stick and suddenly the walking stick
stuck to the nose of another Gentle-
man who was also walking along with
him side bv <ide. That Gentleman
objected. Immediately the French
gentleman said “I think England is a
free country”. then the Englishman
said “Yes, but your freedom ends
where my nose begins”. So, though T
believe in this autonomy angq liberty
and all these high idealism—TY think
We must believe in them—it has its
own limitations, Under the Indian
svstem, unless we prepare for it. this
autonomy woulq sometimeg degene-
rate. as pointeq nut by Aristotle the
Father of Political Science, every sys-
tem hac its own ideals and deteriora-
tions and we have to arrive at a mol-
den mean. T want the hon Minister
{o strike a balance between the exces-
sive Governmental domination and
excessive non-Governmental jomina-
tion. Otherwise. this autonomv will
he a farce just ltke plavine Hamlet
without the obrince of Denmark.
What are the safety valves and what
is the Golden mean?
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Pul)hc opinion must be . reflected.
Sometimes we, the people of India, do
not know how to protect our interests.
We will do this? It depends on how
we appoint these Trusts? It js good
that the Chief Justice of the Supreme
Court and the Chairman of UPSC
will sit,. discuss ang decide, But it is
highly idealistic,c Coming to the prac-
tical experience we have had in this
country, I may not be misunderstood
if T give the example of UGC and the
autonomous Universities, How has it
detenorated? A lot of complaintg of
nepctism anq corruption beginning
from the appointment of Professors
to. that of the examiners come before
us. So when we are going to change
history—it is an epoch making deci-
sion to make Akash Bharati and TV
autonomous bodies—we must take all
these things into consideration and
we should not be hesitant jn this re-
gard. I do not say that the Govern-
ment cshoulg go back. In principle, this
Report is alright. But my feeling is
that it is too idealistic and that it has
to be diluted by common sense. Safety
valves are alsp to be provided and
there should be some accountability of
tnis Corporation to Parliament.

1 think, to start with, 12 trustees
may be appointed by the Government
itself in consultation with other par-
ties and Opposition leaders. Gradual-
ly. when we get trainedq personnel,
when they are trained up, and, when
they set an example, when they set
history, then full autonomy can be
gramted. ‘The history will decide it.
In the beginning, it should have some
accountability.

There was an argument put forward
that the Government provides finance
and, thérefore, the Goveérnment will
control it. If thé Government is seru-
pulous—thjs ‘Government is deéfinitely
scrupulous; it appointed a Committee
and it wantg to make it an autono-
mous body—certainly, it will pot mis-
use the power. But for future Gov-
ernments, we have t6 provide some

guidelines. Tt ig theediess €p siy, un-
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legs they believe in demveratic prin-
ciples, unlike the previous Govern-
ment, unless they stick to the jdeals
of democracy, they will always mis-
use the power. We have found thaf
many ideals and many other good
things have deteriorated. We get pa-
pers which are nothing but yellow
journalism,

Once you have an autonomous Cor-
poration, as pointed out by some hon,
Members, it may not serve the rural
areas and the rural people, This mass
media, radio and television, has a very
great role to play. We cannot foresec
all these things today. It has a great
responsibility to discharge. I do not
think that the Government should be
completely divorced and isolated from
it. Nor it should be put in a water-
tight compartment. It should bridge
the communication gap between the
Government and the people, At thc
same time, jt has an important role to
create an image of Indian heritagce,

It should take all sorts of people
with it, not only one class of people,
bourgceoisie or downtrodden or this
minority or that majority both Gov-
ernment and vpposition. 1t has a stu-
pendous task to play. We cannot say
that with the appointment of 12 trus-
tees everything will be all right. As
pointed out by Prof. Samar Guha, it
has three important duties of adminis-
tration, policy-making and program-
me producing. Unless the program-
mes produced are attractive, whatever
autonomy you grant. it will not sur-
vive. The people will not listen to it
urfless the programme is interesting.
So, just by having zonal executives,
zonal directors, it will not serve the

purpose,

It must have private production
centres also. There should be profes-
sional people to make programmes at-
tractive, educative anq oriented to the
people. It must serve the rural peo-
ple. We must also fight illiteracy, as
it is an accepted programme of the
E“mvprnmfznt ang the opposition. W»
must solve communal problems; mino-
rity ‘probléitis and the problems of the



393 Autonomy for AGRAHAYANA 9, 1900 (SAKA) Akashvani and 394

dowatrodden people, It should not be
the Government’s programme; it
should be the pedple’s programme and
the nation’s programme, There should
be programmes produced on differcnt
issues, on national issues, on undvve-
joped areas of the south, north-east,
ete. for the development of these
areas. Unless we prepare programme
on a grand scale, on a magnificent
scale, we cannot achieve the target.

All these things have to be taken
into account in the matter of appoint-
ment of the trustees, the professional
zcal and also about its finance, The
Guvernment has to finance it. Even
if the Government has to finance it,
it does not mean that it becomes sub-
servient to the Government, The Gov-
crnment has to be scrupulous in exer-
cising its powers and not to misuse
ithem, He has to be above all thes-
ttings.

Lastly, it has becen amply criticised
that radio and tclevision programmes
are degenerating our younger genera-
tion. It should not be so. There
should be some censoring on that.
There should be some inbuilt gystem
which woulq criticise such program-
mes angd reflect people’s criticism. This
is a very difficult task to perform. The
Government must do it. It is commit-
ted to that.

The Government must take into
consideration all these points so that
it will be a total success.

With these words, I conclude.

18. 00 hrs.

Wt U : gurefa wgrem, A
R ar A ?

aawfa T : qwd 83 ArEy
‘_'f%lvsﬁaarfr faz | oo o= #¢
T AR o AT @ |

wlad a i oz : (fmmR) ¢
v @ ¥ agt g

Doordarshan (M)
wamfa WAL w9 OF ar $34

ftadt sy fag @ geenf
arga w1 & maroruw g fy e
FTLR q4TH & TEA AV qA19 AT F
fiqre =g @ IFFT IE FTIE A AW FF
a1y el ¥ fa=r g7 #1 for 9@
FrE H FrE At 7 | § gy G@IHATR
AT g 98 UF INreeH F39 § 5 ag
fatE &Y, amT & wg e iR agt
39 97 9g9 g & F1g R woAT "
g fw 97 & & )7 & ar w=er @
wt feadr @@ g # & &7 a2
Hear w1 &o Fro g=1T FT aga [T
AteA WY g WIT gH  graeT W g
i orZm wa @y s ar nfawiEe w5
A 97 G Aoz gwr Aifgw 0 AT
A FT 349 gl A1fgT | oF MaAT I
FET & HR EIGI ¥ qUT g HEH
qIA A # wE ax @ g "
fasT gw wrEmer 3T & g8 WA
9 F1q & AR qF A3 A H FF 1T
qat St @ 1 327 ST 2 faar war g
f& ag sEmmR 281 § gw TEw A
g oFg ) qrfFuriz & nrTaw 99 Q7
YIAT TV F319 1@ §F qg aga A

N

O ®F AT HIT §0F AW %
AT 9T FFAAT TRT IHAIT FHAAT 2 IAF
W G Ay ST ¥ | gfear 4 e H
qara T T ST BTN ATAH 91 IEH
faatt a1 et g7ty Tr7 mrET a7 )
#a 3% art ¥ o™ qor qar 4@y
ey ¥ g9 g mar | 9g @ra S
FR AT F Ak Har: G = 4
I gw gw @ifemr wfar & O
Tq AT 2w gg IR F T
# 5iYeat & S & grar g ) gfee o
AT g1 g S e H il
F ary ¥ oY g0 ol et arr ey
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[Fa3r aadiT far)
X gae, aee fer e o feww
T ¥ fou wm aredft o T gy
FAT qT | @ BEF §Hr F AH X
A ME wa § ST wWOwr AT
wifgy fs Sad wrf woe a@ W § o
T o e T B ¥

GMGIPND—3187-1 10-1-79—880.

Doordarshan (M)
waafe BT @ W9 WIET W
% arqr Werwm

The House stands agdjourned till 11,00
a.m. tomorrow,

18.03 hrs

The Lok Sabha then adjourned *ill
Eleven of the Clock on Friday, De-
cember 1, 1978/Agrahayana 10, 1900
(Saka).



